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LOK SABHA DEBATES

LOK SABHA

Thursday, August 6, 1970/ -
Sravana 15, 1892 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

A.LR. Programme to Promote
Communal Harmeny

+

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI CHENGALRAYA
NAIDU :

SHRI YAJNA DATT
SHARMA :

SHRI SHASHI BHUSHAN :

SHRI RAM CHARAN :

*243.

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have started
certain programmes over All India Radio
aimed at promoting communal harmony in
the country and to curb the growing in-
cidents of violence; and

(b) if so, the datails of the measures
taken and the success achieved in this re-

gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K; GUJIRAL) : (a) Yes, Sir. Such progra-
mmes have been important part of AIR’s
programmes for a long time.

(b) These are presented in various
programmes, such as talks, discussions,
features, plays, music, etc. A survey of
the effectiveness of these programmes is
under way.

2

St e feg et @ @i
FFTAIT # faax femgfe
TAF g9 F gATaWST A @ famie
nfssar smafag N s al gafa
FY a7g &Y w9 I oaf F agaEdt )
qa1a @ § )

g agi @t Fr WAt Ww @ W
faae 37 ?

st 3. F. q9OW 3§ 9T o4M faar
WAT | TEAGF W AR Ay §
ST g9 et & U6 A fear e
SqI ¥aT & AT FEwEE A Far

=t tgAT Tag awat © ¥ g oag
a1 f§ wfas Jgen 1 &9 faac
nfssat arifas 1 § a1 a8 sl Gl
*Y & oY ur w7 &1 faqe g ?

&t To Fo TN : F )

it g Tag ot - arwman ¥
A S TOAT 1 AHIC AT
1§ FWFHA TH LA ¥ geAdd ASA
1 ag #Aaey faae @av ¢ fwoaq
gas famfadi & & fam faer wat 51
qrAx Oy feafadl #18 w3 w19w
amafea feg 1T @ 39 § fqardf os
X F af & graew § aoF fqw aw
37 Am & oF faa ot dfks @ W
aga § Y ag Yhew ar @ aFk &
greey ¥ faare 79 w2 W T AW
¥ geqmrA a2 fard wwt & @ sgand
3 frg o dfs o & gmw ¥
fawizsasa 7 @ @ ax N A
arx A= g ?
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SHRI I. K. GUJRAL : Sir, this is a
good suggestion for action.

ft T A ore gfear W @
famr #xgTe giaeier gam @, sEE
fruwad gam R | F¥gAS fegeedfag w1
o F 7g & | 79 Nfefora il @
I BT G st qrFIwEn § fHAT TAU
g1 wge guEdt @7 o+ ¥ fey
faget Wt midfsr § stz &fon qdT & w1
N Ear arsigT adfx F dNeE,
‘I A Y fedt & Rz srwrmEon ¥
safa 7 g, ¥ @R AFwdr AW
F ?

SHRI I. K. GUJRAL : I have not been
really able to get the spirit of the question.
Statements by leaders and Ministers are
sometimes made when an unfortunate in-
cident takes place, but I have not come

across any instance where any such state-
ment has added to the situation.

off T JI0 : are shear Wear Ay
R Fyaw fegzidfaw &1 oF wHiw
FATI@TE | 4z 7 g1 ¥47 IqF Jray
a1 7 a7 FI0 % fFar W dfefess
HNT T T2 ATFITAMN ¥ qaifa 7
@ ? (Interruption)

st qizs fagrd st : § e #¢
RAE :

oA WA : qZ AT AT FT
g6y § | A9A UM ;A qIAT

gray qfsd

=t wewt fagd wemdt ;o faed
T ¥ P amee sive # aww sear
FAE FA A AN dow gE Y wE@ A
0T 7 ¥ angifysar & g B
W fear gt 1797 a8 @9 R B ag
wigw ws fear Wear § arewwe
frar qar, afz g, @ @ EwR W@
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At mag d ot qadfas AqmE)
F ATUT F ATSHIE F FY § AT 399
woH #:A F MW ATFRT FWQ ¥ o
are gfsar AWear g ?

SHRI I. K. GUJRAL : I would like to
submit two things. Factually it is incorrect if
by broadcast he means simultaneous relay.
Secondly, the Prime Minister’s speech on
anticommunalism was of topical interest to
the country. It was not the whole speech
but extracts of the speech were broadcast
over the radio because this is an issue on
which the whole country is feeling concer-
ned. My hon. friend may bear in mind
that when various leaders speak, their
speeches are covered in the news bulletins.
The recent conference of the Jan Sangh held
at Chandigarh receivedbroad coverage. Simi-
larly when my hon. friend spoke in the
Ramlila Grounds, his speech was taken
notice of in the news bulletin. Therefore,
everyone is given a chance.

st wew fagrd awwady : A wEA
FTITTAg femraar g AN 9@ N
AeaAe s T fFar o1 w@r Qe

¥ Tifeq A% w1 gaw @y wr:rz

aw @ fr ax  feell ol Jar &1, &%
ST g ¥ fFdY Aar &1 qex @iy
¥ fem wgr www afewe TwE &
am 9 e sfear Weadt ¥ ad aw
wregree foar & 1T fwar § Y v W
fomr & ?

SHRI I. K. GUJRAL : The Prime
Minister of a country has a distinct posi-
tion. It is not a question of where the
speech is delivered or from which platform
it is delivered. Whenever a speech is deli-
vered from any platform which is of in-
terest to the country, that naturally has to
be taken notice of. .

SHRI RANGA : That position can be
conceded only to the President, not to the
Prime Minister or anybody else.

Nt ges fagrd aowd c od ¥
SR mdie A e o § o w g
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TgY ferefag Y aX® & 91 aet O
g

w.w gy fag . Fygar s
oot %1 99 F gag faear § Sar @
FAOFFA & S 1 N fawar g
afew gy s A fasr s7 37 A
afas a7 fas Tfge

JEAT AT AWM X FEA wA
(s wm aomw fag) @ AN amd
A it anar a7 ag ard w@E § fe arer
34 qEl &7 qWA A A FA B A9
Ay qaa 7N @ awar § &%
T AET W1l qurAy WA g, sEdr
S It § Igwt fare fear o
faorgg ¥ 1 w@t FWRIAT AR
fora® fag......

=t frq A ;- F @7 I 91 @Y
aremat ¥ G wifaw T o,
IAFT 1T ATAT AT A7 77 § T AT
g, ®ft are g fea a3 fear mar g

SHRI RANGA : The only person
whose speeches have to be broadcast invari-
ably is the President and nobody else. *
Prime Ministers come and go. They are
at the mercy of this House. (Interruptions).

= wew fagrd avat - § a9 v
! Wz FT § | 997 A @ ow faAw
fafg 21 afeT s@ g9@ @4 e
gfear 0@ W N I35 § ol §
geaad & Szt & A Near §,
NS AT & A1 AL | 1 AT T W
F@ 3 foq Jare § 7

SHRI 1. K. GUJRAL ; The issue is
not basically where the Prime Minister
speaks. (Interruptions). What is the use of
interrupting without hearing me ? Let me

make my point. The main issue is not.
where the Prime Minister has said it but

SRAVANA 15, 1892 (SAKA)
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what the Prime Minister has said. Another
point that I would like to submit to my
friend is that it is not a question of the
Prime Minister receiving the attention of
only the All India Radio. It is a question
of the attention which is given to the Prime
Minister by all mass media, whether govern-
mental or non-Governmental. For instance,
the coverage which the Prime Minister

gets in every newspaper is significantly
more then what any one of my friends
get. -

DR. RAM SUBHAG SINGH : The
newspaper are no longer free in this coun-
try. They are under your heels.

M IFWA W W A F QY
A § : OF aY greeeifaw @gi agmn
AN g fgarens gearst N Qw71
gt aF fgarons weaEl w1 v &1
wraeg §, anEmad ¥ gwifva guEmy
Az 9FIT F FOERIF & AAR
@t & 5 Ammewfeal ¥ ag deww
%1, 7g fear ag frar, 3feT @ Sy
F MW @1y IT N Fgafeal w7 FAw
F@ A AN F g aife F qurAR
A yarfea &, a1 2w ¥ ag wafa agM
fF za wFT & fgaras AR w3
el F1 IGMET TG AT KW & 0
FEFAT F 09 A T 977 WeD Sgq
Tqrfyd gar &, 9g 3@ avg ¥ femnew
qEAF T AS! B Aeags 2 ogr §,
fag qg f& wemr Uedr AN aww &
W e s g g F AT W TFR
TaemE fRyam €1 & ag sAr
argar g f @ s afafafest f
AFY & o0 gaa1 AT 3|qT F AT
W@’

SHRI I. K. GUJRAL : So far as
meeting the challenge of antinational acti-
vities is concerned, not only the All India
Radio, takes a positive stend but all voices
raised against  such destructive activities
are given due prominence, So far as the
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second questicn about other radio stations
is concerned, I require notice. Then I will
make enquiries about it.

ot fe e R k@ ¥ AN
ATt % &Y whTT Y wgferat 97 W@ E
FEAGEF F O w AR famr o
gad Wit a7 feardl @ @1 W@ §
s g3 Teenaryt ¥ famrw & g
R gady ATy & fazarg @& § 0
= Al gafadi ¥ 3@ A QA UG
wrgATHY W g w¢ fear g 1 A QA
s ¥ fagare At st § 0 Wl R]
st g ¥ frrate &G &1 AR QA
A 3w At 9o ¥ A FEc A W
¥ ag wrAat argar g & oare gfear
Wear 37 AT gafam ¥ faors v
FHA F @A g W DA H
o gL 741 g FaT § |

=t go Fo YATH : JGT qF FIAATE
&1 g5 §, 919 3fear Wen Frarg
DFFAH FT war 1 A @
UG 92E0 FT WAST A ¥ fEASIE
TARAITE, DN aT@WHLRE

ot Fag q« g - Y WAy P
FFgT g fF wum # &1 ¥ wew
fareifagas) R agl fear T &
faeell ®T0 @ FA T NF ¥ i AF
¥ srifag o HAfenr § gama Aq=A o0
ATy gAT AT IW@ FT S ghwar Weay
¥ fawmefrogsr 3 fear | g9 difen
¥ dr g IFT A, 99 5 qAET T
THHB Ag@ T araifag HAfer § @
@ra oW ¥, faq § ot a7 W
faqr | 3@ & FEYR T HA Y Afer
#1 @ 419 (99T a% ®a3q gon wiT A
g & wiqw 7 NT FAfw § TH
wx fqar war | WA wgww ¥ g
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g fFare shear Wedt Y s
g FATAT W 1 AT gheaT Wedt B
TR F ATaT uigew sy ay §
ag feadt @F qdf & feq a1 $9 Farsd
¥ foc g Ny S@ ot qw gheu
AWead ot w27 &\ 7 wFlTTw w7 T
% &, 71 7w 17 O qiw F@ F fou
FIF §15 qrioadzq 3@ fasrd,
St ag 3 2 fr qw wifeql & Aarsl WY
AF FFRX Y Faxa fa¥, ¥a© wF &
qret & Jarsii w1 Ay ?

N go Fo TS : = w1
AN AR 9T 97 2T A §, o M ang
Ft arfed § garthes @ o a8
G T F & fF wigN S A
gury HAY F1 AT o gé 41, ag faned
fraes foor Y v ot ag aw favge
TEg & | S AlF § S gmI MY
a1 YWAET Jg[A A D o9 ¥, €@ H
ST AT TET A1 FI A, g A8
A Sy a@ g1 AT Ag W W A

SrEeT & fog afesgar @ #3701 ¥ fort

facge frad 71 99 QA W9 97 q9

ZAX AU AN S E | oG qF A
gfear feat & T F ¢HATET AR ]F
qatfeow mifeamicd A & 8IS 3,
A Y g grm fe ggy s wwdAg
qIFG A FH SW A W AR K
AN B F | FAGeeed FAA A
AT Q% ¥ AT gAY ¥ gfoda evgnd
¥ vw iRy | I AT F AT QT TG
DT § | w1 gF fed) oY oo &
e 7 F1E gfedq @ # ag af
fF 3@ & w17 @ I3 T 9@

o R i Tag : fere o1 Al
W oy § 7 (suwemw)
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=t e woqm fag @ 9w W
fazd et &, & A« fear A d ...
(saasm)

MR. SPEAKER : Do not make the
Question Hour a debating hour.

H QA% qEY ;. 7g WA GUNET-
fom @ .1 & wAEAl ¥ gEEew
WA TAHIuAqg A g &
fe o gfear Weal qwaonfadi Y
ufafafaat aix Az w15 Wit & sarr
FAT AT ¢ | & gg wtAT =g  fa
ATHTTATT FIA FIERIAF gaara &
N FEET seria By m, 9T &
g § sARaY gfeqr ard) F1 avw oY
fear war, ga1 i§ geatew foar @
ifpgr e add faew ) W A
fgg e afasaEE, @@ are ¥ &g
Agraar, T geow S 7 Fa@ gAWl-
faa gt @& afew 7 & fa@R
W@ e Ig A A amemARgy A O#T
frar & @ @ ¥ Far gwear Aot § 7
ATHTVATE F FARG] ¥ AFESAE W
sgrar fawar & | a1 feT o wifowa n
¥ gigloT 3 &, 99 &1 qAR | A
forar wrar & ?

SHRI I. K. GUJRAL : As to the first
point, whether giving of news about any
incident in propaganda, I beg to differ from
him ; I think, it is important that the

- news media should be seized of any inci-
dent that takes place.

So far as the impact studies about the
various programmes undertaken by All
India Radio on the communal situation
are concerned, we have already instituted
a detailed survey of what impact has been
made by the various programmes and what
type of programmes should be further
undertaken.

ot Tdaw aRw ;. fgrg  w@Ew
st gfeaw & e few@ § @ &

SRAVANA 15, 1892 (SAKA)
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I9 ® A7) § geeR T 7471 fFar g7
&9 937 7 gw< Agf four v g

SHRI SAMAR GUHA : Instead of
approaching the problem of real national
integration, which in other words is called
communal harmony, and instead of using
words ‘communal harmony’, I want to know
whether the mass media of Government,
like the Films Division and the radio, will
take notice of the basic and essential factor
of community among the different religious
and racial groups of India in regard to
artistic, musical, cultural, economic and
other aspects so as to develop a concept of
organic Indian nationhood... (Interruption)
instead of talking always of communal har-
mony which leads to communal dishormony
gives opportunity for competitive political
propaganda for wooing Muslim voters and
also gives an opportunity to Pakistan .to
make a hell of propaganda against us,

SHRI I. K. GUJRAL : My hon. friend
has not understood our approach. Some-
time back a mass media committee was set
up to make detailed recommendations as to
how mass media should be used for the
purpose of national integration. It has not
only emphasized talks and discussions in
regard to that but it has also emphasized
the basic cultural background of our nation,
It is on the basis cf the cultural backgroud
that the programme has been drawn up,
whether it is music, whether it is a poetry,
whether it is historical writings, etc.  All
those aspects of human life which have real-
ly made our nation are emphasized so that
the nation as a whole can evolve itself and
real national integration can take place.

MR. SPEAKER : Next Question,

SHRI SAMAR GUHA : On a number
of occasions, in the Consultative Committee
I have pointed out to you that the pro-
gramme that has been drawn up by the
Ministry in regard to national integration
has neiiher head nor sense. You have no
constructive approach...(Interruption)

MR. SPEAKER : Order, please ; I have
gone to the next Question. Whenever I
call you, I am put to a lot of difficulty,
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Increase in Unemployment after ea Plan
ch

+
SHRI PRAKASH
SHASTRI :
SHRI RAM AVTAR SHARMA:
SHRI HARDAYAL DEVGUN :
SHRI KANWAR LAL GUPTA:
SHRI BAL RAJ MADHOK :

*244. VIR

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the number
of unemployed persons in India increased
at the end of each Five Year Plan and will
also increase at the end of Fourth Plan ;

(b) the reasons why Government have
not collected reliable data about the number
of unemployed persons in rural as well as
urban areas so far in the last 20 years ;

(c) whether it is also a fact th'at it is
impossible to provide employment to all-

able-bodied persons under the present
circumstances in the next 10 years ;
(d) whether Government propose to

chalk out a plan of providing employment
to everybody in the next 10 years after
increasing the rate of growth to 10 per cent
and mobilizing more resources ; and

(e) whether Government propose to
keep the right of employment as fundamen-
tal right ?

THE DEPUTY MINISTER IN THE
MINISTRY = OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BISHWANATH ROY) : (a) to (e). A state-
ment is placed on the Table of the House.

Statement

(a) and (b), In the absence of reliable
data concerning unemployment, it is not
possible to make a judgement as to whether
unemployment increased at the end of each
Plan. The reasons why earlier estimates
lack precision and no attempt has been
made in the Fourth plan document to
present data relating to backlog precision

AUGUST 6, 1970
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(paragraphs 22.13 to 21.16 pages 425 to 428
The Government has constantly been trying
to improve statistics relating to unemploy-
ment. With this end in view in August,
1968, the Planning Commission appointed
a Committee of Experts on Unemployment
Estimates with prof. Dantwala as its Chair-
man. The Committe has made a number
of suggestions to improve the data and their
report is under consideration of the Plan-
ning Commission. -

(c) and (d). Creation of more and more
employment opportunities has been one of
the major objectives of Indian’s successive
Five Year Plans of economic development
and the continuing efforts made since 1951
have already resulted in generation of a
substantial number of new job opportuni-
ties. However, faster growth of labour
force and the limited financial resources
available have stood in the way.

The Fourth Plan, which has a total out-
lay of Rs. 24,882 crores and envisages an
average annual increase of about 5.5% in
total production during the Plan period,
aims at creating employment opportunities
in the rural and urban sectors on an increas-
ing scale. The Plan lays considerable
emphasis on labour intensive schemes such
as roads, rural electrification, soil conserva-
tion, minor irrigation, village and small
scale indusiries, housing and urban develop-
ment.

However, in the present context of
economic development of the country and
consdiering the present capacity of the eco-
nomy to channelise resources for investment,
the realisation of the objective of providing
employment for all (for achieving full-em-
ployment) will have to be kept as a some-
what long term goal towards which the
economy has to move in the coming year.

(¢) In the light of efforts ‘already made
and being made in the direction of creating
more and more employment opportunities
and the limitations of resources, such a

uncmployment at the beginning and at the
end of Fourth Plan on the lines followed
in the previous Plans has been explained in
detail in the TFourth Plan document

is not considercd practical at the
present stage. Moreover, ‘right to work’
has already been given an important place
in the Directive Principles of State Policy
enshrined in the Constitution.
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ot stere e srelt ¢ sreqw WY,
TE A N geT ®T ¥ frar A Qv ww
¥ IT T qg 91 fF =H Harwq @AW
N sawd 3 A fagsr 7w awls
Qreat & Fa § IQFWA Y Feav ady |
St Fegiv T¥eHe fear § Iu¥ it ag faaor
agf fegr warg @ & ag e
argm f& 7@ §ER W@ 99 F§g
NI F ZIAU AW AT AT FI
WA @ TF F WiH q@ a% F}@
s 2w & ag Nt
% gg AgY a1 4%y % g+ ¢4 Wiy
Aaar & &7 § AT F Fear fradAr
g 9t g7 gEU W AW 3@
19 73 Jarzg fF @g oY 99 adig
N § fafea IQI@ AT "@EAw
agdt 99 o WY & 3N fr faad &
g & §f wgr AT @ 1 wr@  3aNfaax
PR G @Y A wWw HABT AT
faar Axag QA1 7 faw T @ @
atg 1 UF gaf-aq sriwq FArqT aar
2 5 fae § fofag Sl & sz Iq9-
mA 7 ag & N fagyr IQaT § 9=
) |rar v qw 7

=W AT T gAEtg wenwa §
T-HAt (S T WAy ¢ seas
#3eT ug T ag) & fafaer s
¥ 9397 ¥ 999 99 a§ig QeEr, Gaw
g NI QI F A8 IQATA F FiwE
few & gw A SfFT s @ srtwd me
N 7 g I3 gafqag agf ¥ @iy § A
feag AT & & gz F waw Wk
TIET JAT &G AT NAT F @@ fafwe
afafgal 7 ag s#< fear ¢ fF faad o
ai%T g7 A Aol & A fg § 9w
& g a1 Afes g fF o7 aiwe
9T 97 fazare &A1 @99 941 @ gwlen
fr @ Aw &Y afas ofkfeafa & ag gwg
% & 3 9T Y AiFE A qw G-

1892 (SAKA) Oral Answers 14

zae & wgr T 1T W A S CHENEH
A AT ArA 7Y Fard QY Ig A A
ag #g1 91 fF§ gwk Ay wnfes qffeafa
¥ gy ot Al ¢ @it saanh o A 0

U A g F T wrag g f®
fafar IFc g g Has W @&
g @Y4Y 93 asfr P F sz N
fafass draarg & 91 @ § 99 & WA
S FH FGAT I@ J IT WM AIAOR
fadam

=t s AT Al : aeqw WA,
[T 95 A 971 fF #0949 §1ST AR
faer g o7 QFT ¥ e T @ AW
&1 1% aufad s w7 qavar & fr fog
fafaa IqamA N GaEAT W GF AR
wfaer & fafea yQamz dara & ? @
& wigm 5 93 39 FT IAT @ B
# AT T F®

=it WeEA W aeE 0 § X 6t #r
vax frar f& Qg st@r 9= adix
AT F N FIATT FAT W X @R
T A fle fea a1 fare
#A1SY, W9 A=, FiY wATSq, anfas
AW AT, qg AR fFeT oF T
ST F FATT AT AG 1§, cAweET
¥ g & o ¥ @ & wwd
¥ 9x & Rk foqr wwmeg ¥ @
§G W IIg # 9y sonfrad & foq ar
feo ™ giesd & org FEE A fT A
f& arge fFea § 1 afoq &9d w1 fo
At F qqng § N w7 feg wQd
IT YT S FW AFAT

= wwrw A Qe : asTE wEEA,
AT A GT foar i) s WA @Y
Taq T TEY gar

WU 9 # I I TIgAT §, GIFC A
A AT GBSI1 FT FAO7 qF €37 a7
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% ¥ foq 93 gt § f5 < @ T §
#Y SNFIT FET AN a1 frar fr @ !

g9 qifq  qiqarst 9T a=al AT g@
WA ET FWA T 1T HT A5 T F 7
Tq @ F aiFg A3 § & fafrg A
fafaa Qe fFY €

FuwRT 33 fe o WAl & AW
FT 13 &, afafad IR € 9T F
fog 53¢ A7 AASF AT IAW KA
g g6 B OFET Tq40 97 IR $T
g & A1 Wis IT 3@ TG} F ¢H AT
T FIIT F AW FH 3T IFR F G
FETT-9-% Tqifyq fFq sz aifs 37 wiat
F IAAA w7 IT-IAW g1 F FACAT
ST g T IV g A o1 g% ?

St WA W AT - qeAE G-
3T, A7 qZ F 997 99 T7A F AT H
o oY o FE gH A FrAE F QI IO
g 37 aixei & fafgwar @3 & &
I HfEAE g1 & TE AU
gt wiwg I A ¢ 5 AaaeEd
q VoM gl FAC 1 AIArSE 7 Q-
mx Gar fFu g T J9mT ST &V
famr | 3few BaT AFE F S ¥ wfaw
&R @rg | 3@ feg g @iwAr § AA9-
mIA FY FEAr T @ T A wPr
i & 79 ¥ @Y sy Ay § o e
9 FEFT Fromr A g7 I THAEL 9T A
T @ & O daeafug@s i ww
gmd ¥ agE 4 W@ fs @
@w EE a1 NS FRIFWA AT €@
cafszfEda T @NE § 39T T faar
17 qifF g9 ¥ Hal I AT AR
arEt F AT F1 Ve 4 1

=} gawo® gea - AW A [ERA
3 oY ag Fg1 5 g7 TG O 71 TR
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TR Eagam Al gg § AfwT wqr A
AZIEA, TG 1T FT ML AT ggARA
f& e & oz foay a% Ideme g
9 Y F9 Ia7 Ik 1 At AR e
S gy @y feqfa e @ Qe
N gg @M aff ? g affa T
AT QA F A7 o7 WAFI§aR@ QA
AT RN MR g Tany & ?

My T g@U T3z § fF AT AT
T H WG § f5 mEd g }
gy g & oww ot SIFRAR E-
AT § IT FY d%41 70 g & AT
qg dear 1974 & 1 ¥r®@ g raqt
TIR WA W AT A9 TIF 13 9@
gt gFNt 979 ff ATSIHS 9 9T 4 qEE
2 ¥t 99 «ff7 g § @1 T @
Fq0 4T §, TN I GIFR F1 g WA
2 at g 5@ da4 ¥ Fa1 FAAE F W@
2 fog a9 selifagd &1 Qo faw
My ?

=t WA W AT : A=W HPEY,
g WA @ gw A FT AT | gA T
TR T g § 5 gE i 3 s@w
F fr afes § afus QomT ¥ @7
A Sl A Qs fad ) qg wexw
Tt A€ 93 | €ET qEdr @ wd
Afe wg g 9gd OF a9 Doani
# QemT F margfA A a3 @ ¢
wiotgnag o AR E W F
I FAH A o

[E qF qEU qAS § SNfad 1,
FEIA Far 70 g AfEA FHIT WFER-
He vhgdw N JWHE S F AR
waq 15 gk gsfagy &R fewimr
Qeed faaar A I af foar saf
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geqr ST 45 gAR F ArtgvE § W
QI IEY § 1 [ A A] W[ F fog
dar & Faarwr fagy O awl ¥ I
wifrw 1t o1 @Y &, fafw= @ & so
famir § 9 wgi-wgr gmrdr fafea
el Fad @ WE ag wEwEe
sfraT W@ @ | g@R gl Agl g-
faa<t &Y qg @I §, oY W WSS §
3 ® e v fear ama st
odfazieFuT &) 1Al &1 717 F7 @ §
fam & ar'gT g QAW fGC g #R}
#fadz Iwefge 7 ATy Fex Az
At & faqg uss q@Ed ¥ FAr
fF wgi 9t f& dsifagr aNfudiz oiw-
aic g, ST fearsana 1 @ ¥ fou
=i ware fvar § 1 gw a8 s anq &
AT FI )

oft T At ;- § qgeRt @d a7
srar Tigarn § f& 7 av ag v qay
SraF g Fi AT F ow AiFE § ?
fagslt I T 7 Qg7 fear & ariwe
TSt 1 @ § Al a1y ¥ Fr fF e
agt & | & snaAr Trgar § fa ae Ae-
MY F AT FT dF 9 S § @
g ?

@ Tt oA A A § g
Tizifaza fafadses & §a N FF
afawie § 99w ag ar......

st sEmaR mEd - o3g W @
gFar § f& wiwg e 0 & fag g9
QSN F @IET AT |

= TN AT AT qEANE U
Z 5% H9iq U AT TISAT FTl-
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s A A & FW F Ay qa §
R Far g & fou d@fqqa & wwew
FWE R AR E 7

Ae A T Qe wE g fr
g dlET & qaifa® Taar woar @«
FO AT FqT AT A& e F fou
fomer f& gewmde Rfaga afes g,
S f5 o 95 ¥ wiwEl & qarfas 3@
gedia ¥ g gAdecz g § ow AT
T FT A 40H Fm Y & ifemw
=T § 0F FOT F NP TF TR A
7§ A @Wie @ AT |
FOT & gAacedz F 9 4000 ST #y
FH AR A ¥ T AT A ATAR
€} g a7 v Ssfgus oifed ¥ @x
ags FT IV AIfT9T *1Zq qC av AR
wEAIfRFE & ATHX R I T ST
frdaiga ¥ war & dar w1 ®q WA 7Y
dmz & afs cheas s¥evdiz &
F @i @19 § g FoERe Qe

W ag g% ?

=t WA W A/AL © AETe AL,
& ¥ 7g adf 551 fr @i gyeew adl
&1 3g a1 a9 &g WAd 5 ge Qe
& qioar amifd@ F18 F Qi wqiws fod

OF AT @36 0 38 Q9 § A
g

N AMTA W WAR - D gy
adl fa7 § 1FY ag a8 F@r ¥ wiss
afi § 1 2@ AT W wiied zafer ad
% fr Mgz TaareT &1 JaEafag F
FAzrmmye ofkEded & A9 A &S
a1 gINE @ dorf v @) Saw vy fF
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HYgEr MTYF sqaeq) § Ag N AiwE Y
oY & @ d 7<) sfzwrd ar 1 sufeu
A T 9T F YW@ F FIOLEH N
FAE! GATYITSAT 9T a7 W § Iq FHEY
¥ agg & WAy wEq @ @A AR
Iq FHA & g7 amy arat qT fa=me fwar
JET L AGT AT ATHE @Y qA I
@ & AT ATES & AT WY <@ wFA § |
a7 1969 & =T # grearade gFgSa §
34 wr| 23 gAT 885 AWt faweE ¥
zafor &% g A sg1 f& Aies Iywsa
g g afes &Y 7g Far a1 f8 7 ariwel
F IR § BN oA wagAfd gwE $T @
g1

WET IF FAU 9 § AAMQ wI TS
UIZA &7 GG § A1 MY TG A §
fe ge us safm ® ww faw ag A
gar Trgifeea fafagen ¥ ag arse g=dl
¥ fodt gf 3 wxafig s@ w9idge
uzzg § qftad® W w1 adl § afes
s At ag % ST &1 A & s
Y ag i ergiges fafageq & <

2

AR N aw ¥ w5 ogwIQ
qifqdr {lﬂiﬂﬂz Fqifige 6"#\' ﬂ‘lf@z
a1 gadt & o ¥ 9EAT § | gAY wgd
quantg aiaar ¥ 37 al9rel qX A%
fear o g & fomd fr atfas & wfas
FASR SN &1 w1 IS H gewEar
D\ g@ N F oA § @ F 37 NG
QAT 1 georade arftars fegr o

W

SHRI BISWANARAYAN SHASTRI :
May 1 know from the hon.
ther the Government have worked out the
ratio of growth of population and the emp-
loyment potentiality created during the
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last 5 year plan period and whether the
ratio is uniform from State to State ?

&t AEd W AW § e ®q
¥ oY 7g A #g gwar 5 ag W@
fEaT g wax g W@ Qe am
q FAMET qTTT AT | A AT@ AT qgd
ez § AR St 99T WX 4T N ¥ g
7 1% ga 7 fafiwa grwmmei § aQem
ani # Ao faar @ Afer ag A
sHEF g AT Faa ¥ guk T
&F3n @1 | gafoq ag e § 5 ogt
T At § S N ek wfaw Aw-
T et feT ot Tad <wc adf fear o

asar 5 fee it gg @ IQwIR @
T

oft A mat ;99 gIwew s
FATZIBIT Ag€ A g AN DIAT
AT F) a1 9§99 37 F gRT A7
grEreT fear war ar fe& gwi g
W faogs aff )M w9 F
9RAIT 97 A AFAC A7 IF § 4R
SFFTafmm N FgE a7 w9 &<
S50 & a1dr ¢ A F WA AQem ¥ AT
atgar § fF s A § wifex s Far
AT g AN IW F g g@ I RO
Y gHEAT &1 S I F foq 3@ FoT
# 99 F g Far sifasra Har maqr  ?
@t fqaq N g 3gi WA &7
gaR ag Nawr gwk wew I H,
UFEFTT AT =g7 W S Aga@arfeat
AT gl F1 qF ATAF  Ggar gar g,
ag W & a9 Y IqT 7 wgar § fw
A AR F oFTr § AR e
afta MEIET 7% 9 NF gAR FWA AT
WE @ 3 @ qwadly Fwar ¥
VTN w1 g% @ F fog o &
IATMT Y @A E IT X &7 a% §WT
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ag) faaar } aw aF 3 fa¥ g5 wav arg
e

ot ATTAR WP ATE ¢ ATqY WEKRT,
@ 9gd G9asla dwar § Siar f& e
JATEIT A gA A ag warw frar g fw
IT NATAT 9T AT IT AT 9T A
fear ora A geoTade afugies &1
400 7T Toar Afas & FW AN aw
197 1970-71 ¥ 1969-70 Y g&a1 & g5
afas qaT gr el gr &9 ¢ R &

gl 7% IR At 97 TH
f& saat Qoprre agf famsar @ MaAg
qIET ¥ Y GIHT g1 I7g war 1| &7
g™ ISTATE A aqy [ & qqu=
Fifaw sageat & oY gAR gTg GreA §
IA FIYAT FY €17 § IWT gU qg AT
oy arag adi g v gads Q9
safea ®Y W fear s aF

SHRI HEM BARUA : In view of the
fact that the persent Five Year Plan does
not make any mention of the growing pro-
blem of unemplpyment in the country and
in view of the fact that unemployment
in the country is mounting up and the
youth are getting restive, and Assam is
the worst sufferer in this respect, may I
know whether instead of appointing a
committee to evaluate the problem of unem-
ployment which is a lipstick treatment to
the problem, Government are prepared to
take measures to eliminate the problem of
unemployment or to reduce its intensity ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : It is a fact that unemployment
is growing. It is not as though in the
various Five Year Plans the figures were not
worked out. According to the earlier Plan
documents at the end of the First Five Year
Plan, the backlog of unemployment estima-
ted was 5.3 million. At the end of the
Second Five Year Plan it was 9 million. At
the end of the Third Five Year Plan it was
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12 million. Therefore, it is clear that un-
employment is increasing. The other
aspect is that all these estimates are not
precise. This has been revealed on account
of a report submitted by Prof. Dantwala
appointed by the Planning Commission, and
Prof. Dantwala felt that the methodology
adopted in arriving at these figures was defec-
tive, and he made certain suggestions to
work out the figures. Keeping in view all
these suggestions, Government have taken
a decision to appoint an exgert committee
to work out precise figures. These figures
will be worked out.

In the meanwhile, as stated by my col-
Jeague, the plan provisions are teing review-
ed- in order to see that more employment
is created. For instance, it is under the
consideration of Government to reserve
forty more industries exclusively for the
small-scale sector so that more employment
could be created in the small-scale indus-
tries. In the matter of expenditure, under
the Plan, schemes like roads, rural electrifi-
cation, minor irrigation, soil conservation
etc. are being given importance.

Apart from this, under the Cabinet
Secretariat, there is an offfcer called the em-
ployment commissioner who in consultation
with the Planning Commission is working
out some schemes which will be implemen-
ted within a short period, and that will go
a long way in relieving this problem of un-
employment. I must, however, confess that
it may not be possitle to eradicate this pro-
blem, but we shall certainly reduce its
intensity.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Itis very difficult to
accommodate so many Members. We have
spent about 40 minutes already over just
two questions.

SOME HON. MEMBERS : This is a
very important question.

MR. SPEAKER :1I shall not deprive
hon. Members of their chance. If the
House wants that the Question Hour should
be converted into a debating hour, I have
no objection.
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SHRI ATAL BIHARI VAJPAYEE :
Why not have a discussion of a short
duration on this problem of giowing un-
employment ?

MR. SPEAKER : We are aot able to
go beyond three questions on any day, and
the same situation happens almast every
day, and even then, about 30 Members get
up and protest that they have not got any
chance. Even after two dozen supplemen-
tary questions, this is the position ? What
is to be done ? I would seck the advice of
hon. Members. _

DR. RAM SUBHAG SINGH : There
should be a proper discussion on this
problem.

MR. SPEAKER : But there is not just
one subject. On every question this is the
position.  After all, if the names of five
Members are clubbed together on a single
question, first they ask their supplementary
questions. Then follow supplementaries
from other members. What to do? We
cannot do anything. I seek your advice.

SHRI HEM BARUA : You should
congratulate the other members for putting
in with their questions.

MR. SPEAKER : They are so ever en-
thusiastic about every question that there is
no limit to the supplementaries forthcom-
ing. You must fix a limit so that I may
be guided by it.

DR. RAM SUBHAG SINGH : There
must be a disscussion on this subject. You
invite all the concerned members to decide
about it.

MR. SPEAKER : I am talking of all
questions every day.

SHRIMATI TARKESHWARI SINHA :
This is a most important problem.

MR. SPEAKER : How can I refuse to
a good lady like Shrimati Tarkeshwari
Sinha. It is very painful to say ‘o’ when
she wants to ask a question. I am in no
hurry to go to the next question—does not
matier if we do not go beyond this question.
It is your House and it is your question.
Thirty questions. Some on the list vvery day
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but the whole of the time is taken up on one
or two.

ot fagfa et : geqer Y, o A
FHT QIGT eNFC Y, 15-20 FEs @ i
AT T e oo WY THQ
FTATAF IR AN I A3 F 1 AN 39
S F AraT ;W WY §@ 927 F &, a0
3 & gfegd fF 97 faal feaar s an
a7 | 1 Ay 98 W A3 §, WA W
JsqaEl &1 gfaga ga B wEa ...

MR. SPEAKER : During Shri Mavalan-
kar’s time, there were no clubbed questions,
only one member’s name appearing in a
question. There were hardly two or three
supplementaries. Also there were not so

many groups sitting. & 1T ' F¥ [T
agl 9T 41, TH-AT FIAT THC AT AT
T A A

=} fagfa fast: 9@ aw Afrar
qiga N A, fFas) g3 & fagor aur
a1, gENT-TeST TIA aATS AN 4T ALY Y
g1

" SHRI HEM BARUA : When a reference
is made to Shri Mavalankar who presided
over this House before, is it not a disres-
pect to you ?

SOME HON. MEMBERS : No, no.

MR. SPEAKER : There is no harm if
the practice in vogue during my predeces-
sors’ time is referred to. I do not take it
as a reflection on me (Interruption). 1
would request Shri Banerjee to spare me at
least if he cannot spare others.

I will have to call a meeting for consul-
tation about the procedure. 1 will call you
all. Letus come to a decision whether
only two or three supplementaries should be
enough or we should go on as we are doing
now,

.
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SHRI S. M. BANERJEE : Formerly
the members here were sophisticated people.
Now we are the real representatives of the
people. We are from the masses. We
shall shut more and more and we shall
try to get more and more. We are not
sophisticated persons.

SHRIMATI TARKESHWARI SINHA :
Are Government aware that the Head of the
State has written a book about unemploy-
ment which he was kind enough to send to
every MP, in which he has tried to point
out...

MR. SPEAKER : She need not pour
the whole of her knowledge, but straightway
put the question.

SHRIMATI TARKESHWARI SINHA :
He has pointed out that ynemployment
varies from 10 to 50 million and the number
of the semi-employed varizs from 100 to
150 million. Government comes out with
a statement that they do not have the figures
of unemployment. The Head of the state
must have certainly checked his statistics
before publishing them in the form of a
book. I would like to know why there is
so much variation between the Government
figures and figures of the Head of the
State.

Secondly, Government, after appreciat-
ing that there is so much unemployment in
the country, have not thought it fit to change
the oricntation of the Plans which, because
of their lopsidedness, have gone on increas-
ing the quantum of unemployment. The
unemployment problem has now bzcome
the No. 1 problem of the country, really
disturbing the law and order of the country.
Therefore, 1 would like to know whether
Government at all is proposing to change
this lopsidedness of the plan on an emer-
gency basis to see that this problem of un-
employment is solved on a war footing.

SHRI D. SANJIVAYYA : I have alredy
stated that the Government are prepared to
review the whole plan provision in order
to see that more employment is created.
With regard to the figures given in a book-
let written by the President, 1 cannot say
anything, 1 have all respect for him.
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sft IFAT AE ;. wEAW ADNEA,
gfadla Fwrdd 7t gear W/ aga Alaw
R T ag iy fF A7 F
YN AR & AR AEY § 5 oaw w w
¥ o fad 1 oy fagy kA g d
v fFar ar fF g TT ST 9T &
19 qgeT FuA IEW, fFT ww @
& g @ IAT AME ATEIST G A ¢
FAR gREE § q1T A YEAQ bt
g€ ¢ f¥ 97 & foq @@y ot Jyvew T
%1 9@ I RGN JT 9T Fo AT
s@arRfgg A Q agt #§1 G w=
T 7 300-350 arefugi :Y a= T
fear......... (cwaem®)......... & AT
AEMEfF W IFA N @A W F
fodr g 3qT STA F R § ?

&t WA W AT TR gedw:
5 1T & graew § T, fow W
grarg g9 ¥ Agf & | ogi % AWMA &1
g g, 99 F w99 T 9g¥ T gHT
g1l

ot g SO q=AE ADEA,
2y Y 75 Sfawa JAden fare §, 3w
! oz foam & f5d a1 aOFR A%
e 0 FAFN N g7 75 wfqwa Sy
1 ATAT T FT TFSA F2 |

FR— afaferg IWAR §—37
FER IT F 715 AT 9027 Ja

FIF I I|MA G INRT TGRS
fod M€ o3 I3 ?

dret—aq gfaac Al sz gan
2T § 37 AWM, aY Far TEA Al
N N @ 3R F3 F Mo
FER G A FERy a4,
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FifF 77 QTN S| F A A
fre wgr § @ faad sl s 9ed it
W I aEEFsar g ¢ X @ @A
Sl F FRW AT A0gar § !

st ATEE W /AR © FOTE ALRA,

T F i gaIT F—wET 0, qAEGR
qeza &1 gRfrafar 1 wgig 9 Q..

=) <fa T : #qT AT ET F1 AT
g7

=it WTad W AT ST ALY | A
g%l ¥ grafiga waeg 3@ g fAAR
FUI |

o glodo faardt : st X & IF4
aga g fea Hgam & sma F@@
g f5 weongliz ghdw § faad am fod
T e A, I3 F ¥ fraq qude
IR B ASA frerdt § ale fwady awde
TIE @ WY § A g IEET A
9 gar & a1 afas gan )

& AWEAR W ATAE : g ad fwad
FAAMT § e fogat &1 A fadd
zq ¥ feug AT 9@ § 1 3fea a1 =wfaq
% WIAAg gaeq 7 frar f5 7@ qwdza
s R AfAsgmIRm g 5 ag
ez g f5 A7t 33 & &= W ganr
qyg IQFTR AT I E 1 3@ fo¥ a@
ge Afef®hua Y goar & wdc Fq
M A AT AW D HE ¥ gwar
g, IREIA W ¥@ & | 1967 ¥ gk q1a
39, 11, 748 wwii &1 Hasgaw gam, f9q
¥ ¥ A5 fasl, 4,30, 588 ), ANfefe-
¥ wgAzE 6, 99, 0301 gMY q1F A
F &=a ¥ 27, 40,435 &7 a9 A7 |

= gt Ao frard : ¥ ag ww
TR ar 1
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Y AT AR : AT qIEq
3 g foor @ f& ey AR
Twargiz oRdw § e g sk
fegmal & A fad

s glo Ao faamd : ¥r wev w@wr
e F oA oAy oni & qiw Qe
R A AfFT QT A s I F ¥ o
qwde Bl 1 AN faed oY 9aF
TFES qIT 7 a9t §  foray Sl &
am sfeg gu & T 97 & ¥ fyaq aal
R AFQ faeft &, 37 F1 axdzT w7 ganr
& ar afew gar

st ATEAA W WWE . AT 93¢
e Fwasd ag & fE @l S oFsw
g § &9 faaar § ar afas 1 >fsa
ITF @T gig g N @=Far qwige
fF S Aqar @9y A § IT a7 FE@qv
FNgeE Qwr ) X agaar Tgar
gw 1964 T faa M 5 wr@, 1965 ¥
fax oy 5 @@, 1966 § Mg aw 5 &
31T 1967 & 4 W@ 1 HFHE gAT1
fore sfaga qa=mar sfsa § #qax sfamm
=g o ¥ F@ar ey fF IQamry
TerT WY ag @ & &l gl W ag
W saw: foR w07 F0a ad
{/AT &

ot gFR T°E HENT : AW F IO
§ mAdg A 9@k A agnar fF gan
forg at%3 393 FAT 731 5w §, Sfea
g a1q wee § fr S ot atws fay §
7z Uy & fodid msa ® gavE frard)
ag #i®s & Ag § | IV aiFE @
fag i & sy &1 G aga y Aa
FAqarT § a1 Faug §, ;N VIR F
THIT IF AT AL § 11 Woreer waAaw
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& fa¥ | 7T mFR @ N A g7 AR
2 ? Fq1 §TFIT 99 a9 fami FOA
ff o a% ag St &1 A9 AE@r 2
gFdY, 918 ag 93 A & ar 9§ T,
IJAF qg AT 3 ?

AU ™ ag § fF a1 axF 2
¥ fag @ QroaT Fardy fyw o oy
't gqq wfa® & &l 99 7 §@ ;W
&, a1 4 & 99 § w9 W AT dgaq
afas @y ? Fq1 g fodr Yar AomT
o faaR Fr @ g ?

=} AwTEd W Wit ¢ &Y 92X wEA
Foaw A7 a1 5 @ AT agamw
arfas afcfeqfa ¥ gx 3qAqa & fAy
WU T g a4 B g@U g
g §3%g 7 3% foar fw #a1 3 &
¥ Ao & for § ww gfas aw
oI §qr F7 A 1 ) gw W gw fear
# s §

st ST fae Y Ha4 o 3 yfw
JarF AR A 39 zaTt Fg fF ag
oGl gwla 3, W YA # IR § fF
Ffaatg gearg ) A9 g w9 AR
A #gr a1 % gewT qfw Jar afes FR
wfaae s 1 @ T ogEew A
XIT "t ¥ 5T a1 5 @ww qfa Jar
afer F74 qv fqae T W E @
&9 @Y § g 5T g9 asdr §oar
AN agrg aa A @ & fdi a1 f
o Mg 997 ¥ g afgar § 1 gadr
T1q gATfgFR & afada FT 390 &
gaTe T ggy af § 1 Far § 74 w@IA
§ o aFar g 5 qar dg #r frafaa
g1 Aqa1a} w fedr dear ¥ oA Fr
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FEFRXF T aoq fear & 5 faad
A T A AACATE, w7 ¥ IAIT BN
Qm a8 fady, e qae 7 f4d &
AT AT 9€ T faS fagd oF FEdt
T staT ATAEA § FY gL AFT ¥ wew
ay faer gg @ ?

= wrEe W o - A wer fw
gEIa A= g | qg AT @9 & +F
vam ARy sk g Iy fF ag w
frAR T Earag N a9 s
AT g § a@ F\9 g 3, Ig YW I
et agf & (swaEw) @O gE
A ¥ greew ¥ frar qar @ @
avar § wio fasr @ Sfea dar #F
¥ 9w F9ag § wgr, gak fay war
AT gFAT G

= qey R : Feaw AT, ¥ 0w
SqTEYT FT 5 ISV A1EAT§, AL AZ
7g & fF oF w5 9T amaT Her ;v @\ |
T FT GAST AT 1T FT & FETE #R
g7 59 & fag faoere &, 5 fead
T FUF a7 T FUT | g7 T 348
farrd adl 1 3w for & amw @
srgar F&ar fF g0 gy fafae eagd
AT 97 : GIEF Y ART F & 97
aT Z1gw 7 afad

MR. SPEAPER : I am going to call a
special meeting of the Rules Committee. 1
am going to call the leaders of the parties
also. There is a lot of confusion and bad
procedure about the questions. After con-
sulting with them, I am not going to care
anything which is not recommended by
them. I am very definite about it. I am
fed up with this practice developing every
day now. (Interruptions).

=t gersiaTR wraE . wETN WERA,
T Fgy & 5 mage e F AR
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gi1@ fafa & o9 & s T
geaq ot fed 5 go o ¥ ax
FIT G |

seay wERW ¢ 3T Fv g fad Ay
FAAT G

=t yza fagrd awEdn - AEdE
|EET 9T FIT FZIA AT ?

Mixing of Sweet Potato Powder in Milk
supplied by Delhi Milk Scheme
.

*245. SHRI SARJOO PANDEY :
SHRI ISHAQ SAMBHALI :
SHRI JHARKHANDE RAI :
SHRI C. JANARDHANAN :

SHRI RAMAVATAR SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the quality
of milk supplied by the Delhi Milk Scheme
has deteriorated and sweet potato powder
is mixed with the milk regularly ; and

(b) if so, whether there is any truth in
in these allegations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRU ANNASAHIB
SHIND?Z) : (a) Nb», Sir.

(b) Does not arise.

=t q3g qw : WA ST A TR
frar & 5 g ¥ gweEz famg o £
w51 ag g % faeeft gog drwar grer g ®
aFEe faar o garafi 1 9gaw@
agard A War qWE st aw WA
AT THIC FT W@ § 1 7@ ¥ 987 fago-
et o faw 94 &, g & fo arforn-
e Hgea T aFT§ ) X 7 ngleg &
Fgat wigar g & aftaat O faw a4 §
AT fgrsfant ft fam 961 & ave=<
WY faer 991 €0 & qwAT AT € R ogw
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JEH formd © FHF oy 7
WERY FIq AT AW IS @ & aIfE
wfass & wat 71 &iw ga faw &% ?

SHRI ANNASAHIB SHINDE : Natur-
ally, if there are geniune complaints, we
welcome them. But may I explain that
every day on an average 900 samples are
taken and analysed by the laboratories. I
do not say human failure may not occur,
but there should not be this impression that
somthing is being adulterated in the milk.
This is just impossible. This is a public
sector undertaking and nobody is interested
in adulterating it. (Interruptions). It is
pasteurised milk; it is processed milk; it is
clean and hygienic milk. As hon. Members
are aware, we are converting butter fat and
skimmed milk powder into milk and that is
why we are in a position to meet the
rcquirements of almost 40 per cent of the
population. In summer particularly, the
supply of local milk goes down and we have
to make up this by using skimmed milk
powder and butter fat. That milk is a
little different in taste from normal milk
and because of that this impression is
gaining. But, as far as the purity of milk
is concerned, it is 100 per cent pure and
hygienically clean milk.

SHRI RAMAVATAR SHASTRI rose—

MR. SPEAKER : Anyth'ng said after
the Question Hour will not go on record.

SHRI RAMAVATAR SHASTRI :* * *

weT® WIRT : Ag FE OHA AT
g gl aT w2y & & goem
AAFH AT ST ATYTH {947 FF I3
JTFAT, ATHY AT FFF TEX 1 ATTHT
geaT gaar @ 3fFq ag fiwd av ad
aat | felt draT F7 qF feq ater e
JETE N T W 1 & T Fr A
famar & 1 g gEd A AT gEy few
fae s @ A @t T fas S g
A @1 &3 a1 N § 9% qX & 7y

*** Not recorded
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Earth Satellite Station at Delhi

SHRI R. K. AMIN :

SHRI R. R. SINGH DEO :
SHRI J. MOHAMED IMAM :
DR. M. SANTOSHAM :
SHR1 K. M. KOUSHIK :

*241.

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government are thinking of
putting up an additional satellite earth sta-
tion at Delhi as Arvi, near Poona; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes; apart from the satellite
Communication Earth Station being sct up
at Arvi near Poona, there is proposal to
set up another Earth Station in the Northern
region during the Fourth Five Year Plam
period.

(b) A statement giving the information
required is laid on the Table of the Sadha.
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Statement

DETAILS OF THE PROPOSED EARTH
STATION IN NORTHERN REGION

A proposal has been included in the
Fourth Five Year Plan of the Overseas
Communications Service for setting up of a
second Earth Station in the northern region
near Delhi. A site near Dehra Dun
has been recommended by a Departmental
Technical Committee for location of the
proposed second Earth Station on technical
and other considerations. The report of
the Committee is under consideration of
Government.

A feasibility report on the proposed
second Earth Station project has been pre-
pared by the Director General, Overseas
Communications Service. According to
this report, the proposed Earth Station,
which will cater to the external telecommu-
nications traffic requirements of the Nor-
thern region, is estimated to cost about
Rs. 609 lakhs with a foreign exchange
component of about Rs. 190 lakhs. This
Earth station will also operate through the
Indian ocean Satellite. The feasibility
report is under Government’s considera-
tion.

Statutory Provision for Recognition of
Approved Trade Unions

*242. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have laetely
decided to make statutory provisions for the
recognition ‘of approved Trade Unions as
representative bargaining Agents for the
workers on establishment or industry basis;

(b) if so, what steps have been taken
in this regard and by whattime legislation
on these lines would again be brought
forward before the Parliament for enactment
and

(c) the contemplated qualifications
which would enable a Union to claim recog-
nition and how these terms compare with
those recommended by the National Labour
Commission?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) No decision has been taken
by Government on this question as yet.

(b) and (c). Do not arise.

High Price of Vanaspati Ghee

#246. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government’s attention has
been drawn to the acute shortage of Vanas-
pati Ghee and the high prices which pre-
vail ;

(b) how many price increases were legal-
ly granted by the Government to the
manufacturers since the Ist January, 1970;

(c) whether any other increase was grant-
ed recently to these manufacturers; and

(@) if so, the reasons for showing such
favours to the V. pati Ghee f:
turers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) No reports of acute shortage
or unduly high prices of Vanaspati have been
received by Government recently.

(b) and (c). Vanaspati prices have
been revised four times since 1st January
1970, i.e. on 23.1.1970, 8.2.1970, 18.3-1970.
and 23-6-70

(d) Vanaspeti prices notified under the
Vegatable Oil Products Control Order 1947
are determined with reference to the prices
of indigenous raw oils and the issue prics
and level of usage of the cheaper impor-
ted soyabean oil permitted for its manu-
facture. As prices of indigenous oils
fluctuate and the level of usage of soyabean
oil is changed according to its availability,
vanaspati prices are revised from time to
time keeping in view the factors mentioned
above and not to show any favour to the
vanaspati manufacturers.

AUGUST 6, 1970

Written Answers 36

Cut Imposed by Ceylon on Import of
Hindi and Tamil Films

*247. SHRI ESWARA REDDY :
SHRI LATAFAT ALI KHAN :
SHRI P. C. ADICHAN :

SHRI H. N. MUKERJEE :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to State :

(a) whether the Chairman of the Indian
Films Corporation had recently held dis-
cussions at Colombo with the Ceylonese
Government regatding the latter’s decision
to impose a 25 per cent cut on the import
of Hindi and ‘Tamil Films; and

(b) if
discussions ?

so, the outcome of the

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) and (b). It is under-
stood that the Chairman of the Indian
Motion Pictures Export Corporation visited
Colombo early in July 1970 in connection
with the Corporation’s business in Ceylon.
It is not known whether he discussed the

question of any cut imposed on Indian
films.

Government have seen press reports to
the effect that the import allocation for
Hindi and Tamil films have teen reduced.

The matter is being pursued through
diplomatic channels.

Demurrage Charges on Foodgrain Shipments

*248. SHRI SHIV KUMAR SHASTRI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

() whether it is a fact that large sums
of money are paid by Government as
demurrage charges every year on the food-
grain shipments;

(b) if so, the total amount of demurrage
paid during the last three years, year-wise;

(c) whether it is also a fact that 90
per cent of the demurrage paid was Qwing
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to the ships waiting for berths at Ports as
result of bunched arrivals; and

(d) if so, the action taken aginst that
persons responsible for faulty planning of
the arrivals of the food shipments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, but generally
nearly equal or higher amounts are carned
by way of despatch money.

(b) The demurrage paid during the last
three years was as under :—

(Amount in lakh of rupees)

1967-68 96.43
1968-69 92.44
1969-70 20.10

(¢) This is generally correct.

(d) In spite of best planning, some
bunching and detention of food-ships does
take place due to certain factors beyond con-
trol such as reporting of ships at loading
ports, conditions at those ports, varying
speeds of ships, weather encountered during
voyage, availability of berths on arrival
which depends on presence of ships bring-
ing in or loading other cargo:s etc.

Food Procurement Agencies in Panjab
. and Haryama

*249. SHRI MOHAN SWARUP : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Food
Corporation of India is the sole procure-
ment agency operating in Punjab and
Haryana States ;

(b) if not, what other agencies are
operating in these States fcr the procure-
ment ; and

(c) whether any programme schedule
has been fixed for the purpose ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) The Punjab Government and the
Punjab State Cooperative Supply and Mar-
keting Federation in Punjab and the
Haryana Government and Haryana State
Cooperative Supply and Marketing Federa-
tion in Haryana.

(c) Programme schedule for purchases
is drawn up for each season separately
where procurement is done by Food Co-
poration of India alongwith other procure-
ment agencies in consultajon with State
Governments.

Increase in Prices of Agricultural Products

*250. SHRI D.R. PARMAR: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the prices
of agricultural products have increased
during the last three months compared to
some period last year ;

(b) if so, the specific reasons therefor ;
and

(¢) if not, the prices of agricultural
products during these periods in the years
1969 and 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (¢). A statement is pla-
ced on the Table of the Sabha. [Placed in
Library. See No. LT 3873/70]

AITAT AT 9T AT

foent w1 v
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(%) 71 aFR T faam e
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T. V. Station for Calcutta
%252, SHRI INDRAJIT GUPTA :
SHRI K. HALDER :

SERI J. M. BISWAS :
DR. RANEN SEN :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the progress made in setting up a
T. V, Station at Calcutta ;
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(b) the estimated “cost of the Station ;
and

(c) the time by which the station is
expected to go in to operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Survey for
selection of site for location of TV Studio
and transmitter at Calcutta have been
carried out,

(b) About Rs. 193 lakhs.
(c) By 1973-74.

Implementation of Recommendations of
Second Wage Board on Sugar Industry

*253. SHRI RABI RAY :
SHRI RAM KISHAN GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Second
Wage Board has recommended a wage rise
for the workers in the sugar industry ;

(b) if so, what are their specific recom-
mendations ;

(c) whether Government have accepted
them ; and

(d) what steps Government have taken
to get them implemented by the employers
and the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, Sir.

(b) to (c). Copies of Government’s

. Resolutions announcing acceptance of the

Wage Board’s recommendations on matters
covered by its terms of reference were pla-
ced on the Table of the Sabha on 28-7-1970,
The Resolution also gives a summary of

oC i and recg dations.

(d) The State Governments have been
requesied to secure implementation of the
recommendations,
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Setting up of Industrial Relations
Commission

#*254. SHRI DINKAR DESAI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that Government
have rejected the recc dation of the
National Commission on Labour (NCL) for
setting UP of Industrial Relations Commis-
sion at Central as well as State levels ;

(b) if so, the reasons thereof ; and

(c) what other methods have been
suggested to solve the industrial disputes
in States as well as at Central level ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (8 No, Sir.

(b) and (c). Do not arise.

Negotiation over Pay-Scales between
Director-General, A.LLR. and A.L.R.
Employees Federation

*255. SHRI B. K. DASCHOWDHURY:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether a deputation of the
National Federation of All India Radio
Employees Sought on the 29th May, 1970
the intervention of the Ministry’s Secretary
to resolve thg deadlock in the negotiations
over pay-scales between the federation and
the A.LR. Director-General; and

(b) if so, the details thereof and the
steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) No, Sir.,

(b) Does not arise.
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Views of Dr. Ensminger on Attainment
of Self-Sufficiency in Food in India

*256. SHRI SITARAM KESRI :
DR. KARNI SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are aware of
the views of Dr. Ensminger that it would
take another ten years to attain self-sufficie-
ncy in food in India;

(b) wbether Government are also aware
of the fact that the so-called ‘green revolu-
tion’ is confined to the wheat areas; and

(c) the steps that Government propose
to take to increase production in the rice-
growing areas and to achieve self-sufficiency
by the target date ?

* THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) Yes Sir, a press report contain-
ing reference to such views of Dr. Ensminger
has come to Government’s notice.

(b) Government are aware that achieve-
ments in terms of additional production in
recent years have been spectacular in the
case of wheat, whereas the progress in re-
gard to other cereals has so far been less
impressive.

(c) Government are already taking measu-
res for achieving substantial increase in food-
grains production in the country including
rice growing areas. These measures include:
bringing larger area under high yielding
varieties, multiple cropping, intensive deve-
lopment of irrigation, particularly ground
water resources, assured supplies of inputs
like seeds, fertilisers, surveillance of pests
and diseases and well organized plant pro-
tection operations, increased provision of
institutional credit, intensification of re-
serach, extension and education and farmers
training etc. For increasing the production
of rice, in particular, serious efforts are
being made to evolve suitable high-yielding
varieties and some new varieties considered
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suitable for different soil and water condi-
tions have been released recently.

Extension in time for Broadcasting of
“To-day in Parliament/Sansad
Samiksha’’ Programmes on
A LR,

*257. SHRI PREM CHAND VARMA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is a demand for in-
creasing the time from 10 minutes to 15
minutes for broadcasting ‘“To-day in Parlia-
ment/Sansad Samiksha” from All India
Radio;

(b) Sif so, the reasons for not increasing
the time when the rural population is very
anxious to listen to the proceedings of
Parliament; and

(c) whether the proposal would be given
effect to during the ensuing Lok Sabha
Session ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) No, Sir.

(b) and (). Do not arise.

Indo-Ceylon joint Venture for Production
of Films

*258. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of INFORMA-
TION AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that there is a
proposal under consideration of Government
to have a joint venture with Ceylon for pro-
ducing films;

(b) if so, the details thereof; and

(c) the nature of talks held by the
Chairman of the Indian Films Corporation
with Ceylon Government during his visit
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to that country in the month of July,
1970 ?

- THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir.

(b) Does not arise.

(c) A statement containing the infor-
mation is laid on the Table of the House.

Statement

Shri A. M. Tarigq, Chairman, Indian
Motion Pictures Export Corporation was
in Ceylon from the 6th July to 10th July 1970.
During his stay he met various Ministers
and officials of the Government and the
representatives of the film industry of that
country. Among other things, he discussed
matters relating to the restrictions imposed
by the Government of Ceylon on the import
of Indian films, Co-production of films,
importjng a few Ceylonese films for exhibi-
tion in India, holding of film weeks in the
respective  countries as a part of Cultural
Programme and sending of film artistes to
Ceylon.

Presence of Infectious virus in Taicuhng
Variety of Rice

*259. SHRI MUHAMMAD ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that as per find-
ings of a number of experts, Taichung variety
of rice contains infectious virus which is
injurious to health ;

(b) if so, the details of the findings ;
and

(¢) the action taken by Government on
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). Do not arise.

National Food Congress

*260. SHRI SRADHAKAR
SUPAKAR :
SHRI BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that in the Se-
cond Week of May, 1970, he convened a
National Food Congress and invited the
Chief Ministers of the States and other im-
portant persons ;

(b) if so, whether it was an official con-
ference ; and

(c) the gist of the resolutions adopted
in the Congress ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : «a) Yes, Sir.

(b) The National Food Congress was
sponsored jointly by the Indian Freedom
from Hunger Campaign Society and the
Ministry of Food and Agriculture.

(c) No formal resolutions were adopted
but the Congress made recommendations
on various aspects of the food problem.
Copies of the S y of di i and
recommendations are available in the
Library.

Memorandum re: reopening of Birla
concerns in West Bengal

*261. SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether on the 17th June, 1970,
Federation of Mercantile Employee’s ‘Union
and the Coordination Committee of Birla
Workers and Employees’ Union submitted
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two memoranda to the West Bengal Gover-
nor urging upon the Government to take
steps to see that the Birla companies are
reopened immediately ;

(b) if so, the text of those two memo-
randa ; and

(c) what steps, if any, have been and
are being taken in regard to the immediate
reopening of the Birla companies ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SAN-
JIVAYYA) : (a)to (c). The information
is being collected and will be placed on the
Table of the House after it is received.

Study of Indian Region By International
Union of Conservation Of Nature
And Natural Resources

%262, SHRI K. P. SINGH DEO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) Whether Government are aware
that the International Union ‘of Conserva-
tion of Nature and Natural Resources held
a Conference in the United States regarding
educacion on the Indian region sometime
in July, 1970 ; and

(b) if so, the decisions arrived at the
Conference and reaction of the Government
to the deliberations of the Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : - (a) No Sir, we orc not
aware ;

(b) Does not arise.

Report of Electricity Wage Board

#263. SHRI S. M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Wage Board Report
of the electricity workers has been accepted
by the Government ;

(b) if so, whether this has been im-

-
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plemeénted in all the States ;

(c) if not, the States which have not
yet implemented the same ; and

(d) the steps taken by Government in
this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a) Government have accepted the
recommendations of the Wage Board, falling
within its terms of reference.

(b) to (d). Thc State Governments
have been requested to secure implemen-
tation of the recommendations. Since the
decisions on the Board’s report have been
announced only recently it will take some
time to know the position of implementa-
tion in the various states.

Inputs for Increasing Agricultural Yield in
Drought Areas

*264. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
‘be pleased to state :

(a) whether it is a fact that a seminar
organised by the National Institute of
Sciences has concluded that agricultural
yield in drought areas can be doubled or
or even trebled if suitable inputs are
provided ;

(b) if so, the suitable inputs suggested
by the seminar in this connection ;

(c) whether Government in consultation
with the State Governments are contemp-
lating to provide these inputs in drought
areas ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN TRHE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir, National Institute
of Sciences held symposium on ‘‘Planning
for drought areas” and gave the recommen-
dation to increase crop yields by adopting
suitable package of practices.
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(b) The package ‘of practices recommen-
ded include suitable tillage method, mois-
ture conservation, foliar feeding of plant
nutrients, use of short duration high yielding
varieties adjusted to weather patterns and
adequate plant protection measures.

(c) Yes, Sir.

(d) An integrated research and develop-
ment programme has been formulated for
increasing crop production under dryland
conditions. An All India Co-ordinated
Research Project on Dry Land Agriculture
with 24 Centres has already been sanctioned
with a Plan outlay of Rs. 147.50 lakhs
which is also being strengthened further. A
development scheme for Dry Land Pilot
Project with a plan provision of Rs. 20.00
crores has also been sanctioned for 24 Dry
Land Pilot Projects in the: country, which
envisages adoption of package of practices
for increasing production under dry land
conditions.

Demand Of Inquiry Into Purchase Of
Pulses For Defence Personnel

*265. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether in the view of the demand
made by the Anti-corruption Committee
a voluntary organization of citizens, to
probe into the recent purchase of pulses
worth about Rs. 2 crores for the defence
personnel from various foodgrain dealers
in India, Government have instituted an
inquiry into the matter ;

(b) if so, when and the terms of reference
of the inquiry committee if not, the reasons
therefor ; and

(c) whether it is a fact that in the
memorandum presented to Government the
members alleged that the pulses were not
fit for human consumption ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHB
SHINDE) : (a) to (c). Sometime ago, a
complaint was received from an Anti-
Corruption Committee, of which Shri
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Mahabir Prasad Gupta, a cloth dealer of
Chandni Chowk, was reported to be the
President, about the supply of Sub-standard
dals to Defence by Shri Bhani Ram Gupta
and others.

The supplies in question were inspected
by the Army authorities in accordance
with the terms of the contract, and action
in respect of such supplies as were not
found conforming to the specifications/
standards of the Army, was taken against the
firms, as per prescribed procedure and condi-
tions of thc contract governing the supplies.
However, as stated in reply to Short Notice
Question No. 22 answered in the Lok Sabha
on 23rd April, 1970 the question of taking
criminal action and of making a CBI probe
in the connection is also being examined in
consultation with the Ministries of Law and
Home Affairs.

Frequent strikes in Major Ports and
remedial measures taken

SHRI D. N. PATODIA :
SHRI ABDUL GHANI DAR :
. SHRI P. VISWAMBHARAN :

*266.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that all major
ports in the country have been facing strikes
by port workers asa result of which the
export activities are disrupted and are lead-
ing to losses amounting to crores of rupees ;

(b) whether Government have estimated
the losses suffered on account of such strikes
in the Ports of Calcutta, Madras, Cochin and
Bombay during the last two years ;

(c) whether he had assured that he would
personally look into the entire question and
take remedial measures; and

(d) if so, the analysis of the causes of
the frequent port strikes and the details of
the remedial measures taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) There have been strikes in
some of the Major Ports which have affected

the handling of cargo.
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(b) The losses are several in nature and
are not capable of being readily esti-
mated.

(¢) and (d). The need for evolving a suit-
able machinery for effective and speedy
settlement of disputes in Ports and Docks
has been under the active consideration of
Government and certain proposals for sett-
ing up such a machinery at the Central level
and if need be at local levels, are presently
under study.

Establishment of Film Council

*267. SHRI ARJUN SINGH BHA-
DORIA :
SHRI MURASOLI MARAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have since
finally decided to establish a Film Council ;
and

(b) if so, by when it will be established?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRIL L. K. GUJRAL) : (a) The matter is
under active consideration.

(b) Does not arise at this stage.

Procurement of rice and paddy in West
Bengal during May and June, 1970

*268. SHRIMATI ILA PALCHOU-
DHURI :-Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that internal
procurement of rice and paddy in West Ben-
gal upto the end of May, 1970, has been
over 400,000 metric tons, which represents
over 87 percent of the total target of six lac
metric tons this year ;

(b) what has been the procurement
figure during the month of June, 1970 ;

(c) how the total procurement upto the
end of June, 1970 compares with the total
procurement in 1969 for the same period ;
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(d) the total expenditure incurred on
procurement mentioned above in 1970 as
compared to that incurred for the corres-
ponding -period in 1969 ; and

(¢) whether the whole process of pro-
curement referred to obove has been trouble-
free and smooth as compared to that in
1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNA SAHIB SHIN-
DE) : (a) The total procurement of rice and
paddy in West Bengal during the current mar-
keting season up to the end of May was about
404 thousand tonnes in terms of rice. This is
just above 67% of the target of 6 lakh
tonnes.

(b) About 1.9 thousand tonnes in terms
of rice.

(©) As against 4.06 lakh tonnes i.n terms
of rice procured upto June this year, procure-
ment during the corresponding period last
year was 4.18 lakh tonnes.

(d) The total expenditure incurred on
procurement in West Bengal during 1969
and 1970 is not yet known as the accounts
have not yet been finalised.

(¢) Though there * were some difficulties
this year in the miatter of enforcing food
laws and cordoning of surplus areas due to the
law and order situation, procurement opera-
tions on the whole, were satisfactory.

Revision of Pay Scales of Administrative
Officers in Fisheries Establishments

*269. SHRI GEORGE FERNANDES :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the scales of pay of Admini-
strative Officers in Fisheries Organisations
have been revised to bring them on
par with pay scales of posts in other offices
under the Government of India with similar
duties and responsibilities;

(b) if not, the reasons therefor;

AUGUST 6, 1970

Written Answers 52

(c¢) whether Government are awaré that
this anomaly has since been corrected by
the Indian Council of Agricultural Research
by revising the scales of the Administra-
tive Officers of the Fisheries Establishments
under their control; and

(d) whether Government propose to take
steps in regard to the revision of the scales
of the Administrative Officers of the Fisherics
Establishments under their control ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNA SAHIB SHIN-
DE) : (a) and (b). The current scales of
pay for the post of Administrative Officer
in the Fisheries Organisations under the
Department of Agriculture were fixed om
the basis of recommendations of the Second
Pay Commission. A proposal for upgrada-
tion of the scale of pay of the post of
Administrative Officer in one of the Fiseeri-
es Institutes under the Government of
India was under consideration. The
matter was however not processed to a con-
clusion in view of a general ban on revision
of pay scales which was being extended from
time to time.

() The Indian Council of Agricultural
Research have not revised the scales of pay
of Administrative Officers of Fisheries
Estabilishments under their control as a
general measure. A post in a higher scale
has been created in one of the Establish-
ments.

(d) Review of the structure of emolu-
ments and conditions of service of different
classes of Central Government employees
has already been entrusted to a Pay Commi-
ssion constituted by the Government of
India m April, 1970.

Settlement of East Pakistan Refugees
in Andaman and Nicobar Islands

*270. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a high-power committee of
the Secretaries of different departments of
Government of India, after field survey,
recommended that at least 150,000 refugees
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should be settled in the Islands of Andaman
and Nicobar;

(b) if so, the number of East Pakistan
refugees so far settled in these Islands;

(c) whether it is a fact that no refugees
deserted their rehabilitation sites in thess
Islands which show that rehabilitation
schemes proved successful in these areas;

(d) if so, whether refugees arriving from
East Pakistan will be sent to Andaman and
Nicobar Islands for rehabilitation; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (2) No such high-power
Committee was appointed or made any re-
commendations in he matter, However, an
Inter-Departmental Team consisting of officers
representing the Planning Commission and
the Ministries concerned with the important
facets of development was constituted by
the Ministry of Rehabilitration with Shri
L. J. Johr.son, former Additional Secretary,
Ministry of Rehabilitation as Convener.
The Team submitted its report in April,
1966, The programme recommended by
the Team visualizes the doubling of the
mid-1955 population of about 75,000 by
the end of 1971 and its further increas by
one lakh during the period ending 1976.

" The Team’s report has becn placed in
the Library of the Parliament.

(b) and (c). 2,861 families of displa-
oed persons from East Pakistan were settled
in the Andaman and Nicobar Islands bet-
ween 1949 and 1963. Of these, 46 families
were repatriated/deserted. Under the Special
Arcas Programme of Department of Reha-
bilitation, 562 families of migrants from
East Pakistan have been sent to Andaman
and Nicobar Islands for settlement there
so far.

(d) and (). After necessary infrastruc-
ture has been provided and cleared land
becomes available, migrants from East
Pakistan, repatriates from Burma and
Ceylon and other pertons, on the mainland
answering to specific occupational require-
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ments of the programme will be seat te
the Islands for rehabilitation.

Loss Suffered due to Strike by
Port and Dock Workers in Madras

1601. SHRI BABURAO PATEL :

SHRI NIHAL SINGH :

SHRI BENI SHANKER
SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total loss to the shipping indu-
stry as a result of the strike of the Port
and Dock workers in Madras during May,
1970;

(b) the total number of workers invol-
ved in the strike and che nature of their
demands; and

(c) the ressons why the deadlock
was not solved in time and allowed to
continue for days without any alternative
arrangements ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIV-
AYYA) : (a) The loss of revenue to the Dock
Labour Board in regard to the Reserve Pool
workers, the New Administrative Bedy in
regard to the listed dock workers and the
Food Corporation of India works out to
approximately Rs. 10,02,640. The details
of loss to the shipping industry are not
available.

(b) 7,777 workers were involved in the
strike. The main demands related to /the
payment “of Deerness Allowance, House
Rent Allowance and City Compensatory
Allowance to the Listed and Food Corpora-
tion of India workers for the full month
and the acceptance of fitments of the work-
men worked out by two Unions as against
the calculation made by the employers and
Madras Dock Labour Board.

(c) The representatives of the Labour
Unions were not in agreement with the
calculations made by the Administration
and wanted that the wages and allowances
to dock workers be paid according to their
calculations and interpretations.  Dire-
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negotiations and conciliation  discussions
held by the Regional Labour Commissioner
(Central), Madras having failed, discussions
were held at New Delhi as a result of which
an was hed, leading to the
calling off of the strike with effect from
the 1st shift of 16.5.70.

Assistance given to  Fishermen in Kerala
For Purchase of Fishing Vessels/
Mechanised Boats

1602. SHRI MANGALATHUMA-
DAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the assistance given to the small
fishermen in Kerala for purchase of mecha-
nised boats/fishing vessels, this year:

(b) the ber of mech d boats/
fishing vessels built at different boat-build-
ing centres; and

(c) whether there is any centralised
boat building agency for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY . OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 10 boats have been issued
10 a Producer Cooperative Society with
25%, subsidy on cost of engines under hire
purchase system.

(b) and (c). 81 boats are now under
various stages of construction. Besides,
orders for another 50 boats are being issued
for construction, under a scheme financed
by the Agricultural Refinance Corporation.
There is no centralised agency for boat con-
struction. Boats required for the State
Schemes of issue of mechanised boats to
fishermen on the subsidy cum hire-purchase
system are constructed by Boats Building
Yards of the Kerala Fisheries Corporation
which is a public Sector Undertakings,

I SRAW F AE qUT AT AT

1603. * =it gwW W WA : F4T
AN q@T SWOI@ AR §A w2
aigw, 1970 ¥ sram<ifeg yea gear 4831
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¥ 99T ¥ G99 ¥ qg 99 | FIO F4G
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4. AT 4 _

5 TRER 16 2

6. 3afear 12 —

7. wEETRE 5 —_

8. zeTaT —_

9. Fagd 5
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10. FARER — — 48, FAaT™ 4 —
11. fwfgz 8 — 49, fréniT 2 —
12. AT 6 — 50. a¥st 13 —
13. afear 1] — 51, IAST 6 —
14. ¢e1aTE 12 2 52. qATITE 6 —
15. YR 9 - 53. TEAH 13 —
16. FTAIT 18 1 54. gAATYL 6 ..
17. I=1a 2 —

18, TITI 5 — o §rEg ¥ A 9T & 2 A9,
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22, aEIRH 9 1 381 1 Tg SUX TR AWEL ATH
23. TEY 10 —_ w@s § drey el g faaiw
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25. g@r§ 4 — S IFX 26-3-1970 FV HST MAT AT AT
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4. e i - Non-Introduction of Schemes for Cal

45. TIRER 8 1 Port Workers

:: :.::!:,'_( 1:: _1_ 1604. SHRI  SURENDRANATH

DWIVEDY : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

(a) the reasons advanced by the Labour
representatives for the non-introduction of
two schemes for the Calcutta Port workers
from 1st July, 1970;

(b) whether Government gave any as-
surances regarding the defects found by the
labour representatives in the two schemes;
and

(c) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI. D. SANJIV-
AYYA) : (a) The more important reasons
advanced related to breaking up of the
existing gang system, age of retirement,
abolition of the Administrative body,
monthly employment of workers under
stevedore employers and incentive schemes.

(b) and (c). As a result of discussions
with the employer and labour representa-
tives, it was agreed, among o.hers, that the
new schemes will be reviewed at the end of
three months from the date of their imple-
mentation and that during this period of
three months, the workers concerned will be
compensated for such loss of promotional
oppotunities as m1y be caused to them by
the_introduction of the system of individual
booking. The labour represcntatives were
also assured that the incentive schemes will
be operated on‘an exprimen'al basis for
three months and that during this period
the Calcutta Daock Labour Board will not
impose any punishment for failure to rexch
the datum for valid reasons. It was also
agreed that in actual implementation of the
clause relating to transfer of workmen to
monthly employment under the stevedore
employers, the Caairman Dock Labour
Board will take a decision oaly with the
consent of the majority of the labour mem-
bers of the Board.

Supply of Foodgrains to Kerala

1605. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government’s attention has
been drawn to a statement of 7th July, 1970
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by Kebrala’s Food Mtnister, in Trivandrum,
saying : ‘“While Andhra, Tamil Nadu and
Mysore are trying frantically to dispose
their surplus and Kerala is repeatedly pres-
sing for more rice, the Centre is simply
carrying on in the same old routine
fashion’”;

(b) if so, its reaction to it; and

(c) the reasoms why the Centre is fight-
ing shy of procuring the surplus from these
States and helping Kerala to increas¢ the
rice ration to eight or ten ounces ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government have been
a press report to this effect.

(b) and (c). It is not correct that Andhra
Pradesh, Tamil Nadu and Mysore are fran-
tically trying to dispose of their surplus or
that the Cen're is fighting shy of procuring
the surplus from these, States. Actually
whatever surplus rice is available with these
States is being accepted by the Centre as
soon as the terms are settled and is sent
mostly to Kerala. The present quantum of
rice ration in Kcrala is already quite re-
asonable and is higher than that in any
other deficit State. The likely availability
of rice with Government will not be ade-
quate to increase it further.

Change in Status of International Labour
Organisation Office in New Delhi

1606. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the International Labour
Organisation Office in New Delhi has
recently been changed to the status of
Area Office;

(b) if so, whether a German National
had been appointed to head this office in
New Delhi, instead of an Indian National,
as was the case in the past;

"(c) whether Government had made any
protests to the International Labour Organi-
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sation authorities in Geneva for not
appointing an Indian to head its Area
office in New Delhi;

(d) if not, the reasons therefor and
whether this appointment was made with
the approval of Government of India;
and

(¢) what action does Government
contemplate to persuade the International
Labour Organisation authorities in Geneva
to see that only Indian Nationals were
appointed for this New Delhi office in
future ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIV-
AYYA) : (@ Yes. The ILO Branch Office
in India established in 1928 was converted
into an Area Office from 1.4.1970 as part
of the ILO’s comprehensive programme of
reorganisation of its field structure all over
the world.

(b) Yes.

(¢) No.

(d) and (e). These appointments to
posts in the Organisation are made by the
Director-General of the Organisation and
Government do not consider it desirable
for them to intervene.

Tests of Vanaspati Ghee to find out its
H-effects

1607. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that items like
potato chips, cashew nuts etc. when fried in
the Vanaspati ghee, the latter turns solid
and greasy on cooling ;

(b) if so, the reasons therefor ;

(c) whether the manufacturers of
vanaspati are using a small quantity of
cotton-seed oil which has started producing
side effects on the consumers ;

(d) if so, whether any tests have been
conducted by the Government at the
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Regional Research Laboratory, Hydrabad
or the Food Research Laboratory, Mysore
to find out the presence of any harmful
matter in Vanaspati ; and

(e) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (@ and (b). Vanaspati,
whether in original form or after use for
frying, turns solid and greasy on cooling,
because of its very nature as a solid fat.

(c) Cotton-seed oil is being used in the
manufacture of Vanaspati both in India as
well as in other countries. No reports of any
side effects on consumers as a result of such
use have come to Government’s notice.

(d) and (¢). Tests carried out at the
Central Food  Technological Research
Institute, Mysore have shown that vanaspati
prepared from cotton-seed o0il does not
contain any harmful matter and is safe for
human consumption. The Regional Re-
search Laboratory, Hyderabad is of the
view that usage of cottonseed oil all over
the world for the last fifty years without
causing any side effects is indicative that no
harmful materials are present in this oil,
and does not warrant the carrying out of
tests for this purpose.

Brochure On “Voluntary Arbitration™

1608. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the proposed brochure on
“Voluntary Arbitration” has since been
prepared and brought out by his Ministry ;

(b) if so, whether a copy of the same
would be laid on the Table ; and

(c) if the answers to parts (a) and
(b) be in the negative, the reasons for this
delay and when it is likely to be brought
out ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-



63 Written Answers

VAYYA) : (a) to (c). The draft brochure
on Voluntary Arbitration has been circu-
lated to the mombers of the National
Arbitration Promotion Board for their
Comments. These are still awaited in a
number of cases. The brochure will be
finalized after the views of the members
have been received.

Protein Starvation amongst Masses

1609. SHRI N. K. SOMANI :
SHRI S. K. TRPURIAH :
Will the Minister of FOOD AND

AGRICULTURE be plased to state :

(a) whether it is a fact that concerned
over the extensive incidence of diseases and
malnutrition due to protein starvaticn
among the general masses the Central
Government have launched crash pro-
grammes to set up production of Soya
beans ;

(b) whether as a part of this programme,
there are schemes to extract edible protein
from petroleum also ; and

(c) if so, how much deficiency is sought
to be made up and at what stage the
schemes are ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Indian Council of
Agricultural Research has a coordinated
soyabeen improvement programme under
which large scale multiplication and distri-
bution of suitable varieties is being spon-
sored for promoting the production of Soya-
beans, which would be useful in combating
protein malnutrition.

(b) Pilot studies are being undertaken
by the Indian Institute of Peroleum at the
Gujarat Refinery to explore the possibility
of the production of protein concentrates
by a process of fermentotion of certain
petroleum fraction.

(¢) The work on production of pro-
tein from petroleum is only in fan experi-
mental stage at paesent.
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The cropped area under soyabean is
expected to be nearly 1 lakh acres during
Kharif 1970.

Payment of Increased Deamess Allowance
to Coal Mine Workers

1610. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) how many coal mine companies have
begun paying or have agreed- to pay in
writing the increased dearness allowance at
the rate of Rs. 1.53 paisa per day along
with arrears ; and

(b) whether Government are considering
any measure to punish the defaulting com-
panies by cancelling their certificates which
enabled them to sell their product to
Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Ninety.

(b) Suggestions to this effect have been
received. It is, however, proposed to watch
the position for some time more before
considering action against the defaulting
collieries.

MEIT FeEy, foot § ow
fadet 1 faemie
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(=) s 7Y gaa1 )
SpecialfFund to Tamil Nadu for Irrigation

1613. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Tamil
Nadu got more funds as a special fund set
by Centre for improving irrigation facilities
in drought affected areas in the country ;
and
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(b) if so, the details thereof and to
what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. There is no
special fund set up by the Centre only
improving irrigation facilities in drought
affected areas in the country. However,
creation of irrigation works is one of the
schemes that can be taken up under the
Rural Works Programme.

(b) Does not arise.

SEH wE Y gt arfesn &
st & We

ff wiw e AW
£t W SETT @
st T MNATE ATHATS ¢

1614,

o w® qun gAate @ ag
H e FQ fF:

(%) F SEF g7 worfeal @,
oy qdf mfreard ¥ gz qar @i A
aigx fawrs fear mav ar, @& A wEA
T o< gk afq I wErpaf wee
A § fo¥ méga § wawar &
A fear ar ; ’

(@) afz i, N FTE wEEH
fad I a9y w4 9T fFat @ WA
1 g3t Ao ar ;

(n) afz g, @ ofram & sw
grnfadi & @@ f&Y 07 gHTR R
IR A I w1 AR W ga R A%

(w) afz adf, Y wF &1 W

sw aqr grafe @R (s do wWair-
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Exclusion of Orissa from Rural Works
Programme

1615. THRI SRADHAKAR SUPA-
KAR : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any representation has been
received from the Government of Orissa
about the total exclusion of the State from
the rural works programme ; and

(b) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) So far only a part list of areas to
be included in Rural Works Programme has
been finalised.  Selection of more areas is,
at present, under the consideration of the
Government. The case of Orissa, will be
considered along with the cases of other
States, after taking into account all relevant
factors.

Applications g for Telept i
under Ovm your Telephone’ System
in Dethi

1616. SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND



69  Written Answers

BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(2) the number of tel ephone applications
pending under Own Your Telephone and
Public Men categories in each exchange of
Delhi ;

(b) the steps Government propose to
take to provide more telephones in Delhi,
particularly in Tis Hazari Exchange ; and

() the numBer of telephones to be
installed in Delhi year-wise, in the next 4
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND - IN THE

DEPARTMENT OF COMMUNICATIONS-

(SHRI SHER SINGH) : (a) The number of
applications  for telephone connections
pending under OYT and Puplicman cate-
gories in various exchanges of Delhi
Telephone District on 1-7-70 was as under :

SRAVANA 15, 1892 (S4KA4)

Category
Exchange OYT Publicman

Shahdara 98 139
Tees Hazari 2187 646
Delhi Gate — 789
Secretariat — —_
Raj Path _ —_
Delhi Cantt. —_ 60
Connaught Place —_ 83
Karol Bagh — 860
Jor Bagh 23
Okhla 161 } 576
Faridabad 4 13
Ghaziabad — 17
Badarpur —_ —
Bahadurgarh —_— —_
Najaffgarh — —
Nangloi — 1
Ballabhgarh 10 3
Narela — 2
Badli —_ 1

(b) New exchanges are proposed to be
opened at Janpath, Chanakyapuri, Idgah
and Hauz Khas, and additional lines pro-
vided in most of the other exchanges during
the next four years.
will get relief of about 5000 lines pro-

Tis Hazari exchange
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gressively in 1972, on the commissioning of
9800 lines Idgah exchange.

(c) The following additional exchange
capacity is likely to become available :—

1970-H1 9,000
1971-72 10,300
1972-73 9,000
1973-74 6,900

Total 35,200

Of the above 3,000 lines will replace old
equipment giving a net increase of 32,200
lines.

Liquidation of Co-operative Societies in Delhi

1617. SHRI V. NARASIMHA RAO :
SHRI MOHAN SWARUP :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total number of co-operative
Societies in Delhi which are at present in the
process of liquidation ;

(b) the total number of Societies which
wereliquidated during the last three years ;

(c) the total amount of monéy which
was written off as a result thereof; and

(d) the steps proposed to be taken by the
Government to stop co-ops going bankrupt ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  JAGANNATH
PAHADIA) : (a) 640.

(b) 178.
(o) Nil

(d) Liquidation of societies arises from
a number of causes including financial diffi-
culties. Liquidation proceedings are initiated
for defunct socicties also. The Delhi Ad-
ministration have reported that regular
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inspection of the societies is conducted by
the officers of the Cooperation Department
to ensure the smooth working of the coo-
peratives. There are also plan schemes being
implemented by Delhi Administration under
which financial assistance like, working capi-
tal loans, share capital contribution, mana-
gerial subsidy and grants for construction of
godowns are given to selected societics.

Loan to West Bengal for purchase of Fertilisers

1618. SHRI K. HALDER :
SHRI J. M. BISWAS :
DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK:

Will the Minister-of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the West
Bengal Government’s request for giving
loan of Rs. 3.78 crores for the purchase of
fertilizers was turned down by the Central
Government ;

(b) if so, the grounds on which the
request has been turned down ; and

(c) the amount of loan given to the
West Bengal for this purpose during each of
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Against a loan of
Rs. 3.78 crores applied for by State Govern-
ment, a short-term loan of Rs. 74.25 lakhs
has been sanctioned to them. The State
Government has been requested to furnish
information regarding stock of fertilizer on
hand, the total quantity intended to be dis-
tributed in the Kharif Season etc. to con-
sider sanction of further loans to them.

(c) The desired .information is as
under :— :

AUGUST 6, 1970
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(Rs in lakhs)
Year Short-term loans sanctioned
Rs.
1967-68 69.63
1968-69 260.00
1969-70 219.00
Total 548.63

Supply of Cheap Fertilizers to Farmers

1619. SHRI D. N. PATODIA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) tho extent of success of Government’s
policy to supply fertilisers at cheaper cost
to the farmers;

(b) the schemes that have been formu-
lated in this regard and to what extent they
have been fulfilled; and

(c) how these schemes have helped to
reduce the price of fertilizers during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has always becn the endea-
vour of the Government to distribute imported
fertilisers in the country at the most econo-
mic prices by operating the Central Fertiliser
pool on no profit no loss basis. Owing to its .
operations, the fertiliser prices rule at re-
asonable levels. secondly, by arranging plenti-
ful supplies, the ‘pool’ prevents rise in prices
that my be caused by scarcity of supplies. It
also equalises the transport cost to the
nearest rail head destination so that farmers
in distantly-located areas do not have to pay
more.

(b) The prices of four major fertilisers vjz.
Ammonium Sulphate, Urea, C. A. N. and
A. S. N. are statutorily controlled and any
report of sale at higher prices is immediately
investigated by the concerned State Govern-
ments and action taken under the Fertiliser
(Control) Order, 1957, With the establishment
of larger fertiliser factories with latest techno- .
logy, the cost of production and hence the
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price of fertiliser is likely. to come down. The
National Development Council has laid down
that the agricultural inputs including fertilisers
should not be subsidised and that prices of
agricultural output should be maintained at
an incentive level as an encouragement to
the farmers.

(c) As a result of financial review of the
Pool the price of Ammonium Sulphate was
reduced by Rs. 10/- per M. T. w.e.f. 5.8.69
and in respect of coloured/powdery Am-
monium Sulphate twice by Rs. 50/per M. T.
each on 1.11.69 and 16.3.70 (j. e. Rs. 100/-
in all). Ammonium Sulphate is the small
farmer’s fertiliser and this reduction is ex-
pected to encourage them to use more of
it.

I sAw W faefta ag@m
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Tractors ly ing idle due to non-availability
of Spare Parts

1621. SHRI DEVEN SEN :

SHRI ISHAQ SAMBHALI :

SHRI LATAFAT ALI KHAN :

SHRI C. JANARDHANAN :

SHRI P. C. ADICHAN :

SHRI CHANDRA SHEKHAR
SINGH :

DR. KARNI SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(@) whether it is a fact that about
20,000 dractors are lying idle in the country
due to non-availability of spare parts;

(b) if so, the reasons thereof; and

(c) the action taken or proposed to be

‘taken by Government in the matter ?

THE MINISTER OF STATE IN THE

‘MINISTRY OF FOOD, AGRICULTURE,

TCOMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). While no accurate
figures of imported tractors lying out of use
are available, it has been estimated that
there are about 40,000 tractors of old makes
in the country, A substantial percentage
of these have by now outlived their utility.
There is difficulty with regard to the spiare
parts of old models of tractors only. With
‘a.view to ensuring adequate supply of spare
Darts of tractors, 10 per cent spare parts are
being imported along with the tractors,

- Besides, import of spare parts has beep
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allowed to various established importers,
State Agro-Industries Corporations and the
actual users. A statement showing tho
value of spare parts of agricultural tractors
imported during the years 1967-68 to 1969-70
is appended.

Statement

Value of spare parts of agricultural
tractors imported during the years 1967-68
to 1969-70.

SRAVANA 15, 1892 (S4KA)

(Value in ‘000" Rs.)
Year
1967-68 63005
1968-69 - 89113¢
1969-70 67712

Financial Aid to West Bengal for Reha-
bilitation of Refugees

1622. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether West Bengal Government
had asked the Centre recently for any finan-
cial aid for relief operations in rehabilita-
ting the refugees; and

(b) if so, the details thereof and the
action taken by Government in this regard ?

. THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The entire expen-
diture incurred by the State Government
for giving relief assistance to the migrants
from East Pakistan is reimbursed by the
Central Government. In view, however, of
the difficult ways and means position, the
Government of West Bengal had approached
the Central Government for sanctioning an
‘on account’ advance for expenditure on
relief items in connection with the fresh
influx from East Pakistan. A sum of
Rs. 34 lakhs was sanctioned in May and
June 1970. Again in July, 1970, the State
Government approached for another advance
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of Rs. 55 lakhs which has also been
sanctioned.

dependen Distribution of
hNevmm:t m’ Gf::en:&t adver-
tisemeats to Newspapers
1623. SHRI BENI SHANKER
SHARMA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether a demand has been made
for an independent body to distribute news-
print and Government advertisements to
newspapers ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Government
has seen a news item, to this effect, in the
Press.

(b) and (c). Allocation of Newsprint:

Newsprint is an essential commodity.
The bulk of the requirements of newspapers,
involving a foreign exchange element of
about Rs. 15.00 crores is imported. All-
ocation of newsprint is made to newspapers
in accordance with the prvisions of the
policy framed annually, at the beginning of
each licensing year, after taking into
account the view of the Newsprint Advisory
Committee, and having due regard to the
anticipated availability of indigenons and
imported supplies-and the need for fostering
the growth of small and medium newspapers
in particalar. The newsprint quota of a
newspaper is uniformly determined on the
basis of its average circulation, average
number of pages and the average page-area,
as admissible under the policy, irrespective
of the editorial policy or political affiliation
of the paper. A copy of the Public Notice
containing the Newsprint Allocation Policy
is laid on the Table of both Houses of
Parliament before it is announced.

*All the spare parts of Agricultural Tractors are not separately classified in the

Import Trade Classification.

Hence figures of imports of spare parts of Agricultural

Tractors falling under code No. 732.8901 of the Import Trade Classlﬁcatlon oaly havo

‘been included in the above statement.
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The Newsprint Advisory Committee
Consists of representatives of newspapers
and two Members of Parliament, one from
each House. There is, thus no need for
any separate body for the distribution of
newsprint.

Release of Governmen: advertisement :

The considerations which are kept in
view while rel adverti s are :—

1.  to secure the widest possible cover-
age within the funds available ;

2. to cover the readers from all walks
of life, particularly in the case of
national compaigns, where the
message is meant for the people
at large ; and

3. to reach the readership intended to
be covered.

In selecting newspapers and periodi-
cals for different Government advertisements
due regard is paid to :—

(i) effective circulation (normally pa-
pers having a paid circulation of
below 1000 are not used) ;

(ii) regularity in publication (a period
of six months uninterrupted publi-
cation is essential) ;

(iii) class of readership ;

(iv) adherence to accepted standards of
journalistic ethics ;

(v) advertisement rates which are con-
sidered suitable and acceptable for
Government publicity require-
ments ;

(vi) other factors such as *pulling”
power, production standards, the
languages and areas intended to
be covered within the available
funds.

The political affiliation of a newspaper
in not taken into account in placing Govern-
ment sdvertisemennt. Papers belonging to

“all political parties and supporting different
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Written Answers 80

shades of political opinion are used for
Government  advertisements. Advertiso-
ments are, however, withheld from such
newspapers and periodicals as indulge in
virulent and persistent propaganda inciting
communal passions or preaching violance,
or offend socially aceepted conventions of
public decency and morals, thereby under-
mining the basic national interests.

Government  advertisements are not
issued to newspapers as a measure of
financial assistance but are released to meet
varying publicity and informational require-
ments of Government.

Keeping in view the above factors, news-
papers and periodicals are selected for each
compaign and for each release . It is not possi-
ble to draw up a uniform schedule of insertions
even in the case of newspapers which may
have comparable circulation and belong more
less the same class of readership. However,
a balanced and equitable distribution of
advertisements is aimed at.

It is not considered y or feasibl
to have a board for sclection of papers for
the release of various advertisements, as
this is a matter which has to be handled on
a day-to-day basis within the framework
of the policy guidelines laid down by
Government.

Estimate of internal trade in Mangoes

1624. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have made any
estimate of internal trade in mangoes this
year ;

(b) if so, the details therecf vis-g-vis
that of the last three years ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

v

(¢) No statistics in respect of production
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and inter-State movement of mangoes are
maintained. It is, therefore, not possible
to indicate the extent of internal trade in
mangoes in the last three years.

Imporvement in Cultivation, Production
and Marketing of Cashewnuts in
West Bengal

1625. SHRI SAMAR GUHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether survey work for improvement
of cashewnut cultivation production and
Marketing of cashewnut products in the
coastal belt of Contai of West Bengal will
be undertaken by Government;

(b) if so, the steps taken in this re-
- gard; and :

(c) the result or the findings of the
survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). Information is being
collecied from the Government of West
Bengal and will be placed on the Table of
the Sabha when received.

Taking back the land allotted to backward
and land less peasants of West Bengal

1626. SHRI K. HALDER : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the private and khas lands
which were distributed by United Front
Government of West Bengal to landless and
backward peasaats, who constitute mainly
Scheduled Castes and Scheduled Tribes,
were forcibly taken back by jotedars, with
the help of police during President’s Rule;
and

(b) if so, whether Government would
take steps to stop such evication of pea--
sants ?

THE MINISTER OF STATE IN THE
'MINISTRY OF FOOD, AGRICULTURE.
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COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) The Government of West Bengal
has categorically announced its policy not to
évict occupiers of khas vested or benami
lands where such persons genuinely belong
to eligible category without violantion of the
legitimate interest of any party other than
the State and to regularise such occupations
by grant of annual licenses and subequently
by raiyaty settlement. The question of
the police helping jotedars to forcibly take
possession of such lands does not arsse,

(b) Necessary instructions have already
been issued to Disstrict Officers in this
regard.
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¥ warafs, marfe s qar arfes @R
fuifrs gggsl F =@ ¥ @I gy,
qfeqw FTe 4R goT (dwreq)  afw-
farwr, 1970 wegafa & wfafmw & w«
Fqgra@ram fRar @ ofeww §me
= quEgaAr gfafs @ 10-11 4,
1970 Y T qTH 997 45% ¥ gAEI &
ggme  wwen & fafes wmygEl «w
goifad faaR F@ ¥ q], AE W
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gt #1 gfe §, fmw e qf
wfafiaw 1955 ¥ s R d9a+ § fag
wearg W faeTad § |

1mport of Rice from Burma

1628. SHRI C. K. CHAKRAPANI :

SHRI B. K. MODAK :

SHRI K. RAMANI :

SHRI SATYA NARAIN
SINGH :

SHRI K. M. ABRAHAM :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether there was any agreement
signed with the Burma Government recently
for the import of several thousand tonnes
of rice;

(b) if so, the details thereof; and

(©) the stock of foodgrains with the
Government of India at the end of June,
1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) : Yes, Sir.

(b) An agreement was concluded by
the Government of India with the Myanwa
Export Import Corporation, Government
of the Union of Burma, for the purchase
of 100,000 long tons of rice of the 1970
crop, consisting of 80,000 long tons of
Ngasein Small Mills Special and 20,000
jong tons of Ngasein Full Boiled rice.
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The shipment of the contracted quantity
is to'be completed by the.end of December,
1970.

(¢) The stock of foodgrains
Central pool at the end of June,
33.83 lakh tonnes.

in the
1970

Indians in Ceylon
1629. SHRI BHAGABAN DAS:
SHRI K. RAMANI :
SHRI NAMBIAR :
SHRI SATYA NARAIN
SINGH :
SHRI A. K. GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of registered Indian
citizens in Ceylon in the years 1967 to
1970 year-wise;

(b) the number of registered Indian citi-
zens who were sent back to India from
Ceylon in the years 1967 to 1970;

(c) the names of the States where they
had been settled; and

(d) the expenses incurred by the Central
Government and the States to settle these
repatriates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIVA-
YYA): (a) The number of persons registered
yearwise as Indian citizens under the Indo-
Ceylon Agreement, 1964 is as under :—

1967 ... 7868

1968 ... 12991
1969 ... 33059
1970 (upto 30.6.70) 8943

(b) The number of Indian citizens who
have come back to India under the Indo-
Ceylon Agreement 1964, from 30.10.1964
to 30.6.1970, is 15, 989.

Separate numbers of Indian citizens who
came back to India in the years 1967 to
1970 are not readily available.

(¢) Tamil Nadu, Kerala and Mysore.

(d) The entire expenditure on relief and
rosettlement of repatriates is being borne
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by the Central Government. A sum of
Rs. 143.37 lakhs has, been released to the
Staic-Governments as ‘loan’ for the various
resettlement schemes for the repatriates.

A sum of Rs. 53.72 lakhs has been
sanctioned as ‘grant-in-aid’ for relief and
reception arrangements.

Troposheric Scatter Communication

1630. SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI SAMINATHAN :
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that his Mini-
stry has decided to take another expert
view into the various technical aspects of
its seven-year old proposal for a atroposheric
Scatter Communication in the country;

(b) if so, the reasons therefor;

(c) the details in regard to the expert
view 'thereon; and

(d) the useful purpose thereof ?

THE MINISTER OF STATE IN THE
.MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) At the beginning of ths
Third Plan, P and T had examined the feasi
bility of introducing troposheric scatier sys-
‘tem in its network. Considering all technical
aspects, it was decided to confine microwave
links to the line of sight systems only.
No further decision has been taken for
having another expert view on this supject.

(b) to (d) Do not arise.

angard Tt o g O Fad i
AT HTAT

1631. St AT A :
&t TRATATE TS
= WY A W
ot I A
ot Tw W@ o
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T A At wfw §f qg d@d
T 4 fF

(%) For g H  =@F argardy
TST gy gfT X FAadE A FAT FA
qredT FRHH B AR fawtar agr § ;

(w) afe gt Y 3@ 9T gw AN
a1 sfafwear & ; Al

(M s gra g IR ¥ g7 a®
FY 1§ WA F U1 qAT F AW FA®
qfNETE T gIFR T AT FHATE B
2 waar F9 1 faa g ?

wm, sfe, agafes fama o
|/FEIT WA qG A AT TR (R wen-
wifga ) © (F) S gt

(@) foelY aif # safaadl gror wFA
Y A9T gra F 7T T 4R W faQw
FEIEN

() Tsa gl & fasr afawmfat
T 34 gAY ¥ graesd FAAS FF
¥ fagg ard s fad

fadsh gl g fwF ¥ w7 Ry
Treat ¥ qfedwmaet & s

1632, it Wizt WA : FAT WA
agqy ¥fg weAt 9 q@@ T FA HIGT
& :

(%) wrea feag 37 faRay gamars
& 3ar 1w & fegia A Y T g
aqr frail & fad qoge =ma &g °§
Ffy afkadlaad areew £37 & U7 W%
&I Y ggrgar A g

(@) 57 wsat & Fa1 am § wgt
W aur Agaas YA w augs aamEr
waT &, #4T IqA A AT F A A
LI
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(m) s qfw N faf@ s@§
for Far og fratfa S AL § ?

wm, Ty, wwafos few qar
qEwT e ¥ wer AR (s
e ) (%) 7ur (%) qwd awh
qfciemTsl 71 g& $3@ #1 agafa na
F@ ¥ forar Y A §Tas TN F
T ¥ F9F A WE FT FIA IBA F
o fdl gaTATE A WG AIHIT J AT~
Qg A Fear

() sz & ag¥ ary

aqifeeam, wat i< siEwr
3§ faswra qacfa

1633. sit T Fag 9w :
= TR Tl
=} farg FT T
&Y TR A -
=t AW SEHW AR
st sy fag -
&t S{wIT T JT7AT
=t TR TEAR
o AT St
=t gFA 9 §JAW :
= qmaa Tag THAE ¢

1 9® aq gt HR g @
) Far FI % :

(%) wffara, aal sz =Aedw &
@ ¥ faswea grafa w1 I feaan
wea § fa@®t T AT F dAv A
<

(@) @@ o &g ¥ ARF FIHIL G
Far AW wAAG TE§ W Ik F@w
qfcars fass § W wfesa & 77 +ig-
il #@ F1 A g ?

wu aw qAAiE AR (= Ao @i
dum) (v) sfew afsam & a
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feewfeg safeaal oo dotew feg Mg
IET F AR 9T, A FGAIT SATAT 4T
& fv facarfaa safral grer ofeaw ofs-
oA § i af agd awfad §1 3=
Teq s 800 FAT T AT F°4 Yfw
F1 geT quT 40 FA3 Wy § 1 Iui AR
NFFT F QT F AraFQ IJUTeq AEY §

(=) qdf wifsena R afewq dam,
FEm N fagu & wedl ¥ afafa
¥ €L 9T ASTHETH! @IW R 0
geafadl & w37 &1 famem s
FEF W R i qET ¥ awl-
SO AT A Iy | A FETe g%
agl gu v zafes, ofww afs-
warT & faearfog safvad) gro @ o
graferdl & QX § A G A garEaw
¥ YrarT 7 0 A DA G RN
4t | qifa, '« 1950, ¥ Age-foared
TAWN ¥ g sugear wt af 9 fF, qdf
qifsea, afrgq dats araw &7 faga
¥ gatfadl & A ¥, waw geefa 9T
sarfagt & warfaes afawd ar sq3 &
g afeqda 7€) fear wdar . gafeod,
qeff wifpea™ & gafeat g & 9
geafaal &1 e fAsicn &<d, ar @
gAEY & Y FE@, F qaR § 2
Fraaigy Ak A ag

ani & =NFF ¥ A T Fewrg
g 2, ¥ ¥as weqEAw § | W& qw
AT &1 graeT §, WRAE & aqfan)
T ASHTFIM F I § I FAEAT W
&1 5 9@ AN qqf F A q@ER
F fagiudT 0 siewr & A &,
fafran fagerwr fafqommasr & ol
@A A, TWAE B AT ARG @
9% GO AR WY ST gFA A qEAT
LU 118 4l
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Tszafa maa @ Fafq § sl

§ gfw gar erd

=t Areg Ty fgm -

=t AT Wt

=t fra gwe e

=t RAAT ¢

st S s Tt

=Y o A dTa

st TR NYTS WMEATS -

= ArFg A A

= FrATaw fag

= gEA «T FTAW ¢

W gwr fag g
Far & aqY gfw WA gg Fqm A

w3 fF

1634.

(%) 37 Tod¥ ¥ #741 AW § 9 @
d aqt % aseafy areT @[] g °v
X 78 feat wafe as & @ ;

(@) = =afe & dux 57 a7
-G F1F F1 q@@7 A ; AR

(n) "= usg &4 & f53 @ ffa
guiT Faf 3 geTres fafs ar g ?

e, gfy, awmfae fawm aqr wg-
wR Aaem § sy WA (o s
faR): usal & qq ant N s=fy & fow

Fafg aF usgafa 1 AT Y Qr g
foeg 91T @ —
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oy &1 A usgafa maw #Y gafa

giemor 21-1167 & 21-5-68 a5
qfz9q TS 20-2-68 & 25-2-69 aF

3IWT WAW  25-2-68 ¥ 26-2-69 q%
fagiT 29-6-68 ¥ 26-6-69 TF
LE 1] 23-8-68 § 17-2-69 a%
fagic 4-7-69 ¥ 16-2-70 g%

qfer §mar 19-3-70 ¥ it sy
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(=) Saeadw &, adfad gt
FA 1 § R W IO q9T 39-
ERR T F NIEIE T qrar §
A § A Y qF qaEar, Tiv gur
a3 D IR oD qfy w1 faawr
agr Sl oIFAE 31 T gfaai @
faqen #1 ¥a5 agdla afaat § @
gffeva 53 ¥ fo¥, sa wdw & v
gfg F grgaEfe &, siErd g
aar Yfa ga (¥09w) afafqaw 1968
usgafs & afafraw & w0 & avar mor
g1 | 99 FIGT F M FIgiEaT
1 gaw g7 F 57 g9 9w wa=t
afafrag Y 3 dxifea fear v a1
agafaq wrfat qar sgfae o skl
¥ w@rfac aet qfw ¥ o 99w 7w
W ufs vata geam wam w3 &
3T ¥, G AT TEEI (Farem)
sfafraw, 1968 ax fagic qz\'i'ﬂﬁ
(dareT) afafram 1968 wezafy &
gfafmal Fsod A8 97 7wy
ara ), v fasvg & f6F o8 dearens
O AT FH & o8 At aewF #y
sfawmiz N fear marar) faog 7
afg § fawae & feq Y amaw fear
mar faad seqdad wd far & qEr
W {gat Y act g A g wkg
F o mdadt R RN agwfy www
g

fage gy g gfufrm § o
T 9 f& afegear A gafaat wqr-
A7 oot ¥ whifga 7 g€ N, oty
F adq s Prafafs 1 gog e
qar afagwar Y 9941 3 fo¥ gy @
fwar war 91|

fag we2ard wfufras, 1885 wr
Wt dvaw fEar o fawy & adfa
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amTeE ¥ afa®wC g7 97 ¥ g
AQF emr N ag & faan afewd &
frwrd 0 fray gfafee & sitfaen 7Y sz
&g ¥ a1 fafga s & I 3 # g
¥ et qe2ard A g @nm ¥ Frafeor
¥ waeg ¥ Torer wiawifEt @1 faog
F@ & afger =@ & oaF ¥

fag # geriar aur S| Y Afeos-
IA T F IgaEEl F GMET FERIEY
yeamE @ga 5y av ¥, ¥fv aefa
¥ afafraw & ®9 § qraws FF a7
¥ ofew, Teeafa et arfeg & &
Ll

gfeaw dme #, gy 9 R M
g F) sfarnfaa w<, fr=fefag
Tezafa ¥ afafrasr @ a7 ;

(1) ofzmn dme yfa gare (Fa-
o) afafraw, 1968 1

(2) afzgw dmte af@y gz
(waraw) aifufaw, 1968

(3) Fawwr fowr gzgaTd (datad)
wfafqaw, 1968 aar

(4) waFar fomr  qeary FEARY
A% (wreardt sgaeqr) sfafas,
1968 1

TSt FEAE F AFA #) agfq
Nt @R & ol Fewar ferfageard
FEUNH A% (reqrdy sgaeqr) wfafraqn
¥ g g neT fear mam )

13 gord, 1970 *r Irzafa #1 &dt-
gfq wra #3 frmfofag gfesa & dors
yfw gae (dmew) sfafaw, 1970,
wezafe & afafaw & =9 &, aqm
T
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(1) ¥ & 9 &7 ¥ graw § yA
TOER AN Q@ geen ghafwa
AT ;

(2) TR & sfgFc F1 TR
FAMAT ;

(3) wgi TORR g, Ig IA WA
FrEFl ¥ aeors FW@r g S
AWRST § AT w7 AT IAT-
T &% 60 wfawa ¥ 75 wfama
IE TWET; AN

(4) worarw afawdali & fadta &
fazg, afel & #wS gfaw
¢ § ax fefagws sfawal
Y ZEAIRTAA FAT |

S # afgsan @=71 ¥ grafaa 99-
ool & grden & fqy wegafa afa-
faaw & sfafraes grasay seamEl &1
sifqn w0 & fear s wr &1

(w) aga &= Teg A F fady
afcfeafqar wafeg & R ¥ aga wsal
# gafaa afefeaaal & qum 7 §)
Taify, sfaa RS owfag v ot
Y & SR FaT-92% qX @ & iy

Target for Export of Sugar during
1970-71

1635. SHRI R. K. AMIN :
SHRI NANJA GOWDER :
SHRI G. C. NAIK :

SHRI D. N. DEB :

DR. M. SANTOSHAM :
SHRI GADILINGANA

GOWD :

SHRI PILOO MODY :
SHRI N. K. SOMANI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the target for export of sugar during
1970-71;
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(b) whether this target is likely to be
achieved during the current year; and

(c) the details of efforts being made in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Exports of sugar are
made on calender year basis. It has been
decided to export in 1970 about 3.20 lakh
tonnes which is permissible under the Inter-
national Sugar Agreement, 1968. About
95,000 tonnes of this quantity representing
the U.S. quota to the U. S, A. and N. P. Q.
to the UK is being exported under the pro-
visions of the Sugar Export Promotion Act,
1958 and the loss will be met by the sugar in-
dustry. Another 50,000 tonnes is being
exported by the S:ate Trading Corporation
of India. The balance quantity is being
exported on Government account and the
loss will be met from Central Revenues.
The industry has, however, agreed to bear
the handling expenses on this quantity. The
exports are in progress and are likely to be
completed by the end of this calendar
year,

Export policy for 1971, is under consi-
deration.

Setting up of Post Cflices in Grain Market
and in other sectors of Chandigarh

1636. SHRI SHRI CHAND GOYAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the Grain Market of Chandi-
garh has been demanding the setting up of
a post office in the grain market;

(b) if so, whether the same is likly
to yield considerable income;

(c) whether there are some Sectors in
Chandigarh which do not have post offices;
if so, how many; and

(d) whether it is necessary to provide
}. Sector with a post office ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b).
Representations were received by the Post-
master General, Ambala for the opening of
a post office in.Grain Market of Chandigarh.
After examination, a Sub-Post Office has
since been opend there on 22-6-1970.

(c) and (d). Sector Nos. 2,3 to 6, 24,
25, 28, 30 to 38 and 44 to 47 of Chandigarh
do not have Post Offices. The cases for
opening of Post Offices in these Sectors will
be examined by the Postmaster General,
Ambala and Post Offices will bc opened
wherever found justified, according to de-
partmental standards.

Unloading of Food from Ships in
Calcutta Port
1637. SHRI SHRI CHAND GOYAL :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether seven food ships could not
be unloaded in Calcutta Port on account of
the indefinite strike of dock workers and
go-slow tactics of shore labour ; and

(b) if so, the steps taken by Govern-
ment to unload the food ships ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI = ANNASAHIB
SHINDE) : (a) Nine ships carring food-
grains could not be completely unloaded at
Calcutta port during the period the shore
labour adopted ‘go slow’ tactics and the
dock workers went on strike. The shore
labour adopted ‘go slow’ tactics from 17-6-70
and resumed normal working from 1-8-70
while dock workers went on strike from
1-7-70 and resumed normal working from
15-7-70.

(b) Normal working has already been
resumed. Steps were however taken carlier
to unload two ships mechanically at the
two mathanised berths and two more shipg
were shified to berths at Calcutta Jotry
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which was not affected by the ‘go slow’
tactics of the shore labour.

Procurement of Wheat in Punjab

1639. SHRI JAGESHWAR YADAY :
SHRI MRITYUNJAY
PRASAD :
SHRI ESWARA REDDY :
SHRI LATAFAT ALI KHAN :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state the quan-
tity of wheat procurement in Punjab in
1967-68, 1968-69 and the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

AUGUST 6, 1970

. OPERATION (SHRI S.C. JAMIR) :
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COMMUNITY DEVELOPMENT AND CO-
(a)
Presumably the reference is to the Report
of the Programme Evaluation Organisation
on ‘Evaluation Study of Post-Stage II Com-
munity Development Blocks’ published In
January, 1970. The relevant findings and
suggestions regarding budget and staff policy
considered in this report are extracted in
the Statement laid on the Table of the
House. [Placed in Library. See No. LT—
3874/70]

(b) The recommendation of the Pro-
gramme Evaluation Organisation will have
to be viewed in the context of the recom-
mendations of the Conference of Chief
Ministers and State Ministers held in June,
1968 yiz. the Community Development and
Panchayati Raj programmes should continue
and be strengthened, Blocks in Stage I and
stage II should continue to receive financial
e they are entiled to and that Post

COOPERATION  (SHRI ANNASAHIB
SHINDE) :
Financial Year Quantity of wheat
. procured

(In lakh tonnes)

1967-68 5.70
1968-69 13.58
1969-70 18.73
1970-71 (upto 28-7-70) 21.57

R dation of Progi Evaluation

Organization Regarding Budget and
Staff Policy of Community
Projects

1640. SHRI JAGESHWAR YADAV :
SHRI BHEGENDRA JHA :
SHRI K. M. MADHUKAR :
SHRI LATAFAT ALI KHAN :
SHRI JHARKHANDE RAI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the recommendation of the Pro-
gramme Evaluation Organisation regarding
the budget and staff policy of the communi-
ty projects; and

(b) whather Government have accepted
the recommendation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,

.brought about, taking

Stage 1I Blocks should also get financial
assistance, structural changes as may be
considered necessary by the States be made
at the State headquarters and changes in the
organizational pattern of Blocks may be
into account the
actual programme potential and work-load
from area to area, functicnaries not
having enough work in a given area may
be redeployed and other suitable arrange-
ments be made to ensure better coordina-
tion between the official and non-official
agencies according to the conditions in the
State. The Community Development pro-
gramme is in the State sector in the Fourth
Plan. Central assistance to States in the
Fourth Plan for State Plan schemes is given
in the shape of Block grants and Block
loans, in pursuance of a decision of the
National Development Council, and is not
related to any schematic pattern as in the
previous Plans. In the circumstances, it is
for the State Governments to accept the re-
commendation made in the report of the
Programme Evaluation Organisation; copies
of the report have already been sent to the
State Governments.

Miserable condition of East Pakistan
Refngees in Tripura

SHRI HIMATSINGKA :
SHRI KIRIT BIKRAM DEB
BURMAN :

1641.



97 Written Answers

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether Government’s attention has
been drawn to the report in the * Hindustan
Standard’’ of July 9, 1970 captioned, ‘‘Hell
of a Life for Migrants in Tripura”; if,
so, how far the report about the deplorable
condition of migrants from East Pakistan
in Tripura is correct; and

(b) the steps taken and being taken to
rehabilitate them properly and as a short
term measure to provide them with adequate
facilities in the transit camps ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, Sir. The matter Is
being looked into and nesessary remedial
measures will be taken, if warranted.

(b) As saturation point has already
been reached in Tripura, the migrants who
enter Tripura from East Pakistan and ap-
proach the State Government for relief and
rehabilitation assistance are temporarily
accommodated in the Arundhatinagar Re-
ception Centre/Pabiacherra Transit Camp,
from where they are moved out to the
Mana Group of Transit Centres at Raipur
in sizeable batches for admission to camp
there and for eventual resettlement.

Rejection of Package Programme for
Paralkote Zone of Dandakaranya

Project

SHRI HIMATSINGKA :

SHRI B. K. DASCHOW-
DHURY :

SHRI S. K. TAPURIAH :

SHRI N. K. SOMANI :

SHRI SITARAM KESRI :

1642,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Union Government
have rejected the Package Programme for
the Paralkote Zone of Dandakaranya Pro-
ject; and

(b) if so, the broad features of this Pro-
gramme and the reasons for its rejection ?

SRAVANA 15, 1892 (SAKA)
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA): (a) If the reference is to the
proposed Indo-Japanese Collaboration in
the Psralkote Zone of Dandakaranya, the
reply is in the negative. :

(b) Does not arise.

Committee to Evaluate working of
Community Develoyment Block
and Cooperatives

SHRI CHANGALRAYA
NAIDU :

SHRI C. K. CHAKRAPANI :

SHRI E. K. NAYANAR :

SHRI RABI RAY :

SHRI BHAGABAN DAS :

SHRI JYOTIRMOY BASU :

SHRI UMANATH :

SHRI R. BARUA :

1643,

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether Government have set up
some Expert Committee to evaluate the
working and uscfulness of the work done by
the Community Development Block and
Cooperatives in the couatry; and

(b) if so, the composition, terms of re-
ference of the Committee and when the
Committee will submit its report to Go-
vernment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) :
(a) ard (b). No, Sir. However, Govern-
ment have decided to set up a High Power
Commission to go into the working of the
Community Development Programme and
Panchayati Raj institutions. The composi-
tion and terms of reference of the Commis-
sion are being finalised.

Rajkot High Power Transmitter
1644. SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :
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(a) whether any further progress has
been made to obtain necessary equipment
from Yugoslavia for the installation of a
high powered transmitter at Rejkot ;

(b) if so, the present position in this
regard ; and

(c) if not, whether Government would
import the required equipment from some

other country to avoid delay in this pro-
ject ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) The equipment has reached Bombay
on 25th July, 1970.

(c) Does not arise.

Supply of Dzl and Barley by Food Cor-
poration of India to Defence Services

1545. SHRI RAM AVTAR SHAR-
MA :

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA:

SHRI ONKAR SINGH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the extra facilities given by Govern-
ment to the Food Corporation of India in
supplying dal, barley, etc., to the Defence
Services which are not given to the private
traders ;

(b) the total weight cf dals, barley etc.
supplied by Food Corporation of India n
the last two years to Defence Services which
were asked to be replaced initially or at
any stage as the same was of sub-standard
quality ; and

(c) the reasons for not taking legal and
any othsr action against the Corporation
when it intends to take action agatnst the
private trade for supplying dal of substandard
quality to Defence Services ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASHIB
SHINDE) : (a) The supplies meant for
Defence Services, whether received from the
Food Corporation of India or private trade,
have to conform to army’s specification/
standards, and in this matter, the same
yardstick is applied in the case of both,
the Food Corporation of India and private
trade.

(b) There was only one case of “‘replace-
ment” by the Food Corporation of India
during the last two years, in which a fresh
supply of 55 tonnes of Gram Whole was
allowed to be made in January, 1969, as
the supplies did not conform to Army speci-
fications/standards.

(©) No discrimination is mide between
the trade and Food Corporation of India
in the matter of taking legal and/or other
action on account of supply of dals/grains

not conforming to Army specification/stan-
dards,

Statatery Wage Boards
1646. SHRI RAM AVTAR SHARMA :
SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA:
SHRI ONKAR SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to continue to appoint
Statutory Wage Boards in future ;

(b) why Government do not make their
recommendations binding;

(c) whether it is a fact that labour can-
not afford to engage senior lawyers and
spend much on litigation; and

(d) what steps Government propose to
solve this difficulty ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (d). The wage Board system
has been reviewed by the National Com-
mission on Labour in a comprehensive
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manner and the Commission has recomen-
ded inter-alia that unanimous racommen-
dations of the Wage Boards should be en-
forced statutorily. This is being examined
along with other recommcndations made by
the Commission, in the light of the conclu-
sions of the recent meetin, of the Standing
Labour Committee that the recommen-
dations of Wage Boards, as accepted by the
Government must be made statutorily en-
forceable.

Production of potatoes in West Bengal

1647: SHRI SARJOO PANDEY :

SHRI K. HALDER :

DR. RANEN SEN :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI DHIRESWAR KALITA

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there had been a fall in the
production of potatoes in West Bengal ;

(b) if so, the reasons therefor ;

(c) whether the fall in production is
affecting the working of the cold rtorages in
the State ;

(d) if so, what steps have been taken
to increase the preduction of potatoes in
the State ; and

(e) the total amount of funds allotted
for this purpose during the Four:h Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (e). The information
is being collected from the State Govern-
ment and will be placed on the Table of
the Sabha on receipt.

Seeking help from States for Rebabilita-
tion of East Pakistan Refugees

1648. SHRI SARJOO PANDEY :

SHRI ISHAQ SAMBHALI :

SHRI YOGENDRA SHARMA :
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SHRI K. HALDER :

SHRI JHARKHANDE RAI :
SHRI J. M. BISWAS :

SHRI C. JANARDHANAN :
SHRI DHIRESHWAR KALITA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Centre has sought the
help of Bihar, Orissa, Rajasthan and Maha-
rashtra in rehabilitating the refugees now
coming to West Bengal from East Pakistan

(b) if so, the nature of help sought ;
and

’ (¢) the reaction of these States thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) to (c). Yes, Sir. All these State
Governments except Bihar have been ap-
proached for releasing additiona! land for
resettlement of the displaced persons on
land. They have also been requested to
explore the possibility of resettling the
refugees in other avocations. Efforts are
continuing to persuade the State Govern-
ments to frame specific proposals and ap-
proach the Government of India so that the
schemes may be implemented as early as
possible.

Removal of Trapaulin Shedsof P& T
Department at Delhi and New Delhi
Railway Stations by Railway
Authorities

1649. SHRI SARJOO PANDEY :
SHRI ISHAQ SAMBHALLI :
SHRI YOGENDRA SHARMA :
SHRI J. M. BISWAS :
SHRI RAMAVATAR SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the tar-
paulin sheds put by the P. and T. depart-
ment at the Delhi R. M. S. and the New
Delhi R. M. S. have been pulled down by
the Railway authorities without making alter-
native arrangements ; -

(b) if so, the reasons for pulling down

- the sheds ; and
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(¢) the steps taken to provide necessary
sheds for the R. M. S. at these stations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) The temporary tarpaulir sheds did
not present a good appearance from outside
and were pulled down under the orders of
Delhi Administration.

(c) The matter was taken up with the
Railway authorities and they have agreed to
consider erection of an over-head cover.

~

Shortage of Edible Qils

1650, SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Governmant have formu-
lated any programme for the import of
Soyabean oil or other edible oils in order to
meet the acute short of these oils in the
country ;

(b) whether groundnut production and
availability is likely to increase this year; and

(¢) if not, what long term proposals
Government have in mind to meet these
shortages ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Kharif Sowings have recently started.
Hence nothing definite can be said at this
stage regarding the production of the crop
this year. However, some increase in
groundnut production during 1970-71 over
last year can be expected according to
present indications.

- (¢) A production target to 105.00 lakh
tonnes of five major oilseeds has been fixed
for achievement by the end of the Fourth
Plan (1973-74). Groundnut is likely to con-
tribute a production of 77.14 lakh tonnes to
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this target, This increase in production
is sought to be achived by the adoption of
intensive cultivation measures in the poten-
tial areas both under the Central and
State Sectors of the Plan. An area of 26.52
lakh hectares is proposed to be brought
under the Centrally-sponsored Scheme for
Maximised of Rs. 265.00 lakhs has tenta-
tively been provided in the Fourth Plan,
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Break-Up of land in Madhya Pradesh
under different means of Lrrigation

1653. SHRI D. V. SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total area of cultivable land in
Madhya Pradesh and how much of it is
provided with canal-irrigation facilities, how
much with tube-wells, other well-water and
how much depends barely on the vagaries of
weather ;

(b) the total area of cultivable land in
that State which is not under cultivation at
all ; and

(c) the details of the minor and major
irrigation projects in Madhya Pradesh under
the 1970-71 plan and the Fourth Five Year
Plan and the targets fixed thereunder to
provide additional land with major and
minor irrigation facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
"SHINDE) : (a) According to lastest land
utilisation statistics of Madhya Pradesh
available for the year 1968-69, the total
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cultivable land was 22,066 thousand hectares
during that year. An area of 625 thousand
hectares (net) by canal irrigation, 3 thousand
hectares from tubewells and 446 thousand
hectares by wells was irrigated during that
year. This left 20,757 thousand hectares of
cultivable are a depandent on rain-fall.

An area of about 3,255 thousand hectares
of cultivable land under fallow land (other
than current fallows), miscellaneous trees,
crops, groves etc. was not under cultivation
during that year.

(¢) Minor irrigation schemes in Madhya
Pradesh gencrally consist of dugwells,
improvement of wells through repairs boring
and deepening of old wells, shallow tube-
wells. State tubewells, cooperative lift irriga-

tion schemes and small  surface
storage and diversion project. During
the Fourth Plan an additional area

of 5.50 lakh hectares is expected to be bene-
fited by minor irrigation schemes.

Under major-medim irrigation, work
would continue on Tawa, Barna, Chambal
Stage I and Stage II, and Hasdao Projects,
during the Fourth Plan, beside 15 medium
schemes (including there new ones). In
addition, the State Government had also
proposed in their Annual Plan proposals
for 1970-71 to take up two more major
projects, namely, Bargi and Damba (Ban-
sagar) during the Fourth Plan. An irri-
gation potential of 3.6 lakh hectares is ex-
pected to be created from major and me-
dium irrigation schemes.

Targets for 1970-71 are yet under fina-
lisation.

Development of forest in Madiya
Pradesh

1654. SHRI D. V. SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether there is any scheme for the
development of forests in Madhya Pradesh,
under the Five Year Plan and under 1970-71
plan of that State; if so, the details thereof
together with its cost and whether Govern-
ment have approved the same, if so, with
what modifications; and
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(b) whether it is a fact that despite
enormous forest area of over 1,70,939 sq.
kms. Madhya Pradesh is lagging behind
other States in regard to development of
forests on account of anadequacy of funds
made available for the purpose during the
first three Five Year Plan periods; if so,
how the percentage of the expenditure in-
curred on forest development in Madhya
Pradesh bears with the all-India expenditure
during the said period, compare with per-
centage of forest area in the country that
Madhya Pradesh possesses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. There are various
schemes for the development of forests in
Madhya Pradesh during the Fourth Five
Year Plan period with a total outlay of
Rs. 725 lakhs.

During the year 1970-71, the State Go-

vernment has budgetted an -amount of
Rs. 15095 lakhs, schemeswise details of
which are as below :-
(Rs. in lakhs)
1. Development of lac 0.40
2. Communications 1.12
3. Working Schemes and
Settlement work. 50.10
4. Economic Plantations 45.38
5. Development of Pas-
ture and Grazing. J.00
6. Rehabilitation of
degraded forests. 7.05
7. National Parks. 1.00
8. Plantation of fast
growing species. 28.36
9. Sal border operations 0.15
13. Working Plan Organi-
sation. 6.58
11. Training of staff 2.16
12. Development of Sisal. 0.15
13. Capital outlay on for-
ests construction of
roads. 7.50
Total Forests. 150.95

—_—

The Central Team of the Government
of India held detailed discussions with the
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State Government regarding the above
schemes and have considered the allocation
for 1970-71 quite adequate in relation to
the Fourth Plan provision. However a need
was felt for intensifying management of
forests and laying great stress on protection
of forests.

(b) The information is being collected
‘and will be placed on the Table of the Lok
Sabha in due course.

Opening of Post Offices in Chouri and Chatra
Villages in Darbanga District, Bihar

1655. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that villages
Chouri (present P. O. Birsair, vig Pandaul)
and Chatra (Present P. O. Dhakjari) in
Darbhanga District, Bihar, have the requi-
site qualifications for having their own post
offices in the villages; and

(b) if so, why the post offices are not
being opened in the villages Chouri and
Chatra in Darbhanga District, Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) and (b). A Post Office
is opened in a village on its fulfilling certain
conditions regarding population, distance
from the nearest post office and also on the
likelyhood of its running within certain
'permissible limits of loss.

It has been ascertained that Chouri is'a
Tola and its nearest post - office is at Birsar
at a distance of only about half a mile. No
request appear to have been received for
opening a post office in this village. How-
ever, Postmaster-General, Bihar is examin-
ing the possibility of opening of a P. O.
at this place. As regards the village Chatra,
it has been ascertained that it has got a
population of 1,811 and its nearest post
office is Akour at a distance of about 2
miles. A request has also been received
for opening a post office in this village and
the Postmaster General, Patna is examining
the possibility of opening of a post office
at this place.
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Code of Labour-
Relationship

1656. SHRI SHIVA CHANDRA
JHA : Will the Minister of LABOUR AND
REHABILITATION be pleased to state ¢

(a) whether it is a fact that the Govern-
ment are planning to evolve a new code
of labour-management relationship;

(d) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (@) to (¢). A Voluntary Code
of Discipline in Industry, which seeks to
regulate labour-management relationships,
already exists. The National Commission
on Labour, which reviewed its working,
along with other allied matters, has made
certain recommendations which are under
Government’s consideration for y
legislative and other action, in consultation
with the interests concerned and in the
light of the discussions at the recent meeting
of the Standing Labour Committee held
in July, 1970. There is, however, no
proposal to evolve another Voluntary Code
of labour-management relationship.

Intensive Agriculture under Fourth Plan

1657. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether itis a fact that Govern-
ment are planning to concentrate more on
intensive agriculture than on the newly sown
areas in the Fourth Plan period;

(b) if so, the reasoms therefor;

(©) the specific plans for making small
farmers or 10 and less acres taken to inten-
sive agriculture during the Fourth Plan
period; and

(d) if there are no such plans for the-
small farmers, the reasons therefor ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : .(a) and (b). There is very
limited scope for bringing additional new
areas under cultivation; land reclamation
and other measures for extending cultiva-
tion to suitable areas will continue to
be encouraged, but the strategy for real -
sing the production targets in agriculturle
will be primarily based on intensive agricul-
ture during the Fourth Five Year Plan
period.

() and (b). Certain studies on the
problems of small farmers carried out
during the formulation of 4th Plan have
shown that among the major disadvantages
the small farmers suffer from are fragmenta-
tion of small holdings, inadequate and
untimely supply of inputs and water, insecu-
rity of tenure, lack of sufficient credit
facilities and unsatisfactory arrangements
for marketing and storage. These studies
also show that many small farmers with
holding ranging from 2.5 to 7.5 acres are
no less progressive than the large farmer.
What the small but potentially viable
farmers need are the resources to adopt
the improved technology of farming. In
the light of these conclusions a special
scheme for the development of small but
potentially viable farmers has been included
in the 4th Plan. Under this scheme, each
selected district will have a Small Farmers
Development Agency which will be a regi-
stered society consisting mainly of State
Governments representatives and receiving
funds directly from the Central Government.
The main functions of this Agency will be
to indentify the proplems of small farmers
in its arca, prepare appropria‘e programmes,
ensure availability of inputs, services and
credit-and evaluate progress from time to
time. Assistance to small farmers from
Agency funds will be provided for land
impovement, minor irrigation, mechani-
sation, marketing etc. During 1969-70,
3 projects have been approved for the States
of Bihar, West Bengal and Madhya Pradesh,
Ten more projects to be located in Gujarat,
Mysore, Uttar Pradesh, Bihar and Madhya
Pradesh have been approved there after.
Proposals have also been formulated or
are under formulation by other State
Goveraments for similar small farmers
Projects. Small farmers will thus be assisted
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to take to intensive farming.

A provision of Rs. 47.5 crores has
also been made in the Central Sector Plan
for the development of marginal farmers
and agricultural labourers. Forty projects
of an experimental nature are to be set
up in different parts of the country. While
the focus in the case of Small Farmers
Development Agency scheme will be on
the provision of adequate credit, that in
the case of marginal farmers with holdings
rangings approximately from less than one
acre to 2.5 acres will be not only on deve-
lopment of agriculture but also on subsidi-
ary occupations like dairying, poultry,
bee-keeping, etc. with the help of credit as
well as wage employment. Guidelines for
the preparations of the project proposed
for development of marginal farmers and
agricultural labourers have been finalised
and circulated to the State Governments
to enable them to formulate such projects.

Breakdown in tele-communication link
between Dethi and Bombay

1658. SHRI ESWARA REDDY :
SHRI K. M. MADHUKAR :
SHRI ISHAQ SAMBHALI :
SHRI LATAFAT ALI KHAN :
SHRI VASUDEVAN NAIR :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that there had
been a breakdown in telecommunication link
between Delhi and Bombay recently; and

(b)

down ?

if so, the causes for the break-

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes Sir, on three occa-
sions during the month of June,70 on 1.6.70,
and on 27/28.6.70.

(b) ‘Due to the damage to the coaxial
cable caused by lighting strikes in different
sections between Delhi and Bombay.
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Wage disputes in L“i.:n Insurance Corpora-
t

1659. SHRI ESWARA REDDY :

SHRI K. M. MADHUKAR :

SHR1 RAMAVATAR
SHASTRI :

DR. RANEN SEN :

SHRI DHIRESWAR KALITA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the wage
dispute in Lifo Insurance. Corporation is
referred to the National Tribunal; and

(b) if so, the decision of the National
Tribunal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a). Yes, Sir.

(b) The award of the National Tribunal
was published in the Gazette of India
Extraordinary dated the 22nd of July, 1970.

Hoarding of vegetables and furits by
Commission Agents in Delhi and mea-
sures to safeguard interest of Consu-
mers

1660. SHRI ESWARA REDDY :
SHRI ISHAQ SAMBHALI :
SHRI YOGENDRA SHARMA :
SHRI RAMAVATAR
SHASTRI :
SHRI CHANDRA SHEKHAR
SINGH :
DR. KARNI SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it it is a fact that the Com-
mission agents in Delhi dealing with vege-
tables and fruits are misusing the cold
storage facilities to hoard the vegetables
and fruits during the scason and create
artificial scarcity in the market; and

(b) if so, the measures Government
intend to take to safeguard the interest of
the consumers ?

THE MINISTER CF STATE IN THE
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MINISTRY QF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

Deterioration in Quality of Milk Supplied
by Delhi Milk Scheme and Steps
Taken for its Improvement

1661. SHRJ] SHIV KUMAR
SHASTRI :
SHRI YAJNA DATT
SHARMA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI S. K. TAPURIAH :
SHRI RAM CHARAN :
SHRI BAL RAJ MADHOK :
SHRI N. K. SOMANI :
SHRI D. N. PATODIA :
SHRI PREM CHAND VERMA :
SHRI RAM AVTAR SHARMA :

Will the Minister of FOOD AND
AGRICULTURE te pleased to state :

(a) whether complaints have been
received by the Government to the effect
that the purity of the milk supplied by the
Delhi Milk Scheme has deteriorated consi-
derably;

(b) whether it is a fact that the health
officials have been taking only formal
samp'es of the milk after informing the
D.M.S aday in advance and not the
formal samples without Prior information;

(¢) if so, the reasons therefor; and

(d) the steps takea by Government to
ensure the supply of good quality milk
regularly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) Om ome occasions in the past
Health officials collected samples of D.M.S.
milk both wader Prevention of Food
Adulteration Act and informally. This
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year, in April and Junme, 1970, Health
officials took informal samples. On one
occasion, information regarding collection
of samples was given on the previous day
but no intimation was given about the milk
depots from which these samples would be
drawn, )

(c) and (d). Samples have been collect-
ed under a procedure suggested by Govern-
ing Body of Delhi Milk Scheme on the basis
of recommendations of a committee form-
ed by the Governing Body for this purpose.
Delhi Milk Scheme has a well eduipped
Quality Control Laboratory under qualified
experts and every care is, being taken to
ensure satisfactory control of quality of its
products. As a Government-run-organisa-
tion, Delhi Milk Scheme has no interest in
issue of sub-standard products. A proce-
dure on the lines followed by the Bombay
and Calcutta Milk Schemes was accordingly
recommended by the Committee.

Losses by Food Corporation of India

SHRI SHIV KUMAR
SHASTRI :

SHRI YAJNA DATT
SHARMA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAM CHARAN :

SHRI BAL RAJ MADHOK :

1662.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(@) whether it is a fact that the Food
Corporation of India has been suffering
colossal losses since it came into being;

(b) if so, the quantum of losses suffer-
ed by’it during the last three years, year-
wise;

() whether the losses are attributable
to the negligence, inefficiency and incompe-
tency of the top managerial personnel;
and

(d) if so, the steps taken by Govern-
ment to purge off the incompetent staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
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AND COOPERATION (SHRI ANNASA-
HIB SHINDE) : (a) No, Sir.

(b) to (d). Do not arise.
Experts Committee on land reforms

1663. SHRI SHIV KUMAR
SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAM CHARAN :

SHRI SHIV CHARAN LAL :

SHRI SHRI GOPAL SABOO :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state .:

(a) whether it is a fact that Govern-
ment have set up an Expert Committee to
report on the urgent measures to be taken
for the protection of the tenant, imposition
of ceilings and distribution of surplus lands;

(b) ,if so, the composition and the
term of reference thereof; and

(©) the time by which the Committee
is likely to submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI = ANNASAHIB
SHINDE) : (a) No Sir.

(b) and (¢). Do not arise.
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At AST FAINT FAA R GHAIR
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e, gfy, agufas fasa qx
qEET AArET 97 qAT (s Wo Yo
FHIT) 2 (F) ¥ (7). wreq g=av 57 faw
T 2@ 9T @1 I 1 [weqrem A
v faay man | ey e -3876/70]
W WY GIEFA § oY gaar s
gt & faeg sramas @ 3w § feg
e fade fwar o g g

Correction of a News-item, Broadcast by
R.

1669. SHRI MOHAN SWARUP :
SHRI P. VISHWAMBHA
RAN :
SHRI K. LAKKAPPA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the All
India Radio refused to correct a newsitems
of the broadcast regarding elections to the
Praja Socialist Party in Parliament in May,
1970;

(b) if so, the reasons, thereof; and

(c) the steps taken against the Director
of News for his failure to do so ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b).
The original brodcast was based on a news
agency’s report. The correction was recei-
ved from the Office Secretary of Praja
Socialist Party a few days later and it was
not considernd appropriate to make a
broadcast correction so late. However, the
Office Secretary was informed that in all
future broadcasts, the correction would be
kept in mind.

(c) Does not arise.

‘ Theft in General Post Office,
Ahmedabad

1670. SHRI D. R. PARMAR : Will
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the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total number of thefts with the
amount that took place at Ahmedabad
General Post Office during 1969;

(b) whether it is a fact that concerned
authorities have issued instructions that no
outsider should be allowed to enter the office
on whatever pretext;

(c) whether it is also a fact that the
subordinate staff has been penalised by the
Post Master, General Post Office, Ahmeda-
bad for sincere observation of the said
order; if so, the reasons thereof; and

(d) whether he proposes to make a
detailed enquiry in the matter and supply
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Two thefts in-
volving Rs. 9,810/-.

(b) Yes Sir. In connection with certain
theft cases that took place in Ahmedabad
GPO, the Senior Superintendent of Post
Offices, Ahmedabad, issued these instruc-
tions.

© An official of the G.P.O. was
warned in one case.

(d) The Senior Superintendent of Post
Offices, Ahmedabad GPO is being asked to
modify his orders. Enquiry will also be
made in respect of the case referred to
in item (c) above and csuitable action will
be taken, if necessary.

Construction of Houses for P & T Em-
ployees in Smaller Towns

1671. SHRI K. M. MADHUKAR :

SHRI JHARKHANDE RAI :

SHRI J. M. BISWAS :

SHRI RAMAVATAR

SHASTRI :
DR. RANEN SEN :

Will the Minister of INFORMATION
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AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether any plan has been prepared
for constructing houses for R. M. S. em-
ployees in smaller towns;

(b) if so, the number of houses to be
constructed and the towns where they are to
be completed; and

() the estimated cost of the plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) In general, the
number of staff quarters planned for cons-
truction at a place is on the basis of the total
staff strength in all arms of the service and
are allotted according to prescribed rules.

(b) and (c). As a special case, it is pro-
posed to construct 12 quarters at Allahabad
exclusively for RMS staff, at a cost of
Rs. 1.15 Jakhs. Also there is a proposal
to acquire land at a cost of Rs. 8570 from
Railways at Dehri-on-Son and construct
10 quarters for RMS staff at a cost of
Rs. 1.14 lakhs.

Telephone Centres covered under “Own
Your Telephone” Scheme

1672. SHRI K. M. MADHUKAR :

SHRI ISHAQ SAMBHALI :

SHRI YOGENDRA
SHARMA : '

SHRI K. HALDER :

SHRI C. JANARDHANAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the number of telephone centres
that have been covered by ‘‘Own Your
Telephone™ scheme at present;

(b) the total number of telephones so
far provided under the scheme;

(¢) the revenue so far raised through
the scheme;

(d) whether there is any proposal to
introduce the scheme in the remaining tele-

SRAVANA 15, 1892 (SAKA)

Written Answers 122

phone centres in the near future; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 105.

(b) 1,70,140.
(c) Rs. 43,15,82,532.

(d) and (e). The Tariff Enquiry Commit-
tee set up by the Government in 1961 had
rccommended extension of the scheme to
a large number of places. The relevant re-
commendation is under consideration of the
department,

Closure of Cold Storages in West Bengal

1673. SHRI K. M. MADHUKAR :
- SHRI INDRAJIT GUPTA :
SHRI K. HALDER :
SHRI J. M. BISWAS :
DR. RAMEN SEN :

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that about ten
cold storages in West Bengal have already
been closed down and many more are in bad
economic shape;

(b) if so, the reasons therefore; and

(c) the steps taken to help the cold
storage industry in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNBSAHIB SHIN-
DE) : (a) to (¢). The information is bzing
collected and will be placed on the Table of
the Sabha.

g ¥ A s & fog
wfqvita o3 wdew ax

1674. ot TUEAT A ¢
st wrAe TE W
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i g AW :

3T g qar SERW 3R dIW
#At g s R A Fw 0 5 ogon
FWET Jar ¥ fFaNt ozF § Ak
g gug e saswal ¥ fou fead
wragq g Afaaiia € §?

AT qAT T HAED A qA
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qAIT — 200 JTgF

I FARA — 192
svar-g= 32

G F TR BEAT FATTHS

1675, =it WL A9 :
*it AT T WA

ot TWIA AW

T A qQ1 TARW WX AR
#4Y ag I Y FOFW A :

(%) /a 7 wfFt § TNET A
U F AR A graw FEw Jar F
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fazg smar gra N af Y@ fawad
fradt § fomat qaemg s @ H 24 o2 @
afas ang sm X W Fawag fra
M auma s § 3 fer o @
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(=) agt THwT Al & HF W]
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#t srazaFar § qur Q¥ wReIfar W@
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27 ma¥ go ¥, afFq fag®s A7 w@dal
¥ R 24 w2 A afaw A wafa F N
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frgd 7 e ¥ dma wAm
9.10 gz 7 ¥HRT araReT Fafead
W@, Jaf® I 94, 1970 11 srzady
Fgafeaa W) 1

(1) su frdmst @l @EAddl
# FA e @ g FT A e F3E
=g gt F FAFET H FA I gfwr-
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Enwi

qgre Gt & fag foggpw Ay ot
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1676. it witg AWt QA ¢ FAT

g aat Flw G4 g8 TN & F@OFQA
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(F) qararR Mg fF W@ &
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T4 A1 AT Faivr AT A FA AT
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(@) #Far gTHIX A W & wgret &=
§ faggur gaal Y sanT  AramAFATSl
Fa ¥ agam e fear § @R 3@
gug frad fggor ael Io@ew § ;

(7) gz g g F N agdy
g4 #} 337 ANT ITFT FIUA F AR
¥ Far FEAH A W @ AW

(7) &Y aahl #) so@ew FOX
fFaar aug s 9N K gEAEaT § ?

e, wfy, amafos faew aar
agwR AMIEE § I WA (s WA
agw foeR) ¢ (F) N adi 1 gl F FeA
#1d ¥ fo sl § o1 97 st JaT
agal # w41, agrdt @A § Ffw §
gafq & qiaw adi § )
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(=) 3g7 weiY & SR gty
AT §Y FTARAHAT A9T T AT A
aulAl &) Iueren dedm F1qgrE & Ay
dfga s @Al & fou wvaaR agam
sET AT g

() qar (). 9grét & A N e
A §iga asq7 AEEA F 3T i
F1 sraEaHar 1 gfasta w2 fafo
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% ast & T wdeeww wf gk g
agi 9% 5 qeaq g0 & afaws TR
a7 forl &1 faato (sifs sea wzadl
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femamwgr 1 3|WH q@ as ar
a5 qret fori & oA & greew ¥
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m-dmw afafy w1 afadz=

1677. =it Wt spTRr @l
ot sfere TR ATAT ¢
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dwaw afafs < a7 9% 7 fow ﬁ'i’
fwar mar  ;

(=) wfafa gro a7 a5 fead @e-
1 q91 IR G AfaE) 9wt
S ME Y wqar uIg A AE

(1) feaa aafeaat Y ot g N
a g ; W)

(w) afafs avar gfaded aewe &
F7 % FET F &M 7

aw, vfy, smafas fasm &
e HArea # Teg wAt (s s



127 Written Answers

arfea i) (F) SIAFTA owFw A o1
TE ¢ AT AT 9@ 9T G QA

{=) Nfes aere & for afafy
g1 st fe 123 safaadl & qgara
& ¥ | fafea sraw Y93 & fou afefa
g g fed i 230 eafaqal ® @,
120 safyqal ¥ A9 ST §Y 1 TWE A
gy, 15 safeaal ¥ aqd g o A |
17 wrsg gwrdd agr 11 @9 qsq @51
) g ¥ 7€ afafy N oAy
FRTNIT G T 1

() 48 Tl ¥ M g F
wY ] 1

(@) @ wwa #if @@ fafo a8
Taré a1 aFdY & | FALHT M@ WE-
fuarr afafa & sfafafaai & agaw 7 33
¥ awg ¥ afafa Y do% adf g5

Death of a worker in Ratibati Colliery in
an accident

1678. SHRI YOGENDRA SHARMA :
SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :

SHRI C. JANARDHANAN :

DR. RANEN SEN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether one colliery worker was
killed in Ratibati colliery ‘near Asansol in
an underground accident while on duty ;

(b) whether Government have made any
investigation into the accident ;

(¢) if so, the findings thereof ; and

(d) the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI D. SANJIV-
YYA) : (a) Yes, on 29-5.1970.
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(b) An enquiry was conducted by the
Directorate General of Mines Safety.

(c) and (d). While a loader was dressing
the side of a stook, which was not his allo-
ted working place, an over-hanging mass
of coal measuring about 1.5 m x 0.6 m x
04 m thick fell from the roof at a hight of
2.7 metters, burying him undermeath. He
sustained serious bodily injuries which later
proved fatal. While the deceassd was ris-
ponsible for having proceded to work in a
place which was not his allotted place of
work, the mining sirdar, in charge of the
shift, was also found responsible for not
having fenced the split gallery to prevent
unauthorised persons from eatering. The
Mining Sirdar’s explanation was taken and
his certificate suspended for a period of one
month.

Location of deep-sea vessel industry in
Kerala

1679. SHRI MANGALATHUMA-
DAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state whether
it is a fact that Kerala Government has
been consulted in subsidising deep-sea fish-
ing vessel industry and whether such a deep
sea fishing vessel industry can be usefully
located in Kerala itself ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : There is no proposal under
consideration of this Ministry for establish-
ment of a project for constructiom of deep-
sea fishing vessels. As such no censultations
in regard to such a2 project have been entered
into with any State Goveramest. Several
ship building yards in the co#ntry are al-
ready constructing 7’ deep sca fishing ves-
sels, and designs for larger vessels have also
been drawn up. A scheme has been introdu-
ced for subsidising indigemdusly manufactu-
red deep sca fishing steel vessels of 57° length
and above to the extent of 27}% of the
c. i. f. cost of the equivalen timported vessel,
limited to to the difference beiween tne asses-
sed fair price of an indigenously manufactu-
red vesscl and the imporied c. i. f. cost of a
corresponding imported vessel.
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Strike in Durgapur Steel Plant

1680. - SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :
SHRIRAMAVATAR SHASTRI :
DR. RANEN SEN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there was a strike in Durga-
pur Steel Plant on the 25th May, 1970 follo-
wing the suspension orders servéd 'to one
of the workers in the plant ; and

(b) if so, the dctails thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIVA
YYA) : (a) and (b). Yes, However the
strike was called off and normal work re-
sumed on May 26, 1970, following a bi-par-
tite settlement between the parties.

West Bengal Governor’s visit to refugees
- Camps

SHRI K. HALDER :

SHRI J, M. BISWAS :

DR. RANEN SEN :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI DHIRESWAR KALITA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

1681.

(a) whether the Governor of West Ben-
gal had visited the refugee capms of Bashir-
hat and Hasnabad to personally study the
conditions of the refugees ; and

(b) if so, the measures taken for ‘the
refugees after the visit ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI D. SANJI-
VAYYA) : (a) Yes, Sir.

(b) Steps have been taken for the im-
provement of the arrangements made for
providing shelter, drinking water, public
health, sanitation facilities, etc.

Apart from the supply of food/foodgrains
which had commenced since the middle of
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April, 1970, supply of milk poweer, baby
food, multi-vitamin tablets, bleaching pow-
der etc. has also since been arranged either
by the Government or with the help of
various philanthropic organisations.

favoit ¥ ity & FAwadl & fag
wifaw  sawast & afroita
qRATA-IH

it e AT A7AT

=it TrwTATE e

3T FEAT qYT FERA ST €AW
w4t ag FWd N Fa s fF -

1682,

(7) ™ 7 auif & fooo & qorwr
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Bl Y sagEqr AH W TE R ;

(@ 7 agasd framad qgd
qur agi aF f& 8§ o oS ;@ gu
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zfenit agqr w57 geEAE ST & &
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q@ seifiar ¥ @ FR Dww
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wfq¥ga 394, 1970 ¥ 25 97, 1970
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Scheme Executed by Dethi Administration (a) the and details of sch

for Welfare of Labourers

1685. SHRI KANWAR LAL GUPT;\ :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

executed by Delhi Administration in the
last three years for the weifare of the labour
and how much amount was spent in each
vear;

4
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(b) what steps Dethi Administration
propose to take in the next two years to
improve the lot of the labourers residing in
Delhi ;

(c) the names and details of the schemes
for the welfare of labourers submitted by
Delhi Administration to the Central Govern-
ment in the last three years but not accepted
by Central Government ; ‘and
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(d). the reasons why these - schemes wem:
not approved ?

,THE MINISTER OF LABOUR AND:
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) The following schemes for the
welfare of the labourers-have been executed
by Delhi Administration in the last three
years ; the amount spent on them is indi-
cated against each :—

Name of Scheme Expenditure
(Rs. in lakhs)
1967-68 1968-69 1969-70
1. Improvement of Labour Statistics 0.158 0.146 0.161
. Implementation and Evaluation Unit —_ 0.038 0.249
3. Strengthening of Labour Information — — 0.673
service Centre and provision of library.
4. Strengthening of Minimum wages —_ —_— 0.081
machinery.
5! Study tour for industrial workers —_ —_ 0.051
6. Subsidised Industrial housing scheme 8.731 72.007 61.839

for industrial workers.

(b) During the next two years it is
proposed by Delhi Administration to cons-
truct two Labour Welfare Centres one in
Okhla Industrial Colony and the other in
Jhilmil Tahirpur, Shahdara. It is also
proposed to purchase 10 acres of land each
at Lawrance Road, Najafgarh Road Extn.
and Okhla. The construction of about 900
industrial tenements at Lawrance Road is
proposed to be started during the next two
years. These tenements when completed
would be allotted to the industrial workers
coming within the purview of Section 2 of
the Factories Act, 1948,

(¢) Delhi Administration submitted the
following schemes during the last three years
to the Central Government for the welfare
of the labourers which were not accepted by
the Central Government :

1. Free legal aid to recogaised registered
trade unions.

2. Provision of Medical facilities to the
industrial workers suffering from-
contagious and malignant diseases.

3. Grant of educational stipends to the
children of Industrial workers,

4. Scheme for safety awards for accident
prevention and reward for safety
suggestions.

5. Unemployment Insurance Scheme.

(d) The sch listed at bers 1 to
4 in answer to part (c) were submitted to the
Planoing Co ion. The cc of

opinion of the Working. Group of the
Planning Commission was that these
Schemes were not of a high priority and that
more emphasis should be laid on better
implementation of Labour Laws and Minj-
mum Wages Act.

As regards the scheme at no. 5 namely
the Unemployment Insurance scheme, the
Governmet of India themselves are prepa-
ring a similar scheme on an All-India basis
and as- such the scheme prepared by the
Delhi Administration could not be approved.
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Compldints Against Shifting' of Telephones THE MINISTER OF LABOUR AND
in Bombay REHABILITATION (SHRI D. SANIJI-
. VAYYA) : The Employees’ State Insurance
1686. SHRI DINKAR DESAI: Will Comoration has furnished the following
the Minister of INFORMATION AND information :
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : (a) No. Sir.

(a) whether it isa fact that a large (b) No. Sir.
pumber of complaints have becn pending
over the issue of shifting of telephonesin ©~  (¢) Yes. Sir.

the city of Bombay ;
(d) The total amount of Employees’

(b) if so, the number of such comp- Contribution duz from employers upto the

laints ; and 31st March, 1970 in West Bengal is Rs.
34,23,346.74 .
() the steps taken to speed up the work
of shifting of telephones ? Setting up a ((:Zentral Agro-Industrial
tion

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) It is a fact that a
number of cases about shifting of telephones
to Byculla, Gamdevi, and Khar Exchanges
in the city of Bombay are pending.

1688. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to ‘the reply
given to Unstarred Question No. 698 on the
26th February, 1970 and state the stage of
the question of setting up a Central Agro-
Industrial Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The question of setting up of
a Central Agro-Industries Corporation is
still under consideration of the Government
of India.

(b) The number of such genuine cases is
170.

(c) Steps have been taken to make the

shifts feasible by increasing the capacity of
exchanges and laying additional cable.

Closure of E. S. I. Dispensaries in West
Bengal
Creation of Separate Circle for Post Mas-

1687. SHRI DINKAR DESAI : Will ter General, Haryana
the Minister of LABOUR AND REHABI-
LITATION be pleased to state : 1689. SHRI RAM KISHAN GUPTA :

Will the Minister of INFORMATION

(a) whether it is a fact that more than AND BROADCASTING AND COMMUNI-
1,700 dispensaries under the E. S. I. scheme CATIONS be pleased to refer to the reply
are being closed down in the State of West given to Unstarred Question No. 6426 on
Bengal ; the 16th June, 1970 and state the stage of
setting up separate Post-Master General’s
circle with a separate Postmaster General

(b) whether it is a fact that these dis-
for Haryana ?

pensaries are out of stock of essential
medicines ;

THE MINISTER OF STATE IN THE

(c) whether any share of employees MINISTRY OF INFORMATION AND

covered by these scheme is overdue inthe BROADCASTING, AND IN THE DE-

scheme ; and PARTMENT OF COMMUNICATIONS

(SHRI SHER SINGH) : The matter is still

(d) if so, dse-ditails: thereof ? under examination.
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Setting up of Camps for East Pakistan
refugees in Dandakaranya

1690. SHRI B. K. DASCAHOW-
DHURY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have conside-
red to set up any Central camps in Danda-
karanya to provide temporary shelter to the
migrants crossing over from East Pakistan;
and

(b) if so, the detailed steps taken by
Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIVA-
YYA) : (a) and (b). Yes, Sir. Relief
Camps are being set up in Dandakaranya
to accommodate 10,000 families (about
50,000 persons) and necessory steps are be-
ing taken in this regard.

Expansion of international Telex service
from India

.1691. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether International Telex services
from India were made available to some
more countries from the 13th July, 1970 ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN .THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) International telex service was exten-
ded to following 40 countries vig London
from the 13th July, 1970: (1) Abu Dhabi
(2) Canary Islands (3) Gibraltar (4) Monaco
(5) Vatican City (6) Bahamas (7) Cameroon
Republic (8) Central African Republic
(9) Chad «10) Republic of Congo (11) Costa
Rica (12) Cuba (13) Dahomey (14)Dominican
Republic (15) Ecuador (16) EI Salvador
(17) French Antilles (18) Gabon (19) The
Gambia (20) Haiti (21) Ivory Coast
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(22) Liberia (23) Lesatho . (24) Malagasy
(25) Malawi (26) Mali (27) Mauritania
(28) Moracco (29) Netherlands Antilles
(30) Nicaragua (31) Niger (32) Paraguay
(33) R da (34) Reunion (35) Ryku Is-
land (36) Senegal (37) Sieria Leone (38) Su-
rinam (39) Swaziland (40) Togo.

Revision of wheat-grain specifications
to help farmers of Punjab

1692. SHRI B. K. DASCHOWDHU-
RY :
SHRI G. VENKATASWAMY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any Central help has been
given to the farmers in Punjab recently and
whether wheat-grain specifications had been
revised for the Central pool .tc help the
Punjab farmers whose wheat had been
damaged by the recent sudden and. excessive
rains ; and

(b) if so, the details thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) On receiving reports of
damage caused by uatimely rains to the
wheat crop of 1970-71 marketing season,
Government of India relaxed the specifica-
tions of rain damaged wheat in Punjab,
Haryana and U.P. The relaxations will
be in force upto 31.8.1970.

(b) (i) In the specifications for wheat a
new Grade ‘Three Grade below’
has been introduced, allowing
for maximum tolerance limit of
5% for the damaged grain,
and 15% for slightly damaged
grain. The other refractions
will be the same as already
prescribed for “Two grade be-
low”. The procurement price of
‘Three Grade below’ wheat is
Rs, 72.00 per quintal,

(ii) In respect of all grades of gain,
if more than 30% of the wheat
has lost itsnatural size, shape
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and lustre-due to rain, and ad-
ditional cut of Rs. 1/- per quintal
over the price payable according
to the grade will be made.

IRA & A ¥ oy ‘weew afaw’
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Facilities of Reply Paid Post Cards
with Foreign Countries

1695. SHRI S. K. TAPURIAH :
* SHRI N. K. SOMANI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased so state :

(a) the number of countries with which
India has mutual reply-paid Post cards
facilities at present;

(b) whether Government have decided
to do away with this arrangement with
majority of the countries; and

(©) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) India is one of
the signatory-countries to the Universal
Postal Convention signed at Vienna in 1964
which, inter alia, provides for the reply-
paid post card service. The number of
member countries of the J. P. U. including
India, is 142 at present. Reply-paid post
cards can be exchanged at international
postage rates with all these countries excep-
ting Bhutan, Ceylon, Nepal and Pakistan
with which /India has reciprocally agreed
to apply inland rates of postage to the
items of correspondence including reply-
paid post cards.

(b) and (c). The decision of the recent
Congress of the Universal Postal Union
held at Tokyo during Oct.-November 1969
to abolish reply-paid post cards in the in-
ternational service is binding on all the
member-countries of the Union and will be
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effective from 1st July, 1971. The decision
of the Congress had the support of the
overwhelming majority of the member-
countries and it will not be possible for
India to retain the reply-paid post card ser-
vice in the foreign post unilaterally as other
countries will not accept the reply-paid
post cards from India.

It will, however, be possible to retain
the reply-paid post card service with Bhutan,
Ceylon, Nepal and Pakistan with whom
India has also bilateral agreements or
arrangements if these countries also agree.
The matter has alréady been taken up with
them.

Production and Distribution of Algae-
cultors—Bacterial Fertilisers

1696. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Indian Council for Ag-
ricultural Research has plans for setting up
of a project for mass production and distri-
bution of algae culture-bacterial fertilisers—
1o minimise nitrogenous fertiliser require-
ments ;

(b) if so, the probable location of the
project ;

(c) the estimated outlay of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) to (c). The proposal for
setting up of a pilot project for mass pro-
duction and distribution of algae cultures-
bacterial fertilisers is under consideration.
The location and cost -of the project have
not yet been finalised.

Abolition of Block Development Offices

1698. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to sta‘e :

(a) whether the working of the Develop-
ment Blocks and their system is uniform
in verious States and Union Territories
of the country or these are different;
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(b) whether the Block Samities have
different powers or unifrom powers all over
the country and if they enjoy different
powers, the reasons for not adopting uni-
form policy throughout the country;

(c) whether the appointment of Block
Development Officers are great burden on
the public and major portion of the deve-
lopment funds are mis appropriated.by them
with the other people;

(d) whether Government have received
complaints of misappropriation of funds,
if so, the types of complaints; and

(e) whether Government will consider
the question of abolition of the appoint-
ments of B.D.Os, or whether the State
Governments will be advised or instructed
that the work of the Block be carried out
by the public through Block Smities; if so,
by when and if not, what are the difficul-
ties in doing so ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. ZAMIR):
(a) Yes, Sir, there is a good deal of uni-
formity in the working of the development
blocks. The development” blocks continue
to be entrusted with all the activities per-
taining to the Community Development
Programme though their major work is in
connnection with the agriculiural program-
mes. The Block Development Officers,
in Madhya Pradesh, the officer performing
the functions of Blo¢k Development Officer
is designated as Development Assistant,
continue to work all over the country as the
primary agency of rural development. In
a number of areas stdff strength has been
reduced. There may have been shortfails
in respect of the budget provision for diffe-
rent activities as compared to that given
in the schematic block budget. The Chief
Ministers and State Ministers for Commu-
nity Development and Panchayati Raj in
a conference held at Madras in June, 1968,
however, recommended that the Community
Development and Panchayati Raj programmes
should continue and be strengthened. Cha-
nges in the organisational pattern of the blocks
taking into account the actual programme
potential and work load were permitted. With
the transfer of Community Development
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programme to the State Governments on
the recommendation of the National Devlop-
ment Council, the State Governments are
free to re-order their priorities and take
necessary measures to strengthen the pro-
gramme in the light of local conditions.

(b) Panchayat Samities have been estab-
lished in most of the States. The work of
implementing Community Development pro-
grammes in the blocks has been entrusted to
these samities. The powers enjoyed by the
Panchayat samities in the implementation of
the Community Development programme
are mare or less uniform. A unifrom policy
is being followed throughout the country
in this respect.

(©) No, Sir, the Ministry feels that
this is necessary to have sound inter-depart-
mental relationship and the Block the Develop-
ment Officer should remain in over-all charge
of the block and should be responsible for
operational efficiency. It will not be fair
to say that major portion of the develop-
ment funds are misappropriated.

(d) In the last two years, the Government
has not received any complaint of misappro-
priation of funds provided for the
Community  Development programme,
though it is to be pointed out that such
cases, if they do occur, would be handled
by the State Governments.

(e) Does not arise in view of the answer
to part (c) of the question.

Price charged by Delhi Milk Scheme
for Inferior Quality of Milk at Standard
Milk Rates

1699. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the price
of inferior quality milk s charged from
the customers at the Standard Milk Rate
by Delhi Milk Scheme; and

(b) if so, how many complaints have
been received in this regard and what action
has been taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI.  ANNASAHIB

SRAVANA 15, 1892 (SAKA)

Written Answers 146

SHINDE) : (a) and (b). No Sir. Delhi
Milk Scheme issucs milk according to pres-
cribed standards and the milk is charged for
accordingly. Complaints regarding tamper-
ing with seals of milk bottles and issue
of inferior quality of milk at the price of
standardised milk are, however, received
occasionally. These are immediately en-
quired into and suitable action taken.
Samples of milk are drawn from milk
depots by supervisory staff of the Delhi
Milk Scheme for surprise checks and test-
ing in the quality control laboratory of the
Scheme. In all 47 complaints of this type
have been received from 1.1.70 to 28.7.70
In addition, 438 samples have been collec-
ted from various milk depots for checking
in the quality control laboratory, and 14
out of these have been found adulterated.
Services of 19. members of depot staff have
been terminated as a result of investigation
of these cases.

Rude Bebaviour of Managers and Assis-
tant Managers of D.M.S. Booths with
the Public

1700.  SHRI PREM CHAND
VERMA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Mana-

. gers and their assistants working on the

Milk Booths of Delhi Milk Scheme do
not treat the public cordially, and well;
and if so the steps taken by the Administra-
tion to check this rude behaviour; and

(b) whether Government propose to esta-
blish at least two Centres each in Delhi and
New Delhi to register complaints against Delhi
Milk Supply so that the public grievances could
be removed as early as possible; and if so,
by when and if not, what steps Govern-
ment propose to take in the matter to solve
the difficulties of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Complaints regarding rude
behaviour of depot staff working at
D.M.S. Milk booths are received occasion-
ally. Suitable disciplinary action is taken
against the concerned staff,
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(b) No proposal for setting up centres (c) and (d). The Committee had asked

each in Delhi and New Delhi to for ex of its upto 28th Feb-
complaints against Delhi Milk Scheme is ruary, 1971.

under consideration. An enquiry and Comp-
Jaint counter has been set up at the D.M.S.
premises under the Public Relations Officer.
‘A special telephone No. 585426 has been
set up for receiving ‘“complaints and
enquiries regarding Distribution of milk and
Milk Tokens” and this has been indicated
accordingly in the Telephone Directory. In
addition, complaints are also received on
telephone and personally by senior officers
of the Scheme when they are moving out
inspecting the booths, or in ofice, and
cven at their residence on phone. Complaint
Boxes arc being provided at all milk booths
‘for receipt of complaints from the public.
Complaints are also received by post.
Prompt action is taken for investigation of
all complaints.

Venka C Aut

on
1701. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI P. P. ESTHOSE :
SHRI JYOTIRMOY BASU :
SHRI UMANATH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the progress made by the Venkat-
raman Committee on Automation;

(b) when the work of the committee
is likely to be completed;

(¢) whether the Committee has asked
for any extension of time limit and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIV-
AYYA) : (a) and (b). The Committee has so
far held three meetings. At the third
meeting of the Committee, a programme
of visits to certain industrial centres for
recording oral evidence was drawn up. The
‘Committee - expects to complete the record-
ing of oral evidence by the end of Septem-
ber, 1970 and to submit its report to Govern-
ment by the end of February, 1971,

“Auction of plots lying vacant in colonies
in Delhi

1702. SHRI SHASHI BHUSHAN
Will the Minister of LABOUR AND RE-
HABILIATATION be pleased to state :

(@) the names of colonies where plots
of land are lying vacant in Delhi for more
than 20 years and they have not so far been
allotted/auctioned; .

(b) the details of such plots in the
Union territory of Delhi and how Govern-
ment propose to dispose them of; and

(c) the time by which these plots will
be auctioned/allotted and the estimated loss
to Government in revenue for not disposing
the plots so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) : (@) to (¢). Department of Rehabilita-
tion had developed the rehabilitation colonies
after 1950 through the Central Public Works
Department and, therefore, the question of
any developed plot lying vacant and un-
disposed of in these colonies in Delhi “‘for
more than 20 years’’ does not arise.
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Annual over hauling and repair of Sugar
Factorise in U. P.

1704. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(@) whether it is a fact that annual
over-hauling and repair of sugar factories in
U. P. were not done this year because of
their likelihood of take-over by Government;

(b) whether it is a fact that this would
delay the starting and operation of the
forthcoming crushing season; and

(c) if so, Government’s reaction there-
to'?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a). A large number of sugar

‘mills in the State of Uttar Pradesh continu-

ed crushing in July owing to excess avail-
ability of cane. It is, therefore, premature
to.say that annual overhauling and repairs
of the factories have not been taken up be-
cause of the likelihood of take-over by
Government,
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(b) and (c). The attention of the State
Government is being drawn to this aspect
of the matter to keep a watch on the situa-
tion.

Project on Diseases of Pulses at Jabalpur
in collaboration with U. S. Dept. of
Agriculture

1705. SHRI DEVINDER SINGH
GARCHA : Will the Minis'er of FOOD
AND AGRICULTURE be pleased to state :

(@) whether it is a fact tha' a research
project on diseases of pulses has been start-
ed at Jabalpur in collaboration with Agri-
cultural Research Service of the U. S.
Department of Agriculture;

(b)

(¢) the amount likely to be incurred
on their research and the amount granted
by the United States Government for this
purpose ?

if so, the details thereof; and

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A research project on studies
‘on wilt disease of Lentil has been started
at Jawahar Lal Nehru Krishi Vishwa Vidya-
laya, Jabalpur mainly with the grant from
the Agricultural Research Service of U. S.
Department of Agriculture under their
Public Law 480.

() A Note giving details of the pro-
ject is attached.

(¢) The total cost of the project is
Rs. 97,064/- out of which grant from the
U. S. D. A. will be Rs. 93,064/- and remain-
ing amount of Rs. 4,000/- will be provided
by the Jawahar Lal Nehru Krishi Vishwa
Vidyalaya, Jabalpur.

Statement

(1) Title of the pro- Studies on wilt of
Ject : Lentil.
(2) Ngme of sponsor- College of Agricul-
_ing Institute : ture, J. N. Krishi
’ Vishwa Vidyalaya,
Jabalpur
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() Principal Investi- Dr. M. N. Khare,
gation : Associate Professor
of Plant Pathology.

(4) Objectives of the (i) Survey of wilt of
Project : Lentil in Madhya
Pradesh to in-
vestigate the va-
rious strains of
Fusarium patho-

genic on Lentil.

(ii) Screening of Len-
til  varieties for
resistance to Fu-
sarium wilt.

(iii) To find out che-
mical and micro-
biological control
measures against
Fusarium wilt of
Lentil.

(8) Duration :

(6) Plan of work : 1. Survey of wilt
diseases of Lentil in
Madhya Pradesh.

(i) Samples of °*wilt
infected plants of
different varieties
of Lentil from
different agrocli-
matic zones of
M. P. will be
collected.

3 years.

(i) Isolations from
different varieties
and also from
samples collected
from different
agroclimatic re-
gions of M. P.
will be made.

(iii) Isolates will be
identified and
pathogenicity tests
will be carried
out,

(iv) Cross pathogeni-
city tests will be
done to find out
existence of diffe-
rent strains of
the pathogen.
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1. Screening of varie-

ties.
(i) Wilt sick plots
will be made with

the help of iso-
lates under sur-
vey.

(ii) World collection

‘ of Lentil and the

available promis-

ing varieties will

be screened for

wilt resistance in

the ‘wilt sick
plots.

L. Chemical and Mic-
robiological Control
measures :

(A) (i) Fungal flora asso-
ciated with seeds
of different varie-
ties of Lentil will
be isolated to find
out if the seed
carried the wilt
pathogen in par-
ticular and other
pathogenic fungi

in general.
(ii) Seed treatment
with different

fungicides will be
done to find out
their efficacy in
killing the initial
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inoculum on seed
and also on
germination and
stand of the crop.

(iii) Treated seeds will
be sown in the
wilt sick plots
to find compara-
tive  protection
against inoculum
in the soil.

(iv) Application of
different  fungi-
cides to soil will
be done in the
wilt sick plots to
see their efficacy
in the control of
the disease.

(B) Microbiological
Control :

(i) The  microflora
associated  with
the rhizosphere
will be studied.

(i) Relationship of
microflora isolat-
ed from rhizos-
phere with the
wtlt organism will
be examined.

(iii) Possibility of
using antogonistic
flora for biologi-
cal control of the
wilt fungus will
be explored.

6. Details of cost :
1. Total cost.

(i) Pay and Allowances.
(ii) Other charges, T. A.—
transportat ion, rents,
contingencies, etc.
(iii) Equipment
II. (a) Share of U. S. Depart-

ment of Agriculture

(b) Share of the University

Rs. 97,064.00

Rs. 57,564.00
Rs. 31,500.00

Rs. 8,000.00

Rs. 93,064.00

Rs.  4,000.00
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Projects for mmarginal Farmers

1766. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is fact that the Govern-
ment have drawn a scheme for the improve-
ment of marginal farmers and landless agri-
culturists ;

(b) if so, the details thereof ;

(¢) whether Government have communi-
cated to all State Governments in this re-
gard ;

(d) the amount provided for this pur-
pose ; and

(¢) the number of projects to be set up
and the places where these would be set up
under this scheme and the factors which
weighed in favour of setting up of these
projects at the above places ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The scheme aims at improvement of
the income of marginal farmers and agricul-
tural labourers through additional prodaction
with emphasis on subsidiary occupations
such as dairy, piggery and poultry keeping
and increased wage employment. Details of
each project are being worked out by the
States/Union Territories concerned.

(¢) Yes, Sir.

(d) Rs. 100 lakhs per project for the 4th
plan period.

(e) 40 such projects are proposed to be
set up at the rate of two each in the 16 big-
ger states, one each in Nagaland, Meghalaya
and Himachal Pradesh and one each ‘in the
Union Territories of Manipur and Tripura.
The allocation of the remaining three pro-
jects are under consideration. As regards
selection of districts for the location of the
projects the concerned State Government/
Union Territory is required to make the
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selection on the basis of criteria laid down
by the Union Government. These criteria
include availability of marketing facilities
for the flow of surplus produce ; availability
of infrastructure and location of about
20,000 families as marginal farmers and agri-
cultural labourers in the project area.

Aid for Area Projects by Agricultural
Finance Cerporation

1707. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to-
state :

(a) whether the Agricultural Finance
Corporation proposes to advise or has ad-
vised the member-banks on the feasibility
of area projects submitted to them for
assistance by the State Governments ';

(b) if so, the details thereof ; and

(c) whether it is also ‘proposed to set up
a middle level Committee consisting of re-
presentatives of the Agricultural Finance
Departments of members-banks to promote
effective dialogue between the corporation
and the members;

(d) if so, the details thereof , and

(e) how many projects were assisted by
the Corporation during 1969 and what was
the amount involved therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. The
Corporation has already been giving advice
to the Member Banks on the feasibility
of area projects submitted to them for
assistance by the State Governments,

(c) and (d). The Corporation has al-
ready set up a middle Level Committee con-
sisting of representatives of Member Banks
to promote effective dialogue between the
Corporation and the members. The Com-
mittee had held its first meeting on 25th
July, 1970 ; and

(e) Twenty projects involving an outlay
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of Rs. 90.06 crores were assisted by the
Corporation during the year 1969.

Varying News-items in Multi-edition News-
Papers of Calcutta

1708. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the of .Bengali and English daily
newspapers published from Calcutta, which
bring out more than one edition and also
the number of editions brought out by each
of those papers ;

(b) whether the attention of Govern-
ment has been drawn to the fact that in
the matters of news display, different edi-
tions of these papers, in many cases, vary
from one another and that even in front
pages of these daily papers, a report on a
pews published in one edition is found miss-
ing in another ;

(c) whether Government agree that this
practice sometimes confuses the general
newspaper readers ; and

(@) if so, the steps contemplated in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Except four
Bengali dailies—namely ‘“Kalantar”, “Ga-
nashakti”’, ‘“Paigam” and “Lok Sevak”—
all other Bengali and English dailies have
multi-editions.

Following are the details of dak

editions :
Amrita Bazar Patrika and Jugantar :

First dak edition, fourth dak edition,
seventh dak edition, 8th dak edition,
air mail dak edition and late city
edition ; total 6.
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Ananda Bazar Patrika :

Early dak edition, late city edition,
third dak edition, fifth dak edition
and last dak edition ; total 5. Ac-
cording to the Circulation Manager,
occasionally the number of editions
goes upto 8 depending on train
timings.

Hindusthan Standard :

Early dak edition, late city edition;
Tata edition, third dak edition, fifth
dak edition and last dak edition ;
total 6. According to the Circulatiom
Manager, occasionally the number of
editions goes upto 8 depending on
train timings.

Statesman :

A dak edition, B 2 Dak Edition, B 3
Dak Edition, Late City 2 Dak Edi-
tion and Late City 1 Edition ; Total 5.

Basumati :
Dak edition and city edition ; Total 2
(b) Yes, Sir.

(c) Dak editions are tailored to the rea-
dership intcrest in the areas served by the
editions. With this end in view, it is nor-
mal for a dak edition to include such items®
as are of interest to the readers in the area
it serves, reduce the size of or totally exclude
such items as are not of interest to them,.
depending on the newspaper-space available.
This journalistic practice obtains in almost
all newspapers which run dak editions.
There is no reason why it should confuse
readers as the same reader does not normally
read different editions of the same newspaper.

(d) Does not arise.

Number of Affiliated Newspapers with
All India Newspaper Editors’ Con-
ference -

1709. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : )

(@) the total number of newspapers
affiliated with the All India Newspaper'
Editors’ Conference ;
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(b) whether it is a fact that the AINEC
has stoped accepting new members and seve-
ral lications for bership are pend-

ing ;

(c) whether the All India Small and
Medium Newspapers Federation has made
a representation to Government on the sub-
ject ; and

(d) if so, the action taken by Govern-
ment thereon ?

, THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 266 according
to information obtained from All India
Newspaper Editors® Conference.

(b) No, Sir. At present applications
from 11 newspapers for membership are pend-
ing with All India Newspaper Editors
Conference and these have to be considered
first by their Credentials Committee and the
Standing Committee. Both these Com-
mittees are expected to meet in September
1970.

(¢) and (d). Government has not rcceiv-
ed any such representation. Morcover
Government is not concerned with the selec-
tion of members of the All India Newspaper
Editors Conference, which is a bedy not
under the control of Government.

¢t in Talu L
Bangalore

over A. L. R.

Broad

1710. Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government have received a
representation from an association called
“Tulu Koota’ from Mangalore for broadcast-
ing Tulu languages programme from Banga-
Jlore or Bhadravathy stations of All India
Radio ;

(b) whether it is a fact that Government
have refused to relay such programmes from
these two stations ;
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(c) if so, the reasons therefor ; and

(d) whether Government are aware that
Tulu language is an ancient Dravidian lan-
guage spoken by over one million people in
South Kanara district ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) Broadcasts from Bangalore and
Bhadravati stations cannot be received in
South ‘Kanara area, where Tulu dialect is
spoken.

(d) Programmes in Tulu will be broad-
cast by the Mangalore Station, which will be
set up during the Fourth Plan.

Criticism of E. S. 1. Scheme

1711. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government are aware of
the criticism voiced against the E. S. I.
Scheme by the E. S. 1. S. doctors in Bom-
bay ;

(b) if so, the salient features of their
criticism ; and

(c) the steps taken to set matters right ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Yes, Sir.

(b) There is a demand from Insurance
Medical Practitioners for enhancement of the
Capitation fee.

(c) The Employees’ State Insurance Cor-
poration appointed a ‘One Man Committee,
consisting of the Director General of Health
Services to study all aspects of the working
of the panel system including the rate of
capitation fee payable to Insurance Medical
Practitioners. The Committee has recently
submitted its. report which is under con-
sideration of the Corporation ‘and the State
Governments.
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Slow speed News Bulletin over A. I. R.

1712, SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the date when the slow speed bulletin
of All India Radio went on the A.LR.;

(b) the names of the news agencies sup-
plying news to the bulletin and the cost to
Government on this account ;

(c) how often the slow speed bulletin
goes on the AIR and when ;

(d) whether itis a fact that All India
Radio has received several complaints from
the public regarding the slow speed bulletin
and asking it to be discontinued ;

(e) if so, when it will be discontinued ;
and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 18th December,
1969.

(b) No news agency is supplying news
specifically {for this bulletin. Editing and
compilation of news for the bulletin is done
in the News Services Divisions itself. Hence
no extra cost to the Government is involved
for payment to any news agency.

(c) Once in 24 hours for 30 minutes
from 1430 hours.

(d) Some complaints have been received.

(e) and (f). It is not proposed to dis-
continue this bulletin and it serves a defi-
nite purpose, yiz. enable small news papers
to have news in brief.

Reports of Administrative Reforms Com-
mission on Post and Telegraph De-
partment

SHRI SRADHAKAR SUPA-
KAR :

1713,
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SHRI NIHAL SINGH :
SHRI DEORAO PATIL :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the
Administrativc Reforms Commission have
made certain rccommendations re. the Post
and Telegraph Department ;

(t) the principal recommendations of

the Commission ; and :
() how many of the recommendations

have been accepted for implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Principal recommendations are given
in the attached statement. A copy of the
report containing all the recommendations
has been placed in the Parliament Library.

(c) The recommendations are under
Government’s consideration.

STA TEMENT

Principal Recommendations of the
Administrative Reforms Com-
mission on Posts and
Telegraphs

1. (1) The existing P and T Board
should be reorganised on a
pattern analogous to that of
the Railway Board as recom-
mended by us in our report
on Railways, The P and T
Board should exercise the full
powers of a Ministry of Go-
vernment in the administra-
tive sphere, and with respect
to it sown finances, those of the
Government of India.

(2) The Overseas Communications
Service and the Wireless Plan-
ning and Coordination Branch
should be merged with the
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"Pand T Board and the Mi-
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nistry of Communications
should be replaced by a new
Ministry of Posts and Tele-
communicaticns.

On their transfer to the P and
T Board, the heads of the
OCS and WPC Branch may
be given the status and rank
appropriate to their functions.

The P and T Board should
consist of a chairman and five

Members incharge of the

following :

(i) Finance.

(i) Telecommunications Op-
erations.

(iii) Telecommunications De-
velopment.

(iv) Postal services.

(v) Banking and agency
Services.

The Chairman will be respon-
sible for coordination, overall
planning, research,’ WPC
Branch, Public Sector Under-
takings and matters of an in-
terservice character such as vi-
gilance, staff welfare and rela-
tions with staff unions.

The Chairman of the P and T |,

Board should be ex-officio Sec-
retary of the proposed Ministry
of Posts and Telecommunica-
tions in the same manner as
the Chairman of the Railway
Board.

All the Members should have
the same status. They need
not have any secretariat status.
The Members and specified
officers below them may be
authorised to sign and authen-
ticate documents, orders, etc.
on behalf of the President.

The posts of Chairman and
Members should be treated as
selection posts, for which
selection should be made on
the cr_iterion of merit only. The
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Chairman should normally be
sclected on merit from among
the Members of the Board and
the departmental officers of
the same status who may be
serving outside.

Below the level of Members,
the Board should have the
assistance of officers of ade-
quate rank and seniority.

The Board should function in
a manner similar to the Board
of Directers of a public sector
undertaking, with the Chair-
man functioning as the head
of the team. The Chairman
should exercise the statutory
powers vested in the Director-
General under the existing
enactments. In respect of their
individual charges, these po-
wers may be delegated to the
concerned Members.

The décisions of the Board
should be on the basis of a
majority vote. If the Chairman
disagrees with the majority
decision, he may over-rule
his colleagues. Where he does
so, the matter should be
brought to the notice of the
Minister.

The Members should be fully
responsible for the administra-
tion of their charge and em-
powered to take final decisions
in this regard within the policy
decided by the Board.

Ordinarily, the P and T Board
should concern itself only with
policy matters such as tariffs,
budgetary and financial policies,
pay and allowances and mat-
ters of an interservice character
such as staff welfare, relations |
with staff unions, vigilance,
and coordination between pos-
tal and telecommunications
wings. Powers to take dccisions
in other matters should be de-
legated to the Sub-Boards.

.
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1v.

VL

(3) The existing Postal and Tele-
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communications  Sub-Boards
must be activised. They should
be reconstituted on the lines
suggested in para 19 and em-
powered to take final dicisions
on matters delegated to them
by the Board. The decisions
of the Sub-Boards will be by
a majority vote but the Chair-
man of the Pand T Board
should have powers of overrul-
ing them in case of disagree-
ment. In such cases, he should
bring the maticr to the notice
of the Minister.

The P and T budget should be
separated from the general
budget.

The Member (Finance) and his
officers should be fully integ-
rated with the P and T set-up
and should function as such.
If the Member (Finance) dif-
fers with his colleagues on any
policy question affecting finan-
cial matters, he may require
the case to be referred to the
Minister of P and T, who may,
if necessary, overrule him on
his own if the matter concerns
the P and T exclusively or
with the concurrence of -the
Finance Minister, if it impin-'
ges, or has repercussions, on
the financial policy of the
Government of India.

The P and T Board should be
set up under the enactment on
the lines of the Indian Rail-
ways Board Act, 1905. Pending
such enactment, the changes
we have recommended in 1he
siructure and powers of the
P and T Board should be
given effect to by executive or-
der.

The present conventicn bet-
ween the P and T and the
general revenues should be put
on a more stable focting by
providing that it would be in
operation for a fixed period.
Necessary provision should be
made for its periodic review.
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VIIL The administrative responsi-
bility in respect of the Indian
Telephone Industries and the
Hindustan Teleprinters should
vest in the P and T Board.
The responsibilities at present
discharged by the Ministry of
Industrial Development in res-
pect of the Hindustan Cables
Ltd., should be transferred
to the P and T Board, in case
the secior corporation designa-
ted as the -“Engineering Cor-
poration™ recommended by us
in our report on Pub!ic Sector
Undertakings, does not come
into existence.

Buffer Stock of Foodgrains

1714. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total quantity of buffer stock
of foodgrains stored till the end of Juas,
1970;

(b) the storage capacity created for the
purpose; and

(¢) whether Food Corporation of India
handles the entire quantity of buffer stock ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) At the end of June,
1970, the total physical stocks of foodgrains
with the Government— Central as well as
States—amounted to 5.5 million tonnes.
Out of this 3.0 million tonnes can be treated
as buffer stock. )

(b) In the holding of stocks there can
be no physical demarcation between what
constitutes buffer stock and what operational
stocks. Therefore, it is not possible to
earmark any storage capacity exclusively
for buffer stock. The total storage capacity
available to Government is sufficient for
the purpose.

(¢) Food Corrporation of India handles
the entire buffer stock held on Government
of India account and also on behalf of some
of the State Governments,
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Manufacture of Trawlers

1715. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the programme for construction of
trawler and how it has been maintained up
to-date;

(b) the target date for supply of trawler
to Mangalore ;

(¢) the arrangements made to see that
the staff required is available on the date
of delivery of the trawler; and

(d) how many more trawlers are pro-
grammed for supply to Mangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The Depart-
ment of Agriculture had placed orders
with DGSand D in March, 1968 for
procurement of 40 trawlers. The DGS
and D placed orders on two consortia of
ship building firms between October 1968
and January, 1969, Ten trawlers have
since been dclivcred. Ten more trawlers
are expected to be delivered by September,
1970 and the remainder in stages, by March,
1971.

(b) Ono trawler was taken over by the
Government of Mysore in February, 1970.
The second trawler is expected to be taken
over before the end of August, 1970.

(¢) The Government of Mysore have
created the posts required for the operation
of the trawlers and are taking steps to fill
the posts.

(d) Out of the forty trawlers at present
under construction in indigenous ship
building yards against a bulk order placed
through the DGS and D, two have been in-
dented for by the Government of Mysore.
There is at present no programme of supply
of additional trawlers under a similar
arrangement. The Government of Mysore
have however indicated that their Fourth
Plan target envisages thirteen trawlers to
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be operated by the proposed Fisheries Cor-
poration from various bases including
Mangalore.

Agricultural Aircraft for Spraying

1716. SHRI LOBO PRABHU : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 8137 on the 30th
April, 1970 and state :

(a) the reasons for the Government
not to use the aircraft during the off-season
for spraying of tree and grass seed in
areas where there was an idle capacity
between 11.3 lakh sprayed and 25 lakhs
acres which could have been sprayed ;

(b) since the State Governments have
failed to respond, why does not Central
Government, prepare immediately a pro-
gramme for aerial seeding : and

(©) the action Government propose to
take failure to take work of spraying work
up to capacity and whether it has assessed
the failure of the human factors involved ?

THF MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
(SHRI ANNASAHIB
SHINDE) : On assessment of work aof
spraying of trees and grass seeding has to
be made by the State Governments and
requisition placed on the aerial unit or on
private operators. No such demand was
placed on the aerial unit.

(b) Since aerial seeding in Rajasthan
in 1952 resulted in total fail and since
there was poor response from the State to
further experimentation with aerial seed-
ing, there is no programme for aerial seed-
ing by the Central Government at present.

(c) The Government of India have
recently introduced a scheme for aero-.
chemical applications in endemic areas ;
under the scheme, the Government of
India would bear the cost of operations
upto Rs. 7/- per acre (maximum ceiling).
This would also give a fillip to agro-
aviation activity in the country.
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The failure to cover acreage upto the
caqacity of the aircrafts in the country is
primarily due to inadequate ‘work arising’
«nd is not attributable to human factors.

Strikes in Puablic Sector in 1969

1717. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of strikes in
Public Sector Enterprises in 1969 and the
number of man-days lost ;

(b) how many of these man-days lost
were paid for and the total amount
involved ;

(c) in how many strikes Government
made reference to adjudication to make
the strikes considered unreasonable and
illegal ; and

(d) why should not Government fix a
time limit for which all strikes are referred
to adjudication ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  D.SANJI-
VAYYA) : (a) and (b). Information is
being collected and will be placed on the
Table of the House after it is received.

(c) During 1969, Government issued
orders in 4 cases, in the Central Sphere,
prohibiting continuance of strikes, under
Sections 10(3) of the Industrial Disputes

_Act, after referring the disputes for
adjudication.
(d) It is not strikes, but industrial

disputes. which are referred, on the merits
of each given case, for adjudication. Sec-
tion 12(6) of the Industrial Disputes Act
already provides that within fourteen days
at the commencement of conciliation

proceedings, it should be completed and
the result reported to the appropriate
Government.

Carriage of Postcard by Surface Mail

1718. SHRI LOBO PRABHU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
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CATIONS be pleased to refer to the reply
given to Unstarted Question No. 9621 on
the 14th May, 1970 and state :

(a) the justification for the proposal
to carry .postcards by surface mail, if the
difference in cost of carrying postcard by
surface and air has been related to the
reduction in load for air and the space
already available in mail vans, and when
the difference is only of 0.63 paise ; and

(b) whether the weight of postcards
has been calculated separately in the
census fortnight of Postal mail and whether
it is not necessary to do this before a
decision is taken about new rates or
methods of transport for postcards ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI

SHER SINGH) : (a) As indicated
already in reply to Question No.
8039 of the 30.4.70, the proposal is

not of the recommendations made by the
Conference of Heads of P. and T. Circles
with a view to effect possible economies.
Even if the difference in the post for sur-
face and transmission is only 63 Paisa per
card, the saving if cards were all given
only surface transmission under the as-
sumptions that half the cards are now
getting air transmission as indicated in
the Hon'ble Members previous Question,
would be as much as Rs. 53 lakhs per
year. However, the proposal is still un-
der examination.

(b) For determining the average weight
of a postcard as well as the weight of
postcards now transmitted by air within
the country, special statistics will be
necessary as they will not be covered by
the prescribed half-yearly enumeration of
postal articles carried out at present.

All the points raised by the Hon’ble
member will be duly kept in mind before
a decision is taken.

Wrong Films over T.V.

1719. SHRI LAKHAN LAL
KAPOOR : Will the Minister of INFOR-
MATION AND BROADCASTING AND
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COMMUNICATIONS be pleased to State :

(a) whether it is a fact that wrong films
are being exhibited on the TV ;

(b) whether a film-programme for
children included a scene from thé¢ Anda-
man Islands showing large monkeys in the
jungles on the 7th June, 1970 ; and

(¢) whether Government have obtained
this film from Andaman Islands ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARMENT OF COMMUNICATIONS :
(SHRI 1. K. GUJRAL): (a) No, Sir.

®) Yes, Sir.

(©) No, Sir. The film was obtained
from the Children’s Film Society of India.
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Price of Peddy in Manipar

1728. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total paddy stock at present
held by the State Trading of the Govern-

.ment of Manipur, ;

(b) the total amount of paddy pro-
duced - during the. year 1969-70 by the

. - Ggvernment. of Manipur :
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. (€) the market rate for paddy prevail-
ing in the open market in Manipur and
the procurement rate of paddy fixed by the
Government of Manipur ; and

(d) the rate for paddy in the proposed

fair price shops run under the direction of

the Government of Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 10,351 tonnes.

(b) 4,274 tonnes.

(¢) The present market prices of paddy
in Manipur are as under :(—
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during the last three years 1967-68,
69, 1969-70 respectively and
and

1968-
in details ;

(d) the total acreage granted settlement
out of the above deserved area till date?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Information on cultivated
area is collected as a part of land utilisa-
tion statistics and becomes available with
some time-lag. Cultivated area separately
for valley and Hills of Manipur during
1963-64, the latest year for which these
data are available in respect of this Terri-
tory, are given below :—

Variety of paddy Price per quintal in

open market at

(Thousand Hectares)

present
Fine Rs. 46.67 to Rs. 50.00
Medium Rs. 45.00 to Rs. 48.33
Coarse Rs. 43.33 to Rs. 46.67

The price at which paddy was produced

Valley Hills Total

1, Net area shown 93.5 n.a 165.2

2. Current fallows 0.2 — 0.2
3, Total cultivated

area (142) 937 717 1654

by the Government of Manipur is Rs. 52.50
per quintal.

(d) The retail price of paddy sold from
Government stocks is Rs. 66.50 per
quintal.

Break-up of areas under cultivation
and under fisheries in Manipur

1729. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total area in acres now under
cultivation both in the valley and the hills
of Manipur separately ;

(b) the total area in acres nmow in the
possession of tillers yet to be granted
_ settlement in the valley of Manipur ;

(©) the total area deserved from the
reserved fisheries and the Forest in Manipur

‘

(b), (¢©) and (d). This information has
been called for from the Manipur Anminis-
tration and will be laid on the Table of
the Sabha in due course.
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Powers and functions of Labour
Commissioners in States

1731. SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the powers and functions of the
Labour Commissioners in the different
States and the Union Territories ;

(b) whether they are given power to
adjudicate industrial disputes :

() if so, its scope ; and

(d) if the reply is in the negative, the
agencies to adjudicate such disputes ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI D. SANJI-
VAYYA) : (a) to (d). The required infor-
mation is being collected and will be laid
on the Table of the House in due course,
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Recognition of Trade Unions of Electricity
and P.W.D. Employees in Manipur

1732, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR and RE-
HABILITATION be pleased to state :

(a) whether it is a fact that Govern-
ment of Manipur have not granted recogni-
tion to any of the Trade Unions formed
of workers in the Electricity and the P.W.D.,
Manipur ;

(b) if so, the reasons therefor ;

(c) whether Government have failed to
implement the Code of Discipline relating
to the grant of recognition in so far as the
Mamnipur Electricity Employees Union is

concerned ;
N~

(d) whether it is a fact that the matter
as referred to in (c) above has been pending
sinoe April, 1969 ; and

(¢) if so, the reasons for the delay in
the grant of recognition ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (e). The information is
being collected and will be laid on the
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table of the House after it is received,

Opening of New Post Offices in Bihar

1733. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government
open new post offices in Bihar ;

propose to

(b) if so, the names of such places
where new post offices are likely to be
opened during the year 1970-71, district-
wise, in the State of Bihar ; and

(c) the names of sub-post offices which
are likely to be up-graded in that State
during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Names of places where new post
offices are proposed to be opened, subject
to the fulfilment of departmental standards
during the year 1970-71, District-wise in
the State of Bihar are given below :—

Name of District

Name of places where new past offices are
proposed to be opened
) @

1. Patna Korai Pataria
Dumri Koli
Manawan Diawan
Masawehi Kazar Sahnua
Shohrampur Faridpur
Postal Park Bankipur Noserpura
Sahora Mudhari
Amnawan Malpura .
Mohiddinpur Jamalpur
Bhaeswa Dhobdiha
Ranepur Gong
Arjun Sarthu Shijana
Chapos Rajjune
Sihi Biohakol
Lal Bahador Bidyalaya Faijlahpur

Makhdunpur

Biri
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Monghyr

. Hazaribagh

Gaya

Muzaffarpur

Sasawar
Kamalbigha
Gochhari
Sakanja
Jankinagar
Punchrukhi
Nayagaon
Rajaha
Makrada
Shiordilpur
Agmohra
Sonbarsa
Sidpaparsadi
Nadani
Kankar
Sarhad
Ladari
Sisauna
Parudhat
Basantpur
Kewaipatti
Sirsa
Dandai
Augara
Pakaria
Baraila
Baksand
Bishunpur
Bara
Belawa
Raiicasantpur
Bhindant
Dariapur
Dhawa
Dighi
Jindapur 3
Khoia Bishanpur
Kidhunpur
Labtarai
Marjhiamon
Tejpura
Singth
Raish
Majhauli
Nawalpur
Dibchouli
Gansikhan
Imadpur
Mahasanl
Bhatona

Muza -

Bakarpur

Bichhichachar
Choura
Satyana
Kalyanpur
Mauranga
Satkhuti
Dadhopur

Satania
Lakshmparkakarwa
Rautinia -
Bajraha
Dumramohan
Jhajhra
Paulasarai *
Bhaira
Chaksalen
Atapur
Paridah
Bardipur

Rohila .
Barhwa Barar

Amarpur
Bhoramgagh
Bhi mdaspur
Balia
Bazipur
Bajda
Bunuar
Bhalwandi
Charh
Dumri
Dihwri
Ithari
Jhunathi
Kharankar
Karma
Muhuwama
Phulwari
Tara
Puraini
Gopalpur
Pachadai
Goodhwara
Dumrikhurd
Raghunathpur
Sathanta
Phulwari
Chakmarh
Patrahiya
Kashi
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Rampur Kumbhartol
Banthu Katarmala
Bariria Unchidih
Nizhmax - Umed Chapra
Haummannagarh Madhopur
Lattipur Agloria Bazar
Hazipur R.S. _Bhuara
Bhuara Bhojpati
Berai . Harpur .

Singbhum Chhatakursi Jawalakata
Rupaskundi Bhagauandshi
Dighi Pardih
Sastjinagar Pakha Copper Project

Santhal Parganas Langaikaithi _ Parna
Gandhi Gram

Purnea Tanjor Basgarhi
Dumaria Fatehpur
Batni

Saharsa Ratanpur Sisauna
Kradi Saharsa Town

Dhanbad Ghansanla Patherdih
Khedadih A.C.C. Sindri

. Katnasroad Gamaria

Saran Choubey Parwa Gahitapur
Bhikhabath Usari
Harpur Pachvher
Sargari Surwal
Itahari Jaiswali
Asaiyon Bankariyar
Barwa

Shahabad Dhokorahitol Sokara
Jawahidiar Barhahikalan
Bodakholi Ratnarh
Loghas Shankarai
Ramnagar :

Ranchi " Posn Tikrloli
Kambaria Toli

_ Khatori

Champaran Ganonli Jagriti
Pattimath Madhav Thori Bazar
Sisbania Salhi Bisham Ghara
Mistratola Chandwari
Pulwaria Baluwa
Dhanoun Ibrahimpur
Hardi Nadwa
Purandarpur Bhadammurli
Dashratha - Kathmalia
Sherpur Jamunapur
Mhawat Chapra
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1 2
Palamau Nil
Bhagalpur Saguni Abhyuday Ashram
Lokmanpur Narainpur
Nalkara Chak Chandandar
Lam Murli
Gasaigaon Baidpur

(c) Nawada Sub Office in Gaya District,
Sitamarhi Sub Office in Muzaffarpur
District and Katihar Sub-Office in Purnea
District are proposed to be up-graded into
Head Offices during the year 1970-71.

Applications pending for telephone
connections under ‘Own your
telephone’ Scheme in Bihar

1734, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the number of applications pending
at present under ‘Own your Telephone’
scheme in Bihar ; and

(b) since when these applications are
pending and the time by which those appli-
cants are expected to have telephone
connections and the steps taken by Govern-
ment to expedite the same ?

THE MINISTER STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 51.

(b) The oldest application is pending
since 1968. 29 connections are in the process
of being provided. The remaining 22 appli-
cants, who are at Jharia, are likely to be
provided with connectins only on the
commissioning of a new exchange at that
place during 1971-72, the capacity in the
existing exchange being full.
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(=) afz g, Y qc@eae @ FaT
§; &R

() afz A, @ wv Froow § ?

AL TAT AT HAST W F_R
for § T st (st A fag) C (F)
aqr (@). o gi, AT a7 gww GEF
qEAT G, e AR A F i,
AR § Teag GET F faTuda §

() wz= @Y 7Y 3zar )

Req WA ¥ wqy fRel § A
wfrey fafa & ar &
wfrafaaard

1737. st 7o wo Rfera : 71 =% qar
grate @t ag aaa #Y Far w0 fe

() #mragaa g fF sca 930 3 59
oxr faei & sHarQ wiasy fqfa 7w
# ngae N ¢ AR T FHA0 9 o
A qiy T § ; A

(@) afe g, @ aWFT A Y -
wfcai & fazg 3 N awr @fgg Far
I g 7 1 faorg frar g ?

aW qar gaatw wA (o @A walr-
&m) : (F) FATQ wfasx fafw @@
TUET g AT @€ g fEar sar
%\ wfgsg fafy sifusifedi & gfaa fear
t & g3 wver fadl & faatast &
wfasy fafa &Y 27 wfy sar A HF
afmfaae #1 & a9r ¥ W@ AFRF
o Araet § AN ar ad §

(') Ry faarswr & fazg wfasy
fafy sifgmifedl @ I wfasa
fafq afafran & grila agaht FEad
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qar afrataT & sq § wgn @A
F Y & | Ty wrae) § qra 406/409
& gra Y wdard gE A et |
Faar{t wasa fafy afafqan & a4
# Jww & guara A 5y 9 ¥
mASt § g Aw Ak F1 F3 dT Al
14,000 %o g% & Juid & &= F
waegr &1 sfafrae & gog geae
ITEY AT AT FTT F F1 927 GIFT
& faqueT €

YR (ATAIR) TR, § TR AR
AT FIGAT &1 T AT

1738, it Mzt o1 AT : AQT
AT Y1 NARW W HR AN Ag
AW F Fq F 5 :

(%) aweax, 1969 & =uE, 1970 ax
TagT (AWL-WIEATT)  F R
frdas g fafw=r ol FguE @
I ¥ da Hgo fvay ar w03
AT frat fawad &Y af

(&) Y fawma s ard & iy §
=7 afusifeat ¥ #a1 wgag a1 2 ;

(w) #ar ag a7 § & 9=7 afawmfai
F 77 fasmal R ard A @R fasge
Y sqr agY fear ; &k

(w) afz gf, at 5@ sav F12w § ?

YEAAT A1 JHCW WA X FA0T
fawm & o Aot (st fre fem) : (%)
R & R fAdaw § Agraz, 1969
§ #%, 1970 a& = qafy & St faf
a5l F @UT A F qdw F 13 e I
q)

(=) 97 wifamdt g @A &
Fufaal #1 i g FW@ 9T famg W@
@ &A1 I ATQA F FET TR IR
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% fou s aFed w1 yhog das &
azeq & fo w2 93w

(m) <, agY
(7) =7 & agf 9aar)

TmgR Wi e & diw A AW
wTEAl &1 fagrar s

1739. = w3t eve #AT: FAT

N AT TWIN W g w4
Fam # g w7 v

(%) 71 ag a7 § fF GLHTA MR
R Dar F e sraE F TR ¥ A%
R A fagy w1 fuig fear @
Fif6 TG-ATRT AMYT-HIYT FNEAT
9T g S99l WA gt WAl § AR
FaEr AT A F A7 qrd F NN
FRA A G ;

(@) afz g, At g ®19 FT % GE
T fagqu sndar ; AR

() afz 3, a1 @F v EFRw §?

AT AQ TGN WATHG G AT
fam & wow Wi (o A< Fag) - (%) qun
(®). MR AR T F AT SEAE F
it ¥ asgMifian @oEgs A W OF
W S &1 afeqiaar & @i sy
W) AR F ARV J9% A TS
Tqsd)F T qitd A qT afy Tawr afaw
Qa1 aqr, a1 AT WYL A A0t )

() w=7 & & gsa1
qfya® &re & FA-fas g wiR-
ofe & w3 & W w1 fem wn

1740, st wis W Wtar o oaar
‘e war gfy WR A TAIR AV FAOT LN
fw :
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(v) T ag wa ¢ fs okt dma
&1 aa-faam snfew onfa g1 & frart
F1 Ffy i 2ar § o ouF e § IT@
90 fat a% AMT F €1 & FW FQE@T
¢

(=) afz g, at 71 TWwFIT FT T
gfwar & £1¢ qftada a< &1 fave g ;

() afg adY, @ =41 ;

(7) ¥ @R 9-faam & Fiw
" & fagg a1 Tvg A7 F foy w1
fraw a5 @l

() afk & N @I am s § 7

urw, ¥y, @mgnfas fawa aw
O WMeT § ot (s werai g
faR) : (F) o, adh

(®) & (s). 51 7

Strike at Cochin Port

1741. SHRI K. LAKKAPPA : Will the
Mimster of LABOUR AND REHABILIA-
TION be pleased to state :

(8) whether the lightening strike by 250
supervisory staff including foremen, riggers
and chargemen employed by stevedors at
Cochin Port on the 6th July, 1970 continued
for over a week;

(b) if so, whether any efforts were made
by Government to intervene ; and

(c) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIV-
AYYA ) : (a) to (c). The strike in Cochin
Port, which commenced from the night
shift of July 6, 1970, was called off from
the night shift of July 9, 1970, at the
intervention of the Assistant Labour Com-

missioner (Central), Emakulam, who initiated
conciliation proceedings and brought about
a settlement on July 9, 1970.
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Newspapers ;:lmrged with Misuse of

Newsprint
1742. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names of newspapers published
from each State’ charged with black market,
ing and misuse of newsprint, between 1968
and 1970;

(b) the specific charges against each;
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(¢) which machinery or machineries of
Governments investigated into the charges;
and

(d) the specific action taken against
each ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a)
to (d). A statement is attached.

Statement

List of newspapers charged with blackmarketing and misuse of newsprint
between 1968 and 1970.

Name of the Charge (s) against the paper Investigated by Action taken
paper
) @ ) @
Tamil Nadu

(1) “Re-Rani” Misuse of newsprit imported  Encforcement Di- *Debarred by the
Telugu month- ,against Actul Users licence  vision of the office Chief Controller
ly, Madras after it ceased publication. of the Chief Con- of Imports and
(now ceased) troller of Imports  Exports for

and Exports. April-March 1970
and April-March,
1971 licensing
periods.

(@) “Dinakadir”’ Sale and blackmarketing of -do- *Dabarred by the
Tamil daily, Imported newsprint. Chief Controller of
Cuddalore Imports and Ex-
(now publish- ports for ono per-
ed from Madras) iod, namely April-

March 1971,
«  West Bengal
(1) “News and Misuse of newsprint Imported -do- *Deobarred by Chief

Viewes™ Eng-
lish weekly,
Calcutta.

under Actual User’s licence.

Controller of Im-
ports and Exports
for  April-March,
1971 and April-
March, 1972,

\

* The newspapers have been debarred from receiving import licences, customs cleamnoe
permits, allotment of imported goods through STC/MMTC or any other similar agenty,
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Agricultural Experts from U. S. A.
Working in India

1743. SHRI JOYTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleaesd to state :

(a) whether it is a fact that toat 125
American agricultural specialists are now
working in India at the request of Govern-
ment of India;

(b) if so, the purpose thereof ;

(c) the names and full particulars of
the American agricultural specialists now
serving in India; and

(d) what specific jobs are being done
by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FGOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Total number of
American agricultural specialists now work-
ing in India at the request of the Govern-
ment of India under the USAID Pro-
gramme is 96.

(b) To advise in matters relating to
their fields of specialisation .

(c) Statement I laid on the Table of
the House. [Placed in Library. See No.
LT—3877/70].

(d) The fields of speciality/projeets to
which the experts have been assigned, are
given in Statement laid on the Table of the
House. [Placed in Library. See No.

, LT—3877/70.]

Central Assistance to Kerala for Develop-
ment of Cashew Cultivation for Self-
ufficiency

1744. SHRI A. SREEDHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Cashew
Development Corporation of Kerala has
submitted a plan for development and
expansion of Cashew cultivation in the
State and has sought financial assistance for
the Scheme from Central Government ; and

.(b) w}heihor Government ﬁill ' give
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priority to the Scheme in view of the fact
that self-sufficiency in Cashewnuts produc-
tion will help to cut dcwn imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such scheme has so far
been ieceived from the Cashew Develop-
ment Corporation of Kerala.

(b) Does not arise.

Free supply of Fertiliser from Factories
Mysore for Demonstration
purposes

1745. SHRI A. SREEDHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Fertiliser
Factories in Public Sector are giving free
supply of fertilisers to farmers for demons-
trations ;

(b) if so, the names of farmers who have
availed of such supplies in Mysore State dur-
ing the years 1967-68, 1968-69 and 1969-70 ;

(c) the total cost of Fertilisers supplied
under the scheme ; and

(d) the names of undertakings which
have supplied the fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) to (d). Information has been called
for from the public sector factories in the
area and will be placed on the Table of the
Sabha as soon as received.

Sino-Pak. Broadcasting Stations more
powerfuall than India's

1746. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that China and
Pakistan have installed much more powerful
Broadcasting Stations than India's ; and

(b) if so, the details thereof 2
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" THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRII. K. GUJRAL): (a)and(b). Ac-
cording to published data this is not a fact
so far as Pakistan is concerned. Informa-
tion regarding Chinese Stations is not avail- |
able.

Prime Minister’s Speech Televised beyond
T. V. time Schedule

1747. SHRI BAL RAJ MADHOK : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is ‘a fact that the speech
of the Prime Minister at a Congress meeting
in Chandni Chowk Delhi on the 22nd June
was specially shown over the television net-
work after the normal time for the television
programme was over ; and

(b) if so the reasons for misuse of the
television system for favouring Shrimati
Indira Gandhi and the Congress Party ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (3) Yes, Sir.

(b) The speech delivered by Prime
Minister had news value and topicallity.
The viewers are naturally interested in such
important events in the city.

Evacuee Properties Left by Migrants
From East Pakistan

1748. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government  are aware
that retention of title/right over properties
left by the migrants from East Pakistan has
lost its meaning because they have received
no benefit from it and it is being treated
enemy property and disposed of by the
Government of East Pakistan ;

(b) whether Government will be in-
clined to collect and compile data of these
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properties with the help of their affidavits
or other documents available with them:

() whether Government have lodged .
any protest with Pakistan for treating these
properties as enemy property and to keep
them as a ‘Trust’ for mutual exchange of
compensation in future; and

(d) whether Government are consider-
ing measures for protection of interest of
migrant and grant of compensation to them;
if so the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI 'D. SANJIV-
AYYA) : (a) Under the Nehru Liaquat
Pact of April, 1950, the migrants from East
Pakistan retain their proprietary rights in
the properties left behind by them in that
country. It is, however, coirect that the
Government of Pakistan are not implement-
ing the Agreement and that they have made
it extremely difficult for the migrants to
dispose of their property.  Therefore,
Government has taken up the matter with
the Government of Pakistan to implement
and honour the Agreement.

(b) It is neither possible nor practicable
to collect or verify such data of the pro-
perties left by the migrants with the help of
their affidavits etc.

(©) The Government has lodged a
protest with the Government of Pakistan for
treating properties of the migrants as enemy
properties.

(d) The Government has taken up the
matter with the Government of Pakistan to
implement and honour the Agreement and
create conditions there as will enable the
minorities to continue to live peacefully in
that country. As the migrants have pro-
perty, the question of grant of compen-
sation to them does not arise. e

Conference of International Union of Conser-
vation of Nature and Natural Resources

1749. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Indian participated in the
Conference of Internationzl Union of
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Conservation of Nature and Natural Resour-
ces held from the 24th November, 1969 as
a member ;

(b) if so, the membership fee paid by
India and for how many years the member-
ship fee has been paid ;

(c) whether the decisions/resolutions
arrived at the Conference are binding on
India ; and

(d) if so, the steps taken by Govern-
ment to implement the decisions arrived at
the Conferénce ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Government of India became a
member of this International organisation
for the firs time in 1969-70 and has paid
its membership fee of Rs. 30,378 for that
year, including that of the Indian Board for
Wild Life.

() and (d). No, “ir. However such
resolutions as are beneficial for Nature
Conservation for the country are carefully
considered by the Indian Board for Wild
Life and the Government and taken up for
suitable action.

Educational C ission of Inter 1l Union
of Conservation of Nature and
Natural Resources

1750. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that prior to
the Conference of International Union of
Conservation of Nature and Natural Resour-
ces which was held 'in Delhi from the 24th
November, 1969, the Educational Commi-
ssion of the International Union held deli-
berations at various institutes in India ; and

(b) if so, the recommendations of the
above dcliberations and the reaction of
Government in regard thereto ?

THE MINISTER -OF STATE IN THE

- MINISTRY OF FOOD, AGRICULTURE, -.

OOMMUNITY DEVELOPMENT AND
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COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Working

Meeting of the I. U. C. N. Commission on
‘Environmental Conservation  Education
Problems in India’ was held at the F. R. I
Colleges, Dehra Dun on November. 21 and
22, 1969.

(b) The recommendations of the Edu-
cational Commission were endorsed by the
I. U. C. N. General body meeting held at
New Delhi from 24th November, 1969 and
this body :

Urges : National Authorities on Edu-
cation, Educational Organisations and other
similar bodies engaged in the revision of
curricula and syllabi in all States to take
into consideration the importance of conser-
vation education and include concepts of
these topics in the syllabi in biology, phy-
sics, chemistry, geography, sociai sciences
and other related disciplines ; and

Further recommends that and Indian
Committee on IUCN for Conservation Edu-
cation to be set up to maintain the activities
and the follow up in the States ;

Prepare teaching aids including suitabls
text books, teacher-guides and supplementary
materials based on the syllabi and audiovi-
sual aids like charts, film-strips and films.

Include teaching im the class rooms to
follow methods involving environmental
studies so that an awareness of the role of
nature is created in the pupil.

Train a core of teachers through short
courses in conservation and environmental
concepts to form the leaders in their res-
pective areas and act as resource-persons to
train further batches of teachers.

Encourage the appropriate authorities to
develop systems of incentives for teacher-
participation in in-service course, of conser-
vation education. :

Organise workshops, seminars and other
training activities for teachers who are res-
ponsible for environmental education.

Organise out-of-school activities through
-such organisations as Young Naturalist
Societies which should be edcouraged: to
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undertake excursions and summer camps to
study nature and nature conservation.

Set up a Working Group as Action
Committee to guide workers on conserva-
tion education; to include university tea-
chers, central educational orgaanisations and
State Departments of education and re-
presentatives of voluntary organisations
" engaged in nature conservation activities.

.

Make full use of available assistance
offered by inter-governmental and non-
governmental organisations for those nature
conservation education programme that
would gain in strength and scope through
ruch action and alsp resolves that :

(1) TUCN consider the active promotion
of out-of-school conservation edu-
cation programmes for young people
especially through its Education
Commission and in cooperotion
with the International Youth Fede-
ration for Environmental Studies and
Conservation.

(2) IUCN should endeavour to persuade
its member States, organisations and
international agencies with which

it is associated to :

(a) eneouvrage the participation of
young people in the decision
process, as well as action pro-
gramme in the sphere of conser-
vation of natural resources.

(b,

~

assist young people to organise
their own projects and program-
mes of action such as work
camps, study camps, courses
and conferences, both national-
ly and Internationally.

(c) ecourage the establishment of
youth conservation programmes
in developing countries to assist
in the integration of an ecologi-
cal approach into the community
development process.

The recommendations are under consi-
deration of the Government of India.
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Report of Export Committee on National
Parks and Sancturies

1751. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Indian Board for Wild Life
has appointed an expert Committee on
National Parks and Sancturies in India;

(b) if so, the terms of reference;

(c) whether the Committee has visited-
all parts of the country and has submitted
its report; and

(4d) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir,

(b) The following are terms of reference
of the Export Committee.

\

(@) General :

To suggest, in the light of National
and International experience (1) a
policy for National Parks and Sanc-
turies keeping in view their scientific,
cultural, educative and touristic
value to suggest improvements in the
administration of the existing Na-
tional Parks and Sancturies and to
law down guide-iines for the creation
of new ones and (2) a policy for Wild
Life Conservation in the country.

Specific :

1. To consider the establishment
of new sancturies and Parks in
consultation with States;

(a) Himalayan High elevation
Parks for breeding of Kash-
mir Stage, Gural, Musk deer
and other high level species;

(b) Suitable National Park in
the vicinity of Tunghbadra
major irrigation project.

2. To study the problems of graz-
ing by domestic cattle in Sanc-
tuaries and Parks and suggest
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positive medsures- to overcome
them. :

3. The indicate the species in res-
peet of which ecological survey
and census are required to be
carried out.

4. To prepare a blue-print of the
Wild Life wing to be set up at
the Centre and in each State
for effective implementation of
Wild Life Policy.

5. To consider setting up of suit-
able Research Stations for Wild
Life in the country at the Cen-
tral as well as State levels.

6. To undertake critical study for
introduction of rhinocerose and
hippopatamus in the Periyar
Wild Life Sanctuary in Kerala
State.

7. To examine how best to ensure
effective commercial operational
economics for existing Parks
and Sancturies and obtain maxi-
mum benefit from the World
“‘tourist explosion™ without pre-
judicing their scientific and con-
servationist urposes.

8. To study the possibility of intro-
ducing lions in other parts of
India.

(©) The country was divided into four
regions for study tours by the Expert Com-
mittee. The Committee has visited all the
four regions.

The Expert Committee is expected to
complete the report by the end of August
1970 so that it is ready in time for consi-
deratlon at the next meeting of the Indian
‘Board for Wild Life proposed to be held in
October, 1970.

-{d) Donnot arise. .
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Sound and Light Performance on life and
Teaching of Guru Nanak Sahib

1752. SHRI S. M. BANERJEE :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether “sound and light” perfor-
mance by Song and Drama Division based
on the life and teachings of Guru Nanak
Sahib has been acclaimed a success through-
out Punjab;

(b) if so, whether steps are being taken
to show the lives of other saints of our
country in such a manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRODCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHR1
I. K. GUJRAL): (a) Yes, Sir. Though
the programme was organised only at Am-
ritsar, it attracted eager crowds from diffe-
rent parts of Punjab.

(b) Various proposals though not neces-
sarily on performances on saints are under
consideration.

Dry Farming during Fourth Plan

1753. SHRI MUHAMMAD
SHARIFF :
SHRI HEM RAJ :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Governmeat have consi-
dered farming during the Fourth Plan under
the scheme for integrated dry land agricul-
tural development; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Scheme envisages 24 Pilot Pro-
jects during the Fourth Plan. These pro-
jects will be located around the 24 main
and sub-research centres of the I. C. A. R.
To begain with, during 1970-71, 9 projects
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in the States of Andhra Pradesh, Gujarat,
Haryana, Madhya Pradesh, Maharashtra,
Mysore, Rajasthan, Tamil Nadu and Uttar
Pradesh will be started. These pilot pro-
jects are demonstration-cum-training pilot
projects .

During 1970-71, the area of each pro-
ject will be 2,000 acres which will subse-
quently increase to 8,000 acres by 1973-74.
The extension of the coverage will depend
upon the success of the initial phase.

The physical programmes undertaken
will constitute land consolidation, soil con-
servation, land development, improvement
in tillage and soil management, water
‘harvesting practices, addition of organic
matter including plant nutrients, introduc-
tion of new varieties, multiple cropping,
jntroduction of Animal Husbandry Pro-
grammes including development of grasses
.and fodder crops etc.

Incentives in the shape of loans and
grants for various operations involved and
inputs, have been provided.

A sum of Rs.20.00 crores has been
earmarked to implement this scheme during
the 4th Plan period. For 1970-71 a sum
of Rs. 2.00 crores has been budgetted.

Taking over trade in Agriculture
Commodities

1754. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have taken a
decision in the matter of taking over the
trade in major agricultural commodities;

(b) if so, the details thereof;

(c) whether it is a fact that many asso-
ciations connected with agricultural trade
have protested against this decision; if so,
‘the names thereof; and

(d) the reaction of the Government
thereto ? :

. THE MINISTER OF STATE IN THE
_MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
. SHINDE) : (a) and (b). Yes, Sir. State
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trading in foodgrains has been in existence
for many years. Government have now
taken a decision to set up Cotton Corpora-
tion of India to take over cotton import
and to make a beginning with handling
domestic cotton for specific purposes, viz.
cotton purchases by way of price support,
providing a ready market to the cultivators
of new varieties of extra long staple cotton
and helping the National Textile Corporation
in cotton purchases for the mills under
Government control.

© A ber of Or ions/Associa-
tions connected with cotton trade have
protested against the decision. Some of
these are : East India Cotton Association,
Bombay; Gujarat Chamber of Commerce
and Industry, Ahmedabad; Indian Chamber
of Commerce, Calcutta; Nagpur Chamber
Commerce, Nagpur; Bharat Chamber of
Commerce, Calcutta; Coimbatore Cotton
Growers and Ginners Association, Mill Gin
Store Merchants Association, Bombay, and
some other Mcrchants Associations.

(d) The decision to set up the Cotton
Corporation has beed arrived at after taking
into account all the relevant factors and
there is no question of reconsidering this
decision.

Sweet Juice produced from Sour
Grapes by Haryana Agricultural
University

1755. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Har-
yana Agricultural University has produced
sweet juice from sour grapes :

(b) whether it is also a fact that this
project was discussed at a‘' seminar held
recently in New Delhi for processing and
marketing of grapes; and

(¢) if so, thc steps taken by Government
to adopt the processing method envolved
by ‘the Haryana Agricultural University
and making it popular in the grape producing
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a) The Haryana Agricultural
University has done some useful work on
manufacture of grape juice and work on
finding suitable varieties for this purpose is
underway.

() Yes, Sir. This problem was dis-
cussed at the Seminar held in May, 1970.

(©) The Seminar recommended that
the University might prepare a complete
project report to enable the growers to take
up manufacture of grape juice. It also
recommended that the work on manufacture
of grape juice should be intensified.

Loss lo Wild Life of Gir Forest Sanctuary
to Scarcity of water

1756. SHRI R. K. BIRLA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that heat
wave coupled with the scarcity of water
has greatly hit the wild life tn the Gir fores-
ts sanctuary in Junagarh during May, 1970;
and

(b) f so, the extent of loss suffered so
far in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB SHIN-
DE). (a) No, Sir.

(b) Does not arise.

Distribution of Imported Fertiliser to States

1757. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether tt isa fact that Centre
has decided to supply imported stocks of
fertilisers at various points in the State
jtself; and

(b if so, the reasons for this change
in Centre’s policy towards the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a and (b). In the past most
of the supplies of imported fertilisers to
the State Governments used to be made
direct from the ports to the destinations
indicated by the State Governments. Recently,
however, due to easier availability of impo-
ted and indigenous fertilisers and the conse-
qnent delay in receiving despatch instructions
from the States, it has been found necessary
to keep imported fertilisers at buffer
storage godowns located in different States
in order to avoid accumulation and conges-
tion at the ports. This also enables availa-
bility of fertilisers near the consumptiop
centres to facilitate quick distribution.
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Fair Price to Producers and Consumers
of Foodgrains

1759. DR. RANEN SEN: Will the
‘Minister of FOOD AND AGRICULTURE
by pleased to state :

(@) whether it is a fact that the public
-sector operations in foodgrains trade have
reached the commanding heights; and

(b) if so, whether Government are
now in a position to ensure fair price to
the producers and the consumers ?

.- THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The current volume of
foodgrains distribution system is of the
order of 10 million tonnes which is 25 to
30 percent of the entire foodgrains trade.

(b) Government’s objective of provid-
ing incentive prices to the producer is being
achieved by ensuring that the prices do not
fall below the level of procurement prices.
This is being done through price support
purch The interest of the consumer is
being protected by supply of foodgrains
at reasonable prices to the consumer parti-
cularly in deficit areas and the vulnerable
sections of the society through public distri-
bution system.
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Utilisation of Snails and their Export

1762. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Snails
can be utilised for fertiliser and poultry
food and have a good export market in
Belgium, Congo, Phillipine and Japan ; and

(b) if so, the steps taken to make the
best use of snails rather than destroying
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Snails can be utilised for
fertilizer and poultry food. They are,
however, available in limited quantities and
have not been exploited on commercial
scale for poultry feed. No trade enquiries
from the countries mentioned have been
received in this connection.

(b) This matter is still under investiga-
tion and research.

Self-Sufficiency in Foodgrains .-

1763. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether. Goverhment’s gtténtiqn
has been drawn to the news .ifem. appear-
A
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ing in Hindustan Times dated the 14th
July, 1970 that some experis do not share
Government’s views that food self-suffi-
ciency is round the corner ;

(b) whether it is also a fact that the
Green Revolution in fact is wheat revolu-
tion and as such concept of sclf-sufficiency
is fake ; and

(c) if so, Government’s reactnon in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). It is true that in the re-
cent years spectacular increases in produc-
tion have been achieved in the case of
wheat, but efforts are also being made to
increase the total production of other
grains keeping in view the overall require-
ments of foodgrains. Measures are being
devised to remove the various obstacles
and to accelerate the rate of growth of
production of rice and other grains.

Import of Milk Powder and its Distribntion
through Indian Dairy Corporation

1764. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it isa fact that Govern-
ment have taken a decision to canalise
import of milk powder through the Indian
Dairy Corporation ;

(b) whether the Corporation has also
been entrusted with the task of distribution
of milk powder to manufacturers of baby
food and fix its price also ;

(©) if so, the details of the mechanism
involved in this matter ; and

(d) the quantum of imports handled
by private and public Sector industries
separately by the work being transferred
to the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) Yes, Sir.

(c) A stalement giving the details of
the salient decisions taken in the matter
is enclosed.

(d) It is estimated that India’s current
demand of imported skim milk powder
(which will now be handled by the Indian
Dairy Corporation) is as under :—

tonnes
(i) Private Sector dairies
confectionaries, manu-
facturers of baby milk
food etc. 7 000
(ii) Public Sector dairies and
Defences. 13,000
Statement

(a) All imports of skim milk powder
whether on commercial account
or overseas gifts, should be chan-
nelised through one agency, name-
ly, Indian Dairy Corporation,
Baroda (Gujarat), a Central
Government  undertaking set up
by the Department of Agriculture.

(b) The distribution of all imported
stocks of skim milk powder,
whether on commercial account or -
received as overseas gifts, and-
also the skim milk powder pro-
cured indigenously, will be made
through the Indian Dairy Cor-
poration.

(¢) All imports of skim milk powder
hether on ¢« ial account
or received as gifts from overseas -
which are intended for sale to
the consumers in India, will be
pooled and sold at an average
price.

(d) The distribution to various con-
suming agencies of pooled stocks
of skim milk powder will be made
by the Indian Dairy Corporation -
in accordance with the allocations
to particular agencies by the De- :
partment of Agriculture,
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(¢) The overseas gifts of skim milk
powder which are to be distribut-
ed free to the consumers, will
be outside the scope of the
‘““Pool’’. The quotas for over-
seas gifts and the grant of quotas
to the various users from these
overseas gifts will continue to be
determined by the Government
in the Ministry administratively
concerned with the overseas gifts.
The distribution of these overseas
gifts will be made by the import-
ing agency j.e. Indian Dairy Cor-
poration, in accordance with the
directions issued by the Ministries
concerned.

2. It has also been decided keeping
in view the provisions of para 41 or part
B of Section 1 of the Import Trade Con-
trol Policy for the year 1970-71 (Red Book
Vol. II), that in the case of registered
exporters the supplies of Skim Milk Powder
will be made available at international
prices plus reasonable incidental charges.
These supplies will be outside the pooling
arrangement.

3. In pursuance of the above decisions,
the Ministry of Foreign Trade, while an-
nouncing the Import Trade Policy for the
year 1970-71, has classified ‘ powdered
milk” as an item, the import of which is
to be canalised oaly through Indian Dairy
Carporation Ltd. and the release orders
are to be issued by the Licensing autho-
rities. It has further been announced
that import licences for ‘‘powdered milk
and milk food imported in bulk packings™
will not be issued to the established im-
porters and that the requirements of
powdered milk of public sector Milk
Supply Schemes and of actual users for
manufacture of baby food and malted milk
food will be met by imports through
the Public Sector Agency, namely, the
Indian Dairy Corporation Ltd.

4. The Indian Dairy Corporation will
make judicious purchases of indigenous
skim milk powder at negotiated rates,
which may assure the present level of
profits as a price incentive to the inde-
genous manufacturers. These indigenous
purchases at higher rates, which are expect-
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ed not to exceed 2,000 tonnes a year cur-
rently may be pooled with the estimated
annual imports of about 20,000 tonnes of
skim milk powder at lower prices, in order
to determine a ‘‘Pool™ price at which the
skim milk powder both imported and indi-
genous may be sold to the Public Sector
Milk Supply Schemes and to actual users
for manufacture of bably food and malted
milk food etc.

Outstanding Co-operative Dues

SHRI ARJUN SINGH BHADO-
AND

1765.
RIA ; Will the Minister of FOOD
AGRICULTURE be pleased to state :

(a) whether any study has been made
as regards the increasing over-dues in the
Cooperative Sector and the year-wise position
of dues for the last three years; and

(b) whether any statistical study has
been made as regards dues that are due
to droughts and other natural calamities
and percentage due to exploitation by the
vested interests ?

THE DEPUTY  MINISTER IN
THE MINISTRY OF FOOD,
AGRICULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  JAGANNATH PAHADIA) :
(a) and (b). The data regarding overdues
at different levels of the cooperative structu-
re are compiled both by the Reserve
Bank of India and the government of India.
This is reviewed in the Annual Conference
of State Ministers of Cooperation and
Registrars of Cooperative Societies convened
by Government of India and in annual dis-
cussions of the Reserve Bank of India with
the State representatives. The All-India
Rural Credit Review Committee has, in
its report, mentioned that internal as well as
external factors have led to the accumula-
tion of overdues in the cooperative credit
structure. No separate study has been
conducted regarding the percentage of over-
dues attributable to droughts and natural
calamities and other factors like exploitation
by vasted interests.
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Tentral Assistance foa Mamufacture of
Milkk Plants and Milk Taukers

1766. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the names of the countries from
where milk plants and milk tankers have
been imported by the Central and State
overnments’ and the amount of foreign
exchange spent on them;

(b) whether some companies in  the
country have given assurance to the effect
that they are in a position to manufacture
milk plants and milk tankers and if so, the
names of such companies; and

(c) the steps taken to give licence and
other assistance to such companies for manu-
facturing milk plants and milk tankers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) Milk Plants and Milk Tankers for
Central and State Dairy Schemes have been

SRAVANA 13, 1892 (S4KA)
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imported from New-Zealand, Australia,
Canada, United Kingdom, ~ Netherlands,
United States of America, Denmark and
Sweden. Most of the foreign exchange spent
was made available under various foreign
aid and foreign credit programmes. A state-
ment indicating the amount of foreign assis-
tance/foreign credits received is placed on
the Table of the Sabha. The period over
which the amount has been received is men-
tioned in the Statement.

(b) Yes, Sir. The following are the
three main dairy equipment manufacturing
concerns established in India :-

1. M/s. Larsen and Toubro Ltd., Bombay.
2. M/s. A.P. V. Engineering Company
Ltd., Calcutta.

3. M/s. Vulcan Lavel Ltd., Bombay.

(c) The Dairy equipment manufactu-
ring Companies have been granted industrial
Licences to manufacture milk plants and
milk tankers in the country. They have
also been assisted by providing foreign ex-
change for import of requisite components
and raw materials, and have been allowed
to enter into foreign collaboration.

Statement

Foreign Assistance for Dairy Development Schemes received under AID/
Foreign Credit Programmes

1. Aid Programmes

II. Credit

Programmes

of UNICEF
(@) New Zealand £1,966,878=Rs. 27,391,074 (a) Danish Credit—6,284,028 1962-63 Rs. 7,393,000
1955—1970. 1963-64
(®) Australia  A$ 216,403=Rs. 2,306,855 (b) Second line of =3,813,399 1963-64 Rs. 1,662,021
1956 —1970 Danish Credit. R
1964 TOTAL: Rs. 9,055,021
(c) Canada 1962 § 105,398=Rs. 501,894 (c) Swedish  =15,636,641 —
Credit. 1964
(@) United King- £ 3,408=Rs. 45439 (d) Yugoslav  =3,393,225
dom 1964 Credit
(6) Netherlands § 41,000=Rs. 194,750 1967-68
1959
@) U.N.LC.§ 9,667,000=Rs. 48,231,000 —_—
E. F. TOTAL : Rs. 29,127,293
1953—1968 —_
@ U. S AID § 1,1359%4=Rs. 5,409,489
1960-1964

TOTAL : Rs, 84,080,501

—_—

]
v

|

III. Rupee ReimburS
able Programme
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Productioa of foodgrain in U. P.

1767. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total production of foodgrain in
‘U. P. duridg the years 1968-69 and 1969-70
and deficits during each year ;

(b) the quantities of foodg.ains supplied
from the Centre during these years ; and

(©) the targets for procurement and also
.the quantities actually procured during these
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) The total production
of foodgrains in U.P. during the
agricultural year 1968-69 was about 16.3
million tonnes. Firm estimates of pro-
duction for the year 1969-70 are not yet
_available.

In the absence of any comprehensive and
scientific survey on consumption and in view
of the fact that the demand of foodgrains
like that of other commodities is also elastic
depending on a number of factors such as
population, level of income and food habits
of the people, extent of urbanization, the

availability and prices of other substitute

foods etc.—it is not possible to make an
estimate of the requirements and therefore
the deficit of foodgrains in a State in any
particular year.

quantities of food-
by U. P. from the
financial years

(b) The following
grains were received
Central pool during the
1968-69 and 1969-70:—

AUGUST 6, 1970

Year Quantity in thou-
sand tonnes
1968-69 244
1969-70 475

(¢) The quantities of foodgrains procu-
red in U.P. during the financial years
1968-69 and 1969-70 were 802 thousand
tonnes and 405 thousand tonnes respectively.
Separate targets of procurement were fixed
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for each grain for the marketing seasons of
that grain. As these seasons are different for
kharif and rabi grains, it is not possible to
give the targets relevant to the figure of
actual procurement given above.

Number of Agriculture Labour in India

1768. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the total population of agriculture
labour in the country ; and

(b) their average annual income during
the year 1969-70 ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) : (a) According to the 1961 census,
the number of agricultural labour in the
country was 31,521,641

(b) Information on income of agri-
cultural labour for the year 1969-70 is not
available. The latest available information
relates to the year 1963-64 obtained through
the Rural Labour Enquiry. The Enquiry
covered only a part of Agricultural Labour
i. e. only those belonging to rural labour
households who numbered 30,809,832. The
per capita average annual income of persons
belonging to agricultural labour households
during 1963-64 was Rs. 147.69
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Schemes to popularise use of Computers
in Industries

SHRI N. SHIVAPPA :
SHRI MEETHA LAL MEENA :

1770.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is any scheme under
the consideration of Government to popu-
larise the use of computers in all industries,
both in public and private sectors by elimi-
nating the labour’s apprehension over the
posisible unemployment following the intro
ductions of the computers ; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (@) and (b). Government have no
scheme under consideration to popularise
the use of computers in industry. The
Committee on Automation is presently study-
ing the question, intev-alia, of how far the
use of computers, whether in the public or
private sector, may be restricted or per-
mitted, having regard to various relevant
considerations. Meanwhile, the policy of
Government has been that automation may
be introduced on a selective basis, cqnsis-
tently with the requirements both of techno-
Jogical advance and the social good ; there
should be no conseq ial retrench and
the procedure envolved under the Model
‘Agreement on  Rationalization, adopted
at the 15th Session of the Indian Labour
Conference (1957), shouid be ~ followed be-
fore introduction of a automatic devices takes
place in industry. There exists also a pro-
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cedure, in regard to computers of foreign
manufacture, under which proposals for
their installation have to be duly screened
and cleared before they are imported.

Average Annual Yield of Milk per Cow
and improvement in Dairy Forming
Standards

1771. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that although
India has the largest cattle population in
the world, milk production in India is
almost the lowest in the world ;

(b) whether it is also a fact that aver-
rage annual yield of milk per cow in India
is only 413 Ibs. as compared to 8,000 Ibs.
in the Netherlands, 7,000 lbs. in Australia,
6,000 Ibs. in Sweden and over 5,000 Ibs.
in the US.A. ;

(c) whether in spite of the aid given by
UNICEF, Denmark, Australia and New
Zealand, the situation has not improved ;

(d) whether as against the daily mini-
mum of 284 grams of milk products neces-
sary per head for a balanced diet, the
amount available in India is only 119
grams-less than half ; and

(e) if so, the steps the Indian Dairy
Science Association and the Indian Dairy
Council propose to take to improve our
dairy-farming standards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). India has the
largest cattle population among all countries
in the world. According to the U.N.
Statistical Year Book for 1965 India ranks
as the third largest producer of milk, first
place being occupied by U.S.S.R. and the
second by U.S.A. as indicated below :—

tonnes

USS.R. 61,000,000
USA: 56,899,000
20,933,000

India
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According to F.A.0. Production Year
Book, 1968 (Vol. 22) the annual milk
production per cattle in India and some of
the leading countries in the world is as
follows :—

1. India 448 Kg.
2. Netherlands 4,233 Kg.
3. Australia 2,300 Kg.
4. Sweden 3,650 Kg.
5. US.A. 4,001 Kg.

(c) The nationil output of milk has
been increasing in spite of unprecedented
droughts etc. as indicated below :—

1966-67 20.40 million tonnes
1967-68 20.80 million tonnes
1968-69 21.20 million tonnes

Aid from UNICEF, Denmark, Aus-
tralia and New Zealand has been mainly on
the Dairy plant side. This helps by pro-
viding market for the milk. Only the
Indo-Danish Project represents a cattle
farm, directly helping production of milk.

(d) The daily per capita optimum
requirement of milk is 283 grams as recom-
mended by Indian Council of Medical
Research whereas the per capita availability
of milk per day is about 119 grams.

(e) The need for stepping of milk pro-
duction is well recognised and systematic
efforts are being made to augment milk
production by the Government of India
and the State Governments. 40 Intensive
Cattle Development Projects and 500 Key
Villages Blocks are operating under which
an integrated programme of cattle develop-
ment is undertaken. Cross breeding of
local cattle with bulls of exotic breeds
like Jersey and Friesian has made some
progress. Simultaneously, feed and fodder
development programmes are also being
given emphasis. Disease control operations
are being itensified.

Growth of Wheat with the help of Music

1772. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that ocertain
‘ragas’ of Indian classical music were eap-
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able of hastening the growth of wheat ;

(b) whether one such experiment has
recently been conducted at Jabalpur showing
the difference in the growth of wheat crops
treated to some classical music ; and

(¢) whether there is any proposal to
make use of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is a view that music
has some effect on the growth of plants,
though this has not been established on a
scientific basis.

(b) Yes. Experiments were conducted
at Jabalpur during 1960-61, but no difference
were observed in the growth of wheat
plants treated to classical ragas.

(¢) A scheme for studying the effect of
music or sound waves on plant growth is
under consideration of the Indian Council
of Agricultural Research which may be
operated in three centres on a scientific
basis.

Delay in arrival of Butter Oil and its
Effect on Milk Snpply of
Delhi Milk Scheme

1773. SHRI1 BENI SHANKER
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that the late
arrival of butter oil hit the milk supply of
the Delhi Milk Scheme in July, 1970 ;

(b) if so, the reasons therefor ; and

(c) the steps taken to ensure prompt
supply and to avoid unnecessary incon-
venience to the users ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (). Yes, Sir.

() A shipment of butter oil due at
Bombay on 2.7.70 was recsived only on
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23,7.70, thus disrupting availability of fat
required for maintenance of standardised
milk by D.M.S. Issue of standardised
milk had to be discoutinued with effect
from the afternoon supply of 5th July,
1970 ; restoration could be ensured only
from the afternoon supply of 27.7.70 after
butter oil in adequate quantities had been
received at Delhi.

(©) With the expiry of lean summer
period and arrival of adequate stocks of
butter oil, no further difficulties in main-
tenance of supply of standarised milk are
now anticipated.

Applications for Tractors pending with
Bihar Agro-Industries Deve lopment
Corporation

1774. SHRI N. K. SOMANI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that over 3,000
applications for purchase of tractors are
pending with the Bihar State Agro-Industries
Development Corporation for over one
year ;

(b) the State-wise pending list of

requirements for tractors *

(¢) the steps being taken to increase
the supply of tractors to various farmers in
India ; and

(d) the progress in the field of manu-
facture of tractors in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHR1 ANNASAHIB
SHINDE) : (a) The Bihar State Agro-
Industries Development Corporation has
reported that over 2,500 applications for
purchase of tractors are being pending a
it. This is excluding applications filed
with the Land Mortage Bank and Com-
mercial Banks for purchase of tractors.

(b) A list showing pending registerations
for tractors with the various State Agro-
Industries Corporations is appended.

() With a view to meeting the in-
creasod demand for tractors as far as
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practicable, been it has decided to import a
substantially large number of tractors be-
sides stepping up the indigenous production.
Import of tractors as gifts from Indian
relations living abroad has also been allow-
cd to case the supply position. Import of
tractors under the various World Bank
Projects is also under consideration.

(d) At present there are five industrial
units engaged in the production of wheeled
tractors in the H.P. range of 20-50. The
production during the last five years is as
indicated below:—

1965-66 5,714
1966-67 8,816
1967-68 11,394
1968-69 15,466
1969-70 17,099

It would thus be observed that the
indigenous prqduction is constantly on the
increase. However, with a view to accele-
rating and intensifying production of trac-
tors, the following facilities have been
given to tractor manufacturers :

(i) Tractors are included in the list of
priority  industries. Government
have been meeting the full require-
ments of tractor manufacturers
for "import of components and
raw materials in accordance with
their phased manufacturing pro-
grame. Subject to availability of
foreign exchange, they are also
allowed to import packs with
higher value to enable them to
increproase their duction.

(i) All the tractor manufacturers are
being assisted by the grant of im-
port licences for additional capital
goods required for achieving their
licenced capacity.

(iii) In order to ensure rapid develop-
ment of tractor industry, to reduce
the formalities under the Industries
(D and R) Act, 1951and also to give
encouragement to those parties
who are willing to set up plant to
manufacture wheeled tractors, this
Industry was exampted from the
licensing provisions of the asid



.

27 Written Answers

Act with effect from the 7th
February, 1968. It was expected
that this would give a chance
to the existing manufacturers to
diversify their production in the
low;er or higher ranges, if desired,
in addition to encouraging new
parties to enter this field. The
‘industry has, however, been
brought back under the licensing
" provisions of the Industries Act
.with effect from 19.2,1970.

As a result of these incentives, 10 new
manufacturing proposals have been approved
in principle.

Statement
List of Registrations for Tractors pend-

ing with State Agro-Industries Corporations
for over one year.
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S1. No. Name of State No. of pending
requirements of

Tractors
1. Andhra Pradesh 5,102
2. Bihar 2,500
3. Gujarat 5,081
4, Kerala 500
‘5. Haryana 8,876
6. Maharashtra 1,936
1. Madhya Pradesh 1,140
8. Orissa 21
9. Punjab 19,030
10. Rajasthan 4217
11. Tamil Nadu 2,621
12 Uttar Pradesh 13,315
13.  West Bengal 70
14, Jammu and Kashmir N.A.
15.  Assam Nil
16. Mysore 939

Discennection of Telephone in Delhi
during 1965-70

1775. SHRI N. R. - DEOGHARE :
Wiil the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

() “the of  the telephone sub-
scriters in Delhi whose te'cphones were dis-
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connected in the year 1969-70 due t'o non-
payment of telephone bills; and

(b) the amount which was to be paid
by each subscriber ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION. AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). In
Delhi, telephones are disconnecied at the
rate of 1500 per month, on an average. It
is, therefore, felt that the time and labour
spent in compiling the requisite information
will not be commensurate with the results
sought to be obtained.

Upto the 6th July 1970, except where
default was habitual, telephones were not
disconnected for non-payment, if the total
amount outstanding was Rs. 5/- or less.
Since the 7th July 1970, this limit has been
raised to Rs. 25/-.

Increase in Price of Milk and other Pro-
ducts by Delhi Milk Scheme

1776. SHRI N. R. DEOGHARE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to increase the prices
of the Delhi Milk Scheme milk and other
products;

(b) if so, the details thereof; and

() the reasons for the proposed in-
crease in the prices of Milk and other pro-
ducts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : () No, Sir.

(b) and (¢). Do not arise.

Discontinuation of supply of Standardis-
ed Milk by Delhi Milk Scheme

1777.  SHRI N. R. DEOGHARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

" -(a) the reasons for discontinuing the
supply of Standardised milk by Delhj Milk
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Scheme in Delhi during the beginning of the
month of July, 1970; and

(b) the action taken to maintain the
Standardised milk ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is shortage of raw
milk in summer, and keeping in veiw the
procurement position D. M. S. has to switch
on to toned milk. Issue of standardised
milk by Delhi Milks Scheme had to be dis-
continued with effect from the afternoon
supply of 5th July, 1970, due to delay in
receipt of a shipment of butter oil from
abroad. The ship, which was originally
due at Bombay on 2.7.70, could discharge
cargo at Bombay only on 23.7.70. Issue
of standardised milk has been restored on
receipt of butter oil, with effect from the
afternoon supply of 27.7.70.

(b) With the expiry of lean summer
period and arrival of adequate stocks of
butter oil, no further difficulties in main-
tenance of supplies of standardised mifk are
anticipated.

New application forms for telephone
Connection

1778. SHRI MANIBHALI J. PATEL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) Whether new application forms for
telephone connections which were introduced
from January, 1970 have created great diffi-
culties amongst the subscribers ;

(b) whether it is compulsory for the
applicants whose old applications are lying
with the department for more than 5 years
should also-fill up the new forms; and

(c) if so, whether they will be exempt-
ed from filling the new form ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.
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(b) Yes. It is compulsory for all
pending applicants.

(¢©) No.
Rehabilitation of East Pak Refugees in
N. E. F. A. AREA

1779. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether N. E. F. A. area is thinly
populated and the military authorities sug-
gested settling of more people in these un-
populated areas;

(b) whether the valleys in N. E. F. A.
areas and the bank sides along the river
Brahmaputra offer suitable sites for rehabili-
tation of East Pakistan refugees;

(c) whether the newly arrived refugees
belong to the sturdy martial Namashudra
community of East Pakistan;

(d) if so, whether these refugees belon-
ging to Namashudra community will be sent
to NEFA for rehabilitation; and

(¢) whether Border Road Organisation
in NEFA area provides scope for economic
rehabilitation of East Pakistan refugees other
than those to be rehabilitated in agricultural
lands, and if so, whether Government will
prepare plans for rehabilitation of East
Pakistan refugees in NEFA area ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIV-
AYYA) : (@) It is true that NEFA area is
thinly populated but so for no suggestion
has been made for resettlement of more
persons in this part of the country.

(b) Some land is available in the valleys
of NEFA area but that is not enough for
securing resettlement of large groups of
people.

(¢) and (d). It is understood that a
good number of the newly arrived refugees
from East Pakistan belong to the Nama-
shudra Community. It is not proposed to
send them to NEFA as there is not suffi-
cient scope for permanent rehabilitation.

(¢) The Border Roads Organisation is
mainly engaged in the task of building roads
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and bridges. There is thus hardly any
scope for providing economic rehabilitation
on a permanent basis of the refugees from
East Pakistan in NEFA area through this
Organisation.

Rehabilitation of East Pakistan Refugees
around Industrial Units in West Bengal

1780. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state : ’

(a) whether Government are thinking
of rehabilitating [East Pakistan refugees
around industrial unit, whose rehabilitation
In agricultural lands will not be possible;

(b) whether such industrial units will
not be set up in West Bengal so that local
people may also be benefited in various
ways by such industrial projects;

(c) whether in the days of multistoreyed
housing possibilities, land is no problem for
accommodation of the refugees to be reha-
bilitated around proposed industrial units;
and

(d) if so, whether such industrial units
should be set up in West Bengal so that
employment potentialities of the State may
be increased ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : () Yes, Sir.

(b) to (d). The Committee of Review
for Rehabilitation Work in West Bengal set
up by the Government of India are consi-
dering various industrial schemes, including
the setting up of industrial estates, in West
Bengal for providing employment opportu-
nities to displaced persons from East Pakis-
tan who have remained in West Bengal.
Their report is awaited.

As regards the fresh 1970 influx, the
migrants are being moved to different relief
camps outside West Bengal, since that State
has reached a saturation point, regarding
density of population.

Government of India has already initia-
ted action in exploring possibilities of in-
dustrial employment in various States. The
question of availability of residential accom-
modation would be given due consideration
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when specific resettlement schemes are taken
up.

Reconstitution of Review Committee for
Refugee Rehabilitation

1781. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names of the members of the
Review Committee for refugee Rehabilita-
tion; )

(b) whether any one or two members of
the Parli t are repr d in this Com-
mittee and whether due to physical:disabi-
lity. the Chairman of this Committee is not
expected to undertake fresh load of work
due to influx of new refugees;

(c) whether for active functioning of the
Comnmittee in cooperation with the present
Parliament, the Review Committee will be
reconstituted;

(d) whether compensation would be
given to East Pakistani refugees and whether
such compensation would be used as a
consolidated fund for industrial rehabili-
tation of the refugees mainly in West
Bengal ; and

(e) if so, the plan for such move, if not
the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Names of the members of
the Committee of Review are given in the
list attached.

(b) The Committee includes two mem-
bers of the present Parliament—one each
from Lok Sabha and Rajya Sabha. The
Chairman of the Committee is in good
health and is taking active interest in the
Committee’s work. The question of under-
taking a fresh load of work by the Commit-
tee due to the recent influx of refugees from
East Pakistan does not arise as this work
is outside the existing terms of reference of
the Committee.

(c) It is not proposed to reconstitute
the Committee.

(d) and (e). The migrants from East
Pakistan continue to retain legal rights in-
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properties left by them in East Pakistan
under the Prime Ministers’ Agreement of
April, 1950. Since properity rights of the
refugees from East Pakistan vest in them,
there is no question of payment of compen-
sation to them.

Statement
List of Members of thc Committee

of Review of Rehabilitation Work
in West Bengal
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Fall in the Acreage of Cotton

1782. SHRI N. K. SOMANI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there has been any loss of
acreage under cotton to other crops such as
wheat, ground-nut and maize during the
last four crop years ;

(b) if so, the extent of such diversion
from cotton to other crops and the areas
where such diversion has taken place'; and

“(c) what, in Government’s opinion,

1. Shri N. C. Chatterjee, Chairman are the reasons for such switch over ?
M. P. (Lok Sabha)
THE MINISTER OF STATE IN THE

2. Shri A. C. Guha Vice-Chairman  MINISTRY OF FOOD, AGRICULTURE,

. . ’ COMMUNITY DEVELOPMENT AND
3.Shri  Niren  Ghosh, Member COOPERATION (SHRI ANNASAHIB
M.P. (Rajya Sabha) SHINDE) : (a) to (c). The table below

. . shows the area under cotton in the country

4.Shri P. R. Chakraverti  Member as a whole during the 4 crop-years 1965-66

5. Dr. S. D. Sharma Member to 1968-69 :

6. Shrimati Renu Chakra- Member
vartty year Area

(Thousand hectares)

7. Shri Basanta Kumar Memb
Das 1965-66 7,962

8. Shri Balkrishna Wasnik Member 1966-67 7,836 (Partially Revised)

1967-68 7,995 (Partially Revised)

9. Shri R. L. Biswas Member 1968-69 7,685 (Final)

10. Shri Gopeshwar Nath, Member )
Joint Secretary to the There have been fluctuations in the area
Government of India, under cotton during the four years, 1965-66
Department of Reha- to 1968-69, but the area does not show
bilitation. ‘any definite trend. The All-India Final

Estimate for 1969-70 has not yet been

11. Shri B. B. Mandal, Member finalised. However, according to the All-
Secretary to the Go- India Fourth Estimate of cotion, which
vernment of West Bea- covers generally 95% of the crop acreage,
gal, Rehabilitation De- the area under cotton during the year is
partment. estimated to the slighly higher than that

in the corresponding estimate for the
Shri A. P. V. Krishnan, Adviser previous ycar.
Jolnt Secretary to the . . S
Government of India, In increases in area pnder some of the
Ministry of Finance. crops, e.g. wheat, maize, which occurred
during the above mentioned period at All-
Shri M.N. Chanda, De- Secretary India level, could be due to a variety of

puty Secretary to the
Government of India,
Department of Rehabi-
litation.

factors, such -~ as favourable -season and
rainfall conditivns, progress in _multiple
cropping and extension of cultivation .to
new areas.
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Setting up Cow-Dung Gas Plants

1783. SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the steps taken by the Government
to popularise the setting up of cow-dung
gas plants amongst the agriculturists ; and

(b) the number of cow-dung gas plants
set up in different States and Union Terri-
tories and the help given by the Govern-
ment to the agriculturists to set them up
for the use of manure and as an econo-
my measure for the preservation of fuel ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
had sanctioned a Centrally sponsored
schemes to popularise cow-dung gas plants
during 1964-65. The scheme envisaged the
installation of 5,000 cow-dung gas plants
throughout the country in a period of 5
years.

The scheme was discontinued after 1966
and State Governments and Union Terri-
tories were requested to make some pro-
vision for the establishment of these type
of cow-dung gas plants in their State Plan
budget.

(b) According to information available,
the number of cow-dung gas plants set up
in each State is given below :---
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Madras Nil 12
Orissa Nil 6
Punjab 16 8
Rajasthan Nil 45
Uttar Pradesh Nil 26
West Bengal Nil 13
Jammu andKashmir  Nil Nil
Union Territories:

Delhi Nil . 3
Pondicherry Nil 4
Tripura 1 Nil
Himachal Pradesh Nil Nil

No. of Gas plants set
up under the Scheme of

Name of State

Govt. of Khadi and

India Village In-

dustries Com-

mission (upto

March, 1966)

Andhra Pradesh Nil 8
Assam Nil Nil
Bihar Nil 6
Gujarat —_ 630
Kerala Nil 3
Maharashtra 100 16
Mysore —_ 116

Madhya Pradesh 32 22

The farmers were given interest free
loan of Rs. 660/- per plant towards the
Installation of the plant on their farms.
This loan was to be recoverable in 5 equal
instalments, The Government of Mysore
have informed that subsidy would be 25%
of the cost, subject to ' maximum of
Rs. 500/- for each of the 26 cow-dung gas
plants. Necessary technical assistance and
guidance in the installation and use of
plants was provided by the extension
agencies.

Late and Defective System of Delivery
of Dak in Delhi
1784. SHRI RAM AVTAR SHARMA :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government are aware that
even ‘Express Delivery’ letters take as many
as three to four days to be delivered to
addressees in Delhi ;

(b) whether it is also a fact that post-
men  just throw the letters casually
outside the doors or near the houses of
addressees, especially in Nanakpura, Delhi,
with the result that many important letters
do not reach the addressees ; and

() if so, the sieps Government are
taking to Improve the postal services in
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.
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(b) No. A few complaints of letters
having been left in the corridors or verandha
in Nanakpura arca were investigated and
it was found thatgenerally letters are put
in letter boxes provided in the houses and
whose such letter boxes are not available,
attempts are made to put them through
openings or deliver them to the addressee
in person.

(c) Does not arise.

Mal-Administration in Telephone
Exchanges at Delhi
1785. SHRI RAM AVTAR SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
TONS be pleased to state :

(a) whether Government’s attention has
been drawn to the rank in-efficiency and
indiscipline prevailing in Telephone Exchan-
ges in Dethi and especially Central Tele-
graph Office at Eastern Court ;

(b) whether Government are also
aware that telephone operators at Trunk
Booking Complaints and Directory Enquiry
‘do not answer the phones and for hours
‘together these number are found busy ;

(c) whether pepole who book trunk
.calls between 7 p. m. and 7 a. m. have to
wait for a pretty long time before they can
find out the correct position of their calls,
because the aperators do not care to answer
the phone or keep the receivers off; and

(d) if so, the steps Government are
‘taking to improve the workmg of these tele-
‘phone exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : () No Sir.

(b) 9% of calls on trunk booking
complaints and directory enquiry are answ-
‘ered within 10 seconds. When the calls are
too many and the queue is full, the subscri-
“ber may get busy tone.

(c) The subscribers have to wait for
some time till the exact position of their
calls is ascertained and intimated to them.

“It'is not correct to say that the “operators do
not answer or kéep the receiver off.
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(d) Arrangements have made to instal
additional positions to improve service.

Mana Camp For East Pakistan Refugees

. 1786. SHRIMATI ILA PALCHOUDH-
URI : will the Minister of LABOUR AND
REHABILITATION be pleased to state :

() whether it is a fact that the present
capacity of the East Pakistan Refugees
transit camp at Mana in Raipur District in
Madhya Pradesh is insufficient to accomm-
odate the large and incessant arrivals from
East Pakistan ; and

(b) if so, full details about the proposed
expansion programme of the Transit Camp
under reference in regard to its present
capacity; the proposcd expansion progra-
mme ; the number of families in the camp
before the current wave of migration; the
number of refugee family at present in the
camp; the number of daily arrivals at the
camp- (average only ); the to total amount
of monthly expenditure incurred befare:
and after the current wave of arrivals; the
facilities offered at the camp, and the
number of families moved out of the carhp
weekly for being settled permanently
together with names of places to which

‘they are sent ? -

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) (a) Yes, Sir.

(b) (i) About 17,000 families including
11,090 families residing in tents.

(i) A plan has been drawn up to
provide barrack accommodation
for another 10,000 families.

(iii) 3,308 families including the
families in Permanent Liability
Home.

(iv) 19,424 frmilies as cm 29-7.1970
(v) About 299 families per day
during the Jast three months,

* (vi) On an avcrage, monthly expen-
diture of Rs. 8.00 lakhs was
incurred till 3112, :196% and
thereafter, the average expend-
iture works out- 10 Rs. 13,76
{akhs per month.
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(vi) A statement is attached.

(viii) On an average about 39 famili-

‘(@) Cash doles :

es per week were dispersed
during the current year to

Statement
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Dandakaranya, Chanda in

. Maharashtra, Panna in Madh)"a
Pradesh, Andamans aad
Mysore.

Doles arc given at the rates indicated below in 3

instalments in all camps :—

Amount of cash doles to be paid
S. Size of the family 1st instal-  2nd ins- 3rd ins- Total
No. ment payable talment talment month-
between 1st  payable payable ly
to 3rd of  between between  cash
the month  1ith to 21st to doles
13th of 23rd of
the the
month month
1 2 3 4 5 6
1.  Family with 1 member 10.00 10.00 10.00 30.00
2. Family with 2 members 13.00 13.00 14.00 40.00
3. Family with 3 members 16.00 17.00 17.00 50.00
4. Family with 4 members 19.00 19.00 19.00 5753
s. Family with 5 members 21.00 22,00 22.00 65.50
6. Family with 6 members 23.00 23.00 24.00 70.00
1. Family with more than 25.00 25.00 25.00 75.00
6 members (w.ef. 1.1.1966)
Note : All large sized P.L. families in camps having more than 7 members, have been

allowed an extra sum of Rs. 5/- (in the form of cash doles) per head per month in
respect of each member who is aged 60 years or above or is aged less than 3 years,

w. ¢. f. 1.4.1969.

®)

©

Rice/Wheat/Atta :

Supply of Rice/Wheat/Atta at a
scale of } Kg per day per adult and
} Kg. per day per minor aged
below 8 years continue to be made
to migrants in all camps at a
subsidized rate of 57 paise per Kg.

Clothing :

Supplies to be made yearly inter-
vals to families whose total income

inclusive of each doles, does not
exceed Rs. 100/- p.m. @ of Rs. 20/
per head per male adult, Rs, 30/-
per head per female adult and Rs,
14/- per minor aged 12 year or less.
These rates will also apply to
migrants entering India who are
accepted for relief and rehabilita-
tion benefits so far as initial supp-
lies are concerned ircespective of
their income, except that for
male and female adults, the rate is
Rs. 20/- per head.
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Blankets :

Woollen blankets/quilts are suppli-
ed at the rate of one blanket/quilt
per adult (including children of 8
years or more), subject to a maxi-
mum of three per family, at the
time of admission of a migrant
family to a Reception Centre/
Relief Camp.

Cremation and Sradh grants :

At the rate of Rs. 30/- per dead
person for aduld and Rs. 20/- per
minor (up to 12 years).

Utensils :

Utensils, bedding, lanterns and
miseellaneous items to be provided
subject to a maximum limit of
Rs. 15/- per family, at the time of
admission of a migrant family to
a Reception Centre/Relief Camp.

Milk :

Milk, made out of milk powder is
given to women, children and sick
and infirm persons among the
migrants.

Medical and educational facili-
ties :

Adequate arrangements have been
made in the camps to provide
medical and eduacational facilities
to the migrants.

Marriage grant :

Rs. 200/- in each case of marriage
of an umarried girl or re-marriage
of a widow.

Grant for physical, cujtural
activities etc :

Re. 1/- per family per year.
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(k) Warm clothing :

Children of all new migrants in
Centrally-administered camps and
camps administered by the Gover-
nment of Madhya Pradesh, as also
those in camps in Gemth Garo
Hills district of Assam, are suppli-
ed with Warm clothings (sweaters
or bundies), free of charge subject
to the following ceilinges :—

Age Group Ceiling

1 — 3 Rs. 6/-
4 — 8 Rs. 9/-
9 — 12 Rs. 12/-

Increase in Price of Inland Letter

1787. SHRI NANJA GOWDER :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(@ whether it is a fact that the price of
the inland letter is to be increased to the
level of an envelop i. e. 20 paise; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir.

(b) Does not arise.
Delay in Delivery of Mail in Delhi from
Bombay

1788. SHRI KARNI SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that recently
mail letters between Bombay and Delhi are
rerelly delivered next day and in most cases
are delayed for two to three days :

(b) if so, the steps taken or proposed
to be taken to rectify this compialnt; and

(c) whether it is also a fact that express
delivery letters take a longer time to reach
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their destination than regular mails and if
so, why ?

'THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Letters posted
between Delhi and Bombay are normally
delivered the next day, provided they are
posted in time. On occasions, however,
the I. A. C. have failed to accept the full
mail load offered to them at Delhi and these
mails had to be forwarded by subsequent
air services leading to delay.

(b) The matter has been taken up with
the Chairman, I. A. C. Available Air-India
flights between Delhi and Bombay, and
Bombay and Calcutta are also being uti-
lised.

(c) No. Express Delivery letters are
delivered under Special arrangements by the
Post Offices of delivery and generally reach
the addresses quicker than the normal mail.
On occasions, however, Express Delivery
letters not bearing the prescribed lebels
nor otherwise prominently marked get
mixed up with the ordinary mail and are
delivered with them. To obviate such in-
cidents, special Express Delivery embossed
envelopes have been issued by the Post
Office.

ig &1 0% INEWE o)
& W ¥ gar

1789. =it iy wifes : T @AY
aqr Ffq o g TR A TR
fw :

(%) 7ar 7 & ¢ f% Ty 3o A%
A =afsadl ¥ faq @ SraTa® sFaIT §,
afs aw ¥ 44 wfgma feam, faasr
2.5 uFg qfa o § qfaarl afuw g,
Faw faqq F Q Fl FTWR E; AR

(=) afz g, a1 FhaFT CF AREF
sqearT qA & fag Fa1 waw f6U o

g ?
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am, ¥fe, anEies fasw &)
qEEI WA § sy wAr (N @
arfga ) : (F) 2.5 oxE & *9 IMW-
T FraFrR gfgy, fafw @wd &
Sl J ¥ T F19 w7 fAgRw FA &
fou 1€ yfgs-mcdts ggau ag) fear
war g

(=) ofs fasra & fafwea sgeal
¥, forg AV gqavig 9T § FFaa
frmfag fear o @gr & 1 FW 99 4T
ang § w1 3fg w71 § agraar faat
IR FAHI, ITFT FOAT AT By wfas)
#1 faire drgarst § faeg v deadia
aqar & gefas fwar aar § , 57 qnf ¥
anfas feafy § gmron & fadw 7 @
agraar faadt | Ffw syaaa & fager
ad ff. T &9 #t A ¥ A
1A ®7 ¥ g A wwifaq & A1 F qene
faufa Fgwat & s19 ISrear |

IR & 3= fasen & feg
| FIGA & TQAAT

1791. =it Yaqx arfew : 3a1 &
aan g §@ g I K IO FA
= :

() #ar wiardT § 7 Fagren stz

e #1 A1 AARX FAF foll FR-
i wifyd F@ ¥ weard 9 foi w1

foar & ; AT
(=) afe g, aY vl AT ar

2?

o, sfe, awaifas fawa qar
agwife datem § W AR (o -
g i) : (%) stz (@), Ifds A
gEar ¥ @A qa A #oaer
T % fou T faoas @97 s
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¥ fou fagia =0 # favig & foar war
2\ gg g gfes g agaife @
war § foad f43 gfads srgara: 8.79
@ Fr@T F §PEAAT FIA FT

war, feafr anfe & aX & g@ear &
R g feg s R} {0

wEIeE ¥ W=l 1 agEr & w9

1791, =t ¥ qfew : FaT @™
aqr sf w5 ag Ty | T FA fF

(%) gwIe gra oy ad F qgOE
# sare, Wiaw qar g @ G ol
¥ ey faatfa fAy o § 5

(@) 7 ssw ey T fd A
L1

(n) afz 7Y, a1 zad v FX0 § 7

ww, ¥la, smafes fasw qan
agET Ay ¥ e wAw (ot WA
wRa PR : (F) AgUsg A FAS AR
e g Ft afagika 91 @Y
AES FFA AT AN XY AR
foq 1§ fafgsz oag fatfa A& fear
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Satyagaraha by P & T Employees before
P. M. Gs. Office in Trivandrum
(Kerala)

1792. SHRI E. K. NAYANAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to State :

(a) whether Government are aware
about Satyagraha by Posts and Telegraphs
employees before the Post Master Gene-
ral’s Office in Trivandrum (Kerala) on the
6th June, 1970; and

(b) if so, the reaction of Government
towards the demands of Satyagrahis ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND, IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes Sir. There was
a mass Satyagraha comprising of about
200 P and T employees drawn from diffe-
rent parts of Kerala Circle in front of the
office of Postmaster General, Trivandrum
on 6-6-1970.

(b) Their demands related to reinstage-
ment of all the officials who had partici-
pated in the strike of September, 1968 and
cancellation of orders of transfer of union
office-bearers and others, The Department
has already reinstated all the Pand T.
employees in Kerala Circle who had parti-
cipated in the strike, except mne whose
break up is as follow :(—

4 Extra Departmental employees
1 official dismissed from service

2 official remove(i from service

1 temporary official for whom orders
have been issued but who has not
yet joined.

1 temporary official who is not willing
to rejoin since he wants uncondi-
tional reinstatement.

The cases of retransfer of the employees
to the original stations of their choice are
being considered sympathetically.

Gri of Instr 1 Staff of
Industrial Training Instituate
in Kerala
1793. SHRI E. K. NARYANA : Will

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government are aware
about the struggle of Instructional staff in
various Industrial Training Institutes of
Kerala in May and June, 1970; and

(b) if so, the steps taken to redress
their grievances ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) Yes.
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(b) As the administrative and financial
control of the Industrial Training Institutes
in Kerala rests with the Govamn-
ment of Kerala, it is for the State Govern-
ment to take remedial action in the
matter.

Implementation of Khosla Committee
Recommendations

1794. SHRI MURASOLI MARAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

() the reaction of Government to the
Khosla Committee Report;

(b) whether there is any proposal to
implement any of its recommendations; and

(© if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I K. GUJRAL) : (2) to (c). The

Report of the Khosla Committee on Film |

Censorship is under aetive consideration

of Government.
Reduction in Pertilizer Prices

1795. SHRI BIBHUTI MISHRA :
Will the Minister of FOOD AND AGRI-
CULTURE he pleased to state :

(a) whether it is a fact that the State
Agricultural Ministers have demanded reduc-
tion in the fertilizer prices in their confe-
rence on the 4th July, 1970; and

(O]
‘thcrAeto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some of the State Ministers
of Agriculture mentioned about the high
prices of fertilisers in the Conference on
July 4, 1970.

if so, the reaction of government

(b) The use of fertilisers is considered
profitable enough to cover the present
cost of fertilisers. It is hoped that the
cost of production and hence the prices
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would come down with the establishment of
larger fertiliser units.

Retrenchment of P & T Employees
in Kerala Since Strike of Sept. 1968

1796. SHRI E. K. NAYANAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that many P
and T employees have been retrenched in
Kerala State afler 1968 stiike;

(b) tha number of employees dismissed
from service after the strike;

(¢) the number of employees who have
been taken into service up to June last:
after the Central Minister’s assurance;
and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No, Sir.

(b) One

(€) All employees excepting 9 officials
have taken back to service.

(d) In the cases of 4 E.D. employees,
orders have already been issued to re-employ
them afresh in future vacancies. The
appeal from one dismissed offiicials is under
consideration. Appeals from two officials
removed from service have been rejected
by the appellate authorities and it is open
to these officials to submit their petitions
to the next higher authorities. One tempo-
rary official has refused to join in spite of
offer being made to him to join back the
department. Another temporary official has
not yet joined though orders have been
issued.

Demand for Scrapping Beedi-Cigar
Factory Act

1797. SHRI E. K. NAYANAR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :
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(a) whether the Beedi factory owners
Conference which was held in Bombay in
May, 1970 demanded scrapping of the
Beedi-Cigar Factory Act; and

(b) if so, the steps Government are
going to take towards the Beedi owners
demand ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) :(a) The All India Beedi Industry
Conference at its Second Session held at
Bombay on the 24th May, 1970 has jnter-
alig urged that the Beedi and Cigar
Workers (Conditions of Employment) Act,
1966 may be withdrawn as it is alleged to
be based on the pattern of large manu-
facturing units and is totally unsuited for
the Beedi industry and that its implemen-
tation may be stayed. s

(b) As the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966
provides for the welfare of the workers in
Beedi and Cigar establishments and regu-
lates the conditions of their work, the
question of scrapping the Act does not
arise.

aq 1969-70 ¥ 3wzt M wramEwa

1798, &t ArgTw wig@: v
ara aqu wfq @31 g q@A & FOFQ
s .

(%) af 1969-70 & \s7-AR §ag
T fwaar snazadar € ;

(@) 37 # wamsar *1 gfez &
W gq wER i R daed At
g F1 8 ; #I

() &= aY Wi A% 99 &Y geord
¥ fFdar AT 91 T IEF  FAT FRA
g7

wtg, ¥fy, wafos fasm aw
qEWT WATEA ¥ ST WAY (s are-
wifge faR) : (F) I8 1969-70 #1 afy
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(=)alT (7). aF 1969-70 & sraf
¥ % § &) fafafag 17099 a2 & afi-
faa qafer dear & 35000 ot &
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T IR agA & o Faex @
T ATAIfET FA F I ¥ Y AT
¥t el q91 AT F AGIA & a1g
At AFT Y qfF A N 91 ¥, w™
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(2) agmfea v as Wy e
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1 2 3
1. HFH N 9,000
2. qrad 400
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6. IF AT FWIT 400
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1 2 .3
8. wEg g3 2,400
9. "FUST 3,200
10. LR 2,300
11. afasrrg 3,200
12. 3¥AT 360
13. LEiC] 50,000
14, UG 9,000
15. IAT 9 15,000
16. qfgsw Fo| 400
arr 1,14,215

wareA fad (g fagre) &
¥R & gleag

1799. it fagfix fsy 7am gt amn
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war fF
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(iv) oxRrdr 1 afqar ¥ wm
sonfesgl &1 400 @Al aF
farar 737 ¥ afaf A
7 afqar quT guwnigR 7 afqar
F A ot wfafar afcget
AT FIT FT TG E |

(v) sYt Fwar & dua TR
fax % 8 a¥ waa<w, 22 @r4-
wfas IR 9 T9r 15
9 TR A QTN & @S
I F AT §

Weather Bulletin Broadcast by A.LR., Delhi

1800. SHRI BIBHUTI MISHRA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to sta‘e :

(a) whether it is a fact that weather-
bulletin is broadcast daily by the A. I. R.
Delhi;

(b) if so, whether it is also a fact that
weather reports from all the States except
Bihar are broadcast in the said bulletin;

(¢) if so, the reascns for not broad-
casting the whether reports from Bihar; and

(d) whether it is also a fact that the
farmers of Bihar cannot know anything
about the her in Bihar b the weat-
her reports in respect of Bihar are not
broadcast in the aforesaid bulletin and thus
agriculture is being adversely affected in
Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yea, Sir.

() No, Sir.
() Does not arise.

(d) No, Sir. Apart from the weather

- forecast in the national news bulletins, Patna

and Ranchi Radio stations broadcast every
evening special weather bulletins for farmers.
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12.04 hrs.

CALLING ATTENTION TO MATTER
URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF Rg-
PORTED REFUSAL TO GRANT
STATEHOOD TO MANIPUR

SHRI GANEH GHOSH (Calcutta-
South) : Sir, I call the attention...

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, on a point of order.

AR AW : FifoT wdTA NAT
B it SN agr A A ¥, T
arge % e Frg i g ey war g ?

SHRI DHIRESWAR KALITA : Sir,
will you kindly allow me to have my say ?
This notice is addressed to the Minister of
Home Affairs. 1 find that the Minister of
Home Affairs is not present here to reply.
He is a junior Minister.

MR. SPEAKER : I think, for the Union
territory he is enough.

SHRI DHIRESHWAR KALITA : It is
a very serious question. It involves poli-
tical decision. The Prime Minister should
come and give a reply to this calling-atten-
tion.

it g wa (g0) : ag dF wa©
&1 W NGF FA gET A A A
Fi7gi § 33 7 AR AT 1 W g
T WE

SHRIMATI TARKESHWARI SINHA
(Barh) : She never comes to the House.

SHRI S. KUNDU (Balasore) : We want
to Manipur. The matter is very much
agitating the people there.

SHRIMATI TARKESHWARI SINHA :
The situation is very explosive.

“SHRI S. KUNDU : We met the Prime
Minister . in ‘regard to this matter. - The
Prime Minister should come and answer
this calling attention.

.
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SHRI H. N. MUKERJEE (Calcutta—
North-East) : It is a very serious matter.
We have noticed many times—this is not
the first time—on many occasions when on
many important issues the presence of the
Prime Minister was called for, she was
absent. It is most reprehensible. She is
not only the Prime Minister; she is the
Leader of the House. In regard to this
matter people from here went to Manipur
and expressed themselves rightly or wrongly.
The Government has its own view in re-
gard to this matter.

MR. SPEAKER : It is not a point of
order.

SHRI H. N. MUKERJEE : It is a
point of propriety.

SHRI DHIRESWAR KALITA : It js
certainly a point of order.

o szw fagrd add (=) -
¥ fAdew § 39 9T A 99t wfe @&
AT g T A oId | S gEst ¥
g1 2 fs ag @a 1 A=) o & AfF
%@ GaT §1 A9 & ad@T A A

DR. RAM SUBHAG SINGH (Buxar) :
In regard to giving statechood to different
Union territories, some norms should be
adopted. On an ad hoc basis statehood
is given to different territories. Himachal
Pradesh was given statehood recently. On
that occasion we had demanded that Delhi,
Manipur etc., should also be given the
status of a State. But Manipur has been
denied that. Therefore this demand is
quite correct that the Prime Minister should
come and that De hi, Tripura and all these
territories should be given statehood.

st gww <2 wEAry (IseA) ¢ faest
# wege fawar ofgd o aga A §
IqFY gg A TS AT W

SHRI SHR1 CHAND GOYAL (Chandi-
garh) : The Prime Minister conceded the
demand of Himachal Pradesh in reply taq
an unstarred question when there was no
occasion for it.
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st <fa T : ot AR Figw AW R

(4

SHRI SHRI CHAND GOYAL : She
wanted to take credit for conceding this
demand, whereas she is paying absolutely
no attention and is attaching no importance
to the question of statehood for Manipur.
It is very much desirable that she should
be asked to come to the House.

FEqR "R © ANET W TS P
fF ag qlsr scgr g ? ot s @
QE O R E | AR Gy
RN F gwwa g AfsT #} ader ar
gt ifgd | red mF adfa qar ga
MaTIF

It is a calling attention on the agenda
fixed for today.

SHRI ATAL BIHARI VAJPAYEE : It
is a question of propriety.

MR. SPEAKER : It is for the Prime
Minister to consider. The Minister of
State for Home Affairs is there, if the Prime
Minister is not there.

SHRI RABI RAY : She is there.
gag faaz qgd gw 3w & faw sx g
g1

MR. SPEAKER : Somebody has to
reply and the Minister of State for Home
Affairs is there.

SHRI S. KUNDU : An all-party dele-
gation of MPs went to Manipur and saw
the situation there. They also met the Prime
Minister. It is a question involving with
important affair of the country. It is a ques-
tion of propriety and as Shri Vajpayee and
Professor Mukerjee have said, it is better
that the Prime Minister should come and
answer it......(Interruption)

ft sew fegrd AW : FeAw
AE%Y, UF UAEqT W SE IS AT
97 | 38 & gy e Fv 3 e IsTAr
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T I AW % FETQ a9 § g WY
wgr T § fe g S & o) e
T\ R ag gt g # aqeq §, At @ar
fear a ; &R TG §, @ 9T & gy
1y |

MR. SPEAKER : Any Minister can
answer it, the Minister or the Ministers of
State or the Deputy Minister, Shri Ganseh
Ghosh.

SHRI GANESH GHOSH : I call the
attention of the Minister of Home Affairs to
the following” matter of urgent public im-
portance and I request that he may make
a statement thereon :

“The situation arising out of the
reported refusal of the Central Go-
vernment to grant Statehood to Mani-
pur.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : As the House is aware,
we have a number of Union Territories. In
considering the grant of Statehood to any
of them, factors like area, population, terrain,
level of economic development, financial
resources and security considerations, if any,
have to be carefully gone into before any
conclusions can be reached. The question
whether Manipur couid be made into a
State, has been engaging our attention. It
will take some time for Government to come
to a definite conclusion.

SHRI GANESH GHOSH : The people
of Himachal Pradesh have been able to
realise their demand of Statehood but not
the people of Manipur. In spite of our
constitutional mandate that all people are
equal, these Congress leaders have turned
the people of Manipur into second-class
citizens, inferior to the people of West
Bengal, to the people of Orissa, to the
people of Bihar, Himachal Pradesh and
many other States.

The policy of the British imperialists
which these Congress leaders are very
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faithfully pursing is to discriminate, disin-
tegrate and divide the people of India and
maintain their domination. This is what
these Congress leaders are maintaining.
The British imperialist policy towards
India was that we must first have some
bookish lessons on administration, then
some schooling and, after that, a long period
of practical training after which we could
qualify ourselves for Swaraj or home rule.

In the same manner, these Congress
leaders had given to the people of Manipur
a toy legislature for political training. But
even this plaything has been dissolved
because they find themselves in a minority
in Manipur. Since that time uptill now
there have been no elections becaue they
find that the chances in Manipur are bleak
and, in all generosity, these Shahanshas of
Delhi, these Congress leaders, have taken
up on their shoulders the burden to rule
Manipur just as the British free-looters
had taken up the white-man’s burden in
the last century.

We can say one thing without any fear
of contradiction that no national leader in
any country of the world can beat these
Congress leaders in their loyality, fidelity
and appreciation for the British imperialist
policy and their methods.

All sections of the people and. all
political parties of Manipur have unani-
mously demand the Statehood for Manipur.
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a section of Manipuris who want a separate
and independent State outside Indian Union.
Further refusal to concede the modest de-
mand of statehood for Manipur will only
strengthen the cause of thsse cessationists
and will push more number of people into
their fold. To ignore this modest demand
of statehood further would be at the peril
of our integrity and democratic set up.
Will these Congress leaders declare a
final date by which the Indian Government
will recognise the right of the statehood ef
the people of Manipur ?

MR. SPEAKER : When you say ‘Cong-
ress Leader’, you mean the Government
(Interruptions)

SHRI NAMBIAR (Tiruchirappalli) : The
question is forthright, the answer should also
be forthright.

SHRI K. C. PANT: Whether the
Congress Party or my hon friend’s Party
has done more to preserve the unity, inte-
grity and freedom of the country, history
will give an answer. (Interruptions)

SHRI NAMBIAR : The present history
will do it. He is an Andaman-returned
patriot. His service in jail is more thaa
your service in politics.

SHRI H. N. MUKERJEE : He does
not know who he is.

SHRI K. C. PANT : I have already
indicated that this is a complex question.

This unanimity has been doubtedly
expressed and manifested in innumerable
representations, deputations and through
several peaceful bundhs and now through

i ions from all elected bodies. But,
Sir, till now there is no murmur, no
whisper ecither in the North Block or
in the Central Block, the seat of power of
these Congress leaders.

MR. SPEAKER: I do not want to inter-
rupt your eloquence. Please come to your
question.

SHRI GANESH GHOSH : These Congr-
ress leaders have so soon forgotten the

bitter lessons connected with the formation
‘of the States of Andhra, Maharushtra and -

Gujarat. They know full-well that there is

Various factors have to be taken into accou-
nt. 1 have already indicated some of
them. We are sensitive to the aspiration
of all these areas. We would like them
to feel completely integrated with the coun-
try. We would like all sections of this
House to promote that feeling. But within
that context we have to take into account
the various factors that I have mentioned
earlier, which must be taken into account
in forming a new State. .

it s v : gUE@  AgRg, = 9w
® 977 g7 ST gH & s e e
ya1d 73 QT 1 (mAwT) A A
M8t N wam ¥ w feww
Ragagi R @ & s i @&
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Y e Aot & fou 3g g ¥ ST
I Y ¢ AR TW A F gAIR AqT @it
o Sifgm # 9@ & foq an fegeam
#1541 99 I7F Gy ¥ fou e s
T THEA F IS H A I N
=z femr @138 F @ AfgR
st @ fdifas sifes fadt 198 &
1 FTar R #E a7 AR qqAFSr
faat site soft feT 9T <@ & avqel Tea -
¥ feqi1ag 3@ wEg @@ W WA
qdt & for, sAFWS F QA fHg
-0y & fog 3T #71 oY I3rd ] 5w
1 surare v sfagre §7 ada safeq
f 7z & S I &, aAt Failw,
T F WM FA R Fog § FgAT
dgm g FemaE A faadi g
qfsmie § 9o o W N wifed s
¥ fou 24ifF agi T1#1 agaT T § 3fFT
INE F T A W TE wfafaaw
T fro o TFz 1950 1 g wfy-
fraw 1 ¥wx wfoge & @y o faav |
frger @ mia o w72 & WIrefeg @Y.
¥ 3% agEd A1 XA ¥ fe fo

Wt gt e qg @ A faar 1 ag
%@ w1| SR A @h{aﬁmwﬁ_ g
TR T T Ty 3
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f fa@t afrg aa o) fadar 1 ag &
w1y § aga fpderd & avg Fgar TEAr
g 7 ¥ gas W gd fad ¥ et R
@ & Jar TeEmET A A A, RN
%31 5 @ gAFT Alq §@ TG wWOAT-
fra &, qrqy usw w1 i Ag I @Y
g ¥ A grareed ¥ fre dd ok
it Y aga ¥ gasw @ wfage F q

frareew ¥ uig fas #T @ g ¥ w0

STRE Aoag § wgaTMgar §
AT e ¥ @Y IY I AW F
WEIR ga% S w13y § vEE @
TIfae 5§ AT gL W § ;ifF A
EIETX SRR W ST F ST AEY R
T ) M TR A aF TAF L
Y aF W gwR Al o g fe
fgmaw 2w &1 W] F AT A amSe
F1J] ¥ aE afoge w7 g4 G A7
qT HY JAAT AT SF AT A 4T BAww
Az ™ WY w fF oag qua
for & f& sm@mz ag wRew W
FFIIN @ Afg ¥ fans =g
% 5T g 9@ 3g SN Afa @
ferrae 2T &1 Ak AamSE F w-
At AR 7 @R gu st grqd
e F1 &t & fear v &Y sng wfgR
NEiafirReag & AN adew @
AT AIgW § | R arafafed 6
NaF 2 RE agAF G §) A
¥ 3 orE &Y St § AT I/ Ay 7y
zort & faar 99 fs s & @ # g
- wfg T § AT SN I o1 7 A
g ud qod T W g, €aaew
.%oy g fomd fou gm @Wr gg -
- aifad § Bfww feT S aTwiT ag A
‘AR g -wafg & G a frdew
st § e dgiRg #1f arde e fae
"fa&ﬂﬁ&fa‘a&ﬂrﬁmﬂum
vy w-zat fy
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st Foursr 4 : sreae e, Sar
gt fa wr st & sy afgge ¥ W
Mg T% & 93 W 3F 7157 K AFC HT
guda #T @, Wiow @H w1 A9-
Aifg &1 g37 78 &, € @D T oW
a1 I et & gfees ¥ gw
qGY aY BT ST AN ¥ ;AT FUR
T% F1 wraar § qgFar | g gw ushg
&R & gl L e sr @ § Ak
TR qggA aX faar R § wwieg
oAl F Al F1 AT @I g e
X D@ Y fAaEar s @ § &R
99 7% 0F UK feRw ¥ gmwr A
o fraT AT guw AT R, A
g fgy a7 aF FwR @@ AT A
awad § 1 7 Fraw , @7 A W
agY & | Star ot IFH wgr fs geeT o
Fwgrar fegay wiv g e ¥ A
ff ag 7 #gr fF g atw gwof &
AT &F Aqq FT AT A g ar IaN
s B f ad N AT gEAT w7
o A ¢ 1 a7 g fegrgwmm & @
g1 g FY WFATE FT W FI FQ §,
faft &7 W w1 39 GGl eg=Er
gy &1

w3t aF a Fgr f& g @k
FEAA F1 974 § av F sy A feoar
Trgan g fa fafae ov ot a7 s

faw s &1

SHRI VISHANATHA MENON (Eraku-
lam) : The reply given by the hon. Minister
that the d d of the Manipur people for
Statehood is a question to be considered
afterwards is not at all convincing. I under-
stand that there are a number of Union
Territories in this country. But for the last
22 years these people were considering about

- their future, and Government have not done
““anything - about these things except in the

case of Himachal Pradesh, and we welcome
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what has been done in the case of Himachal
Pradesh. But when it comes to Manipur, a
negative attitude is there. The hon.
Minister was trying to give the impression
that it was not political or partisan but it
was only a national question and so on. I
would like to ask the hon. Minister whether
there was not a full-fledged Assembly in
Manipur in 1948-49 before integration to
which election was ,conducted with adult
franchise and there was also not a Cabinet
functioning there. If tbe Assembly was
there, then after integration, if the people
are being treated like second-rate citizens,
even Statchood is not given to them, no
authority is also given to them under the
Lt. Governor, and even the Assembly is
dissolved, then what will be the reaction of
the Manipur people ? Without considering
all these things, if it is said that Manipur is
backward and so on, we cannot
agree to that kind of thing. I am coming
from the southermost State namely Kerala,
and I had heard about Mapipur in my
younger days, and the Manipuri dance and
the culture of Manipur ‘wére common
words in our place. So, it is not correct
to say that these people are backward or
that their financial condition is not sound
and soon. I would like to ask the hon.
Minister whether it is not a fact that
Nagaland for which S:atehood has been
given has a population which is just half
"that of Manipur and the financial resources
of Nagaland are less than those of
Manipur. 1 would request the hon.
Minister t0 answer these questions categori-
cally and not avade them so0 as to make
political capital out of it. Let him not
create a situation where a mass disobedience
struggle may be launched. If my informa-
tion is correct, from August 17th onwards,
there is going to be a mass disobedience
movement there. Why is he creating such
-.type of situation in those border areas ?
Actually he is doing harm to the country
thereby. Se, I ‘would request the hon.
Minister to make a clear declaration be-
fore the House on the gram of Smehood
for Mampur

SH.RIK C. PANT : 1 do not know on

. -what.basis my hon. friend says that Govern-
- mant thmk that t.he people of Manipur -are
Cbackward. I.never said so. - wertaigly
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do not think so. If the enchantment of
Manipuri dance had come all the way to
him in Kerala in his younger days, we in
the rest of the country are also not unaware
of it. We are fully aware of the cultural
excellence that is today found in Manipur.
We certainly appreciate it. It is very much
a part of the broad stream of Indian
culture and we are proud of it.

As for the other question, I have al-
ready answered it.

SHRI VISHWANATHA MENON :
Manipur had a full-fledged Assembly in
1948-49. After integrations only that was
dissolved.

SHRI NAMBIAR : He must
answer about the financial viability part.

also

SHRI HEM BARUA (Mangaldai) :
First I want to congratulate Government on
granting full-fledged statehood to Himachal
Pradesh. But 1 have a hunch that it was
political decision. Whatever that may be,
why are the other Union Territories not
granted  full-fledged statchood ? The
people of Manipur have been agitating for
it for a long time. Twenty members of
the Municipal Board have recently resigned
on this issue. May 1 know whether the
reasons are financial or political-cum-
strategic because Manipur is situated on
our frontier, and if the parliamentary
machinery is allowed to function there, a
Muslim  will come to power as Chief
Minister and a non-Congress Government
will be installed there ? Is it because of
this that Government are fighting shy of
granting the aspirations of the people of
Manipur ?

The statement he has made is very
flimsy. It is only giving a lipstick treat-
ment to this problem. As regards financial
viability, is it not a fact that when a depu-
tation from there met the Prime Minister
they said that they will see to that if thero
are such difficulties ? Government say
there are a number of Union Territoties.
Who does not know that-? -Why do they
not have a eomprehenswe plan for grant-
ing full-fledged statchood to all “and cTiii-
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nating this phenomenon of Union Terri-
tories from the country ?

SHRI K. C. PANT : As for the last
part, my hon. friend will have to con-
sider whether it will be good for the
country to have such a large number of
small states with small areas and small
populations. It is a gencral question re-
garding all Union Territories. 1 think this
is a matter of whoch the House is aware.

DR. RAM SUBHAG SINGH : There
must be some norm and standard. Other-
wise, they willgo on conferring statehood
on an agd hoc basis which is wrong.

SHRI HEM BARUA : That was v\{hy
I said there should be a comprehensive
plan.

SHRI K. C. PANT : I have spelt out
the various considerations being taken into
account. There will be repercussions ~ in
other areas as a result of granting state.-
hood to Manipur. As far as the financial
implications are concerned, the impression
that there are mo financial implications
is incorrect. I do not want to spell out all
the details, but I can say, for instance, that
the revenue estimates for 1970-71 are of the
order of Rs. 2.2 crores while......

SHRI HEM BARUA : They are pump-
ing money into the small State of Nagaland.
Why not do it for Manipur also ?

SHRI K. C. PANT : He wanted an
answer. I am trying to give facts.

SHRI HEM BARUA : [ am saying
when other States like Nagaland can have
money pumped into them for economic
recovery, why can’t they pump money into
Manipur, if necessary ?

SHRI K. C. PANT : If necessary.

MR. SPEAKER : Why not
into Manipur ?

money

SHRI K. C. PANT : I do not think he
is-interested in the details,
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SHRI NAMBIAR : Once question is put
it js not his property. We are interested, we
want to know. Even Mr. Menon’s question
was not answered properly.

SHRI HEM BARUA : The second part
of my question has not been answered. I
wanted to know if the decision for not
granting statehood to Mainpur is political-
cum-strategic, because ‘a Muslim will come
to power as Chief Minister there, or is it
something else.

SHRI K. C. PANT : Whether the
Congress comes to power or does not come
power is hardly a consideration in these
matters.

SHRI S. M, BANERJEE (Kanpur) :
May I request you to allow my friend Shri
Meghachandra to put a question ? His
name unfortunately has not come in the
batlot, I am prepared to sacrifice my
opportunity provided you allow him. He is
the leader of the Manipur people, I am not.
I would reques: you to give him a chance.

MR. SPEAKER : Yes.

SHRI ATAL BIHARI VAJPAYEE :
This should not be taken as a preczdent.

MR. SPEAKER : I was waiting for
somebody to get up and object. I thought
they wanted me to be put in the wrong
position. I am very happy that after I
allowed he got up. Somebody should object.
Do not put the Chair in the wrong. This
time I was looking at him to see if he
would do it. The moment I said “yes” he
got up. This will not be treated as a
precedent. As a special case I am allowing
him. '

SHRI S. M. BANERJEE : Thank y
very much. -

SHRI M. MEGHACHANDRA (Inner
Manipur) : I was hearing the reply given by

‘the Minister regarding this particular quest-

tion of grant of statehood to Manipur. I am

- sorry the Government have failed to under-

stand or appreciate the feelings- and aspira-
tions of the people of Manipur. It is a fact
that there was an Assembly in the year 1948-
49. When Manipur was integrated with
India, this Assembly was dissolved, and it is
in the lips of every one that after integration
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the Assembly was disolved and so on.
Even today we are not ge:ting this full-fled-
ged Assembly.

1 may recall that it was in the year 1954-
55 when Mr. Govind Ballabh Pant was the
Home Minister, that | and some others
submitted thousands of signatures from the
people of Manipur demanding a full-fledged
Assembly for Manipur. And since then this
movement for a full-fledged Assembly and
responsible Government has been going on.
After that the Government of India gave
only a Terri-torial Council. In the year
1960 we had a very big movement, and as
a result we got this Territorial Assembly,
under the Union Territories Act 1963. The
people of Manipur were never satisfied with
this status.

We know that in the year 1962-63 the
question of the grant of statehood to Naga
land was finalised. After that some six or
seven years have passed. We are living
adjacent to Nagaland. Nagaland has been
considered on a national plane and
statehcod has been given to Nagaland from
national comsiderations. The same kind of
people are living in Manipur, but this
Manipur has been neglected, and for the
last seven years the Government of India
could not understand and appreciate the
feeling of the people of Manipur. This is
a kind of negligence towards the people of
Manipur.

This is a matter which should be given
its due importance. If the people of
Manipur are very much dissatisfied, then,
the extremist elements too will take advan-
tage of such a situation. If the Government
of India takes such a decision and helps
the extremists in that way, then that will be
against the national interests. Therefore,
1 again request the Minister to reply in
such a manner that the people of Manipur
get some satisfaction from the Government.
Otherwise, it will create difficulties.. There-
fore, it is very necessary that some an-
nouncement is made for granting Statehood
on M within a shipulated

SHRI K. C. PANT : I full appreciate
the sincerity and the anxiety with which
the question has been put. 1 also appreciate
the fact that there is sentiment in Mani-
pur in regard to the granting of Statehood
on Manipur. But even before appreciating

all these fact, the need to take all factors
into account cannot be ignored and cannot
be disregarded. I am sury my hon. friend
appreciates this need, and it is in the con-
text of the larger framework and the need
to look into all these things that I am not
in a position to say anything definite today. .
It is not for want of appreciation of their .
feeling.

SHRI PAOKAI HAOKIP (Outer Mani-
pur) : rose—

SEVERAL HON. MEMBERS Rose :
(Inetrruption)

SHRI S. M. BANERIJEE : The Uttar
Pradesh Government has imposed the P. D.
Act.  (Interruption)-**

MR. SPEAKER : I am not calling them.
Nothing will go on record as they are spea-
king without' my calling them. - (Interrup-
tion) Please sit down. When you see me
on my legs, please sit down. Please do not
speak when I am on my legs.

Now, Mr. Paokai Haokip, you sent your
note to me, and all the names were balloted.
The Members whose did not come
in the ballot unfortunately are not permitted
by the procedure to be called.. I very much
sympathise with you. 1 could appreciate
your sentiments. Iam sorry; I had not
finished the Calling Attention when several
Members intervened. I hope you follow
the procedure, 1 am very sorry. (Interrup-
tions). So much is going on in this country.
Besides our own problems, the controversies
of the States are also brought into the House.
How can we discuss it here ? If something
is done by the State Government, how can
it be brought here ? Nothing will go on
record unless I call a member to speak.

SHRI S. M. BANERJEE : On a point
of order, Sir.

MR. SPEAKER : There is nothing be-
fore the House. I have not allowed any-
thing. You are defying the Chair all the
time. Anything that happens in any corner
of the country is brought here, whether it
is in any State or Union Territory. No, I
am not allowing “it. . (Interruption). ' 1
have not admitted anything. You are de-
fying the chair. .

SHRI S. M. BANERIJEE : Sir, may I
submit...

MR. SPEAKER : No, I am not allowing
anybody. Now, papers to be laid on the
Table,

** Not recorded.
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12. 50 hrs.
PAPERS LAID ON THE TABLE

. CoDE FOR BROADCASTINGS ON A.IR.
By INDIVIDUAL AND STATEMENT
RE. COODRINATION OF MEDIA
OF MASS COMMUNICATION.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : On behalf of Shri Satya
Narayan Sinha I beg to lay on the Table :

(1) A copy of the Code for broadcasts
on All India Radio by individuals

(Hindi version)./ Placed in Library.

See No. LT—3851/70].

(20 A statement (Hindi and English
versions) of action taken on the
recommendations contained in Part
II of the Report of the Committee
on Broadcasting and Information

Media on ‘Coordination of Media
of Mass Communication.” [Placed
in Library. See No.LT—3852/
70].
PAYMENT . OF WAGES (PRCCEDURE)
: AMENDMENT RULES
THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION . (SHRI BHAG-
WAT JHA AZAD) : 1 begto lay on the
Table a copy of the Payment of Wages (Pro-
cedure) Amendment Rules, 1970 (Hindi and
‘English) (versions) published in Notification
No. S.O. 2410 in Gazette of India dated
the 10th July, 1970 under sub-section (6) of
section 26 of the Payment of Wages Act,
1936. [Placed in Library. See No.LT-
'3853/70.]

STATEMENT ON FLOOD SITUATION

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L. RAO) : I beg
to lay on the Table a statement on the flood
‘situation in. the country. [Placed in Li-
brary. See No. LT—3854/70.]

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT, NOTIFICATION
UNDER RICE MILLING INDUSTRY
(REGULATION) ACT AND REPORT
OF ICAR, ETC.
- THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : I beg to lay on the Table—

(1) A copy each of the following Noti-
fications under sub-section (6) of section 3
of the Essential Commodities Act, 1955 §—

(i) The Sugar (Price Determina-
nation) Fourth Amedment Or-
der, 1970 (Hindi and English
versions) Published in Noti-
fication No. G. S.R. 934 in
Gazette of India dated the 9th
June, 1970.

(i) The Sugar (Price Determi-
nation) Fifth Amendment Or-
der, 1970 (Hindi and English
versions) published in Notifi-
cation No. G.S. R, 956 in
.Gazette of India dated the
25th June, 1970.

The Sugar (Price Determina-
tion) Sixth Amendment Order,
1970 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 967 in
Gazette of "India dated the
25th June, 1970.

(iv) The Gur (Regulation of Use)
(Second Amendment) Order,
1970, (Hindi and English ver-
sions) published in Notifica-
tion No. G. S. R. 970 in Ga-
zette of India dated the 26:h
June, 1970.

(v) The Rollor Mills Wheat
Products (Ex-mill) Price Con-
trol (Amendment) Order 1970
(Hindi and English versions)
published in Notification No.
G.SR. 1000 in Gazette of
India dated the 1st July 1970,

(vi) The Sugar (Price Determina-
tio) Seventh  Amendment
Order, 1970 (Hindi and Eng-
lish vorsions) published in
Notification No. G.S.R. 1002
in Gazette of India dated the
4th  July, 1970.

(vii) The Sugar (Pric. Determi-
nation) Eighth Amendment
Order, 1970 (Hindi and English
Versions) published in Notj.
fication ' No. G.S.R. 1059 jp

(iii)
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the Gazette of India dated
the 14th July, 1970.

(viii) The Roller Mills Wheat Pro-
ducts (Ex-Mill) Price Control
(Third Amendment) Order,
1969, (Hindi version) publi-
shed in  Notification No.
G.S.R. 2553 in Gazette of
India dated the 20th June,
1970./ Placed in Library. See
No. LT-3855/70].

(2) A copy of Notification No.
G. S. R. 987 (Hindi and Eng-
lish versions) published in
Gazettee of India dated the
4th July, 1970 making certain
amendment to Notification
No. G.S.R. 1842 dated the
24th December, 1964, under
sub-section (1) of section 12A
of the Essential Commodities
Act, 1955. [ Placed in Library
See No. LT—3856/70].

(3) A copy of Notification No.
G. S. R. 852 published in
Gazettee of India dated the
30th May, 1970 coqtaining
corrigendum to Notification
No. G. S. R. 553 dated the
4th April, 1970, under sub-
section (4) of section 22 of
the Rice-Milling  Industry
(Regulation) Act, 1958. / Plac-
ed in Library. See No. LT—
3857/70.]

(4) (i) A copy of the Annual Re-
port (Hindi and English
vsrsions) of the Indian
Council of Agricultural Re-
search, New Delhi for the
year 1966-67. [Placed in
Library. See No. LT—
3858/70.]

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Report. /Plgc-
ed in Library. See No.
LT—3859/70.]

INDIAN TELEGRAPH (EIGHTH AMEND-
MENT)RULES AND REPORT ETC. OF
HINDUSTAN TELEPRINTERS LTDMADRAS

SHRI SHER SINGH : 1 beg to lay on
the Table :
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Report

(1) A copy of Indian Telegraphs
(Eighth Amendment) Rules,
1970 (Hindi and English ver-
sions) published in Notifica-
tion No. G. S. R. 799 in
Gazette of India dated the
14th May, 1970, under sub-
section (5) of section 7 of the
Indian Telegraph Act, 1885.
[Placed in Library. See No.
LT— 3860/70.]

(i) A copy of the Annual
Report (Hindi and English
versions) of the Hindustan
Teleprinters Limited, Mad-

ras, for the year 1968-69
alongwith the Audited
Accounts and the com-
ments of the Comptrolier

and Auditor General there-
on, under sub-section (1)
of section 619A of the
Companies Act, 1956.
[Placed in Library. See
No. LT—3861/70.]

12.51 hrs.
COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SIXTH REPORT

SHRI D. BASUMATARI (Kokrajhar) :
I beg to present the Sixth Report (Hindi
and English versions) of the Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes regarding action taken by
Government on the recommendations con-
tained in their First report on the Depart-
ment of Social Welfare-Reorganisation of
the offices of the Commissioner for Schedu-
led Castes and Scheduled Tribes and Direc-
tor General, Backward Classes Wel-fare,

ot sz fagrd vt (FovAgR) ¢
Hee WERT, N TS A gAT @ T Ag
¥ wréard & amom ?

qeuw WA : Ag 98 wlard ¥
7 wrear

= wew fagrd amoddt ¢ s w4y
wriar # agf mm oY @A § o 7
I ?
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qUA AN AH 1 ag A W
MIRAN SqoT R HT AT L)

1 am sorry this has happened. I
came here determined not to displease
anybody, because it happens to be
my birthday. But, in spite of my
determination, it has happened.

off T Fag (Agas) : qares @
# aowy qmif v g

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
Sir, we extend our most hearty felicita-
tions.

MR. SPEAKER : Thank you. This
morning when I got up I said I should
have a very peaceful time and I will never
displease any body. But, in spite of it
this has happened. I am so sorry for it.
I did not want to displease them at all.
But, then it is a question of procedure.
Now I am glad to sec that my friend
is coming back.

SHRI RANDHIR SINGH: We wish
you many returns of the day.

MR. SPEAKER : You should help me
in celebrating it.

12.53 hrs.

AGRICULTURAL PRODUCE CESS
(AMENDMENT) BILL*

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A. AHMED) :
Sir, 1 beg to move for leave to introduce
a Bill further to amend the Agricultural
Produce Cess Act, 1940.

MR. SPEAKER : The question is :

“That leave be granted to introduce
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a Bill further to amend the Agri-
cultural Produce Cess Act, 1940.

The motion was adopted.

B'USHRI F. A. AHMED : I introduce+ the
ill.

12.54 hrs.

DELHI SHOPS AND ESTABLISH-
MENTS (AMENDMENT) BILL
Contd.

MR. SPEAKER : The House will now
take up further consideration of Delhi Shops
and  Establishments (Amendment)  Bill.
Shri Mohmmad Ismail was on his legs.

DR. RAM SUBHAG SINGH (Buxar) :
He has walked out. Heis a member of
the allied power.

MR. SPEAKER : Now the hon, Minister.

W, QU AqT qAai® WA
TS HAY (N AT T W) asge
AT, 7 fo " weedl ¥ e
arztaae & W foar S 9@ F as
o faly aa W ) G F qmg
g afew ol AR ¥ fax s oAy
T A II@ IT FT I§T eI I
femn f #1aa=t feT &1 Amer gTwc
whgamgadd @ ¢ ofs w5
it wiew & fog gfrmEst @Y | 59 fou
Wl A A @7 aff & «N
faamzreTs &1 |

fgawar § fram @ fadaw *1
faar afus arz fqg 54 arg $3 3w

it [EHT TR (IFR) : AT
ngeq, & &9 @1 @ ar )

*Published in the G

of India Extraordi

+Introduced with the rcommend

y Part II, Section 2, dated 6.8.70.

ion of the Presid
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werw wged - {Y @ qwr gaene
frar Sfer DR g & e sm fafy-
W 9@ R [T § 99 fex fif el
1 gFar |

=N YEFIT EOATR : O FT qgF 2
A adi gl

weaw wgRd ¢ & @) W9 w1 gAY
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I am first putting amendment No. 53
moved by Shri B. P. Mandal for refe-
rence of the Bill to a select Comnmittee, to
the vote of the house. The quetion is :

«That the Bill futher to amend the
Delhi Shops and Establishments Act,
1954, as passed by Rajya Sabha, be
referred to a Selec: Committee consisting
of 14 members, namely :—

Shri
Shri
Shri
Shri
Shri
Shr:
Shri
Shri

Bhagwat Jha Azad

Benoy Krishna Deschowdhury
Kanwar Lal Gupta -

Hem Barua

Bhogendra Jha

K. Lakkappa

Yamuna Prasad Mandal
Niral Enem Horo

Shri N. G. Ranga

Shri Raghuvir Singh Shastri

Shri Ramavatar Shastri

Shri Digvijaya Narain Singh
Shrimati Tarkeshwari Sinha; and
Shri Gunanand Thakur

o
@
(€))
A3
o®
©)
(Y
®
9)

- (10)
an
12)
13)
(¢L)]

with instructions to report by the 16th
November, 1970. ‘‘(53)

The motion was negatived.

MR. SPEAKER : The question is :

“That the Bill futher to amend the
Delhi Shops and Establishments
Act, 1954, as passed by Rajya
Sabha, be taked into considera-
tion.”

The motion was adopted.
Clause 2 - (Amendment of Section 2
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‘medation and the. whole .

~pomt of order.
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MR. SPEAKER:: We have already ex-
ceeded the time allotted for this Bill. | am,
therefore, “ putting ctlause 2 .to the vote of
the House.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : There are am=ndments.

MR. SPEAKER : We have exceoded
the time.

s SHRI 'LOBO PRABHU (Udipi) + "It its
your birthday today;‘ no time limit today.

MR. SPEAKER : I am surprised at the
graciousness of the House. When the Busi-
ness Advisory. Commitiee. makes the recom-
House . adopts
stick to that.
happened  with the
It is happening again

that report, they .do:not
Yesterday also it
Contract Labour Bill.
‘now. .

12.57 hrs.

The Lok ‘Sa"ha adjourned for Lunch
till Forteen of the Clock.

The Lok Sabha re-ssembled after Lunch
at seven minutes past Fourteen
: of the Clock

DELHI SHOPS AND ESTABLISHMENTS
(AMENDMENT) BILLS—Contd.

[MR. DEPUTY SPEAKER iu the Chair]

SHRI S. M. BANERJEE (Kanpur) :
Sir, 1 1ise on a point of order. -

MR. DEPUTY-SPEAKER : You are
such a bright old - parliamentarian. There
is no order in the Housc Yet you raise a

SHRI S. M. BANERJE.E : The House
has re-assembled after the lunch recess.
Now the motion. beforg .the . Hause is that
the Delhi Shops and Establishments
(Amendment)  Bill, 1969 be taken.. .into
consideration. The motion was made by

.the hon. Minister and some peeple have

MR. DEPUTY-SPEAKER : Wbat ‘was
the motion made 7 -
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SHRI S. M. BANERJEE : That the
Delhi Shops and Establishments (Amendm-
ent) Bill 1969 be taken into consideration.

MR. DEPUTY-SPEAKER :
over.

That is
‘We are now considering clauses.

SHRI S. M. BANERJEE : That Bill is
before the House. 1 want that that debate
should be adjourned.

MR. DEPUTY-SPEAKER : You want
the debate to be adjourned. No, No.

SHRI S. M. BANERJEE : Kindly see
Rule 340. It says :

“‘At any time after a motion has been
made, a member may move that
bebate on the motion be adjourned.’’

I do not require any permission, Sir, because
this Rule gives the power-

MR. DEPUTY-SPEAKER : Before you
proceed further, kindly listen to me. The
Rule says :

“At any time after a motion has
been made, a member may move
that the debate on the motion be
adjourned”’

You cannot do that without my permi-
ssion. That is No. 1. No, 2 is...

. SHRI S. M. BANERJEE : No premis-
sion is needed. Kindly hear me, Sir. If
the Speaker is of opinion that a motion
for the adjournment of a debate is an
abuse of the rules of the House, you can
do that. That comes under rule 341 and
not Rule 340, Rule 340 gives me the right
to move that the debate be adjourned
after a motion has been made and the
discussion be adjourned and some thing else
be taken up. I say why.

I am sorry I did not know that to-day
was Speaker’s birthday. I wish him maay
bappy returns of the day. I might have
raised many things. Sir, when we left the
House this morning, we walked out on the
question of promulgation of a draconian
Preventive Detention Ordinance in .UP..
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The entire proceedings, I am told, have not
been recorded. . That is somethings extra-
ordinary. Here since a draconian ordinan-
ce has been promulgated in UP when’
UP Assembly is not in session and my
information is that the Centre has a hand
in it, I wish the Central Government to:
say ‘Yes’ or ‘No’ to this.

I want the House to discuss that matter
in preference to the Bill before the House.
That is my submission. ’

MR. DEPUTY-SPEKER : You want
this to be adjourned in preference to that ?
I cannot allow it. There are certain estab-
lished conventions. The Motion for
adjournment of a debate can be moved
only by the Government under .certain _
extraordinary circumstances if the Govern-
ment wants that. There is no point
of order.

SHRI S. M. BANERJEE : Under what
rules were those expunged ?

There is the rule which only says :

If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or uadignified
he may, in his discretion, order
that such words be expunged from
the proceedings of the House.

He may expunge only certain expres-
sions uttered at that time, but not whole
proceedings.

MR. DEPUTY-SPEAKER : That is not
the issue at present. The only issue now
before the House is your point of order.

SHRI S. M. BANERJEE : You kindly
convey our feelings to hon. Speaker that
this should be reconsidered ?

MR. DEPUTY-SPEAKER : That is not

the time before the House just at the

t. We are idering the Clauses.

I cannot entertain that plea. Mr. Goyal,
are you moving your ameadments ?

SHRI SHRI CHAND GOYAL': Yes,

.. Sir. _

Y
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MR. DEPUTY-SPEAKER :
of what he says will be recorded.

Nothing
Are you moving your amendments,
Mr. Goyal ?

SHRI SHRI CHAND GOYAL : Yes,
Sir, I beg to move.

Page 1,—
Omit lines 7 to 12. @
Pago 1, line 11,—
after “employment in any” insert
“‘shop or commercial” o)

Page 2, line 1,—
for <‘(b)” substitute “(a)’

Page 2, line 3,— )
for “principally” substitute ‘‘par-
tially” a

Page 2,—
after line 12, insert

« (b) after clause (7), the following
clause shall be inserted, namely :

¢ (1A) ‘‘apprentice’’ means a person
who is employed whether on payment
of wages or not, for the purpose of
being trained in any trade, craft or
employment in any ectablishment;’,"s

®)

MR. DEPUTY-SPEAKER : Mr. Lobo
Prabhu, are you moving your amendment ?
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SHRI LOBO PRABHU : Yes, Sir. I
beg to move : .

Page 2, lines 5 and 6,—

for. “piece-rate or commission”

substitute—*‘or piece-rate’ . (54)

ft wn Jaw T (IEH) ¢
Irere wEka, § g ¥ favix w1 gAY
af @, (5ATA). L

ot UMEIAR qER . IOSAW WE-
T, &Y At 9 frdca fear 8, oo 9@
1 frmE 9T gy Afrg 1. (swaw)...

ot for 57 W (wgadt) : Soreaw
Agie, A1qy s A13S A aqAr cHeEdEE
77 $37 ¥ foq Fgr § AT oA g7 #
fard 1 AU sgAT Az F oady o
Ofew ot &ex gar ad) &, saifs o =it
HEFAE TEHIZS A [T AW G FEAA
i@ as@ wer oifedl ¥ gaet
F A g @ feafa ¥y dvw
Afen #3 ge w¢ fear g ?

MR. DEPUTY-SPEAKER : Let me.
understand what the hon. Member is say-
ing. I understand that the stage of motion
for taking the Bill into consideration is over,
and that motion has been adopted by the
House. Now, we are taking clause-by-
clause consideration.

&t frg =7 w1 ;. Sqienwm wa‘mi,
Y Y EATES A ATAT AINW QT @Y
faar 1

SHRI S. M. BANERJEE : All of us
had walked out, and the motion might have
been adopted at that time.

SHRI B. P. MANDAL (Madhepura) -
1 have got my amendment for reference of
the Bill to a Select Committee. Before
it is voted upon, 1 must to given an oppor-
tunity to speak on it.

« Not recorded.
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MR. DEPUTY-SPEAKER : I am told
that the motion for reference of the Bill to
a Select Committee was put to the House
when the hon. Member was not present
here and it was negatived. So, why should
he raise this kind of point now ? I would
humbly and earnestly request hon. Mem-
bers to kindly keep themselves in touch
with what is going on in the House rather
than come and raise somecthing which has
already been done.

=t faw = Wt QuTEqw AR,
T R4 ¥ N - ylag oF qETER F
&7 ¥ ®17 T 73 § 0¥ g agr fad-
fex feZma anfedag ord w7 faar & 3@
& fQQ9 & g7 &1 aIF-19T wT W
Jrywesgar R T s N e
X ooy A g0 Af fear ar o W
I3 qwA § AT gEd wiEdl & aget

A oY NaAr § 1 A9 TAE ¥ F SR
AT q¥ T W QFF € [
fag

MR. DEPUTY-SPEAKER : Everybody
here knows that the hon. Members is the
most hard-working parliamentarian. There
is no Bill on which he does not have
amendments and on which he will not
speak. We have very great respect for the
hon. Mémber. But why does he want to
raise this kind of point of order now ?
It is no point of order at all.

SHRI SHRI CHAND GOYAL : The
amendments which I have moved to- clause
2 are amendments Nos. -4 to 8. Amend-
ment Nos. 4 to 8 togéther suggest that the
definition of ‘apprentice® should be put at
the proper place in the Act. Kindly turn
to the parent- Act where the definition
has been givén, and you will see that the
“present clause seeks to add the - definition
of apprentice dlong’ with the definition of
“an adult which appears in clause (i), where-
as this definition of apprentice should -come
“along with -clause - (7) which ‘defines”.an
employee, because the -word ‘apprentice’
is being added to enlarge the scope of the
word-‘employee’, and thérefore, it..will be
‘much better‘and desirable that this defimi-
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tion of apprentice is added as clause 7A
rather than as clause 1A. It has nothing
to do with an adult. As apprentice may
be a minor, because it is nowhere made
compulsory that an apprentice must in all
cases be an adult. An apprentice may
not invariably be an adult; an apprentice
may be a minor also. Therefore, it is pro-
per that this definition of apprentice should
be incorporated as clause 7A rather thaa
as clause 1A. That is why I have suggest-
ed in amendment No. 4 to omit lines 7 te
12 at page 1, and add after line 12 page
2 the definition of ap ice.

At the moment this is being added teo
the definition of ‘adult’”. An apprentice
has nothing to do with an adult ; is he has
something to do with an employee becauce
the scope of ‘employee’ is being widened by
the insertion of the word ‘apprentice’. It
has been defined also.

Then I suggest that the words ‘shop er
commercial’ be added in (1A).

‘‘apprentice’’ means a person who is
employed on payment of wages or
not for the purpose of being trained
in any trade, craft or employment
in any"—

Before the word ‘establishment’, I want
to insert ‘shop or commercial’, or at least
the word ‘shop’, because the apprentices
working in shops should also be covered.
If we omit ‘shop’ it means the apprentices
working in establishments alone will get
the benefit and the apprentices working in
shops will be kept outside the purview of
the Act.

My next amendment is to substitute
the word ‘practically’ for the word ‘princi-
pally’ in (b) (7). I want to suggest that
‘employee’ means a person wholly or
partially employed and so on. The word
‘principally’ is already covered in the word
‘wholly’. There are almost identical.

If “partially’ is included, -it' means that
those persons who are not chiefly or

_wholly . employed - will also get the banefit

of this. These are my amondments.
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Page 2, lines 5 and 6,—
after ‘‘piece-rate” insert, “daily”(45)

t

.SHRI LOBO PRABHU : The whole
- conception of this Bill is that all employees
*working in the “premises whole time are
.aligible t» leave and other concessions.
If we accept it, we have to consider how

for the new categories now being added -

. come _within the scope of the Bill.

As my learned friend, Shri Iman, point-
ed out yesterday, the inclusion of apprentices
-iislikely. to reduce their numbers. Owners
- will be Treluctant to employ apprentices
- who are eligible to leave and other benefits.
‘Today there is considerable pressure on
these apprentices in shops and that will
probably increase because fewer of them
_will be ,admitted when larger concessions
_are being given to those are being taught,
“and ‘the dctual value of whose work has
* still to be discovered by the owners.

Secondly, about the inclusion of piece
" rate worker’. A piece worker may work
. for half a day or a short time and say
" ‘here is my piece’. Are you going to give
him these concessions ? He mav work
for one hour a day. He is not there for
 the whole period. According to the pro-
- visions here, a piece time worker who just
“"does a shirt or leg of a table is entitled to
" the benefits of this Bill. There is a
. ¢complete misconception of the provisions,
_"a complete failure "to relate its provisions
to the people sought to be benefited.

o7 Then I come to. the most important
.-objection relating to commission agents.
-“What ‘is being done on. commission need
not be done on :the: premises of the .shop,
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noed not be * done at a particular time. To
‘say that a man who discharges a commis-
sion at a rate which includes all his charges,
which perhaps was accepted on a competi-
tion, should be entitled to leave and other
charges is going to completely strain the
meaning not only of the word ‘“worker”,
but of the purpose of this: Act. We do not
want anything like this to come on the
statute-book which has no meaning. It has
not only on meaning, but it is going to
introduce a lot of complicatiuns, because if
a commission agent claims leave and works
only for two dsys or even only for two
hours a day, how are the rules going to be
applied?

The Minister this morning dismissed the
whole thing as if the Bill was something
which was acceptable to all. He did not
even hear the arguments of my learned
colleagues that there were other parties con-
cerned with this Bill. I hope he will take
this occasion to explain why a Bill should
be introduced which is not going to bene-
fit the workers whose numbers, which is
not going to benefit the employers because
they will have to pay higher charges and
there they will have no incentive to ex-
pand.

Delhi is a very important place. If you
aro going to make conditions hard fer
your employers for your shopkeepers, the
growing climate of Delhi will change and
business will be transferred to other places.
I am really surprised that my friends are

.so keen on adding to the privileges of

workers without considering what is means
to the development »f Delhi.

Most important of all, we are con-
cerned with the consumers. Whatever you

- make the shopkeepers pay which is not

reasonable, is going to be recovered from
the poor consumers, from people who are
poorer than those. whom you are trying to
benefit. Further, for every worker em-
ployed in Delhi, there are three workers
on your Labour Exchange who are not

. employed. What are you going to do for

them? You may make it very difficult for

_the employers to add to their numbers

becauss of the high cost.

SHRI BHAGWAT JHA AZAD:

- Amendments 4, 6 and 8 by Shri Shri Chand
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Goyal' are not substantive amerdmeritsi”

The usual procedure followed in all Acts is.-
to .put the definitions in the alphabetical
order. His amendments will change thi§
procedure and therefore they are. not accep-
table. I hope he will wihdraw them. )

As for amendment No, 5, in the main
Act, if you kindly see page 18, Clause 9,
establishment means a shop, It is defined
aiready.
Member is not correct, and this' amend-
ment aiso is npt necessary.

Shri Ismail wants “daily”’ to be added
after ‘‘piece rate”. -His apprehension is
that possibly “daily” 'is not included jn it.
As you would kindly see, the term “periodi-
cal’’ - legally includes daily, weekly .and
monthly Therefore,. there is no problem on
that score..

Sofar as Shri Lobe Prabhu’s-ameadment
is concerned, he wants that the commission
agent should go, that he should not have
these privileges. 1 cannot accept the amend-
ment because there are a large number of
persons .who wotk on this .basis. Why
should they be deprived of these benqﬁts
which have been given to others ? They
are also a kind cf labour, For example,
a person takes a large number of towels.
As many towels, say of the same shop are
sold at the cormer and he depends on so
many two annas he gets.  Why should he
be deprived of the facilities that we'are ex-’
tending to the apprentices and others?
Therefore, this amendment . is .also not
acoeptable to us.

SHRI SHRI CHAN'D GOYAL =  What
about my amendment No. 7 ? It seeks to
substitute ‘‘partially” -for  “‘principally’’.

SHRI BAAGWAT THA AZAD: I
am sorry, I,s_hg_ll.reply to that,

We have said “principaily,” and the
hon. Member waats it t0.be substituted by
«partially”. That “will' iake it very wide
and it will become very difficuit adminis-
iratively. It will dnsturb the Act Our pur-
pose is to make it infinistratively possible.
Ov.\m'wxse i will, not be possible. It will
oornpletely extend the’ wholéranae "of the
Act

Therefore, thé fear of the hon.
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SHRI LOBO PRABHU : Sir, on a point
of clarification. The Minister said thata
large number work on the primises. He
implied some though not all. Is it his
intention to cover those who do not work
on premises ?

SHRI BHAGWAT JHA AZAD : I said
it by way of an example. What we intend
to do is we want to cover the commission
agents also under this.

-MR. DEPUTY-SPEAKER : 1 shall put
all the amendments to the vote.

Amendments Nos. 4 10 8, 45 and
" 54 were put and negatived.

MR. DEPUTY-SPEAKER: The question
is : B

" .““That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause HMMmem of section 6)
- SHRI SHIVA CHANDRA JHA: I move;

Page 2, line 14, for "thirt)i days”
. substitute ““forty days™ (17)

_SHRI OM
(Moradabad) :

'PRAKASH TYAGI
I move :

Page 2, line 14, for “thirty days”

substitute—forty-five days” (29)
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MR. DEPUTY-SPEAKER : I will now
put amendments 17 and 29 to the House.

Amendments Nos. 17 and 29 were
put and negatived.

MR. DEPUTY-SPEAKER : The Qques-
tion is :

“That clause 3 stand part of the Bill*
The motion was adopted.
Clausd 3 was added to the Bill.

Clause 4—(Substitution of new
Section for Section 10)

SHRI SHRI CHAND GOYAL :
to move :

1 beg

Page 2, line 21,—
Omit, *‘half” 10)

SHRI SHIVA CHANDRA JHA :
to move :

1 beg

Page 2, line 19,—

for “five” substitute “two and a
half” (18)

Page 2, line 23,—
after “‘employer” insert—

“after due consultation with the
emplo yees or their representative™ (19)

Page 2, lines 25 and 26,—

Jfor “for a period of mot less than
three months”

_substitute - “till the employer in
- ‘consultation  with the
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employees decides other-
wise” (20)

SHRI OM PRAKASH TYAGI : I beg

to move :
Page 2, line 19,—

after ‘‘employee™ insert—
¢ without his consent” (30)

Page 2, line 23,—
after ‘‘employer” insert—

the cousent of the
32)

¢ with
employee™

Page 2, lines 25 and 26,—
for “fora period of not less than
three months™

substitute—*till the employer in-
“timates otherwise atleast
a week before”” (33)

SHRI MOHAMMED ISMAIL : I beg
to move :

Page 2, line 19,—

for “five hours” substitute—* four
hours™ (46)

Page 2, lines 21 and 22,—

for “half an hour” substitute—one
hour” @n

Page 2, lincs 25 and 26,—

for “three months™  substitute—one
year”  (48)

SHRI LOBO PRABHU : I beg to move :

Page 2, lines 25 and 26,—

for ““for a period of not less than
three months™

substitute—

*till a change is approved™ (55)
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SHRI SHRI CHAND GOYAL : My
amendment No. 10 suggests the omission of
“half*’ from line 21, in sub-clause (1). The
interval of half an hour does not serve any
useful purpose. It should be one full hour.
In the Government offices usually the in-
terval is half an hour because the Govern-
ment employees bring their meals with them
or there are some canteens, restaurants, etc.
near about. But in the case of shops and

ial establish s there is no such
arrangement by the owner or proprictor.
Half an hour is not enough to go homse,
take meals and come back. Invariably bet-
ween 1 and 2 P M. there is no rush of
business and they are invariably lean busi-
ness hours. Therefore, this interval can
be easily increased from half to one hour,
so that the employees can go home, have
their meals and come back for duty. Other-
wise, if it is just half an hour, they cannot
go home for means and they will be confined
to their shops. Therefore, I submit with ali
the emphasis I can d that this inter-
val should be increased to one hour.

ot firm ar W :  Suremm
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@g ¥ 3 duer fewr f& ogw W
T GUT WAT | FEAFT aF § o0 K-
fore 8 § 31§ w7 w1 @wg WA T
2 gu o gt e 9 3 AW RFWHT
9 & fao arg ¥ate 99 F a1 FTE@EN
XY 9 ¥ | 5@ fou & wgar wigar g 6
T qig T F & v weer famam
A fox arfex qF AIGHT 9w, @ 4T
qwE, fray g § WM W fAg
@€ O ¥ 7 3TE QA1 gy | X
o § ard A} T FT  K2eaw F f@ar
I @ 9@ A @us a5 m

Sgi I OF ue §r . wgr 0§ §
39 % fou & sgm Qgar § &5 T a«@
o2 FTH FIA F1 q17 & A1 G H A
& ung e FT Rkar 91, qg R
FI FIAT g aY 7w g A7g W T faar
sy AfrrIa A Ng § ©F wd &
gag & faway sifzgy | 99 g oSw
#feRfaar ¥ 9 ¥ T a7 ag W=
Fang I AN AX Y, IfFT W
%) di9 ¥ uF g7 oeX fas @ 9r)
AT F A IEFT @AT @MW IF &
aftes o2 A AT A1 fox g fas
QETEA A @ AN L1 ST FT AN
| =7 A fdx T S§ F @ W
7 | 3w fau rs € ¥ qWg Y g
*1 gret@s ar g AT g @™ F
feq uF o= 1 eegs g Tifgdr

@ T ag w9 w5 fs ag @ua
qreara f6F &3m et 1% g@FeT
S @I F 27| & qgar WA § 5
ane gewal fera s gg @97 A
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T AIZH & GAE $A@ W q®@ A8,
'R wmag ¥ @ g g
AR FT AA9E WIS 7 |9 9 5
AW AT FT F3A § 99 FT 7999 @ 48
&t 5 9a ® e gfaam #1 i fad-
SRfzz 7 Qar, 7@i W gRAER w7
¢ fRarefer adf @ 9 Ewg 2
¥\ WAy sugaq ag @1 5 wei
Mg Fgy § B Sewaw w1 oo
TFATR fFR FWT 980 A9 qg T
Fommw a1 g7 & ot &
qeTg ¥ *X v fFar 9, am w6
W H AR AT AT g F AR AT fwaw

Ul

ez @ & oy gg Y e fr ug
AW F7 qF TJAT L qF IAOH 2 F o
g3 § fo ag 7 7 aF T w@Wn
w1a Hifad 5 a7 70F § a=<x oEer-
4 Y awgTar gt @ S qg frawi
¥ qf@Eds gy § ek grenax
aear & & faadl & afkada @, aw
oY 791 AT I K AT AGA qF S
F@ P gEler A A Afed & afx
QRATIT AT gFSET At dferwigs @
s N f& ag fesfear g @y as
IqT @, 77 ot Ty W@ A A A
1T a3« fRar ary ? g@ fae ¥ o)
g famr 2 f5 g8 qq 9% @9 W aF
TRAET AT G RE F@U 6
qFS | 9g TR WEH IF, TF AW
&%, UF LY IF 9« 9F 91E 49 | 7
Fg e gfam | aw@ WR AW
R grarT B FR@R F oo F@ A
ar7 oY g ) Y § etT oy ¥ fadaw
&7 Hasd ot g0 g srar g1

oft siter ST @@ < IUTEAW WEIRH,
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AuFgT A ¢ fr ag &% ¢ 5 smaw
FAQET T T SYRI HT AL AT
arfge & 50 ¥ ggad g, afeT sm wid
Fra ar & wat § faed wagy o agna
Qaxaganwn @ &5 3w N Iy
o &Y 3T, a1 AT guEy & F gug
TR AT G I N gerEar g
Y 39 F gET qT 3N &7 HEFTT _AT
aifgr 1 & IgTor AT WA g oA
Sy ©F g@arg ¥ g1 F AT FH
FT @ AT 99T gwar I F foq
R AN, afmar H A gw
w1 qiq 972 FT q97 QU & AT ., w
agarar § i ag Sed qaw oy A
T TA, FOAT JALFATT FL | I
ag Jo1 J1ar § FgE Gy F Q1 6
AT Geq @Y 1 AT qTT GqT @
AT 3@ foq & g1 w@an g f5
fis saagifes I = wifge, gsagifes
T 7 @ wrfgn | §Y AN oF |WREW@
feard WoHAT TG v & o)
qig g R 8N ¥ A1 T8 AT qAR
fae A g Y aFa § 1 & asar g f& 9§
@ FW AT Mg St aga & a§0 @,
s Wt e f5 5w # wfawm dar
faes aran o) wifess &Y o wall &), A
feafa ¥ a®g q¥er qg1 A% ¥ £1% afa
agl g Tfgd

o sfong 1 AR W3 FEw
TEATE 1 W gwhw ¥ wifew aite

AR F R @E g T g,

i T ¥ Tg feT qgx DA F
faar #fT g3 &1 @Fwe  wgar ar)
[N 0F AL F fgT N wa A9y 9,
AT 1% § gaftardt agfa & :iTn g9
FarFg U G AT AAGE A
wifew &1 s717 7 WY a1 Ao qIgT
FAMAE @ QAN FT FW Agv
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FaT e fed & oy wWg fF W

AT AGAL ST AU @A & fod @t

IT FY GHT qET T FTH FI A T

arfed, 3fF7 58 & o 98 N Fww

af:qwfwam arfgd araA SR Mo &
!

o aa ¥ g7 & qAwrd § o
wgAr TIgaT g o SRAwd av gq ank §
1§ fear A8 § Y 79 N qi7 92
A FW F 13 ged faad § ar 7
I IR A T a4 Qv 1 TEFET
Y oF A ¥ §t ofF w@ar & e wgi
mRfEgEHam [ ¥ a1z
O FT TS 9T g9 @ % 5 oy
fream 11 ag w9ge & q@ A @
T A IT F AW AT § AT A, AW
aY zq ¥ &7 w@ar v 3a fr o wr
wor g afgd oA aw e 2
RIWY 93T TFAT @ TOM &K
AR ¥ fod Fe@ s W g
S, @19 & Az ot mfes &
fegg M aws g agdws §
wifes woge # 747 F faars v w2
Y ST FW TGN ¥ gFAT gEfwd
g fmm @ ¥ fF qiw
¥ dqifege Y faar woge & a=ff & Ay
agrar ST G |

T g Y e 9 dlew &
I A TG &1 AT A AH AT
WoT & folf it 92 ST AT wET
# oo ¥ qET TgA g 5w
g DA FH A G2 HF FLEFAT
AT A @y A A W FT | 9T
19 FA3 ATA F AqT FgA A Aw
qr | 3f%q 7 ¥ qrg F WA 0T
Y w5 &1 F qudr § WX fmATd ¥
qa=1Ed fF ga7 g g 52 ¥ ag W)
FmETara § 1 I G ¥R F
qig g fraz s w3 §1 T fod &
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wga g 5 5@ a9 w3} & AT
WY & a A1T 7 Y AveT gT @M Y
39 71 g% g2 & AT 1

T ¥ g 9 @19 q ag W
faar & :

““The time for such interval shall be
fixed by the employer and in-
timated to the Chief Inspector...’”

feas ¥ ar § sy ME afeaqq Qar
@1 3ud mfas 1 wwarw S wAv
dk AIgT  F A E@T g
Fwz wife® qoge ¥ ggafa § af@m
Far § @t 59 & aafa A Fa1 qm@ )
g IEF W WP AT I AW qx
afegda fear s @Y Sar@r ws=Er gr
T ITF A FEET A gy g |

SHRI LOBO PRABHU : I happen to
be in the company of my hon. friend Shri
Shiv Chandra Jha in respect of my amend-
ment. Both of us agree that the period of
3. months should not be fixed but that it
should be till such time as the parties desire
a change. The reason for that has been
given by my good friend, Shri Tyagi, that
the official is all the time waiting to get
advantage of the difficulties of the employer.
If you fix the period of 3 months, he has a
chance every 3 months to renew his demands
on the employer. Therefore, there is no
reason at all to fix the period of 3 months.
It will be enough if we say it will be till
such time a chage is desired by the parties
concerned.

I want to say one thing more. This
Government is a people’s Government.
This Government is likely to seek the var-
dict of the people.  There my be a mid-term
pool or a pool in 1972. What is this Govern-
ment going to tell the people who are haras-
sed by officials in the name of socialism ?
You brirg in so much legislation and you
add so many complications. You are going
to make the people of Delhi disgruntied
with you. Not a single. shop-keeper is going
to think -you for adding-all these complica-
tions. Iask you herc and now to think
about it. Whether it should be half an
hour and an hour for rest and meals 1s a
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matter for agreement between the parties.
Where there is an agreement between the
parties, we need not follow a British prac-
tice or any foreign practice that no worker
should work for more than 5 hours at a
time: It may be better to work for 6 hours
at a time or to do 8 hours in two shifts,

All these things are absolutely inapprop-
riate and these are also brought in thought-
lessly without thinking how it is going to
affect the relations between the employer
and the employee.

s AEFE FETLE TS AT WY
N R A @1 § ag w1 § @
MANaTIAFFFIE o ad & oy
T ATTR HT HFAT § AT T GAT @Y7
FEAT 3 | TW IR OF W FT A ofY
wisiz § R §wgar § fr gad) v
fem g s AN W A Qe
UF AZAY Y ABg  Galg W AT wW
sErqEm A FE gEA O alwax @
@ ot § AR guart &Y gE QY qr
THFR @A W@H QAT ay
& saar @ fear omar 1 wgi o @
ag WSl G0 ER 1 GHIT w3A ag B
fe ofs i § 17 0% w2 &1 ¥z gAY
fawr Fifgd | A= Mo vy fFar aft
AT F AT 91 S A F1E w7 F@T
A gaR gl fas gsdt ) g
famr o argre qer W & IFar §, wowr
WY IgFY AfaFry Har afgd | fAw Y
oY @, gaHT W IWH F1IA A a3
g% A |fgyh

A7 793 Fr gaw F ga¥ a1t
jizad ey Y wEF Aw @ ) WY
faoam a3 gTw Y Zedae Y THIN ITH
I ¥ fegr ag & ag T AT Ag
oF @re AW 1 tEr ady @A Jifgd fe
wfeF B A&7 79 §T gk ae
daaT FT ¢ | AF® A WIFN AR 60X
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faqy arr wifgd ) qiv 9 § eF AT AT
e AR A q7 g ag FH ¥ 9 0F O
¥ ggd ar ¥ gedeee N zfaer
Q o ) i g2 F 157 79 €2 F AR
@ & IR ¥ -9 $@ e aw
w %, Tgwr afawc @ Igwr g
¥feq 9iT 52 F AT IR OF 9w
T qamm faw ) wT ag W f6 9Eg
wE ¥ qrz 9 52 o g9 ¥ F aY gaT
o sfasic ggw g wifgd o Afew
IqF qT9 AT AHA F) AN OF IH T
¥ S @ 1 Yar fear s S A
qa% ¥ 7g aear 1 qfada $1§ &1 @)
At I A A ST AT HAT L |

o AETEA W WIS : §aH ag HEl
war § e ane 52 w1 ez faar A ale
qiq 92 & aig fear qrg 1 gEA @g A
wgr 5 qiw 92 & arg § ey gawr
agfraqgfeagivs e as 9 sQ F
T I A9 Her I Fawm fIar o |
W1 ag 94 gl f& nT 42 F 9g¥ I
W A AR AT Aqq §  FEAT E Q@
A FTAHA | Tg W @ET a4 AE &
f& sy wer § suw W& Ay qiw G
femy #1€ T q@ ¥ ;A aw
godt § @ IR O ¥ O T OF A9
¥4 giar § o 39 gwewr & guW Y
§ ¥ I faw q@r 1 gAY 7g
s 3 R qi ¥2 U@ & A F
Q1 IN AT G AT A IEA ) T
a%g ¥ AT a1 axfufeas §

i wagifis & F W @R @
wga qar F¥ar fr agi foedt ¥ Y
A § g AR F T W
faaar & 9 T W A9 52 FT ARG,
R emANY FEFANFPRE a|
ey fraivee & aig sy Ay
%2 %7 3 qa@ A AT wgr g fw
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i fas19 & za®r & aaf A fear
arat § &R alw 2 arr WY gEer faAqr
W F e oAl ) s e smar g ?
WEg A Aufaygag frqigus &
1T T @I Ty § R 99 e g%
AT ®w FA AN g AR gEr
wfedt X 8T TIAT | ag WY Am
NG g AN
0t afas #fe7 s A 713 §, dwAT A
AR M H, qgt N ag war §, mgw
AN AT I N AqE R
f5a $237 & FT@TAg AT A § ?
e ¥ qr wiEw § 9 g6y 0 sfaw
wfsT %19 Qa1 & T@ 9 dfmaw v
w1 & AT AT W [ Y swAEAr §
ag g9 agi @ & fow § 1 ag fafrmy
21 ¥fFw qrerwomar FagiT § i 2
¥ Fq qe W e famar § A Wy 52
¥ wfus famar § | gwa A =|FEqr O
Y qiv ez ¥ I MW swaw faur
ST @Aty Fgr g 5 ag geark
&1 gaAT gHAT AT H AT T NT FHAT
g IR @ sgast g 5 goad
gifare 1§ AT I A2 ¥ qAEr ¥, qiw
2 & 91 7 AT |

MR. DEPUTY-SPFAKER : I will now
put amendment No. 10 standing in the name

of ShriShri Chand Goyal to the vote of the
House.

Amendment No. 10 was put and
negatived.

MR. DEPUTY-SPEAKER : I will now
put amendment No. 18 in the name of Shri
Shiva Chandra Jha to the vote of the House.

Amendment No. 18 was put and
negatived.

MR. DEPUTY-SPEAKER : I will now
put amendments Nos. 19 and 20 n the name
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of Shri Shiva Chandra Jha to the vote of the
House.

Amendments Nos. 19 and 20 were
put and negatived.

MR. DEPUTY SPEAKER : I will put
the rest of the amendments to the vote of
the House. '

Amendments Nos. 30, 32, 33, 46
10 48 and 55 were put and nega-
tived.
15.00 hrs.

MR. DEPUTY-SPEAKER : Now,
question is :

the

“That Clavse 4 stand part of the Bill,”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.
CLAUSE 6 (Amendment of section 21)

MR. DEPUTY SPEAKER : Mr. Lobo
Prabhu, are you moving your amendment ?

SHRI LOBO PRABHU : Yes, Sir.
I beg to move :

Page 3,---

Omit : Lines 2 to 4. (56)

My amendment is an important one.
This clause, Clause 6, relates to a new
creation, the introduction of Trade Unions
in this particular case of relationship
betwean the employees and employers. This
act has been in existence since 1954. There
is no evidence anywhere that the employees
have lacked support in respect of their
grievances that they now require a trade
union to represent them. Can the Minister
point out any instance where he has received
complaints where the employees found it
difficult to represent their cases ?

1 wish to say one thing which should
have been said by every one that the Bill
which affects the whole economic life of
Delhi should have been circulated for eli-
citing public opinion. This is a Bill which is
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going to affect the whole economy of the
capital city of Delhi and without giving a
chance to the people concerned to express
their point of view, we are enacting some-
thing.. This particular point I emphasise
because you have no evidence to szy that
employees found it necessary to have a trade
union. I am not, as may be imagined by
my good friends, an opponent of trade
union. I am certainly an oppouent of trade
unions which are too many, cornpetin'g
among themselves, and not thinking of the
interest of labour, but only thinking of the
interest of the unions themselves.

Now I want to put this to you. All
these people are already represented by the
trade and now you are going to have a third
union for the whole of the shops and estab-
lishments; it will probably be the biggest
trade union for the whole country. I would
suggest to my leader that the Swatantra
party my also enter the field of trade
union. Are you going to entrust the life of
every petty shop-keeper, every trader, every
businessman into the hands of this trade
union ? Every small dispute may assume
the proportion of an industrial dispute and
the workers may go on strike. This is what
you are introducing, without giving one
reason why trade union should be introduced
in a sphere in which it did not exist for 15
years.

SHRI BHAGWAT JHA AZAD : It is
not a question of introducing trade union.
Trade unions are there. Under the present
Act he has got a right to appeal only thro-
ugh him if he is paid less or not paid. By
the present amendment we say that the
employee who is illiterate, who is paid less
or not paid, can do it through the trade
uni n and he can authorise it in writting to
act on his behalf. We are doing a very good
thing. We are giving this right to the em-
ployee who has not been paid. When he
cannot read and write he can authorise the
trade union to act on his behalf, and he

gives the authorisation in writing. I hope
my hon. friends will accept this.
MR. DEPUTY-SPEAKER : I shall now

put amendment No. 56 to the vote of the
House.

Amendment No. 56 was put and negatived.
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MR. DEPUTY-SPEAKER : The gnes-
tion is :

That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
CLAUSE T—(Amendment of section 22)

SHRI SHRI CHAND GOYAL : Ibeg
to moye :

Page 3, line 9, —

for “an” substitute ‘s shop or
commercial.”

Page 3, line 11,—

omit *‘continuous’ (12)
Page 3, line 18,—
omit ‘‘continuous” (13)
Page 3, line 22,—

omit ‘““continuous” (14)
Page 3, line 25,—

omit *‘continuous” (15)
Page 3, line 35,—

omit ‘“‘however,” (16)

SHRI SHIVA CHANDRA JHA : I beg
to move :

Page 3, line 12, —

for “fifteen” substitute “thirty” (21)
Page 3, line 15,—

Jor “twelve” substitute “fifteen” (22)
Page 3, line 19,—

Sor “five” substitute “‘seven™ (23)
Page 3, line 23,--

for *one day's™ substitute “two

day's” (24
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I beg to move :

Page 3, line 23,—
after ““days’s” insert “sickness or” (25)
Page 4, line 4,—

add at the end—

““or ninety days, whichever is less”

26)
Page 4, line 6,—
omit “not™ (27)
Page 4, line 6,—
after ‘“‘accumulated” jnsert-—
“‘upto thirty days” (28)

SHRI MOHAMMAD ISMAIL : I beg
to move :

Page 3, line 11,

for “twelve months® "--substitute—
“two hundred and forty days”* (49)

SHRI DEVEN SEN (Asansol) : I beg
to move ;

Page 3,--
after line 15, insert—

“(c) to gratutity at the rate of fif-
teen days wages for every year of
service.”  (51)

Page 3,--
after line 15, insert--

“(c) to free quarters or fifteen
rupees per month as reat in liew
threof : (52) ’

SHRI SHRI CHAND GOYAL : My
amendments Nos. 12 to 15 suggest the
omission of the word ‘continuous’. This
relates to the granting of privilege leave,
sickness or casual leave to the employees. If
an employee puts in twelve months’ conti-
nuous work, then he is entitled to 15 days’
privilege leave and sickness or casual leave
for a total period of 12 days after comple-
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ting twelve months’ continuous work ;
similarly, after every four months’ conti-
nuous work, he is entitled to five days’
privilege leave and one day’s casual leave for
every month. I am suggesting that the
word ‘continuous’ be ommitted, because
this will create a lot of complications.
Suppose an employee works not for 12
months but say a week less then 12 months,
then it may not be considered to be all con-
tinuous work for 12 months and he may be
deprived of the entire advantage of the privi-
lege leave being granted to him or sickness
or casual leave being granted to him. Even
without the addition of the word ‘continuous’
12 menths work should be enough to
entile him to 15 days’ privilege leave and 12
days’ sickness or casual leave.

Similarly, the word ‘continuous’ is
superfluous where it is said that after four
months’ continuous work, he will bc entitled
to five 'days’ privilege leave and one day’s
casual leave for every month. The word
‘continuous’ may create complications and
put hurdles in the way of an employee from
getting his due in the form of privilege leave
or sickness or casual leave.

SHRI RANGA (Srikakulam) : How does
he count the 12 months ?

SHRI SHRI CHAND GOYAL :12
months’ work should be quite enough. Why
should the word ‘continuous’ be there ?
That word may complicate mattere, because
it will be interpreted strictly in the sense of
365 days in a year and 120 days in four
months.

1 have also suggested the omission of
the word ‘however’ from page 3, line 35.
The provision as it stands reads thus :

“(1V) (i) Privilege leave to which
an employee is entitled under clause
(a) of sub-section (1) or under any
such law, contract, custom or usage,
award, settlement or agreement as is
referred to in section 3, or any part
of such leave, if not availed of by
sush employee, shall be added to the
privilege leave in respect of any
succeeding period to which he is so
entitled, so however, that the total
period of such privilege leave which
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may be accumulated by such employee
shall not at any one time exceed
three times the period of privilego
leave...”.

The word ‘however’ seems to be super-
fluous and makes no sense. In fact,
grammatically also, it does not fit in here.
If the word is omitted, then it will read :

‘“...s0 that the total period of such
privilege leave which may be accu-
mulated by such employee shall not
at any one time exceed...”.

I think this word has crept in by in-
advertence or mistake, and 1 suggest that
this be omitted.

it fera=ex st @ Farsger off, AT Tw
NdNgT g d 5 12 707 sAgam
FRFHAF IR IS oA Y ger {1
wifaaT amw feav g, & wrgan § 15
®Y 30 a7 feay 9 ) fawdg s Fars
s & fag Wiz 3 7 12 ¥ wgi faar
gamn IS wefamr am i Far ot
wrTé 9 AR qF FiENgaE FH
T § 9g gersfese @ A Y@ ]S
B fufasrg g, sy N & agar § 7
st fRaramaR lad & a1
fr s st dgus ANa g g QA faw
& feqraw ) s Mas &Y 3w,
FFOHT A AR § T A IAN §G
L2 an foan e 365 far wmaw
FIH FAT T | gwa § 79 fadaw &
Wgsw ¥ fedlt Mt gEA ® fmag
T W AT A WA W AT g
@ ¥idgaw & A= qg WA gfeeat
TP WM @dferd a8
FFEFICE AT Y, AN g § W wW
&1 gqq § a3 GO S AT gEfag
g 12 AN FTW W KT AFY
I MY 1 9® A FEGAT 7
aqeq g A5 § f6 el fea a1 wwrac
365 faw | M anw. A 9T WY NI QY
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£33 9 71 wgeq gen 1 w@feq ag
fez s fagg afi § | o179 @awrag
fFisfaamamg @ & 12 77 w9
FTA F I TG FA g, T | ADAT FAT
wfed 1 ot qrerd qre W FIW FT I
te® w1 o APy w fafedw ow
frear mifg)  fasdg sk dgee a0
R2fAFIFE W N Pady =
WE 12 far ¥ qang 15 faa e
T[T W | sqF AT 4 7 F A
Shastger @ g ag am v Y
faat wifgn Ak gF w@AT FidgeE
W G § 9w F oF A Fawa @
feT & ge&t fa7 1 & o ag Fgr
STEAT 2, IR aget a1 5 wigw &
T € 99 w7 FTH FA F O T T
Fmd a7 F7 ewEe AR wiew ¥
oY AAT FTHG H RN § IW ® HAT-
fas ga s FT R E AV & g 5 3@
¥ ot gm AAr @r . AfFvag ana
zadt 3, 3a% ¥ gw @wg A AIF AT
s & 73 92T T1gw § fw fee qQ-
ey, g @ @ an2 i
ars fRaagmgaarer g1 g
ey F@ @ g W ga? fasfaa
3w g, qardt fasfes 2w § ag A
a1 AT 9T SAIAQIT F S AW g, GG
gz a% 19 ®) 9@ g 5 ag angfe-
frrelt 3ce &1 gifog AR dET @1 E
JAFY AT HFI FT I¥ @1 Sqrar Afq-
fige arae fadgs § aE@W AT AW
sqrer usifaee fod nay |

SHRI S. KUNDU (Balasore) : Unless the
word ‘continuous’ is defined, it will create
a lot of confusion. If it is omitted, it will
not serve the purpose of the Bill.  The
expression will wear ‘twelve months’ and }h"
word continuous employment, will be subjec-

ted to interpretation by the courts. In certain
onactments, this has been done. 1f the word
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‘continuous’ means and includes also a
small break of two or three days in service
or 240 days of employment in a year
or includes some leave taken on
account of sickness and other things, that
has to be clarified. Unless this is clarified
in this manner, it will lead to a lot of
complications. I do not think it was the
intention of the Minister when drafting the
Bill that it should be strictly 360 days of
continuous service without break and then
only the benefit will accrue. In normal
circumstances, he must work for one year.
But if due to some emergent circumstances
he cannot work for two or three days or
something like that, that should not be de-
ducted from the total period for the purpose
of calculation. I think some sort of liberal
interpretation should be given. If under
certain circumstances a person has worked
for 1240 or 260 days in a year it should be
treated as continuous. Therefore, I would
request him to bring an amendment to define
what is actually meant by “‘continuous”.

St %47 S 7A@ : FeAE WG AN
ddf g 1wy Mag AR A
39T @igw 23 ¥ Q' ¥ ae fawdw
R’ ¥z #3 fear 9w 741 5 oF Fqaw
N g e oF favag Na & Igar g
fEalx @t s gauaieT gy fe
ges 4 & wreET ¥ ag g ¢ fw ag e
gfezar it g 90 fa 7% g3 &t §,
3T § smA AL+ AT QYA AR qg Y
tagi a2 f& N7 Wfafaes da
Fm9 O A% @3 T 1 g ae
wgede, @ ¥ g ‘A’ g fear
ST | e 91 FgEAEE uy g 30 39, 0y
g wifge w41 fs wmar S g R
e A g A AFE § w1 FQ §
3T [ A FlE | IR NE TR &
78 ¥ar dr 3@ & A ofeddr adl
sngf | a) & gaAT & FgaOT WA AP
¥ 5 g1 wex wifgy S A
qifears 30 faa &1 & wmaaT v I

ot qEEE TERTE © g} T ¥
f& FAdrgag & aX § gaadiidy ag
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[t ggeaz gerEs]
TamaT § f FredegyE a€ @gm AR
T Ca AT 3F ¥ 781 Foar s ay
Ay 7T aF § o IT 48 WA § 98
12 5@ T ATH ¥ FX a7 {5 Yagasr
240 37 @1 wrfgn dfFw ag 12 waw
F q17 qT I q¢7 giafeat qAA Q@
3 fag maNed N g ey W e
12 7§ & FO7 a7 fqasr AT adf
Y adl fadm o Ju sgr g fF 12 WA
FANE 290 few Ag g w g fRar
917 @ g g3 wifemmie ¥ uragd
o qra gatfast #1 ag wrgw & sram
fa 240 fe7 & @z gwwr ag afasre @
SFAT | 5 X UF GBIOGA F AWEAT
gifgq 1 a8t arag ¥ 5 12 77
F@R | foa faar g a1 129 w3 g
#IT I GG KA FA1 97 afwq ag
WaEr T At @aw 1 @1 gz Sfewew
fefeaedta & s amgat | zafeu agi 9z
240 39 *T faar JT7 Y A= YT WAT |
WA AT D AT awdd §o
529 S1% gsz3 X WA 15 &

qrg 7 Igd A AT A F fag F@
grosarag s g

* (c) to free quarters or fifteen rupees

per month as rent in lieu therof.”

R g@u | e
* (¢) to gratuity at the rate of fifteen

days wages for every year of

service.”

# guwar g f wigad &1 Toardy
# Y gFIA § Tg g9 GFA ag A el
NE 1 FNE aqT gFNT g Y
femar | s QY §Y AT A T N g
qarar =ifzw ar fF feeat & 3 gam) &
faay s § a7 fraan o o e1edae
Fax g fraar grerglae daw g wfea
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W I AT SN F g AT g )
# ag zafoq Fgar g fe & oF Nfer §
T o T 9 faw 9gy ) gt o R
{@r fF uF uF qadT ¥ T@ qeRg e
q¥ U § | /T AT GHFEAT Y qE
¥ F1Eq adt kg e g A & W@
FEFF WG & § 7 faoet syfafans
A A T T § 1 A 7@ 9T TETAR,
N, g7 AR qenEF afz A §4
ifo 39 o agq asd § 1 g W=
agal § AGTWIT F1, ag A TE{ Ny
1 W&t 9= Fadd fag wm agi 9T wwd
ars fefanr sewar ar @ ) &gt @
99 & IS g% ga F9F 9 gu s
AT 3T FT QA o T &, ag a7 WS
agi fasdt 1 sHifoq 3agT =1 @ar
qgT 9w § W FATET 7 foqr v 9
IS wqAT W ™ ¥ W ¥ g
T sFT e fF Iy W@
Y agt 9 3@ INE qY WA ST IG ¥
T wifes fawe T A &g s ? o
J®q qEaT §, 9§ 997 A GHAT 8,
fod g7 91 Tg agzdt faedt =rfed.
e & FHEfEl F oy ag aaear
s&T gt 3tfgl

s fexr (5 fev &t gedr ar
NetaT smay 5@ & frar @, & =wegan g
feag gy 30 fka 1 174 w0
wg3g A ag A8 sqer f5 ¥ gq -
Fr feeelt & @Y X § av argT ¥ W@
X E A @R fF SaEET ag
#d &1 39 Nyl F@TET A fawar §,
Fra-a=a] AT AT FY 7F 781 A W@
gFar &, A w7 15 foq 91 gzt s ag
A Ty F qIgAT Y S faw @Y g &
FA-AA F I¥ IEA, TA-TTE F R/
2, A1) #1 7 genTT 7 ogw o
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15 fo &1 wmg 30 e & geA &
Tifgd 1

SHRI BHAGWAT JHA AZAD : The
provision is that for a service of for
a continuous period of 12 months he is
entitled to a privilage leave for 15 days.
The suggestion of some of the hon. Mem-
bers is that this word ‘‘continuous™ should
be removed. It is nothing unusual that
we have doe in this Bill. This word
‘continuous"’ exists in the previous Acts and
also in the other Acts which are in vogue
in the labour field.

Shri Kundu asked for the msanin3
of this word ““coatinuous”, and enquired
whether it means that if the employee falls
sick for two, three or five days, his service
will be counted as non-continuous. No,
because he has got, apart from this privi-
lege leave, sick leave also. That will not
be considered as a broken period. Similarly,
there are holidays. That will not be taken
as any thing like being broken. It only
means that when he does not avail himself
of the sick leave, or on other grounds
which are not justified he remains absent
without taking sick leave, then only the
service is broken. You will appreciate that
if “continuous” is not there, if a
man works for two months, and then he
resigns and again comes into the same
shop and then again goes away for another
three months, what happens. So, it is
necessary that ‘‘continuous” in the normal
dictionary meaning should be there to entit-
le the employee to leave.

Apart from that, it is not that only
when he completes the full twelve months
that he gets leave. We have said that
for every month of service he earns leave.
Therefore, the employee hasno difficulty
if we accept the amendment. I am sorry
that the amendments to this effect given
by different Members are not acceptable
to me.

SHRI S. KUNDU : 1 entirely agree
with your intention which is a noble one.
But about the way you put it, I apprehend
there will be difficulties. If you say that even
for leave and sickness and such other things
a small break in service would not mean
that the service is continuous, why don't you
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define it and say that ‘“continuous” means
a period of 240 days or 260 days ? If you
did that, your inteation would have been in-
corporated correctly. He will be entitled
to these prjvileges only when he completes
twelve months. These are not there before.

SHRI BHAGWAT JHA AZAD : Twelve
months are a much better definition than
240 days. There is another amendment
also in this regard. The employees are
not only entitled to this leave but also
weekly rest. So, it will be administratively
difficult to count the leave in the way
it is counted all the other Acts; it is
better to have twelve months rather than
240 days or 250 days. He asks for a
definition. But this is the accepted mean-
ing. When he takes leave for sickness,
or is on holiday, these terms are completely
and very clearly defined in the Labour
Acts, and they do not at all mean that
the service will be counted as broken
servicc. This is the very simple meaning.
Otherwise, it will create complications.
Therefore, the present provision would be
all right, and so, I' am not in a position
to accept the amendments.

Than, Shri Shri Chand Goyal said
that the word *‘however” seems to be out
of place. To me also, —I know very
little of English—it seems to be so, but
it has been the advice of legal draftsmen,
and I would request Shri Goyal to allow
this word ‘“however”.

SHRI RABI RAY (Puri) : He is also
an eminent advocate.

SHRI BHAGWAT JHA AZAD : We
have also eminent advocates and I would
request one eminent advocate to accept the
advice of another eminent advocate.

Therefore, ‘ ‘however” may be allowed
ta be there.

SHRI SHRI CHAND GOYAL : Who
is that legal luminary who suggested how-
ever’’, which makes absolutely no sense ?

SHRI BHAGWAT JHA AZAD : 1 am
not an expert in English, but we have taken
the advice of the legal draftsman who have
years and years of - experience. I hope it
will not in any way affect the Act also.
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[Shri Bhagwat Jha Azad]

Mr. Shiva Chandra Jha Wants
to increase the number of days of leave.
This is an Act which has an all-India basis.
All other State Governments who enacted
on this basis and we have been called upon
to do it on behalf of Delhi. . The days we
have given here—privilege leave for 15 days-
is the statutory minimum. It is quite
reasonable and it is not possible for me
to increase the number of days of leave
on this account.

I was tempted to accept Mr. Kanwar
Lal Gupta’s amendment No. 25, but I
would request him not to press it because
this Bill has already been passed by the
Rajya Sabha and already the Delhi Metro-
politan Council are very anxious that this
Bill should become an Act because they
have got some difficulties.

Mr. Deven Sen’s amendments Nos.
51 and 52 are laudable but they are beyond
the scope of the Act and I cannot accept
them.

1 hope, Sir, I have explained the posi-
tion in regard to all the amendments.

MR. DEPUTY-SPEAKER :
put all the amendments together ?

Shall I

SHRI SHIVA CHANDRA JHA :
Amendment No. 21 may be put separately.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“Page 3, line 12,—
for “fifteen™ substitute ‘‘thirty”.
@n

The Lok Sabha divided :
AYES
Division No. 9]

Bhagaban Das, Shri
Daschowdhury, Shri B. K.
Ghosh’ Shri Ganesh
Gowda, Shri M. H.
Janardhanan, Shri C.

Jha, Shri Shiva Chandra
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kundu, Shri S.

15.33 hrs.
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Meghachandra, Shri M.
Menon, Shri Viswanatha
Mohammad Ismail, Shri
Molahu Prasad, Shri
Nambiar, Shri

Patil, Shri N. R.

Ray, Shri Rabi

Satya Narain Singh, Shri
Sen, Shri Deven
Shastri, Shri Ramavatar
Viswanatham, Shri Tenneti
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

NOES

Amjad Ali, Shri Sardar
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Basumatari, Shri
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Brahmanandji, Shri Swami
Buta Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gavit,, Shri Tukarem
Girja Kumari, Shrimati
Jadhav, Shri Tulshidas
Jamna Lal, Shri
Kasture, Shri A. S.
Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khan, Shri H. Ajmal
Khan, Shri M. A,

Khan, Shri Zulfiquar Ali
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Kureel, Shri B. N.
Laskar, Shri N. R.

Lobo Prabhu, Shri
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Yadav Shivram
Marandi, Shri

Master, Shri Bhola Nath
Meena, Shri Meetha Lal
Mishra, Shri Bibhuti
Misra, Shri G. S.

Misra, Shri. S. N,
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Mohsin, Shri
Muhammad Ismail, Shri M.
Nahata, Shri Amrit
Naik, Shri R. V.

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Parmar, Shri, D. R.
Partap Singh, Shri
Parthasarathy, Shri P.
Patil, Shri Deorao

Patil Shri S. D.

Raj Deo Singh, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Swarup, Shri
Randhir Singh, Shri
Rao, Shri J. Ramapathi
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saigal, Shri A. S.

Sant Bux Singh, Shri
Sen, Shri Dwaipayan
Shambu Nath, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sonavane, Shri

Sursingh, Shri

Thakur, Shri P, R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri M. G.
Venkatswamy, Shri G.
Yadav, Shri Chandra Jeet

MR. DEPUTY-SPEAKER : The result
of the division is : Ayes : 22; Noes 79.

¥ The motion was negotived.

MR. DEPUTY SPEAKER : I will now
put the rest of the amendments to the
vote of the House.

- Amendments Nos. 11 to 16, 22 to 28
49, 51 and 52 were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion js :

‘ That clduse 7 stand  part of the
Blll"

The motion was adopted.

SRAVANA 15, 1892 (SAKA)

and Ests. (Amdt.) Bill 314

Clause 7 was adued to the Bill.

CLAUSE 8. (Substitution of new section
Jor section 24.) Amendment made

Page 4, line 11,—

Sfor “1969 substitute ‘* 1970,  (3)
(Shri Bhagwat Jha Azad)

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘‘ That clause 8, as amended, stand

part of the Bill”
The motion was adopted

Clause 8, as amended, was
added to the Bill.

CLAUSE 1.—(Short title)
.Amendment made
Page 1 line 4,—
for “1969” substitute *1970” ()]
(Shri Bhagwat Jha Azad)
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clauso 1, as amended, stand
part of the Bill”
The motion was adopted.

Clause 1, as amended, was added
to the Bill.

ENACTING FORMULA
Amen_dment made
Page 1, line 1,—

for “Twentieth Year™ sub.rmute
““Twenty-first Year”
(Shri Bhagwat Jha Azad)
MR . DEPUTY-SPEAKER :
tion is :
““That the Enacting Formula, as
amended, stand part of the Bill.””
The motion was adopted

The Enacting Formulla, as amended,
was added to the Bill.

The Title was added to the Bill.

The ques-
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SHRI BHAGWAT JHA AZAD : Sir, I
move :

“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER :
moved :

Motion

“That the Bill, as amended, be passed.””

off fm v Wt SarsAm off, =W
fatas 1 Y@ FW go AN ot A wEr E
0z wg7 fasge sk amaewr fadaw @
FfFT @ R agg gl @ @ A
IR M wge fFar, g d@eAl Ay
o fs ag sAw A9 & & fag
e @ wix € 3fFT giveadT €1 Tug
YA A T M| W I@ ¥
afer ar & fs aaqe fovge @9 %
7g fadgs arfadl & et 98 ar 1 v
Wt fadgs 9 g @@ & & ay
faegw wwde §, ¥ gwwar § fFed ot
fafacex & fou sfaa adf Qlar & 1 Afsw
figen fadas #idee A9 & Y 99
fear mar 3Ed gwEy § ag zafed
g=ar § fo qad 71 ¥ @ A §
foad f5 aXs g fam a7 Aol #
aiwi $T 2 941 5 Figre o & oF
0 47 AT fyaFt a9z & agaww faw
& sifqasg g s ¢

| a8 7=a% ¢, 9t aF 5 gfa-
q1al F1 T § 5 [ A gwAl T AN
J FA 0 § IS ged faw sk
gaX fafaedsr g1 7g a1d gd ol 9ad
g fess daiga o fEar AfeT op ad
S ot 237 T 7 IHE N TAF FWEE
F gaifeas 3 R # fHT Qguar  =anzar
g | mra At % feedt § @A A, ananw
F aga I feava gl § N gAI@
2 39% fag W g 1 Wiey 9w a1
) A& faTiz &3 @ fF A% fag
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ggT 9X FEE & sgFedr & AW |
IFT 98 At ureEd, gEAEd ®y
Davgr A 5 ¥ ay st &
ATATE F qFEYT FI AN FIAX F sqaEqT
AN R aEIF g @
mar ¢ 5 39% WA & fag w3 T@r-
i @t smFEA FX | W@ W oA D
FeA | ool @ adl, avag, soFwn
arfs a5 agdA A st wradt geng
qT At § &) et feest & gwET & o
A E A w2l WA AN, T@ q@ N
oY wE g ¥ o9 9%y 1 geay
T §1 § 5y fF amad, sewdr, wEm
aife & S a1y § & eag gewrg o &)
%1 § Tafed g sew qyEt ) afew
= fatags & srarg &Y swgear &1 W
faw agf &1 @R sggeT FIRIT A
=gy

g T N gFET F AT
IAF @F O T gHeAT F og@w
star & Fgr a1 5 gemzdl ¥ ag
I @M F) Faear g AN 3feT ag
FJFAN L, TaA IaF @F FE FT A
s g N f5 gafes far aifeg)
yu ATy 5 fag ag § amad &
FRTT A @ oefafawaa M@
G § gogdi & fo ermay dew A
Y Sg9EqT KT WAl § IA GF J fIody
AW g AT as § @7 W g
FEE @Ay New I AT QA
FY qaear Y wfegn st a3 fp gAY
¥ sumfeal +1 sfaa o 9x & fae
ax |

gaF ywal 3T #9iE A s
W2fore & feq soazgr Y wifgw 1 agr
qz fzofiq #7 aga v € § sl
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€9 a3g § gER STIESA § 9gl 9T AT
ferm ags At @ zafed gewie @
aifgy fs saat @lgw dcfoax & fod
g15q *T sqaeqT X | FATEH F7 qT7 QY
AT | IGF ASTAT IR AWS T
forwr & fag gred 7 sqaeaT A7 §RE
N w AN gk gw R 9
IEA F A FAMAE I Y @T Y
de dgfaw @ esgawEmr A Ay
1T | 583 qrg-gry IuF fod oI
&Y sgFeqr o @ Tifzgd | 37 qw Al
e WA F qwww g oag fadaw
YT st smar wqew araT QAT 4F ar
A &g 7€ § N AR qT gw IR
I W@ §

st wwaw W (gfaw fesdt) o
IqEa AHTT, T N ¥ 3@ fadaw v
WA QT § 93¢ OF J19 17 1T
Fev d FgAr AT § fam 93 ¥y
FIFER A ft 9T faesht gwamma w1
A FIAT Tfgd | foet 339 oF TR
g &, 39 § 250 a1 300 wiw N
Tga @ A A aferar N gy
WEN F I fr e & e
¥z A s FT &1 T g §F
wirad gud § A O ged W g
gt ¢F mredl F19 w7ar & Al uF 9w
FTAEIAF & TFAT § 1 39 o Tg @
FFMET &1 Q0T F3 F At faeelt 07 @
FIZT FT W AT T57 QM1 A9 §F
afawre feeeht & wdarfiat av 2 3§
7z 37 3t famd fed | gur F§ aw
TEIIT q97  FFAIT F gICSIqT
%3 §, 39 ¥ afuwr a7 =9 oo §,
afea 37 A gfaad s A Adf 2
ag @ AT A9 E, ward) feag &«
arurwE N AEy § F @ afaswic
AT ITR I AT @ E IAFT WA A3
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F0} 7 9379 | 7@ § A A9 ¢ v FfAaal
s agg Fafasrey &) ag W
|9 § 5 a9 Tl # FAs qrs1aT
& wreeTaz af w3, §§ gfram
fY 3T Fagg TwwTIE FFE1 AW
NggdsIFadimFAH L 5 AN
FY TrEwtgz 3 | wifenl ¥ ST S
A 3F § AR Tl § g gfw
gt 3y &1

SHRI S. KUNDU : What ahout the
trade union movement which your party has
launched ? Tell us your personal experience.

\

Y g wEvE . dF & ag s
FRAGN I F TN F77 A F @I
grisgmgfFNfNitar A ag
safarmr Far §1ag eg § fr At e
gfaga § oY a3 w17 @ F1

ForrRysgnagm g fs @
# foat I ¥ F77 w7 § sadr Jet
¥ ggi 79 WY g3 A AW 1 w9 agt
ox Hfae SFfam s @ &1 sfasd @3-
fam F@a a0y F @ § A Gt
a1fe | 9 ¥ A faa w19 a9 § AR
ghat § A 4 aff a7, A AW A
FIgAl F1{fora aagsa gt & Iaw N
#1E fowrar A8l & | © A% &I IgaT AT
W NFFILE gFF § A
waw G gl A Igg F197 A1 I
& | aUER Wt O AT S Afaw @) qn
FA &, wATHI A GAE Fo AT §, gAY
AR F1gT gt § 1 5@ AT @R W0
Aidar qifed fF Fas F1IgF TR A @
*19 A3 IJW L FYA F 9O S o0F
maats Aw Da § IF WS Ay
=ifgd |

ag @aTr fF ¥9@ OF so19 &, TN
) qgE § o) TIEHET 7, qg W w9
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[ F= T w9F)
Y 2w A gEewmed A § ek
Treerge Wt § 1w g @ wfgg
fe FRA TR g7 F amw frar oA
feaaReamy, fom & a3t o*
WA, TF @3S &, 9T #: 0
WIHEATE TEFRT SWT &1 4 T | qreqa
§ @ ag wifzd T o ¥ Sfeear §
gk o FW oM W FQ
A S ¥y wfegmr E oawr 9w
¥ oafas &1 FH FW OE I I
fo s waT w1 g 1 agl femddes
K § Tgt 100-100 Fred) F17 3 & |
37 & fou son g @ =rfgd, T3
N Tfgu | N W gRR 7@ qF
ggraw &, 39 & fag ot adl FAT @
foar 9rd, ag TET § 0

m fer ¥Q wmar § f§ &g
Tz it oo whifdaw w @
F W HTAl ) AT ¥ s Q)
77 a1 gA § a fear 1 smE 9w W
TR F FW A A TR
T ST F ORBEE FT R §1 AW
37 ¥ ag GwId % @ FAT &1 I]W
St &Y Ffssal ¥ w FET AL,
FRRsT I @fe ¥ ag awm
T I AT FI |

= TRIAFT ER (92AT): IITETE
wgey, N FAT A F amA g §
gudT F=ar g afea Ta & 35 efimi §
faq N g @wAT 8@ T oA
qET ¥ ST IHITF A GiEA HY
sfm AN

# g w1 wmgan g fr sHwfeai &
fad Y T amar s @ § I OB
3% ¥ gas ¥ @T WA, T AE
FIFTL &1 1T faeoll  TWAT FT ©q1q
AT Afgd | w7 % GEr gt @ g
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TR W ¥, Aagd ¥ gw ¥
wHafeat & g% ¥ ak frami &
TFH T|@@ Y w1 @ w§
3z ifen {ae a1 gan &, AfeT gt
TFE THIT @Y I S A FAR TR
¥ v 7 §, G & fasrms wiem I
g 3 & o A mda ag fAdew weM
ATEAT § WX O ST TR wAAEN F
fod ITaT 97 <@ &, A1 Y dAlea T ¥
fearar R & s qv @ awg WA=
gt Mfgd 1 & a9} agwT ¥ wrAAr §
5 @2t & gF T FAIA g A A
# § wifs o FAFQ @9 F Fm
@ gR awt Ao faer § 0 #AA
qgT IgT I §, gleeai aR @l
agfazdl & fo3, afeq oY 98 ag wifws
g ag 3T enl A avg-dg ¥ O §
st FAN A IWT F AG TN W)
WY YT I & ¥ g9g" mfesi
R IFLITH Ge WL 1 T Be-
82 gFAerd ® sa § AR ¥ #A
;7 a1 A A7 | g 9 B qrd ag)
g =ifgd

a9 ¥ gz @ @m & ag-ad
FIA FT FREFAQN FIA IeSTA GP
W FgeEA T AR A9 A
o @iFT & fifaw 835 8 g
qw ) qUg §, ¥ uslg awfy §,
fer §5 FWA &1 N IewwA fwar
arar g 1 gz gfraw uzEa & fay s
¥ Sl Y ogw qzar &) 39 fad dF
FHarfal & faors srarsar & a@r
€ % g fear smar g, dar
g & fead d% w qear mar X fear
gear & At qgw fagre ds @ @ wa
@z % @ mar § agi @ W AwQ
8 gzvar wA, gu™w frar v fewd
FF 9 g 200 S w1 T@ AW
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Afza & 7 | dro Fo fiyar MTT F T &,

gfrgm Awefedtar § = @ & &1,
feqieiga Atz v ¥ fog qaas fFan
T ag @A gFW FEAET ¥ Y
gt i Tifgd

# w199 AT Wgar g fe ag W
a9 w A oy Y AfE N afawT I
aw # fad T @ § SAY SAd dfEd
T e F g A A feer defa-
fadgr st a%, NFomaaFga A
2 ¥ =x d fr faw qeg & 7w @nfee
s @ ¥ I9 qE A F NS S FA
t ;fry a ¥ Ay

# frdzw AT =gt g 5 e wd-
Tifeal Y wOd qidl 9 @Rr FIA &Y
Afag $3 | a9 TN FTRF 5 W
a2 afawre § o gl 1 § 1 3R AR
ff ggfead & o 47 3wt W W
wear fear wiy | zad fodr gar =fas
S qgY M FUAL Ffaw FW Y AR
I WY FIF WA | Iq A & A% T
saaear Q47 ¥ fglr

Y foaae w1 T T WFTATA
sl e gq o ¥ fa¥ aaa
sqgear N w1 anfET s@m A
adrg a7 & faary @ ? aan
et & W | 7g A4 wEeq F1 FW
% fF N agt T gETE A § S99 A
& ¢y Al & 7Y NE FEN a@wd
aifF Yagi g @ AR gww & 3N
aone g # § Al @Twr ga¥ fsd
agfoad ¥ W &1 ¥ &7 qvearg #9 O
Floaw R @l ¥ fed o 92 A
i ¥ &1 W oF g ET )
gw wfeamic § ¥WI @ 92 Wy
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F@ E & g wd ¥ uw €2 W
g T § W ¥ e @ AR
IRE-ARE w2 FI9 FQ §, I fod
oY A g€ F ged 3 & 3g sat w1
g § {5 F177 T3 15 O 0F € F
T F A qE-AIg W FW W@ AN
AT Mg & ?

ARl ¥ arg ffas F1 gudw
FWE AR AT AT E 5 amr g
T B AF ¥ &Y W F 7 TmeaAr
Lot l

st fago We W (Négﬂ) EENZ L
wgrea, § Jig 1 g7 wfas gy af
gm, s 45 47 o7 aiisde
a1 WYX 39 F 4T F39 F 3377 T af ar
| fa¥ aver gqg 371 g

Faw & gy W1 g &
sEM R fam sl agi @) W fas &
oAl & W &3 W awgd
ggfeag Y f i offar @ fas =
RHIT FreAt q7 A i a1 | 9t FEEad
g aoyad §, M & as qx faelt
Y gFT T9AT §, IT F TG NAAT
fa &Y s & a@R T @@ AP
FIAT AIGATE

" et o9 geifermiic ¥ garhes
il IR AU CIE T B i
IRFTGRGN T F fava § foar §
& g3 ¥ ST FY AT VU 1 g9 F@Y
¢ fx foedlt £) gF17 A% @@ AT TE
gronar &1 g7 wifsarde & Awaw @
I qFagi 453 € 1 SF I 9F W
TT A9 B ST F AT &7 FT & g
AT fam FIAT ST § a9 aF g a=
Dot & AT E fea gFA I @
% WA § | IMIG 5 ZFA N wwd



323 Delhi Shops

[ fao 5o wE™]

i) 1 & 7 A g, G F A T
&Y st § AP g e 9ga W] AT
g I F3 ergra aw gfem ¥
a9 PTw Taga fr d e wfgere
& fa7 @ g, fad zig ¥ Fg AW
ggge e gfs Toug z@ Ay ¥
TE FFA § lT qrg oF AW aF
IB7 @ 6 ¢ | 9T ¥ AT gE
@ g fF 8 B gy sk awiNg
FW@ W, I 9 FEF Q@ G,
3T 9T WI§ &Fq @l 1 F A
g f& ofadi & & v @@ @@
TN gFE F°1 wYaAW §, @ FEF A9
o1 FRdY %4 F4 &1 q47 ®W §

weIrg A ag aF ag g1 & ¥

Fq 41 g9 gFIT AAA F w1 g AR
AT Faa 2w IF ) q0E A
¥ 13 a9 &g g A% § 1 iR dw et
#9faq aF aravrs A F gEA N
qE q@ aw &= g ooy €t @A
aiffz qQans 7 g, agi Fa 2= f&5
T a= Q1 S § WX A9 a9 & 9 a9
TATE Ag A A § I GAG AT AAF
qg¥ gFT F @S A a1 g ag &
ceEd® AR F9FT qa1 @1 g | &
T AT # @A g uF WA
MRAZ-AE T § g7 AF ) q@arg
I ¥ feu d91 @@ Arfez § ol sad
g% a1 &3 g fr &feq 1 g«
TFA &I § 1 @7 N FIZ qF IV F
feq strg 1 Yar a8 ac =-f37

=it 30 sepIm egwi A °E g
R

=it fao 9o dWew g A% G A §
SR aFar s 3 AFA W *3
o3 % F7 Rar @ sfiq e g
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W e § @ feadl N qarEEl @
& § 9% feu ag afae) Har wfigd
fF 24 92 g W

feeslt & smfaq & Y aga w5 ww
TR Wi ¥ &Y 2 qdi @ 0w
gFA § oF 2@ aftans aier ged
FHIT N IFY FE e WIEw SE AF
T 1 79 &7 93> Y a1 & sgH) F@@r
£ 1 TEws wrdifcdg Y arg d | R aw
EEYST FR & | FgHT feaq @A N
war | #Y TriaT fY War S @A qifee
¥ g oG T} FT g T T AT
sra ¥ ggy A 3w &g fE aue
& gFA ¥ M TR IR O el |
37 gH &1 FT IgEr & agi A
I=tE Ty &1 fasar 21 ad @i
gfsaal & Al AN 1 9@ qF Tg
el 4y frot &7 gEd ang T wy
freY | ag Y AR TS § foee A
s g f&m q@r Mfgd sad w0
T T | gL gHIARIT &Y A9 FE 16
gz wizgg faee & I W famw wmg
gHg #3 1 WiE qmAr @fqd) gqed )

| oswgdiz R (g93) 9w
a sl ¥ Fz

it fao Wo W : & W& A 3T
WY wgar argar g faes § |
@ FENYT G 3 FT AqTF TAG g
Fa wF & 1 FAA | M WA A
IAFT SEFU AT AU AIAH F FI AN
It ¢ | FHEHF A agt oA HEw
agi ©F g @ier g 9fsa 1 ag s
fz A @ ar | Fw g aqrar e FAS
Y M W H I Y GFA S F AW
s 1 dAig fga & aiz & agi fe aar
@ 3ud amar 5 @ WA ] FT M
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afeq w11 § 1 gaw A9 w9 sy
feedht wa A o 21 33t 5@ AR
& qAArEY adf s qrfey | el ¥ gmen
& ag §iar 9fed 1 ag S vdEE-
g ag 1w A &1 R fRe) By
T H ¥ § faed § gEARI gAR
TN

¥ gitee a®mr fr feeel wrem Ow
tetafouizy faw #Y wg arge agd
T qE T FAHILAT, IH AE #
Y, g9 a@ N A Tew QS ¥
O & g7 gan! QST 1 FAFEwr a9

FT I

SHRI S. KUNDU : I generally wel-
come this Bill. After a long time, some
of the basic amenities of the workers have
been codified here in this Bill which is
going to be enacted. I welcome the privile-
ges which have been given. But I would
like to say that the Bill could have been
improved much more if only the hon.
Minister and taken some time to look into it
more closely.

I shall give just one or two instances
to illustrate my point. In the parent Act,
hours of work or working hours have been
defined to mean the time during which
the persons employed are at the disposal
of the employer. Itis a funny definition
that you find here. Have you ever heard
that the employer determines the hours of
work ? I do not know how Shri Bhagwat
Jha Azad who came forward to pilot this
Bill missed this point. He was very much
eloquent when he was going to give a rest
after five hours. Unless the main provision
relating to hours of work is chan-
ged or codified and limited, or you
provide that hours of work shall in no
case exceed eight hours and so on,’ giving
rest after 5§ hours would not be very much
meanginful because the main right is not
given.

Similarly, another very peculiar provis-
jon that you find is in regard to the
definition cf ‘employee’, of ‘commercial esta-
blishments’ and ‘establishments’ I think
the person who drafted this Bill was one
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who wanted to give just a little but take
away more. The definition of ‘commer-
cial establishments’ as drafied here takes
out from the ambit of this Bill hotels,
restaurants and such other things because
they come under the purview of the Facto-
ries Act. But again they say that term
‘establishment’ includes shops and restaur-
ants and hotels also. .

Another funny defin tion is abou
‘employee’. 'Who would be an employee ?
An employee is a person discharged or
dismissed, whose claims have not been
settled in accordance with this Act and a
preson employed by any factory but not
governed by the Factories Act, 1948. An
emplcyee would be a person who
is not governed by the Factories Act.
And you debar certain establishments
because they come within the ambit
of the Factories Act, such as hotels - and
restaurants etc. But have you say that
the term establishment, will include
restaurants and so, on. It will create
alot of complications in interpretation. I
am sure some cases must have gone to
court, and I do not know the state of
those cases.

Therefore, 1 would plead that some
time later, the Delhi Union Territory
authorities should bring forward a better
Bill.

Again regarding continuous work, I
bet with the hon. Minister that unless
the word ‘continuous’ is clarified, these
privileges will not be there, because if a
person falls sick even for a day, it will be
left to the interpretation of the courts and
tribunals.; some may take the view that
one day’s sickness leave is not a break in
service; but it will open the flood-gates
of interpretations with the result that some
may get relief and some may not. I would
suggest that you may define continuous work
to mean 240 days’ werk or 260 days’ work in
a year and less than these days will not be
considered continuous. In the absence of’
such a clarification, what will happen is
that unless a person works for all the 365
days in. a year, he would not get these
privileges, Clearly, nobody can work for
all the 365 days in a year. Therefore, the
word ‘continuously’ will deprive the
employees of their privileges. I wish
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[Shri S. Kundu]

Shri Bhagwat Jha Azad had cared to see
how they had defined ‘continuous’ in the
other labour Acts. Otherwise, I do not
see any reason why he should not have
brought forward a similar definition here.

16 hrs.

A very important point has been made.
Dethi is a cosmopolitan city, a centre of
civilisation. Here we see in hotels that afler
10 in the night real democratic socialism
starts over pags of whisky? This goes on till
2 or 3 in the morning and then we see nude and
semi-nude pictures appearing in the news-
papers. I have never seen any report of any
police party having raided any of these
hotels in the capital. All the big moneyed
fellows go hunting after these places. Some
of the workers engaged in these establish-
ments are coerced. I had occasion to read
of raids on such hotels in other cities but
not in Delhi. Here.it is encouraged by the
system. This is some'thing horrible and I
think steps must be taken to put a stop to
it. Otherwise, it will completely disrupt and
degrade the general standard of our moral
values.

=t ek fag (Vgas) @ Smenm
e, st WA owr wene dY
qe srafas & dar § wafaa g fas
Wy Ay far 2w & feqg #
AR TS 2T E | AfwT g dwy R
fas qrI g1 o &, §fFa feg ¥ e e
FT A § R ez A @ €
zafeq & Tigm f5 @ F1ga $1 QA avg
3, fen@dr atr fuied FHEe
ferr o | ag I s A 2 fF 3w
faw ¥ afeen snad, glgal, &3, gf-
wird s WaEw F@@ w1 wfagq
fear wmr & 3fe7 3T wifasew ax
aws fear smr aifgn 1 affwer arast
g5tz fsd md § afer ag 2emr Tifgy
s waaris & feaar i foar qmar 1
g8 A 3@y § f geri a1 agx &, & %A
RSl AT T g g i § R wemerdy
Y ®TH FIAT WA )
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st wWew A facgws AF wg §
af&=T q1ast K1 9G¥ §F IFAE W
1 oam Faogasd A s qw T AN ¥
IEFF QA F qS) fewwq AR
fafreet qiga 3§ fo 391 sow & afsen
q1a ¥ gagSwd &1 Fg wifasq fear
stgwar g aifs Jafaw Ffeq & oY
3w Y §, I X foar o &%

T faw feeot ¥, afew gT ad wae ¥,
gl N A gefEl qr A ggar § |
afedy ¥ asi) smefagl #Y #ta & snar
¥ 8 o @il @ FE i 26 €
z9 faw § fagq A A1 wFg g3,
Sa¥ F% A W SR A gAY FrE
HEIT A GEAMW 1 F5 s ufw quw A
0§ Fw FW@ q@ AYwd &1 faw
fFar a1 gAo diwo T F@I Il

& @Ry Aig mide AT § oTEd

FISTAT T[ET FTAY, HITT AT W
o1 1gaT A N & faTe) qearg
Fq faedt §, ¥fea sa% zeaga samr
arearg frar €4 57 a3 &1 sa% ara-
T T F9 g F I 47 W § 1 QT
# 3 wwrgT AT gfeam aivg frad § =
& N emwgT » ufrae & 7 iy &
fafaun afs9 waz @18 SfFA IR
1 FW Fwar g !

ag fas av wfigdfar add @
foq fafreex args o 9w s ar &
wF N fas @rg, @ifs N @ W
Farfidy zq fas § wragr a8 gar agan,

. IFY G OET F Fre Srafeew ¥

Ifgw o grifag NaId TOX 7
AT AFAT U N IF

& o9 a5 %1 qAdT @1 g |

! wper rEwmE (§99)
IIeaE AgRT, ¥ 3w & yw faw 9t
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Y gy T, A W UEAA g T |
IqF A T AT T T F HT |Ys1
gt fasn

&t AWEA W AT ;. AFAAG q%q
FAFL I AL Y|

q‘{ﬁmm: & 9ig ¥ anfew
&1 47 91 |

wfas & aix § gad @0 "
W T gF few g @ A gEEHE
T IAT O, IE QA TATE | WARSD
aite wrg fog weEg A JHT I @
g, ag AHgs TAAE agl gt @ 1 AP
T AFE Y ITFA & AT F A H
qifsariiz & wrad 1 &5 gAHAT W
A & ot g S e giadd ¥
AT AT GFE TG FT AT AW AT R,
I fray M A FITFEIE W
ax ¥ A Y gAwdg wisarde &
e @ Ad & owdr & Afew oW
gz A oA §1 gMAREE F
agd A W1 g oF (¥ four, g
3% fas may ; 9Ed sWEr I AT
g5 g faw @mar) N sz EEE]
afqe & 37 §, I TAGATET F7W F |
A AT FE F AAX I3 @Y, 37
&g g fawar )

urw te ueefeogica qae 1954 ¥
¥ @ g, sfea faa AN F fod 7
FTgA AT 4T R, 34T IARY WY }E
gaE gaT g A Ag, W A
feqid g "TAR Al § 1 gara agEt
7z § f5 mow de qreTfeaiicy o ¥
fora giegdl MaTem ATy, ¥ W
qe@e @nit #1 o adY fawdr § & foe
ewil aT ag FIIA S YA AhRY, I
qe g @ G QA 1 gIw A oA
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7OIT F) 97T T & @ gwe w1 AT
qET AT R |

feeelt & foq ag wiifen fas a1 @
g, afeT fedt Frqar aff & fr feest &
feadt g @1 sHIQ § 1 FwAS
weeifemaiiza § fa-s37 a3 §? Y
auge fafesn ama FTaw s@ § ¥ fow
197 wraga nga ! §F v g &
AN feet W FAT F W@ A amar
g ag @ F97F AdgT aan =gy,
aifs 7 aad & afasrd a1 @
a% 1 fe ga fas H qar gg af ¢

st T fag ¥ 2 a1 A faa
asl & fas fear @ gEEl F w-
aif-al & FAPAT G FT q7E ¥ A
F FHard Wi § A fora qar 3 WR
35T wfasT #a1 §, g@ A & freld 91
#E AR AL )

Masimfas Fald ward
Ze gfaaa ars SN § gFewEE
g g¥ar wAar afi & v @ s
a7 &% qIE Y AWS QAT 57 FT FI7
g8 fFgw Mg @ mag] R aday
Fwwal A 3, efew 37 ¥ wwar
qgaar g 7MW F1 1 I I geafeny-
#zq femrése ur s3caw &1 feqddz &y
39 F A frd) g gFITEIT 9 gew
FTHFAFE AR frdr At qdF
AN F 1 HarA w7 AT DT AR Ak
sl & a1t § &g gwar § 5 ag feurd-
Hrus WA S feqrediz ) 9w &
T B g gFEIA # qud ey
srar g R ASIgA S oA ¥ afewmrg ¥
dfag frar sar g1 WAl AW gy
foar §, ag e & foar 1 wa< §x-
X & su N faafkd ¢, &t ag wifem-
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(Amult.) Bill
[+ zEargs]
¥z &y FY OF FAS JT ATFY, ST
WaI f gaFaEQ :OfF g gz
weaifmaiey waz 7% FA FTW@IL |

gl g% feedt :1 arcgs §, &9
B ER T § 1 gd wigw TG s Fead
¥ @ d Wy § e fead @wd W1
afafez faer § 1 gemad &Y & fran
I &, AR 1 37 ¥ wlagc ad fa
I § A FegTag @ L IW@ W
eI i FT FF a1 ¢ fw ga wiArR
3 @ ag & qar a1 §, grarw A=W
SRgdamargiw@ISHE Aan
3 7@ A U &1 § A1 gAY AT F
N T @ AT S 7y wfAr fzaw
*Q, 97 w1f fefewedr gt gn ar &
997 QA ) I AET A A A qw g, #H
famgs @ifcaas 3 @ § | w@feg du
Fg ger g & axdm TEF Qe
ww, FqT feuEde wHaEad T T
feaid dm &3 anfe 3w v wigw 1 @3 akx
2q¥ faw SF &1 A1eds § 97 F) AIgA
ReF g fas wiagnas
& 1T A gFAR F qwA NAOXS
Fq1 § ag Y qa1 §F |

= A W oanaw : ReRt gwA
YT suqAr fatns #1 faSaar &< wgar
&7 &gz g ag & 5 qadta amdT w
MAAT qEEd] ¥ IHH Tga AT § Wi
faar 1 fo gra qzedi 7 5@ § W o
aft 3 5@ &1 @ frar ) afsT ag
q1q gEi T@E gma W ikg § 1 T
garal #Y gw feedll wmEw ¥ qrg 9w
FAA F1 q9 fFaT IAAT gT 9 W
s ¥ ¥F W@ ¥ feu a9 3 1 Frgaga
e F 12 7N ¥ aER FE &
a1< & 98 gEA A, ag s -
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Dock Workers' (Regn. and 332
Emp.) Amdt. Bill

I AT F1d AF T WA K
AR FTT F qE W qgutas  fxa
et &1 Ay giar § 1 qg FEegAG F
fou aiq ¥ aaar fF 3o 2 afonar T@
SRS SRR R GCILE CRIE CR R
TgY 4 | gl ag amw & gaw afoar
FY FamgHar 481 & | 3fea qaa § i San
f& amdy agedt ¥ g wfeng @ ay
f5e 39 9T fawit w30 1 Sfq we
Efegn g q ool aE T @wA )
A #R T FATAG AT FT IFA § |
g AL FTL FA ) g gAAT & Fg FC K
quT wgEdl #1 avgag W g fF SN
% fadms &1 g frar & o @ qof
gagq fear 3

MR. DEPUTY-SPEAKER : The question
is :

““That the Bill, as amended, be passed.

The motion was adopted.

16.11 hrs.

DOCK WORKERS (REGULATIGN OF
EMPLOYMENT) AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : Sir, I beg to
move :

““That the Bill further to amend the
Dock Workers (Regulation of Employ-
ment) Act, 1948, as passed by Rajya
Sabha, be taken into consideration.”

As the hon. Members are aware, the
parent legislation was enacted in 1948 mainly
with a view to reducing the hardship suffered
by dock workers due to the casuzl nature of

their employment. The Act

cmpowers
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Oovernment to frame sceemes for the regis-
tration of dock workers in order to ensure
greater regularity of employment of dock
workers whether registered or not.

We have so far framed schemes for the
decasualisation of stevedore labour in the
ports of Bombay, Calcutta, Madras, Cochin,
Visakhapatnam, Mormugao and Kandla.
Each scheme is administered by a tripartite
statutory body called the Dock Labour Board
having equal® number of representatives of
the Government, dock workers and em-
ployers of dock workers and shipping com-
panies. The workers registered under these
schemes are entitled to benefits like rota-
tional booking, minimum guaranteed wages
in a month, attendance allowance, disappoint-
ment money, leave, holidays with pay, provi-
dent fund, gratuity and welfare facilities,
Schemes for listing of certain categories of
dock workers with a view to collect relevant
date before the question of their decasua-
lisation is considered are also in operation in
the ports of Bombay, Madras, Visakhapatnam
and Kandla. The workess listed under these
schemes are also getting certain similar bene-
fits as indicated for the registered workers
which vary from major port to major port.

16.12 hrs.
[SHRr1 K. N. TIWARI in the chairl

In the light of the experience gained of
the working of the variovs schemes, some
improvements in the present law have becn
considered necessary. The Bill seeks to make
suitable amendments. These relate to the
inclusion of provisions in the Act for in-
curring of expenditure for the welfare of the
employees of the Dock Labour Board and
making the Directors, Managers, etc. of the
companies liable for offences or abetment
thereof * punishable by schemes framed
under the Act. The Statement of Objects
and Reasons explains the purpose of the
Bill.

1 hope that the provisions of the Bill
will be welcome to all sections of the House.
1 commend the Bill for the considerasion of
the House.

MR. CHAIRMAN : Motion moved :

““That the Bill further to amend the
Dock Workers (Regulation of Employ-
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ment) Act, 1948, as passed by Rajya
Sabha, be taken into consideration.”

SHRI LOBO PRABHU (Udipi) : Sir,
the minister has reeled off so many happy
features .of dock labour that I wonder
whether he is living in this country or in
some forgotten paradise. There has been
nothing more unsatisfactory in this country.
than the conditions of dock labour and the
port trusts. That this should happen ins-
pite of this legislation dating back to
1948 is no commendation of the minister.
That this should happen when so much is
being done for dock lsbour is actually a
condemnation of the wrong policies followed
by the Government. We have, therefore,
to cxamine this Bill in the context of the
failure of the Labour Ministry to control
dock labour and to assist the Transport
Ministry to discharge its duties to the ooun-
try in making sea transport easy, cheap
and prompt.

The importanct of docks is that if they
held up either the incoming imports or
outgoing exports, they touch the whole line,
Sometimes reaching right down, as in res-
pect of jute, to the worker. The last strike
of workers in Calcutta is estimated to
have held up Rs. 110 crores worth o
exports. One‘ has to consider what it
means in terms of loss of foreign exchange,
loss arising from failure to keep the con-
tracts, loss for shipping dues, demurrage
charges and so on. All because of the
failure of the ministry to solve the problems
of dock labour. At the same time when
there was this stevedore strike, there was
another strike by bargemen which lasted
70 days and another strike in the port trust
in the form of go slow. There were three
strikes simultancously in Calcutta. The
result is, Calcutta which held the first
place among thc poris of india is now
holding the sixth place. Goods are being
shipped from Kandla across the whole con-
tinent instead of being shipped from Cal-
cutta. This is such an innocuous Bill that
we could have forgotten about it. There
are more important things which the
ministry has not considerd. In 1969, they
had a tripartite committee which made
various proposals for solving the problems
of Calcutta port. They found that 18,000
workers were surplus and recommended
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that they should be voluntarily retired,
a recommendation which has not seem
implementation till today. On the other
hand, these very warkers have been paid
overtime wages! What is the port trust
doing that such things should occur ? No
doubt that question should be addressed
to the Transport Ministry, but the port
trust is also dependent on the Labour
Ministry for all the troubles that labour
creates for it. In this matter the co-opera-
tion between the Ministries is not there.
Even the Minister of Transport, who should
have been present, is not be seen although
he is quite zealous as the Minister of
Parliamentary Affairs.

So, we have now really got to think
in terms of doing something for the dock
labour which will end this malaise, this
disease which has been persisting not only
in Calcatta—I mention Calcutta because
it is the worst—but also in Bombay,
Madras and Cochin. So, you have strikes
everywhere. The latest proposal in the
Bill is a tripartite body at the Centre
compost of the three main all India labour
bodies, which is supposed to settle the
the strikes, or at least retard them, by
allowing one month’s time before anyone
goes on a wild cat strike. I would like
to ask of the Minister what has been
done about it. It is not enough that you
make proposals. You have the proposals
of 1969 of a tripartite body and now we
have this proposal. Unless we do something
about it, we cannot solve this problem.

Secondly, the Minister must somehow
allow the true facts of the strike to be
available to the public. Most strikes suc-
ceed and most strikes become such a
burden on the public because the Ministry
thinks nothing should be disclosed. The
Ministry should disclose the rights and
wrongs of everything. Where the workers
deserve something, it should be conceded
and where the country is going to suffer
the workers should be made to assume the
burden of the loss which the country suffers.
If you observe a conspiracy of silence
about the striking dock workers you are
encouraging these workers to go their own
way, inflicting such heavy losses on the
country, paralysing as it is the econorhic
life from time to time.
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The third thing which the Ministry
should do is to make sure that when dock
labour is quite unresasonable, , something
must be done to save the country. Ina
country as advanced as UK, in the recent
dock strike they declared an emergency and
called the navy in. And that was a strike

‘of a very short standing. Are we thinking

that we are more advanced in democracy

. and socialism that even though we have a

navy which can do the work of the dock
workers and reduce the losses we will still
allow the dock workers to go on as they
like ?

Lastly, we have got to realise that we
are citizens of this country and as citizens of
this couutry we have to work not only for
ourselves but we have to work for the
conntry. If we cannot instill that sense of
service for the country, loyalty to aims
higher than self, loyalty to more than one
trade union, there is no hope for the
country. It should be a definite policy for
us to emphasize our Indianness ; I am not
speaking of Indianisation; 1 am speaking of
creating a sense of Indianness in the people
when they go wrong, when they punish
others in order to get a small gain for them-
selves. These are the four points that I
would like 10 offer to the Minister.

On this Bill I would like to say that it
is rather strange that the Ministery should
go out of their way to include officers in the
Dock Workers Welfare Fund. 1 have been
an officer but 1 do not think I have shared
such benefits as are given to fourth class
employees. A distinction bas to be made
It was found out that this fund has been
applied in the case naval  officers to allow
them to go abroad and this was mentioned
in the other House. I, therefore, propose
the amendment that officers should be eli-
minated from the scheme which is for the
benefit of the workers,

SHRI INDRAJIT GUPTA : I hope, he
is representing his party’s view and not
his own.

SHRI LOBO PRABHU : My party’s
point of view is mine because I am the only
one from the party present here. I can
assure my good friend from the CPI that
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worker and no
for the officer. It is for the officer
only to the cxtent that it would like
the officer to do better work than he is
doing. It is not for the officer who, in the

- name of socialism, adds to the complications
of life and to the corruption of life. I can
tell you that I and my party stand, if they
stand at all for the officer, only as long as
he serves the country.

my party is for the

Now to return to the Bill after this
diversion, may I poit out that it is the
principle of law that you punish only one
party ? Through these two amendments,
7A (1) and (2) you gong to punish both
the company and the manager, concerned.
It is quite proper to punish the company
when you cannot identify the particular
offender, but where identification is possible,
do not put the purden of the fine and the
imprisonment on the company because,
firstly, you cannot corry out & sentence of
imprisonment on a compasy and, secondly,
if you put a fine it will not be borne by the
company but will te corried into the cost
of production and will be paid by the people
themseleves. So, by all means, punish the
officer whom you can identify but do not
punish both where you can punish one very
satisf. ctorily.

That also applies for section 7A(2),
where both officers and the company are to
be punished.

1 do hope that the Minister’s satisfaction
is slightly reduced afier what 1 have said. [
also do hope that he will satisfy the public
of this country. The Ministry does not
exist only for the workers. We are all
workers. There are 187 million workers and
these people also depand on the Ministry
for a fair deal.

ot gww weg wgEA (ISdA) : T
ofy Y, ag fad @ garR WA A&7
g AisammamIs@ g 3fFr @
fas %t aga fzdl ¥ arg ggv ¥ fa &
foir oA T ggw A w1 gX g R
g wg1 Sfaa 39 a9y ganar ¢ ®
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3T %1 39 FFEEqa g A AR ardy
Ay y & fear gy g Sw g fE
T FH FA § A FA AT O
% ard a1 I Fia fear sirar § NfF
waieq agY g §, 77 ag 59T @ W4)-
7 § a1 & F) 92 ot S & i |
¥fga ¥ wgar ag & 5 afas ¥ afas
sl & 1w fu¥, sfas awy a%
#1q fady, quicy gar fad, g9 «iq #«
sgaEar A FAY Ffga

7 77 a5 8 fr ag $A ) ATFC AT
7 ¥ fafir §3 § 57 @3 ? 39 I35
F 773X gW aga gfam ¥ Oy &, gura
fafar w1 &A@ d, gfaar &, ag
TNy o for g e fafan &
FAIR F agd aA § Fgar Tifgg,
AL T AT 56 FIAF qg 13X Q13T QA
«<[ Jgar, gw afas qre 71wy,
A G § AT vaw oy afgs el
1 faatm & awa &, faaw sfes Il
T AFMTR 57 &

wlawsdamAag @t sg1 & f&
s #eqfaat € afs 3 agow st §, at
IT FATYF, 39 F IAWEN W
gafar fFar samt 1 & z@ @a ¥ a@gwad
graar g ? ARIT AT 7 A% 47
I7E AIT JTAT AAAAY FF § §R
¥ frdt &1 & I FT fase A
9T GIRT AINST FFqAT 9T 9247 § 1 AT
g GUIEA § qHad B @ wT g fF
g9 T HITT & 99 7 IFY § | 99 I
1 W wwr fA¥Ar ) 9@ agd  a~E
sT4EdT T W A9 FV | GG AT A
grzae foy gfrar & 31 & srdY & @ o
g faw gfrar & &t F A §, IR
T & g ar gaifeat a1 g, 9An o
FU FA T E, 9T & greafaw q@w
gy ?
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Y TR ST f5 o fag ¥ w4
F 1T FHATA 7 Geqq 8-8 WEA
% Ig% qfar ¥ =W, 9t & S §
grarwmar g, Sy qar Agi grar fv ww
Fafeae & W Y 3@ q@ I
Iu% qfrare & Sl F1 W aqr 7l g
s a1 s v wiEw @) wTar §
Igq aar feafa g1 @ v gar g 5
faq ox &9 &@ Y FAAA F afw@ic
& o A 93 § e I a9
gaigar AgY fas g=v | safoq & gwma
2 =gl g fe fafm s19Rwa & e
¥ Ot swaedn gy wifgy 5 saarfad
F of@idl W q@tE & fou ¢ e
g1 WEFHAT AT T N TT JIT FT G
fF %Y safsq g mar g, san feafq
Far 3, g% 9 a1 g safsq faeay
adt oz mar g, F1€ AL AT A AR A
1% atx feasa a1 At & oifw 39 grsa
¥ IA9Y 9graar 7 S g% 1 Z@ TFR
fa7 a0 &W T FAAf@i ¥ ag
faza.g dar @ fF agfe & agy afk-
FIT T GgHT AW F 930 g0 g
Bfgr AN agl 94 F q@g3 AR afwane
&1 fray wwe A $1€ wfearg g grit
T Ag I FeEATA N A7 A
€ anfas gaear g a1 fdr 1 AW
H q@ar — R af@r s w5 gFw<
¥ aFe & A0 AGT AT AT | IAA
£g 9F1T 1 fazar® qa1 gAr aga 9&Q
3 Afeq sus MY AE AR @ oar
g & & FAAA Y, 3% 7 faan
st afs A ag 9z g, wew
g w af@ d @i W ¥ feafy
AN | 5@ aF 9T G FT e faw
A =fge | gafy g@ fae ¥ awae T
T N aia v AG i § T AR
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it & fF a9y @sy faAr
w00 |

garafa o, s 6 wEA AFY FA@
FIMIW A IQ A& 6 A
FH F\ AT 6 8% aq A, q@r
Y ag T @ aNH G, M ;T HIAA
%7 6407 a5 @ 93 U A &7 wwA
afFa 9% A% o7 33 geA 2 rag A
697 5 Ig X A H W@, 91 @Y
AfFy U sz 5 @ adF A
IET gIR Par Tigg1 3§ =
HEAWFATET qq IaF  ged fasA
Tifg? AT TTF TET WA T IGN
Fuax @3 fasy @A g yod
qftame F}1

Taafa &Y, fog & g 9y ot @R
§ ga% ufy sa=fwal @1 saagie aga
=g w@ar AT @A+ faer §
qGg A @Y A9 FIA gARX §  IAR
Gy faad & f9a gv1T & T wr
IR &3 § ag 7§t @1 g@dly feafq
tizaferRuamz g fe STH Ja &
g @ w1fgd, sTR afas -
fead st wfzy, sasr wgms war
Y 251 wfge =@as<, v wafs =g
IAY FAF WA FA ST 1w 9%
WY a9 ¥ @A Gar § R s
JFA g & A 19 wfafad saw
Ty fearf agl ¥ Y@ ged ¥ ¥
NAH I afed I7% FARTT $
g qafe arar § 3 wfgd

¥ ¥ g4 fas &1 gadT W@ gQ
# 3@ waar s¥m f& gk W AN
afafafaa). & garai< awg g9 9T fray
wHAfed | ww gug gF A [WH
T1gT @Y § qalfeu (@ waear @ f&
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ITRN ARG F AT AF AFIC F
aug ga7 9% fa® @&, ga% aftard ¥
graeq & gAY @wT 9T 9O qEAsd
fasdt @ | & wsht wdeg ¥ srdw FEA
frdrarag ey § 97 X ¥ faAw
= § |

SHRI INDRAJIT GUPTA : Mr. Chair-
man, Sir, the first point that I would like to
raise is to put a question to the hon. Minis-
ter about what I consider to be somewhat
an unusual procedure. I find that this
amending Bill was passed in the Rajya
Sabha in December, 1967 and it has come
before the Lok Sabha only in August, 1970.
This is not generally the practice that we
follow that Bills in the period of transition
from one House to the other take nearly
3 years or 2} years. So, I would like the
the hon. Minister first to explain to the
House what is the reason for this unusual
delay and why he has taken so long.

This has a particular significance be-
cause the main amendment which is propos-
ed in the Bill, namely, of offences committed
by companies, entitling provisions of punish-
ment and penalty means that from Decem-
ber, 1967 to August, 1970, you have allowed
a period of nearly 2} years during which
these companies which may be committing
so many offences against the Parent Act have
been allowed to go scot-free. The purpose
of this Bill was to tighteen up penalties and
the procedure of punishment. Instéad, by
delaying the passage of this Bill---I do not
know why Government has done that, they
must explain to the House---they have act-
ually in practice permitted the offences by
companies during the intervening period.
I do not see why. Whether -this is done
deliberately or unwittingly or due to some
negligence of the Government—I do not
know. This has been to the benefit of com-

panies who, we know, are guilty of a large"

number of offences which have prompted
the Government to bring this Bill.

Secondly, so far as the provisions of this
Bill go, I share Mr. Lobo Prabhu’s opinion.
Regarding the first amendment which is pro-
posed here under Sec. 3---that is my opinion
also-—there is no reason whatsoever for in-
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cluding the officers along with the other
staff of the Dock Labour Board to be the
beneficiaries of any welfare fund or welfare
schemes which are proposed to be executed.
I think this is quite an unprecedented thing.
We have never done anything of this type,
for a common welfare fund which is being
provided for all, to be drawn on by both
the staff, the ordinary employees and workers
as well as by the officers.

You should know, Sir---I am sure you
have visited Calcutta many times---that in
the docks in Calcutta where about 14,000
workers are employed under the Dock
Labour Board upto this day no housing what
soever has been provided to the dock
workers. There is housing for Port Com-
missioner’s labour but todate there is no
housing provided for dock labour in Calcutta
and the conditions in which dock labour live
have to be seen to be believed--conditions of
utter squalor, congestion, the worst kind of
insanitary slums and bustees which are there
in the dock area. These are the only places
where the dock workers can find some sort
of a place of residence. Even in Bombay
under the Dock Labour Board’s scheme there
has been a housing project for the dock
workers but upto this day in Calcutta noth-
ing has been done for them. Am I to think
that the welfare schemes and the welfare
fund they are thinking of are adequate to
provide sufficient housing for 14,000 dock
workers and also over and above that, to
provide some sort of welfare facilities to the
officers also ? The rcsult may, be I am
afraid and I appreiend, that out of the limit-
ed resources which would be available in
the name of welfare, if both the officers and
the staff are to make their claims on it, it
is the dack workers who will suffer and the
offieers will get a bigger share of the benefit
with all sorts of malpractices which are there
and which Mr. Lobo Prabhu has also referr-
ed to. Therefore, I think from this amend-
ment in Cl. 2 these categories of of ficers
should be excluded. If you want to do
something for them, make a separate pro-
vision for them. There may be certain
things which may be required by officers.
You can make a special provision for them
separately. Don’t mix them with the workers
of the Dock Labour Board.

So far as clause 7A is concerned, it is
good as far as it goes. The only question
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I would like to ask the Minister by way
of clarification is about this provise to 7A
which says :

‘“‘Provided that nothing contained in
this sub-section shall render any
such person liable to any punish-
ment, if he proves that the offence
or abetment was committed without
his knowledge or that he exercised
all due diligence to prevent the com-
mission of such offence or abetment.”

1do not know as to what is the need
of this proviso at all. I mean if this parti-
cular office of Director, Manager or who-
ever he is, does something, why should he
not be liable? He is liable. He can
appear before the Court, before the Migis-
trate and if he proves there that he was
innocent or that he did not have know-
ledge of the offence which was committed
or that he tried his best to prevent it, well,
the Court will acquit him. If he cannot
prove his innocence, he wiil be punished.
If he can prove without going to court
that he is not guilty of these things, then
he will not be liable. Prove to whom ?
It is there the thin end of the wedge comes
in. It is where there is a loophole per-
haps for all sorts of corrupt practices. He
will always be able to prove that he was
innocent, that he did not know about this,
that he tried his best to prevent it, that
it was done without his knowledge. He
will do it ; he will always be able to prove
it and in 99 per cent of the cases he will
never be asked to appear before a magis-
trate. This proviso should be removed.

After all, there are sufficient safe-
guards here. He has to be found guilty ;
if he is not guilty ; he will be acquited.
Therefore there should not be this proviso.
‘Why should this opportunity be given to
him so that he may, by some underhand
.means try to escape the liability ? There-
fore, I want that this proviso should be
removed.

There are two or three genmeral points
which I wish to make. This Bill is com-
ing up in this House 2} years after it was
passed by the Rajya Sabha. That itself show
what sort of a hesitant, halting and inade-
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quate measure this is to amend the Dock
Workers (Regulation and Employment) Act.
In the meantime so many things have hap-
pened ; so many things are crying for
action ; so many things are crying for
amendments. Yet the Government does
not seem to have any inclination to bring
forward such amendments.

First of all I would like to refer briefly
to the recent strike in Calcutta which
Mr. Lobo Prabhu referred to. That
strike lasted a couple of weeks. What
was the essence of it ? The essence of it
was the new system which was sought to
be introduced. You change radically the
old basis on which the workers have so
long worked for years, to which they have
for years together been accustomed, to get
the bookings for their jobs and the promo-
tional channels which go with that type of
booking. As everybody knows the system of
booking is by gangs. There are certain
gangs which are registered gangs and the
booking has always been done gangwise ;
promotion is done within each gang ; this
is a system which may have its advantages ;
its disadvantages, its pros and cons, but my
point is this, that when you want to change
a system radically and introduce a new
system—this is what they are trying to do
—then it may be very well for the future
entrants, for new workers who may come
in the future, who are recruited for
future jobs,—but this will greatly affect the
old workers who has been accustomed for
decades or, I will say, for generations, to
the present system of gangwise piomotion.
Withotit adequate explanation and adequate
appreciation of the point of view of the
workers, this was introduced and that led
to this kind of strike which took place
there.

It is because now the whole basis has
been changed and a new incentive scheme
is sought to be introduced ; and in the
incentive scheme, the gangwise booking is
not to be continued any more. The pro-
motion which used to take place within
each gang has to take place categorywise.
This has certainly created an uphezval there
in the minds and the phychology of the
workers. Sir, warkers in the country are
generally very conservative-minded. When
they get accustomed to one particular
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method of work for years together, it needs
quite a lot of trouble and persuation to
change such a system, and they have got
to be told what exactly are the advantages,
if any, of the new system and how it will
benefit them in the long run. They now
fear that it will be to their disadvantage
and their fears are not unfounded. There-
fore, you have to clear them up. You have
to clear up their apprehensions.

Their first apprehension is that under
cover of this new schemes, a number of
workers would be declared surplus, because
the Experts Committee, Chatterjee Com-
mittee, had recommended that there was
suiplus labour in Calcutta dock and that
it should be reduced.

Then the second apprehension is that
if gangwise promotion is done away with
and if intera-gang promotion are done
away with, then every worker is likely to
suffer a very heavy loss. The normal
channel of promotion from hatchman and
wiuchman to mate, from mate to sardar
and so on is going to be disturbed and
therefore the workers are likely to lose
financially speaking also. It is not
necessary for the purposes of this Bill to
go into any more detailed discussion on
this matter. But I hope the hon. Minister
will at least to some extent share my view
that this new scheme, if it had been sought
to be introduced and implemented with a
little more patience and after a little more
discussion and consultation nced not have
provoked this ktnd of strike which took
place and which had paralysed the working
of the docks for two weeks. They were
forced to make an agreement in the end. But
it is a very ad hoc provisional agreement.
After three months, the whole scheme
will have to be reviewed again. It was
only on that basis that the strike was
called off. They also had to agree that
because of the change in the normal chan-
nel of promotion, some compensation will
have to be paid to the workers who are
denied of their promotion which they would
otherwisc have got under the old system.
So, this may be just a lull before another
storm. I do not know what will happen
after three months, unless they seriously
consider how to get this scheme reviewed
and consultation with the workers concer-
ned,
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The hon. Minister referred to the
question of decasualisation in  his
introduciory remarks. This question of

decasualisatton is connected the with whole
question of how the booking by

the gangs and the promotion
of the workers has to be regu-
lated. Here is a Bill which comes to us

after two and a half years and it deals
only with some superficial problems which
are not the burning issues of the moment
at all.

I think it was high time that the
Government of India gave some serious
thought to the question of changing the
whole system of operations in our ports.
It is not necessary that just beca-
use in Parliament we have decided, for
good or bad, to follow the British Parlia-
mentary practice in many matters or most
matters, therefere, we must follow the
British practice of operating their ports and
London docks, namely that there must
always be two authorities. It is so
ridiculous and so anomalous and anachr-
onistic. The worker who works on board
the vessels, that is, the man who works
on the ship, that is handles cargo in the
hatch of the ship comes under the Dock
Labour Board ; he is employed by the
stevedore companies and his administering
authority is the Dock Labour Boatd under
the Ministry of Labour. The moment
the cargo comes off the ship and is landed
on the side of the docks where the sheds
are situated, then it begins to be handled
by the shore workers or shore labour, who
are under the port commissioners, and
who are the employees of the Port
Commissioners and come under the Minis-
try of . Transport. This is an endless
source of trouble in the ports and dock
of our country. 1do not understand why
it should not be logical. to have one
central authority. Let the entire labour
force working in the ports and docks,
whether they be on the shore or on board
the vessel, come under or be employed
directly by either the port commissioners
or some other authority. There is no need
to have this kind of double authority which
is leading to endless trouble all the time.
Even from the Government’s point of view,
I think it is making the administrative
problems much more complicated and
much more difficult. I do not follow
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the logic that just because it isso in
Britain therefore we must do it here also.

Then, I would submit that the stevedore
system should be abolished. It was high
time that it was abolished. It is a cesspool
of corruption. I have no time to go into the
mnotorious doings of these big stevedore
companies which are known to everybody in

Calcutta, how they cheat people,
how they bribe people and they are
acting as a sort of  unnecessary

middlemen between the exporter and impor-
ter on one side and on the other those
people who are doing the operation of load-
ing and unloading, that is, the port
commissioners and the dock labour board.
Of course, the stevedores are represented on
the dock Jabour board t0oo. But what is the
need for it ? Why should these middle-
men be there ? It is an ancient and anti-
quated system. It is creating all sorts of
problems. The R. L. Mehta Committee,
the hon. Miuister will remember, some years
ago made an inquiry into this question and
they had some very stringent things to say
about the working of the stevedore compa-
nies. So, why should there not be a direct
relation between the people who are engaged
in importing and exporting their own goods
and the authority who is responsible fo r the
operations of loading and unloading the
ships ? Why should the stevedore com-
panies be brought in in between ? There is
nothing sacrosanct about it. This is one
system which should be done away with.
Further, as I have said already, the whole
of the labour, both those who are working
on the vessels as well as those who are
working on the shore should be under one
authority. Why should there be a Dock
Labcur Board and a Port Trust separately
to deal with these things, I am not able to
follow. 1 wish Government would give a
little decper thought to these matters and
not just tinker with the problem every now
and then with little, pettyfogging amend-
ments like this which also I think they
thought of three vears ago but forgot about
it. The present Minister was not in charge
of this then; some other Minister was there.
In December 1967, we do not know what
his thinking was. He produced this little
scrappy amendment and after 2% years from
the Rajya Sabha it has arrived here, and
these people sitting on the Treasury Benches
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are dutifully piloting this Bill. But what
apout giving the whole problem a little
deeper thought ? I agree with Shri Lobo
Prabhu that the working of our ports leaves
very much to be desired. It has a direct,
bearing on the working of our whole
economy. The system of working has to be
simplified and rationalised so that it can
administratively be more simple and more
effective and the workers who are concerned
with this will also have no cause for discon-
tent, there will be proper service condi-
tions, proper pay scales, proper amenities,
proper Welfare facilities, and not like this.
1 have never seen a dock where 14,000 dock
labour people, stevedore labour, work with-
out even one single house having been buiit
for them. It is an extraordinary things.
We have been told during the last 20 years
that there is a housing project for dock
labour in Calcutta. But up to today, not a
single house has come up for them. Now
they say they are going to have a welfare
found out -of which officers will also be pro-
vided housing. What are they going to do
by this ? I do not want the officers to be
mixed up with the workers. They can wait
a bit longer. Let the workers be provided
first with houses.

These are some of the burning problems
I wanted to touch on. As far as the Bill is
concerned, I would only say—please delete
the reference to officers in.this amendment
and remove the provise. The provise only
gives a loophole for some corruption so that
the officers of these companies can escape
their liability for offences committed under
this Act.

= frg @ W (FgaA) 0 ag Wt
frla% § €8 § M wfagr mox war §
g 39 IFR A ¢

‘““Provided that ‘nothing contained in
this sub-section shall render any such
person liable to any punishment if he
proves that the offence or abetment was
committed without his knowlege or that
he exercised all due diligence to prevent
the commission of such offence or
abetment™.

ggadagi @ f5 gw wF fass @S
23 § a%adl & fog ) qwfes @ &
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aifar T Xar § fF gard FaETd ¥ ag
TArg A4 ar T gg sAar gy 41w
g fear 7a1 & | ag Y A9 § TEHY
T AW A F waan g fs zw fadas &0
&7 F=gT g eTr | wfFT 9% gEEeq
T oramm e @ afe s @
qifaa Y g A8 § @Y aewr =ifed
f& sra Ju @NgT w13 3 1 afg A g
FILA E

‘“and the employer or their re-
presentative prove'’

ar Wt zawr &7 fA@T wmar & afk
wwge at Ia% @1 ghafafe § ¥ wrfEw
FL AT E, FATRE FT W §, sawy
qftz @ st § @F AFT A SR
gfafafaal § ag ga =T asy § f5
IAH AT A gg qAg A W, A
T T var #19 @A A8 Frar 1 z@d
F UF &1 §Far & o @ =Ag @
Igar wife g awdr 1

TUF FFF #) NEWT FT 1T FTEA
351§ & ) AfwT ag 1@ F 1T § 1 73
g al qW F FEFA F g, g &
grasg ¥ 2| gwiafs 9gizg, &9 IF
g F AT g ar agi gw aar
adf § 1 3fpT w9 F TF aF9 F A
# oy w1 gR wrer fawr & agt W
aray f <Y agifsai QY &, 99 § swiA
Aifg 7f Tl s g1 w9 S AN
Tz & foq 919 § X Y 3T F@E F
a7 2 &, 39 a9 F A W@ a@r g
geET A ¥ S Y Igw Ty oy
%130 M Awa feay uar } ) ag aga
guq N 1 T WAL FAZ FIAT
argar &, s wied 1 Arafes §oate @y

WEFAT gl aFaE GFA-AE1 § AR TE
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THT ¥ ® § w17 @1 qgar E, @R
ag S§ A0 @ oqrA At § ) wER
Fifaw 4t &, sgw aifgss a@t faar
S1q ? 34t 7 gEEr- W ww G mg
HY agq 9gW 7 aqat , awa) gy v
21 58 A9 315 a9 ) qgeer ¥ A
afkadq arar § ar 4df, ag & 5 "gag
§ arr =igar g 9z fdas gad
grifess 381 &, g # snaar g 1 Afw a8
Y uF gEEar § St i A fagam 3
AR AWM F F1g< xar f1f fegfwrimiaw
&Y @ AT 1 giwia § gR T
T F & F F17 FW@ w1 9N fipor B,
aYatg 5T #Y agi & few el gA-Sfew
F &M fFar § 1 agi 93 aifessr 9
1€ a1a &3 agf vé & 99 w9 ¥ forg €
9t ¥ § 1 gawr @A g wfgy
gfawma & & fadgs fagra &, 9%
ag faars a2, TaH gEEafedt #Y
S T T gAY &faure § sy 2, Say
fame st &1

FTE AT A TF AT F AT F
T FEEar § 1 5@ FigdaE HAT N A gw
fiew uw fadasd =z 5% &1 =%
feeem & aga alww g@ar g
Hi¢aT A1 QAT § & AT a9 a7 7@
g fase®T Wt @ Far & uF @
FEFRT MW F@ § el gay @
fasada giar @ ag swar &1 faswdq
deraTeE ¥ ¥ § agi gfemy @ e
81 7g 0 faofaet § casr @ar gar
ifghr 1 Fig a2 AT w1 N faafasr si3
§ 3 ga®) men fear arar anfadr

agd feal @ oY adic #10 w¢ @ §
I UF &g qifige F Mg @A A
farar s Ffzy

grsfan & gafews & w3 g5 Fear
T g | ag wAeAr aga wfes &)
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ol § S AY @ @ 5 ag agw
afes g1 sawar F @ Al W ag
FHEAT AFHIT &7 W fFe gu § w@ifs
T AFIL A TG FIA AGE ISMAT F )
TR Y W SIF IHA &7 HIwqw
AT P TE &1 @ gafass W
' oF G A SEErT FTET TEA |

& %Y FAM, IgR g7 A, A
i o  fT TeTT g | awEd B
gar faa wrg, ag 3w 1 amifacwa
wrs ifefagaea & fou avsr ar af@dq
Fx frar s AT @R gaifeas A
gutga oft &, @Y asar Qr . dfFT )
Sa s, g9 § 5@ I AF AT |

W T 919 FQ § IRV FRAHE
A & feu sy Azfad @ a1 &F wT 0
g fadas 3 @ ad) 9@ Dt . W@
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A A A @ sy § A% aar A
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N FTFY AL § a8 AT g &
Y F10 T A8 AT &, A A
T FgA1 A A g1 ard wWady
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w3 fafaw & A amed gar
...

AUGUST 6, 1970

Lathi Charge in Jadavpur 352
University (Disc.)

wamafa waw ;. g fegwa
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ot frr e W § @ ST
A gl g HAT w R MT FT AR
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fafasz EFr aa Ty wiaar R adt ag
fadg® 1 st fadgsl A aw@ ¥ s
qT gT 1 AT

T gl & gy z@F A weAr
Ffesmn «1g v §

17 hrs.

DISCUSSION RE. LATHI CHARGE BY
C.R.P. IN JADAVPUR UNIVERSITY
AND CLOSURE OF THE UNIVERSITY

SHRI P. RAMAMURTI (Madurai) :
Sir, 1 am bringing to the notice of the
House the most heart-rending and poignant
events that took place in the Jadavpur
University on the 24th July, 1970. Even
according to the Amrita Bazar Patrika, a
paper owned and edited by the Secretary of
the Congress Party (R) in West Bengal,
Shri Tarun Kanti Ghosh—even according to
that paper the headline given in the news is
“CRP run berserk at Jadavpur”. This is
the headline given there. Now, we are told
that the Central Government is very serious
of maintaining law and order in West
Bengal, and here is an example of how they
are going to keep law and order in West
Bengal.

I will just read out some extracts from
the report given in that newspaper itself.
Nobody can accuse this paper of having
sympathies with the Communist Party
(Marxist) or with any communist party. As
I said earlier, this is a paper owned and run
by the General Secretary of the West Bengal
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Congress Committee (K) - the ruling party—
Shri Tarun Kanti Ghosh. What does it say ?

“About 150 students, teachers and
employees of Jadavpur University
were injured, some of them seriously,
when police made a series of lathi
chargeyinside the University campus
on Friday afternoon.”’

Were they called in by the Vice-Chance-
llor ? They were not called in by the Vice-
Chancellor of the university. Were they
called in by any officer of the university ?
They were not called in by any officer of
the university, On their own, the police
broke into the university.

Here we have a statement made by the
Deputy Registrar who was at that time
present in the Jadavpur university. I do not
know how it happened that the Vice-Chance-
llor and the Registrar did not happen to be
present in the university premises; their
residences are near. I do not know how it
happened. But that is a differcnt story. Now,
the Deputy Registrar, My Kundu, who was
an eye-witness to the incident, said that the
Additional Superintendent of Police, 24-
Parganas, Officer-in-charge of Jadavpur
Thana, came in afterwards. Mr. Kundu,
parrating the incident, said the students
were holding their meeting peacefully. They
were holding a meeting in order to find out
methods of holding their exam‘nations which
had been postponed for sometime : how to
get the examinations held. They were
peaceful students holdig a3 meeting inside the
university campus, Immediately after the
explosion of crackers outside the university
premises-some crackers were burst by the so-
called Naxalites outside the university
premises and that had nothing to do with
the inside-the police stormed into the
administratrative building and “‘started beat-
ing out employees, students and teachers
mercilessly in which 100 students and 60
office staff were injured... The policc action
was absolutely unprovoked.”” This is the
s:atement made by the Deputy Registrar of
the univeisity.

The entire staff of the university has,
passed a resolution condemning the incident.

The West Bengal College and University'

Teachers’ Association unanimously “in" a
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meeting passed a resolution condemning the
action of the CRP there, which was a totally
unprovoked attack upon innocent boys and
students and teachers and staff. Here is
what Mr Kundu himself says further on.
Mr. Kundu also alleged that the CRP person-
nel had also forced open the collapsible gate
in between the first and the second floors of
the administrative building and attacked the
students, teachers and employees with lathis
without any provocation. “When I came
out of my room and tried to contact the
Officer-in-Charge of the CRP, one CRP man
in an attacking mood used filthy language
in spite of knowing my identity. I appealed
to them to stop lathi-charge on the students
and employees but it continued.” This is
the way the officer of the university is being
treated by the CRP men. Naturally the'
whole student community of West Bengal
is aflame. The very next day students of
the colleges under Jadavpur University went
on strike. The next day the entire Calcutta
students went on strike. The following day
the entire Bengal students went on a one-
day protest strike.

We are told that the CRP has been sent
for maintaining law and order and this is
their behaviour ! We know they behaved
in Indraprastha Bhavan. The CRP attacked
everyone whom they could lay their hands
upon and even threw out some of them.
Thay were not even on strike, but they
were working. Firing was resorted to in
Jadavpur University; Ican quote instance
after instance where the CRP has behaved
in this way. The question is, are they
keeping law and order ? Is there any law
for the CRP ? To call it Central Reserve
Police is a misnomer. It is a Criminal
Reserve Police. It is a police of criminals
who have been trained for nothing but beat-
ing up people and lathicharging people,
without understanding what it is. Have
they got any brains ? Under the guise of
CRP, Government has crcated a gang of
goondas and criminals. What else is this
but a criminal act ? If, for example, I attack
somebody else without any provocation, will
1 not come under the IPC and be hauled up .
before a court of law for having committed
an offence ? But the CRP may attack any-
body. They have no law. The IPC does”
not apply to them. What is the action
Government has been taking against them



355 Lathi Charge in

qShri P. Ramamurti]

all these days? This is not the only

In Kerala the other day, the CRP en-
tered the mosque in Tirur and attacked all
and sundry. The Muslim League was in
power there and the Home Minister be-
Jonged to the Muslim League. The paper
Chandrika had to come out with a state-
ment against th:\at.

1 have got with me cuttings from news-
papers tum not by my party, but by the
Ruling Congress. I shall quote from them.

“Pr, Sen Sorry for Jadavpur University
trouble.

The Home Secretary, Mr B. R.
Gupta told newsmen here today that
the CRP had no order to fire or te
make lathi charge. He said, a detailed
report of the incident has already
been sent to the Governor, Mr. S. S.
Dhawan, who is in Delhi. It was for
him to take a decision about an en-
quiry into the incidents...... In any
case, Mr Gupta said, the responsibility
does not devolve on State Govern-
ment for what had happpend yester-
day. The action of the CRP Men
was their own responsibility.””

Here is a police force and the -Home Secre-
tary of Government under whom it is
supposed to function says, “‘We are not res-
ponsible for its actions.” To whom do
they owe responsibility ? Here are people
who have acted want only in an unprovoked
manner and beat up hundreds of people.
Are they not guilty of an offence under the
Indian Penal Code ? Is there no law for
them ? You are going to enforce law and
order by creating an unlawful force, which
is going to break the law of the land and
beat .up the peopie ?

It was stated that after the return of Mr.
Dhawan, an enquiry was going to to be
held. It was said by a spokesman of the
West Bengal Government later on that
Shrimau Indira Gandhi will make an an-
in Parli t on what kind of
enguiry they are going to make. That is
the statement made by the spokesman of
the West Bengal Government. I am nat
responsible “for it. Nine days, why nine
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days? Nearly ten days—have elapsed sinoe
then and we are yet to sece any statement,
Since West Bengal is now under President’s
Rule and the CRP has been sent there by
the Central Government, I had expected
that the Government on their own volition,
without my having to come forward with a
demand for a discussion on this question
would have come forward on the floor of
the House with a detailed account and at
least expressing their regret, expressing
their apology to the people of West Bengal
for the wanton acton of the CRP., They
did not have even that elementary courtesy
to the people of West Bengal. You are
saying what you are now attempting to do
is in the name of fighting the Naxalites.
Are you going to fight the Naxalites in
this way ? On the other hand, what you
are doing today is that you are treating the
entire people of the West Bengal are your
enemies. you think the entire people of West
Bengal are your enemies.

Only day before yesterday the CRP
went and captured posts in the Durgapur
plant from the plant security force. Pre-
viously it was manned by the plant security
force appointed by the plant. When the
Central Security Force Act was passed
here, these, people went to the High Court
challenging the validity of that Act and a
stay was given. On the 3rd of this month,
somehow or other the High Court vacated
the stay. The moment the stay was vaca-
ted, even without telling these people “your
services are no longer required to man the
force™ the CRP went into the picture and
now nearly 20 people are in the hospital.

‘The is the way in which today this
CRP is let on the people. What T want
to point out here is that the CRP is acting
like Hitler’s storm troopers who went and
beat up whomever they could find. This
force has bee® trained on the lines of
Hitler’s storm troopers and it is being let
loose on the people. I am sure that you
are not going to fight the Naxalites. On
the other hand, you are going to make the
entire peo ple of West Bengal your enemies.
As a result of your action, far from fighting
the Naxalites, the Naxalites will grow in
strength more and more, That would -be
the result of yous action.
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As far as we are concerned, with the
ideological propaganda and the other kind
of ways in which we are trying to meet the
Naxalites, we will be able to contain them.
But, as far s you are concerned, as far as
the Government are concerned, they are
only pretending to meet the Naxalites,
Under the pretext of facing and fighting
the Naxalites, you are waging a war on the
entire working of West Bengal and I am
sure the people of West Bengal will take up
the challenge; the students of West Bengal,
the working class and the peasantry will take
up the challenge, whatever might be the
force that you use against them, and I am
sure that ultimately it is the people that
will triumph and not these storm troppers
of the other forces that the Indira Govern-
ment or the Hitlers might let loose. In the
history, ultimately it is the people who have
won and the Hitlers had to go and that is
what is going to happen here.

Therefore, I want to ask you this.
Where is the judical inquiry ? Where is
the criminal action that has been taken
against them ? Why don’t you haul them
up before a court of law under the Indian
Penal Code for committing an offence ?
Why don’t you do that ? So long as you
do not do that, the people of West Bengal
and the people of the entire country will
understand that this force has been created
only for the purpose of fighting the people
not for flghting lawlessaess but for creating
more lawlessness in the country, because
this is the biggest lawless force in the
country.

qANRT ARNTT : OF FEAFTQ A
S NN 5 6 a v aT
F aegaqr § ASIFAAT GRS W
o s @ §, vaw At ¥ fEEw
§ 5 ga &I fgral F& agg Wwn
quq & |

it TN o (ASYL): I ATHY
g 91T A1 39 F) F IHEAT 7 |

awrafe w@iea.: &9 T § awar |
I & AT FT T ¥ qETF T
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SHRI P. RAMAMURTI : This should
continue, Beating of 150 people and the
Government keeping quiet over it is not an
ordinary thing.

SHRI GANESH GHOSH (Calcutta-
south). What about Siliguri and Adra ?

SHRI TENNETI VISWANATHAM
(Visakhapatnam). We would like to know
what the Government has to say on some of
the points raised so that the further dis-
cussion my go on intelligently; otherwise it

.will be a blind discussion.

SHRI BAL RAJ MADHOK (South-
Delhi): It will be helpful to the House if the
Government makes it clear as to what has
happened to the judicial inquiry, because if
there is no inquiry and nothing is going to
be done, the debate will take one shape but
if the Government has done something and
the House knows it, it will take another

shape.

gamfa w3ea : feesma &1 at wi
a% agt fAaw g § {5 9@y g dw Qe
FNE AT FEARA TG X @ e
Srar §

SHRI TENNETI VISWANATHAM: It
is true, but then a new convention can be
built up for a more intelligent discussion.

SHRI SAMAR GUHA (Contai)
Mr. Chairman, Sir, my hon. friend has
called the Central Government the enemy
of the West Bengal people. I have no love
for the Central Government but I consider
that the enemy of the people of West Ben-
gal are those who have subverted democracy
and the constitutional parliamentary system
in West Bengal taking advantage of demo-
cracy, who have initiated gangsterism,,
murder, loot, killing and all sorts of anti--
national activities there, who have led the
forces of vandalism and bombing in West
Bengal, who have demoralised and struck at
the morale. of the people, whoe
have completely marred the democratic
future of West Bengal, who have become the
slave of foreigners, either the Pekingites or
of other foreign those in:
tionist, antidemocratic, terrorist, anti-Consti~
tutionalist, anti-parliamentary forces, who.
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have created this situation in West Bengal
today, are the real enemies not only of
West Bengal but of the whole of India.
What is happening today in West Bengal is
a challenge not only for West Bengal but
for the whole of India.

SHRI P. RAMAMURTI: You dare not
stand before the people for an election.

SHRI SAMAR GUHA: Let the election
come this year. Our Communist friends
characterize those people as the forces of
gangsterism. These gangster people of West
Bengal are not going to save those gangsters.

As a teacher of the Jadavpur University
I know the sentiments of students, the
teachers and the authorities. If anybody
has an iota of sense or dignity, he will not
tolerate the presence of the CRP in any
educational institution even for monent or
a second. But the di'emma before the
University authorities is what they will do if
a handful of students get into the class with
bombs and other weapons and smash the
laboratory. Do you know what berbarous
and inhuman treatment was meted to the
teachers? What they will do is the dilemma
before the University authorities.

Have these political parties, who are
now championing the cause of the students,
_come forward to help the University aut-
horities? University = examinations-engineer-
ing examinations, post graduate examina-
tions, all examinations-have stopped. Bri-

lliant students go into the university. What
is their future?
What did the  University do? The

University authorities have sent letters to
the guardians of each and every student in
which they have said, “With the consent of
your ward, let us know whether under the
protection of either the police or the CRP,
examinations can be held in the Univer-
sity.” 90 per cent of the guardians with
the consent of their wards have said, “Yes”’,
Instead of wasting and completely finishing
the career of our students, even if need be
with the help of the Police, examinations
should be held.
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At least 75 per cent of the students
met the Vice-Chancellor and other
authorities and said, “We do not care for
your CRP, Police or anything; we want
to have examinations; we do not want to

waste and spoil our career.”” What will
the University authorities do ?
There is no alternative. There is no

protection to the University, no protection
to the laboratories, no protection to the
classes, no protection to the honour of
the students and teachers, no protection
to the honour of the Vice-Chancellor, no
protection of any kind. What will they do ?

I ask these friends one thing. They
had organised 1,10,000 storm troopers when
they were in Government. I ask them,
Why did'nt they send a battalion of
them ? Why did’'nt they say, “We wil]
give protection to them, hold examinations
there and see that there is no disturbance
of peace, no bomb-throwing and all that
and that we will not allow to spoil the
career of the students” Would they come

forward to do that ? No. There is no
alternative. They only want to make
capital out of the terrible misery of

hundreds and thousands of students who
are looking forward to their future career.

As I have already said, there are a lot
of difficultics. No doubt about it. Just
a few days ago, I had a long talk with the
acting Vice-Chancellor and he said that the
University authorities did not give the
CR.P. any permission. I accuse the West
Bengal Government that they have made
the worst arrangements. They have placed
one West Bengal Police officer at the com-
mand of the C.R.P. and that officer is of a
lower grade. He has no command
and he cannot give orders to the CR.P. If
the C.R.P.is under the command of the
West Bengal Police, then a saperior officer
should be there to give orders. The stu-
dents are very sensitive about their sense
of dignity. Therefore, this C. R. P. should
not be kept inside the campus but Some-
where outside. Only when the situation
demands, it will be called. If Dr. Sen had
been there, the situation would have been
different. Unfortunately, the teachers today
do not maintain contact with the students,
They have not shown the courage to meet
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the situation. If a hundred students had
shown ‘the spirit of resistance, they could

have faced the ordeal, they could have’

faced. those goondas ; a handful of them,
and those gangsters, a handful of them, and
saved the dignity of the University.

Naturally, the University authorities
are going to have the opinion poll of the
students, the “teachers and the employees
of the University as to whether the C. R. P.
should be completely removed. I am sure,
all of them are agreed that from inside the
campus the C.R.P. should be removed.
As to whether no help of the C.R.P.
should be taken, they are going to take the
opinion poll of the students, the teachers
and the employees of the University. A
democratic view, they say, will prevail.

1 will again accuse these friends. They
are calling the C. R. P. as criminals ; they
are calling them goondas and they are
calling them storm troopers. But I want
to ask : Who have initiated the student
community, the youth of Bengal, to this
murderous line of politics; to these terrorist
activities, to this vandalism, to these vio-
lent forces ? Shri Hari Krishan Koonar,
while addressing a Maidan meeting on
Vietnam Day recently in Culcutta said : Be
prepared for Dien Bein Phew in Calcutta :
be prepared for the civil war of Vietnam
type in West Bengal and be prepared for
insurrection in West Bengal. This is on
record.  (Interruptions)

1 want to ask these friends who are
the real cirminals and the real goondas.
It is they who have initiated the student
community to this line of violence,
terrorism, intimidation and all sorts of
anti-national, aati-democratic activities.
Now they are trying to make capital out
of it.

Sir, the Jadhavpur University was
founded by Shri Aurbindo, the Father of
the Indian Revolution and most of the
great men of West Bengal, Tagore,
Acharya Prafula Chandra, Jagdish Chandra,
Deshbandhu and others were associated
with the University in this way or that
way. I am sorry to say this citadel of
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learning, of culture, of national aspirations,
of West Bengal is now in great peril.
I would urge upon the Government to be
very careful to see that the C. R. P. is not
misused, not used in a way that will rupt-
ure the sentiments of either the students

or the people of West Bangal. The only
way is to develop an alternative point
of confidence and resist the forces of

violence, of vandalism and the fcrces of
anti-nationals and the stooges of foréign
countries. (Interruptions) It pinches
them. They have mortgaged their
conscience some where else.

SHRI S.S. KOTHARI (Mandsaur) :
Sir, I would urge : let us not take an
emotional view of the whole matter but an
objective view. As regards the Jadavpur
University episode, the Government shquld
make proper inquiries and find out facts
and take action according to rules and
law. If C. R. P. men went berserk and
they have transgressed the law, they should
be naturally dealt with according to law.
But one thing will have to be recoginsed
that even in West Bengal if you want that
it should progress, law and order will have
to be maintained. That is the stand my
party has taken from the very beginning
and I am afraid whatever my friends may
say, we are going to stick to that Iine. If
West Bengal is to make progress, you will
have to solve the problems of unemployment
and various other problems, because of
which such incidents occur. Some  mis-
guided young men who are Naxalites... you
may call then by whatever name you like...
indulge in such things because of frustration
and unemployment and various other pro-
blem the have. Unemployment and other
evils will have to be cured. Otherwise,
you cannot find a permanent remeby to
the ills of West Bengal.

One thing I would like to say. After
all the educational system of the State
there should not collapse. What is happen-
ing to-day is that educational system is
under great pressure. Various disturban-
ces take place. I am of the view that the
vast majority of the students would like
to pursue their education. There cannot
be two opinions about that. If all the
students wanted that they would not like
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to study and their pareats gave them
licence not to attend colleges, then it was
a different matter. Sir, please don’t
keepr your hand on the | bell. I
will take my five minutes only. In my
opinion educational institutions have to
be run in the interests of society and for
that purpose necessary action has to be
taken. Let the students themselves have
a brigade which would ensure that law and
order is main:ained in the university cam-
pus. That will be the first and the best
thing. If that cannot be done, let there
be some home guards who can main:ain law
and order. If that also is not possible,
the next alternative is ths local police. If
the local police cannot maintain order and
the people want that peace should be
maintained, I am afraid, we come to the
logical conclusion that the CRP should be
there.

SHRI VISWANATHA MENON (Ema-
kulam) : What about Indraprastha ?

SHRI S.S. KOTHARI. I was the first
to condemn it.

Sir, I wish to say that the rule of law
must prevail. If the CRP has done any-
thing wrong, they my be dealt with accord-
ing to law. There are Do two opinions
about it. But I would like the Government
to clear up this point, whether there was
any provocation. If so, what was that
provocation? Is it a fact that a number
of CRP personnel have been injured or
killed in various pars of the city and in
the univerity compus?
have to be examined.
objective view of things.

I am taking an

. I find some of these students from
Jadavpur university, technical students who
have got first class degrees, come and say,
kindly get us admitted in the IIT Kanpur
or Roorkee or some wherée else. Some
of them came to me. It is because they
think they cannot pursue their studies in
the existing colleges. But these students
from West Bengal cannot get admission
in other parts of the country, because, the
teshnical colleges are over-full everywhere
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and these colleges say, they have no place
for migrating students from West Bengal.
Therefore, it is my opinion that the educa-
tional structure itself West Bengal is under
serious pressure and this would not be in
the interest of the future generations of
West Bengal. That is my opinion.

Sir, Government makes all sorts of
tall talk that the law and order situation
has improved. 1 still feel that things are
no: in a satisfaciory state and firm action
is necessary. Wnerever there are legi-
timate grivances of the students they can
bc removed. There is something wrong
with those who are in charge of these
affairs in the universities. Probably they
do not have the requisite machinery or
rapport with the students to be able to
solve their problems, and their grievances.
If they were able to have that machinery
or that approach, I think there would be
much less of complaints and such occa-
sions as we have seen would not arise.

Regarding the unemployment problem
I wish to say something. Why does not
the West Bengal Government give permiss-
ion for plying of ten thousand new taxis?
That will help resolve the unemployment
problem to some extent.

MR. CHAIRMAN: That
matter for discussion,

is not a
Your time is up.

SHRI NAMBIAR (Tiruchirappalli):
What Mr, Kothari says is correct. In
Howrah station, I had to wait for a taxi
for 2 hours.

SHRI S.S. KOTHARI : There are
various other aspects like housing and
small-scale industries where, if only timely
action is taken by the Government, we
will be able to provide more jobs,

I would like to conclude by saying
this : There are no two opinions that law
and order must be maintained and if, for
that purpose, CRP is necessary, it must
be kept in West Bengal and within the
university campus also if necessary.
But let them act as responsible men. The
CRP should be properly manned,
properly officered, and commandered.
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It is necessary that CRP should act in a
proper manner, and action should be taken
according to law against anybody who is
found guilty, whether it is the police or
the students.
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g 5 <alf gardt gomT ) wad @ L

fag™ dtg agt ¥ 3 & - Aaaal #1 Sar

I WGy ar, e waic & fomn w1
one:sifeeds i vay ARkeEs wrr
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aifge a1 ag ag) fFar T X IAE
fou & aw ) famr F@T g Afew
TOFT q9Tq g Ag) ¢ fF qw § amife
Ga1 #Y s1Y, STET AT el o Fgsad
AN arg Fmad A = s@r
wifs ¥ NG gk T F fog ad
IWAF §

t gaTm WX (AgeiY)

garafa oY, # st Iwgfy ot N agEE

2T § fF S7giA g W=7 5 9T ¥ WA
IB1AT | AT TR aga & @ifag w9 F
QT GT G & AT TEFT A @A T
M e it w8 X feFR ¥ ard
gt A fax Mo @97 | N @R
FEUTE IaF AT 79 9T I3 ¥ fou
agasw wwar g RN d Qam
1l F AR w&T F1 cq1q feoeE W, =@
93 § gug §1

qgeft &g A1 ag & fF A feafa @
Fi W ! @ AT W@ fF awi
3 gS § neTud @ A1 39 N F Ay
Qife ZFH AT W | 9T 3T W9 @
qar a1 feT A Fud Fw@r 9@ T
a9 aF el 9 T aF q9d  FrEr 11
AFT Y | - I 915 g9 qgT A
gz 5 e § =gd agas § W )
st Fegy @i 4 9 7@ T fFar fa
| QT AT NISHA J qGFL FF AT A
21 s usE wiET @ N A9 ¢ zafag
ITR TG ST IW A § | ITHT AT
ay =@ @ AfFET qq g3 moagm g Ay
sizn fafree s wr s Fedt § fr aga
Fer§ ¥ 591 e fwar sraar st g’
Fg1§ ¥ zaFr A fear andarg
fe7 arg amawr Teafq ag g fr so1g @
A STEs ? f fafadi € @ am
FWIE FEA N TE@ AN I @EL
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[ qeg'sra sae]

oid # grd of@tF F #IF A A,
dra #1 aiw B af SfeT a wie
YuF g ag W Al U M
1T 3 3gFr 9% agf fear 9@ ang
qET WX IS garT AT FHWT AF GFAE
fastar | Sa% St wgH T I TAT A
feq zg1s siwa § Wi wAr, 9Ew A
& nar BT N1 AF g aFvr)1 IWF

a1z groa ag gf fr Faa an® daamEd.

FI IEAIT A WA T FSHT AT T87 |
gFIT 31 feafq g o ad) W@ a7 as
fr Su¥ gegeaadt § =X 7 A F
gER AYH A FMIT @A G SAN
Tifgy & G AT -T NG | 99 qF
FHIAARNAT qA W IT aF T g
D @Y 1 gEd as 9 fomwr gy
I waddz 7 useafy gmA F 9ge
dme § gfaal, wdd, 7w s qe} |
9°% gC gFeAl F gaar fea— oF @
g, G731 gFa® v3ar fag ¥ anft Tog
T § &g aar §

“Over 1200 cases involving violence,

arson and serious things were with-

drawn by the U. F. Government in
West Bengal.”

g mig wfzy 5 1200 T8 idr, a1 1100
giw, 1000 gia, 950 g, afFT ¥ av)
dfxa suifa ag 7 gFaw vy sAfa
G &1 A I A«@a g, § Fgar fa
Mg we d gw fafawex 3 gwey
IS | AT [IBE &I AT MAT F AYFS
QM 1 TF gIZ F BN 9T A YHEW I
At gar g ? piqd @F 9T |1 qar )
fedt #1 Hr s T @ fF a7 aan
g1, 7 gEn ? we @ wig gfwg
aifFed & fea ¥ ag qgmg ga o f&
ot w3 23W, oY R F TEEAT gAY
W faqd) | §@ WF AR _dme N
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gfag agas a1 ¥ 9, @I FOH
af | gud dme gfew 1 Qv 9 g, DY
¢ 99 waddz Fr fogn T Fate fear
qT TAF I WA §ER fRE 9T
wqar F ? A1 e gfew F A9 § ag
g gur g 5 &9 fogmr o a@
Ao fRL ¥ 1 a9 R g o FEr§
FAH gmT @ g ! T AT §
qure & gferg 9T W@ FIHIT H q]J4T
Y ghar |

# agi atgar & @o o fo TnAT
e & @A F | g9 FFITY 9,
fta 99 ofcfeafa T afe @
s 3 SN FiE? oy U §
AT FFS AWH g | F AN qw
WE A aedl TR FAA F ol wad
aig ge frer #3743 ), fegiy ag
afcfeafa dar g4 €11 '

WET ¥ § oo @ @g Fgar
|1gar § | 95t 3% wwafas a1 gad aval
T GEAAY g IAF AR H I /i fo@
A 79 FFW, @ qr daw fawfaai
a1 trmfadt N 99 s§ O g@ar
Farad § f5 femd aar & wd, $rY
w13 & MY T Gre-ATg WA F A

S @ fean sy ? § fergwa &, @

& fergrata &1, a19 2 fgrgeaa ¥ ¥ 8
T NTF? zafsr o qem
W W WX T 9T 3 MS =)
mfax fead famel my o ? #1390
e § f#33 My M, FeFar gz §
faqd ar 1 7A@ feafa & S g5 Aver
g7 ag fAwsHr aXFT ST @ I &
A AT WU AT g1 A
InT 71 g ? qwfed & 33w uw 9 &
[ g T0gaAT § | w@ St aw Fga;
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AT AN TIAT & Fg FI GeH FEAT, THIA-
faw I #% sz,

% WA @qew 0 F a1 48 99
g ey o

oty AW A WA R
a7y 1 SfET g awS ¥ gFer &
agl g, @ gzA 1 MOF @ W Sl
Ffaarary S FE FAQATA L
gafon & g s fad gw & i
71z festar SgT § fr ge & wg 9l
@ frfagnr o fraggiaoma
R, gNW TG F2  IFH! qR_ <Y, I
# g A, gF gifa 79, &R aEE
T <T@y )

SHRI NAMBIAR : It is none of our
case. He is talking of something else.

SHRI MRITYUNJAY PRASAD : 1
have not said you. I said ‘those people
who do like this’.

SHRI NAMBIAR : He said ‘except 20
all of you'.

SHRI MRITYUNJAY PRASAD : 1
said ‘minus those people and minus you’.
If the cap fits him, I cannot help it. He
knows best.

& 2 Fg 9t fF aay ad a2
f &7 ¥ q@RX 99, FF A &4 g,
A A WA T ASA W, A AGAY -
I, ABT § GIFR 997 <@ §, q9Y
g @IBF @ § SN B A w95
Aete 38 R E far ot afe &,
Faad ¥ Ay fAs=ar g 5 saai st
tifgde frar man, sadt &1 awwar fer
T A I8 G 48 qurar dadr 8,
S w1 fear o | et § W@
frmean § & <ol &1 *gt awnan e
Iad fof i a0 foar 7 &Y @RI
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#r araw § & fre &1 awrar fear qy aan
IgR FIT & Ffag ar W N ? 38
faenfagi § gr &1 g § ot §, =W
N arg & arar &, iy g A fage §
T QT AT 947 | IFFT AW QH QS
Trg a1 | gfem a1 fagd am o Ww
faemrd § 1 39% T 9% 3 AT IA
ot it 30 ¥zTaT | 32 FTI FTYF THY
Qar 2 A uF uFeT ¥ FH FT Hifew
a1 1 3g A1 g §AfF ag oA wE
It F 99 § g9 7Y J@ g ar1 11
T ud &1 A rEfad & o1 AT Iy
AT M 1 3g @A gfew A @S q
o fF 38 g WE el 1 w1 gawr ad
w1 fagre ®, ok ag Wt 9§ WA
ST qFT AT FI FIT FT IO A
gu & f5 & 73 a3 ¥, sl afeas
agfa § A4 grey F Ffery F9907)
TR AT 9T 3 GraF T gk Ay

& qgar Wzt § 5 Sar famds
T g, FET g qEY R, feadr &
afex & S &t aafay @A ¥ T g
2? F feawr amg ) W feafg ¥
wrard & wifew § 1 sng Sy @Y anfimm
a1 g W fad IF 2@ wad gy,
e g9 a%7 v-Afm WwafR ¥ @
av et g} 1 AR A FFE ?

SHRI INDRAJIT GUPTA (Alipore) :
I am afraid it is no use closing ome’s eyes
to the unfortunate fact that what the CRP
has been enabled to do at Jadavpur by beat-
ing up hundreds of innocent people is
dus to the fact that for many weeks now,
many months now, the Jadavpur University
has been made the victim of clashes bet-
ween students owing allegiance to those who
are called Nexalites and those owing allegian-
ce to the Communist party (Marxists). It is
this which has given the GRP an opportunity
there to be have in the way in which it
has done. The University was closed down
because of the fighting between the two
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groups of students. The CRP was permanently
posted inside the campus, occupying student
hostels. Now we see some flimsy excuse
reported in the press and given out as the
official version, that some body threw
some cracker or bumb near the gate of the
University, where I believe some students
were holding a meeting demanding that
their examination should be held. Actually
I think the crakers were thrown at them.
There were some CRP men also posted at
the gate. On that flimsy excuse they ran
completely ' amuck inside the campus.
Everybody knows the details, I do not
want to repeat what Mr. Ramamurti and
others have said. Therefore, the Govern-
ment should tell us plainly now why they
are silent on the demand for a judicial
enquiry into this incident which is being uni-
versally condemned, condemed by all, the
University authorities, college authorities,
students and citizens of all walks of life.

So, 1 believe that this Jadavpur incident
is not an isolated incident. We know
that the CRP has been posted in many
places in West Bengal. There is no Minis-
try there at present, there is Governor's
Rule, Advisers’ Rule is going on. And this
CRP is posted in varions places which
have nothing to do with Naxalites also.
They have been beating up Railway emplo-
yees at Adra recently which led to the
stoppage of work on the South Eastern
Railway. They have been posted in the
coal field area of Asansol and Raniganj,
where their sole occupation seems to be
to intervene and beat up coal mine workers
who happen to be agitating or demonstrating
for their demands against the coal mine
owners. I do not know whether it is the
function of the CRP to protect dishonest
" mine owners who want to flout the mining
laws and the wage board awards and refuse
to give the workers their due wages,
whether it is their duty to intervene and
beat up these workers. This has happened
in Jambad Colliery and other places. This
is going on. Two people have been shot
dead at Jambad Colliery. The same
thing has happened recently during the North
Frontier Railway strike in Siliguri. The
CRP was let loose. Who were the
people who were their targets ? Were they
Naxalites, because cverything is being done
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in the name of those unfortunate people
dubbed as Naxalites ? The CRP was used
to beat up the North Frontier Railway
workers in Siliguri. They went from house
to house in the Railway quarters dragging
people out and beating them up. Therefore
this thing should not be viewed as an isola~
ted incident of Jadavpur alone.

It is interesting to recall something
which I did not know myself until recently.
The CRP is not an original creation of this
Congress Government after independence.
This CRP originally in the form of .one
Battalion existed in 1939 while the British
were still here. CRP then did not stand
for Central Reserve Police, it stood for
Crown Representative’s Police. It is on
record. It was a force which was employed
solelly in order to maintain law and order
in the former Princely States. That is, it
was used by the British Government to
suppress the movement of the people of the
former princely States who were fighting for
their democratic rights and freedom, It
was after Independence that Sardar
Vallabhbhai Patel decided that this force
should be maintained; the name should be
changed from “Crown Representative’s
Police” to Central Reserve Police—a very
convenient name, the initials rzmaining the
same---and that force has subsequently been
further developed, expanded, and so on,
and it is now being used in the way in
which we see it. I am sure that the history
of the force, the traditions of that force,
from the time when they were serving the
British Government to suppress the move-
ment of the people of tthe States are
probably what are still being instilled into
these people; that is probably the kind of
mentality and psychology they are still
working with.

This has now become a very critical
problem, a crucial problem also, of the
relations between the Centre and the States.
Last year, it was discussed when the Act
was brought here. But at that time we did
not have the benefit of this experience that
we have been through over a year or a year
and a half, At that time, you will remem-
ber that several State Government- including
the Government of West Bengal, the
Government of Punjab and so on had sent
in their opinion strongly oppocing ‘the post-
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ing of the. CRP in their. States, because it
would become a parallel force. Whereas
under the Constitution, the obligation. rests
upon the State Governments to preserve law
and order, here, there is a newly constitu-
ted force, a semi-military or para military
force which is exclusively at the disposal
of the Centre. It is so to speak, the arm of
the Centre intruding and intervening in any
State wherever it wants to.

Under the CRP Act some rules have
subsequently been framed, and if you study
those rules you will find that in rule No. 25,
extraordinary powers have been given; no-
thing is defined as to what are the specific
purposes for which the CRP" is.to be used.
Blanket powers are given, so that the Central
Government can utilise this force in any
State for any purpose if it so desires. From
this, a question has arisen that if that is so
then what becomes of the constitutional
obligation of the State Governmets. Are they
‘absolved from their obligations ? If such
bianket powers are to be given to the
Centre, to employ this force in any State at
any time for any purpose it wants, then the
State Governments are also justified, [
think, in posing the question whether they
should be absolved of their constitutional
obligations. This kind of problem is
growing.

It is not only the CRP. Similar other
military or semi-military forces have been
introduced, I regret to say. For example
there is the Eastern Frontier Rifles. They
are also operating in West Bengal now.
The Eastern Frontier Rifles were introduced
at the time when Mr. Jyoti Basu was the
Police Minister. The Eastern Frontier
Rifles is no better or no worse than the
CRP. The Eastern Frontier Rifles is still
there, employed in various paras of my
State.

1 agree with Shrl Mrityunjay Prasad
when he said. I do not know whether he
meant it-that snch external forces should
not be brought in at all to the States. The
States should fulfil their own constitutional
obligations on the basis of their own regu-
lar police force, the armed police and other
forcs. Therefore, the Eastern Frontier
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Rifles, the C.R.P. etc.,
complications more than anything else,
and they are incapable of solving the
problems for which ostensibly they have
been sent there.

are really posing

Therefore, at least I would say that the
Government should answer this question,
here, was to what they propose to do about
Jadavpur incident. Are they going to
institute a judicial enquiry ? Are they
going to take any action against those
officers or men who have committed
these gross excesses ? Also, are they going
to hold an enquiry in to the allegations
of similar atrocities committed, whether
they be against the railwaymen at Adra
or the coalminers in the Asansol belt or
the Northeast Frontier . railwaymen at
Siliguri ? What is going to happen to all
thls ? Therefore, I would say that the
Central Reserve Police is a force which,
instead of solving any problem, is adding
to the complications, because, first of all,
they know nothing about the local condit-
jons. Ido not blame those men because
they have been sent from outside. They
are deployed in Calcutta ; they do not know
anything about the topography of Calcutta.
They know nothing about the lay-out of the
city. Thes do not know anything.
When the slightest incident takes place,
they just run amuck like wild animals,
hitting out blindly right and left. Any-
body who comes in their way will have
to be at the receiving end of their bullets.
Is this the way in which they are going ta
solve any problem ? I would say, for this
so-called, if really those elements who
are anti-social elements are be having in a
way just lik individual terrorism, if they
are to be curbed, it will never be done by
the C.R.P. It will never be done by the
Eastern Frontier Rifles. It can only be
done by awakening sufficient public consci-
ousness among the people where the people
may organise resistance groups and do
about it, Such incidents also have taken
place inone ortwo cases, where people
theriselves have taken courage in their
hands, formed themsels into groups and
acted against the people who commit
terroristic actions. If you think the C.R.P.
will do it, it will only aggravate the
situation and lead to further incidents of
this type, Therefore, withdraw this C.R.P,



375 Lathi Charge in

[Shri Indrajit Gupta]

from the Jadavpur University, which is
becoring a standing blot, and hold a
judicial enquiry. Don’t let then feel that
they are above the law, that they are
answerable only to Delhi and nobody else
and therefore they can do what they like.
This situation must be brought to an
end immediately

SHRI SAMAR GUHA : Sir, my name
has been mentioned. I have not said a
single word against judicial enquiry.

SHRI K. P. SINGH DEO (Dhenkanal) :
Sir, it is with the greatest sorrow that I
am taking part in this debate initiated by
Mr. Ramamurti regarding the beating up
of more than 200 students, among whom
were lady students members of the staff
and workers of the Jadvapur University,
bythe C.R.P. I want to know why
the C. R. P. was posted there at all.
What were they doing inside the campus ?
Is this the state of affairs in this country
that our educational insitutions will
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be run with tbe helps of C.R.P.? This
is my sorrow, because Jadavpur University
happens to be my alma matter.

Who is responsible for this sordid
state of affairs ? Is it not due to the
student unrest, which was responsible for
closing down the university sometime
in April ? Is ts not due to the unrest and
frustration due to the faulty planning of
our educational system whereby degrees
are given but there are young men and
women with high sophisiticated degress
without adequate jobs and without a future ?
This frustration should not be taken in an
isolated form as my friend, Mr. Indrajit
Gupta, said. This unrest among student
has not come up in a day. It has been
developing gradually for the last ‘so many
years.

17.56 hrs.

The Lok Sabha then adjourned till
Elven of the clock on Friday, August 7,
1970/Sravana 16, 1892 (Saka).

Printed at The Bengal Press, Delhi-6
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